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LOK SABHA DEBATES

L O K  S A B H A

Thursday, March 11, 1982/Phalyuna
20, 1903 (Saka)

The 'Lok Sabha met at Eleven of the 
Clock

[Mr. S p e a k e r  in the Chair]

ORAL ANSWERS TO QUESTIONS

Suspension of Employees of Southern 
Railway for Dakshin Express 

Accident

*248. SHRI K. T. KOSALRAM: 
Will the Minister 0f RAILWAYS be 
pleased to state:

(a) the reasons for suspending
some employees of the Southern 
Railway for the accident of Dakshin 
Express whkh took place near Agra 
in the last week of January, 1PC32; 
and .. t Jt J , n 9

(b) whether any action has been 
taken against the employees of Agra 
Junction who gave clearance to 
Dakshin Express on that day?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF):
(a) D eputy Yard Master, Madras 
Central, was placed under suspension 
for not ensuring that the luggage 
portion of the Second-class-curn- 
luggage bogie was marshalled accord-
ing lo the extant orders.

(b) No, Sir. The Commissioner of 
Railway Safety, Central Circle, Bom-
bay, has held a statutory inquiry in-
to this accident. According to hi3

04

provisional findings, the accident was 
due to the failure of the engine crew 
cf the Dakshin Express.

SHRI K . T KOSALRAM: What
are t'vj extant orders in regard to 
marshalling of Si^on '-class-cum lug-
gage bogie in thij t.ain? Where 
was it placed and ho\V did it contri-
bute to the cause of the accident? 
What are the provisional findings of 
the Commissioner of Railways Safe-
ty, Central Circle, Bombay?

SHRI C. K. JAFFER SHARIEF; 
The orders are that in case of Mail/4 
Express trains, anti-telescopic or
steel bodied SLR's must be marshal-
led as the la.;t coach at both ends of 
the train formation i.e., next io train 
engine in the front and as a rear 
most vehicle, e.\cepi when anti-teles-
copic or steel bodied slip or sectional 
coache3 are attached outside -the
SLR due to unavoidable operational 
requirements.

In case of SLRs which have pas-
senger portion on one side and lug- 
gage-cum-brake portion on the
other, the SLR should be -marshalled 
in such a way that the luggage and 
brake portion is trailing outer most 
or next to engine. In case of new 
design of SLR's with passenger por-
tion in the middle, these can be posi-
tioned in any convenient way.

SHRI K. T. KOSALRAM: Accord-
ing t0 the Commissioner of Railway 
Safety, Central Circle, Bombay, the 
accident is due to tlie failure of the 
engine crew of the Dakshin Express. 
How could the Deputy Yard Master, 
Madras Central, be punished.

The driver of the train did give th2 
testimony before his death that the 
to bad weather conditions he could 
not see the signal. Did not the emp-
loyees of the Agra Junction who gave
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bad and that there was no visibility 
at all? Did they delay the movemciU 
cf the train for some time due l j  
fog?

THE MINISTER OF RAILWAYS 
(SHRI P. C. SETHIj: Sir, as my
colleague has pointed out, ihe mar-
shalling of the SLR was wrong. It 
was not the caus'c of the accident 
but it has resulted in the number ci' 
casualties being higher becaase the 
luggage portion was not towards t'm 
engine but the passenger portion was 
towards the engine

Now, so far the signal is con- 
cerned, the Railway staff had put the 
signals to ‘ON’ because they had given 
the signal for the goods train to go 
about 33 minutes before. But t îcre 
are two facts which have-emerged 
because we were also there on the 
spot. One is that th2 driver of the 
goods trains did not start 33 minutes 
earlier when he received the signal 
to start. He is reported to have 
started about 15 t0 20 minutes late. 
This is one of the reasons which we 
will have to go into.

Secondly, although the Enquiry 
Commission has said that fog was 
not so thick as to necessitate the use of 
detonators. When we were there, 
we had heard from practically 
everybody and the report was also 
based on hearsay evidence that the 
fog was very thick and therefore 
they should have taken the extra 
precaution of using the detonators. 
(Interruptions)

The driver h^d given the testimony 
that he did not s^e the signal.

T''ater sn>* «nw  : *r ‘t st

T̂T-TT 'TT ^ £ I
irrft ^  tnp jT'T̂  % ^  £ rft
<qpr w t f t  ttt f  j fk  wt-
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q|?r ttct f  i % iffr *r r̂FFrr ^T?'»rr- 
^  :T F T T  ? T ,  ' ^ T  %  f ^ T  ^  W

3TT T| f. ?

favr ;ffr m r  w r,
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afcrfl- m i
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nrf f^TT
5tr qr ^  t t t  m  m\  qr 
fa^sfTCTTCqT % tfVerifS' Cs
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W nT jj r+ ^  f'Tf*TT TT 3TFT WF 
r̂r t | I  ?

SHRI C. K. JAFFER SHARIEF: Sir, 
two Safety Teams have been appointed 
to go into the aspects and they have 
already gone round and made a 
thorough study. One of the recom-
mendations is to go in*0 the communi-
cation system between the guard and 
the cabin men and the Station Master. 
That aspect is also under study.

SHRI R. p. YABAV; What about 
your Railway Board Chairman who is 
responsible for ^he accidents who in 
the name of effecting economy, has 
retrenched all the staff who have been 
there in between stations to check the 
trains for maintenance.

SHRI C. K. JAFFEr  SHARIEF; It is 
not so Sir. It is his opinion.

SHRI P. C. SETHI; I would like to 
add that in the case of certain forma-
tions of goods train where they are 
having box Wagons end-to-end 
running has bsen permitted. But with 
regard to other wagons which re-
quire mid-term checking, it has not 
been abandoned. This is not correct 
to say that the Chairman is respon-
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sible for all these accidents. As far 
as this particular accidents is con-
cerned, this is a head-on-collision 
and has nothing to do with the 
deterioration of the rolling stock.

SHRI N. SOUNDARARAJAN: Sir, 
the human life became so cheap today 
bofore our Railway Minister that 
*there are major accidents almost 
every month since 1980. Throwing 

■away a paltry sum of a few thousands 
of rupees will never bi’ing any credit 
to the administration of Railway 
Hence I would like to ask the Railway 
Minister, will he introduce an in-
surance scheme for the long distance 
passensers at the rate of Rs. 1 per 
100 kms. and to increase the amount 
of compensation up to Rs. one lakh 
for the death in accidents.

SHRI C. K. JAFFER SHARIEF: 
There is no such scheme before us. 
If any of the insurance schemes 
comes, we will examine it. So far
as the compensation is concerned, 
we have already got the set proce-
dure and we are going accordingly.

Parliamentary Committee to Probe 
» into Corruption Charges Against 

J.N.U. Administration

*249. SHRI VIRBHADRA SINGH: 
Will the Minister of EDUCATION 
be pleased to state:

(a) whether Government have re-
ceived a memorandum from Mem-
bers of Parliament demanding a

, visitorial enquiry into affairs of 
Jawaharlai Nehru University;

(b) if so, the reasons for the same 
stated therein;

(c) will Government appoint an 
all-party probe committee to probe 
into the corruption charges against

^  JNU Administration; and

(d) if not, the reasons for the 
same?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL 
WELFARE (SHRIMATI SHEILA 

KAUL): (a) to (d). A statement is 
laid on the Table of the Sabha.

Statement

(a) and (b.). In a memorandum joint-
ly signed by serval Members of Parlia-
ment, and submitted to the President, 
in his capacity as the Visitor of the 
Jawaharlai Nehru University, the fol-
lowing demands were made: —

“ (i) To appoint a Commission 
through the exercise of the powers 
vested in you under Clause 8(2) and 
8(3) of the Jawaharlai Nehru Uni-
versity Act of 1969 to probe into 
the charges of corruption, misuse of 
public funds and violation of the 
Schedule, statues and academic 
ordinance by the University Ad-
ministration as alleged by different 
sections of the University commu-
nity: students karamcharis and
teachers on various occasions.

(ii) To appoint a Vice-Chancellor 
who will be able to win the confi-
dence of all sections of the Univer-
sity and fill up all vacant posts in 
the University Executive Council 
numbering more than 20.

(iii) We are pained to learn that 
instead of probing these charges, 
the University authorities have 
penalised Shri Rajan G. James, a 
Ph. D. Scholar of Centre of Political 
Studies and Convenor, Democratic

Students Front, Jawaharlai Nehru 
University by expelling him for two 
years from the University for 
raising his voice against mal-ad- 
ministration and corruption, in the 
University. We feel that this act of 
political victimisation is not in con-

formity with the objectives of the 
Jawaharlai Nehru University, viz.

‘A University stands for Huma-
nism, for tolerance, for reasun, for 
the adventure of ideas and tor 
the search of truth. It stands for 

the onward march of human race
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towards even higher objectives. If 
the Universities discharge their 
duties adequately, then it is well 
with the Nation and the People.’

Therefore, we request you to 
revoke the expulsion immediately. 
Hope that you will consider our 
appeal favourably.'1

(c) and (d). A new Vice-Chancel-
lor has assumed office in June, 1931 
and he has initiated several steps to 
tone up the administration of the Uni-
versity. Government is of the view 
that he should be given time to imple-
ment his plans. Institution of a probe 
committee will result in diverting his 
attention and energies at this stage. 
However, the University Grants Com-
mission has appointed a Committee to 
enquire the working of all Central 
Universities, including the Jawahar-
lai Nehru University.

SHRI VIRBHADRA SINGH: Sir, 
the Jawaharlai Nehru University is 
an institution of higher learning of 
national importance. It is evident that 
all is not well with this university 
which has been facing more than its 
share of student and start unrest.

Serious charges have been levelled 
in the past against the JNU adminis-
tration and it is only appropriate that 
a thorough enquiry should have been 
instituted into all these charges so as 
to bring out the truth and to clear the 
vitiated atmosphere and to promote 
healthy academic pursuits.

The hon. Minister has stated in her 
reply that a new Vice-Chancellor has 
assumed office in June, 1981 and he has 
initiated several' steps to tone up the 
administration of the University. I 
would like to know what are the steps 
which have been taken up by the Vice- 
Chancellor to tone up the set-up of 
the University.

The hon. Minister has, also stated 
that the University Grants Commis-
sion has appointed a Committee to 
enquire int0 the working of all Central 
Universities, including the Jawaharlai 
Nehru University, I would like to

know the terms of reference of this 
Committee which has been appointed 
by the UGC and whether it will also 
enquire into the specific charges which, 
have been levelled against the JNU 
administration.

SHRIMATI SHEILA KAUL; The 
hon. Member has aske.l about the 
Committee that has been formed by 
the UGC and also the terms of refe-
rence of the Committee.

To begin with, I would like to in-
form the House about the composition 
of the Committee.

Chairman

Dr. (Mrs.) Madhuri Shah, Chaic^ 
man, UGC.

Members
Dr. G. Rama Reddy, Vice-Chancel-

lor, Osmania University.

Prof. Rais Ahmad. Aligarh Muslim 
University.

Prof. (Mrs.) Ashina Chatterjy, Cal-
cutta University.

Dr. R'amesh Mohan, Director, Cen-
tral Institute of English and Foreign 
Languages, Hyderabad.

Member Secretary
Shri R. K. Chhabra, Secretary, UGC.

Now, the terms of reference of this 
Committee are: to examine whether 
the Central Universities are fulfilling 
the objectives set for them in thieir 
Acts and Statutes; the general study 
of discipline in the Central Univer-
sities; the causes of period a distur-
bances in the campuses and remedial 
actions taken for them;- the adequacy 
of the machinery in the Central Uni-
versities to deal with the grievances 
of students, teachers a^d administra-
tive staff and to suggest measures for- 
strengthening corporate life in these 
universities; the desirability of evol-
ving a code ot  conduct for political 
parties and to set limits to then- invol~ 
vement in the university affairs and, 
lastly, to suggest such measures or re-
forms as are necessary for the e®c*ent
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functions g of Central Universities 
and for promoting academic atmos-
phere conductive to study and scholar-
ships on the campuses. This Com-
mittee has started functioning. It was 
"Set up in January} 1982.

•About the measures taken by the 
Vice-Chancellor. there are certain 
measures that, the Vice-Chancellor has 
taken.

About 8 months ago, a new Vice- 
Chancellor by name Prof. Naruma was 
■appointed and he has taken certain 
.steps to bring discipline and normali-
sation of the situation in the Uni-
versity.

Steps have been t.^ken to improve 
^he sense of discipline amongst the 
students and the staff as well.

50 unauthorised occupants had been 
evicted from the hostels. Action 

against those people who violate Hos-
tel Rules like paym.vit cf mess dues 
has been taken.

The University Advnni -tratioi is 
contemplating to reduce the expendi-
ture on account of daily wages and 
ad-hoc appointments and overtime 

^expenditure. All thts is being done
TOW.

We have noted that there is lot of 
improvement since the new Vice- 
Chancellor has taken over and he has 
appointed a Senior Officer from out-
side to look into the earlier cases of 
grievances and irregularities and 1 his 
has been continuing.

We. therefore, hope that the atmos-
phere of grievance in the University 
would improve considerably in due 
course.

MR, SPEAKER: But, I do not
■want the grievances to improve!

SHRI VIRBHADRA SINGH: It is
evident from the reply given by the 
Hon. Minister that no action has teen 
taken to probe into the specific charg-
es  of corruption and irregularities

which had been levelled against the 
J.N.U. Administration. Sometime back 
the Vaidyalingam Committee was set 
up to enquire into the allegations 
made against the J.N.U. Administra-
tion.

But subsequently Mr. Vaidalingam 
withdrew from the inquiry.

I would, therefore, like to kow what 
has happened to those allegations 
which were being enquired into by 
the Vidyalingam Committee and also 
whether any steps are being taken to 
see that the matters which were being 
enquired into by him, would be pro-
bed further by some other Committee 
or by the very Committee which had 
already been set up by the University 
Grants Commission.

SHRIMATI SHEILA KAUL : All
these complaints that are coming 
would be looked into by this Commi-
ttee appointed by the University Gra- 
ants Commission now.

All those complaints that were re-
ferred to the Vaidyalingair Committee 
and which were being probed into, 
would also be taken into considera-
tion by this new Committee that is 
being set up now.

DR. SUBRAMANIAM SWAMY: In 
reply to the Hon. Member’s question, 
the Hon. Minister has pointed out that 
there is already a Committee which is 
looking into all the Uiversities includ-
ing JNU but the terms of reference 
that she read out...................

MR. SPEAKER: That is a big ‘But’!

DR, SUBRAMANIAM SWAMY : 
Leaves out the central qucs'ion which 
is agitating the minds of scholarly pro-
fessors of JNU, that is, in the earlier 
years there had been irregular, un-
justified and unqualified appointments 
of Communists in JNU fmri this was 
done without Selection Committees.

SHRI SATYASADHAN CHAKTIA- 
BORTY: He is levelling unsubstantia-
ted charges. Let him prove.
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DR. SUBRAMANIAM SWAMY: 
This has been established on a num-
ber of occasions.

SHRI SATYASADHAN CHAKRA- 
BORTY: Congress-1 people .............

DR. SUBRAMANIAM SWAMY: J
said ‘unqualified, undeserving Comm-
unists’. I could have said ‘Com-
munists’ because these are redundant 
terms. If you are Communist, you are 
bound.to be unqualified also.

MR. SPEAKER: Are Communists
unqualified for appointment?

DR SUBRAMANIAM SWAMY: No, 
Sir.

MR'. SPEAKER: Do you want to
challenge that?

DR. SUBRAMANIAM SWAMY: 
Communists have always got West 
Bengal to get employment.

This is their demand, because Javva- 
harlal N?hru University in its Statu-
tes has a special Clause by which Pro-
fessors can be appointed without Se-
lection Committee.

It is not there in :uiy other Univer-
sity.

This has been grossly mis-utilised. 
This has been the subject of a number 
of petitions submitted to the President 
who acts as Visitor of the University 
and the terms of reference selected, 
very cleverly leave that part out.

I would like to know whether the 
Hon. Minister would either institute a 
Visitor-level enquiry on this matter or 
ask the UGC to expand the scope of 
the terms of reference to include this 
part also.

SHRIMATI SHEILA KAUL: I want 
to request the hon. Member to write 
to the UGC referring to ...

DR. SUBRAMANIAM SWAMY: 
Who is UGC? I do not recognise the 
UGC. Only recognise you.

SHRIMATI SHEILA KAUL: Thank 
you for recognising me. The Chair-
man is entitled to receive all such 
complaints which will be cleared 
and seen if 'they are sent to the* 
Committee.

DR. SUBRAMANIAM SWAMY: 
Expad the terms of reference.

SHRIMATI SHEILA KAUL: You: 
ask for it and you will have it..

DR'. SUBRAMANIAM SWAMY: 
Thank you.

SHRI CHANDRA JIT YADAV: My
question arises from the reply of the 
hon Minister. Her main emphasis is 
that the Committee that has been set 
up by the UGC to enquire into the- 
gamut of the functioning of the Cen-
tral Universities, including whether 
they have achieved their objectives or 
not and for other reforms. Will the 
Minister recorsider the terms of this 
Committee so as to expand them to 
include not only enquiring into the 
functioning of the Central Universities 
but the entire fuctioning of all the 
universities. The entire educational 
system from bottom to top today needs 
to have a second look to achieve the 
national objective. (Interruptions) 
Let my question be completed. There-
fore, will the hon. Minister consider 
expanding the terms of reference of 
this Committee in the light of 1he sug-
gestion that an overhaul of the entire 
educational system in this country is 
needed to achieve the objective of be-
ing self-reliant, provide employment 
to our young people and also to in-
crease. the standard of education? 
Will the hon. Minister think of 
expanding the terms of reference of 
this Committee, so that all these 
questions can be considered?

SHRIMATI SHEILA KAUL: This 
Committee that bas been formed by" 
the UGC is going to look into the 
seven Universities that are directly* 
under the Central. Government; as 
I have mentioned previously, those 
terms of reference will be there fo r
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all these Universities that are under 
the Central Government ■directly. 
You are perhaps aware that the 
universities that are functioning in 
the States are directly under the 
charge o f Sate Governments. They 
do not come under us.

SHRJ CHANDRA JIT YADAV: I
did not ask only thatgpThe major res-
ponsibility is of the Central Govern-
ment to see that the standarads in 
education are achieved....

MR. SPEAKER: You can write to 
the State Governments.

SHRI CHANDRA JIT YADAV: 
Will the Minister, in consultation 
with the State Governments, con-
sider this? They hold conferences 
v e ry  often.

SHRIMATI SHEILA KAUL: Let
the Report of this Committee come 
a id 'hen we shall sr?.

T\j'W.a T 1 • :v  ’TR'rnr 
TT='|̂ T, q"? jfr :i -frS'-T ’T fWH"

'3TFT k fW f  m -ft T'TF
«rr nr>fr *r T'T f̂ 7T'Tr'T
q 3 S ’T T;7rf T T f  rTr
:-cfrr S7 rTf?r^ v q r i - T p -  =r I

W J F ~  T T f l n ,  ^ 7  T T  q = f7  ST 7T T -

^ t t  37 r tm tt Tf f  sfr t i t  
ffSFT K i ^  7, f*r qiT5'iT ITOtlHT 
VT7 T ^rr-Tr I  I

; t ?w  7 ^  •? ^  .7 -

This statement refers to Qn. No. 
35 reganding appointments of aca-
demic personnel by tihe Jawharlal 
Nehru University—15-11-1971.

5177 W  ^  .^T I

q?, n % TCfT rrr T̂ i'TT =snScTT f ,
'sr̂ 'TW ^*ft flT’T f̂ TT ■T̂TF % 'jft 

ITTT ?. I STiT %*ff T̂T SfhTsj

w i f  srr | ft  ft.fTt

fe r fr  5^  I W f
f  T̂T T̂T f w  t> ^  ^  dld'̂ Tl 
iR cT  |  I
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?r ft  f% tftfftrsr ^ t r t  ^  i
W  *f 5fr ^T% ^

fT̂ t '3TT
Mtf «ft 1

f̂ PRT Rnf 'jft V l^N K  <
| f |, ^t r̂f̂ T %

f%'? 7̂7 7j^-?frq- ^rfrT t?' ̂ t.

^T t̂ r̂ ^t sf'-n ’trnrfrr ^ ?

5rft'cVT : T̂RT̂ T, rr̂ T
27 I, ?r^r^e\ ^

fhprfe ^TsJt I  +1T^Ff F̂T
q M N d ife  %  f^rqr. - . ..................................

DR. SUBRAMANIAM SWAMY: 
There ir, no Selection Committee and 
33 appointments of Professors were 
made without the Selection Commit-
tee.

S HR P.! AT I SHEILA KAUL: I
wiih to explain that question alsj— 
if you just have a little patience.

Now, the’.’9 is also a Statute 23 
w! :.-1' enables the Executive Coun-
cil of the University f i  invite per-
sons of high academic distinction to 
accept a post of Professor or Readar. 
38 such appointments were made
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since the inception of the University 
10— 11 years a g o .. .. (Interruptions) 
you kir.dly listen. Then I will be able 
to 'explain better. Posts of Professors 
and Readers—the University made 
38 such appointments and 27 were 
made in the first five years. In 1975— 
77, 11 appointments were made.
There are 320 teachers in the Uni-
versity at present. A ll these appoint-
ments were made according to Sta-
tute 28 which enables them to do so.

T f*r f a a r i a  : sfcft *T s[tor

? r m f  i

: s r r f  s n f t  i

28 f^TT qr 38 
f a #  q- |

s r o  :  ^ t  s r N rc\ ^

« R 4 l s $  t

«ft TffT : f t  ^ar-
r  z k  1 1  q j p  T i f w q r i R r f t  f t  i k t

^ * p £ t  ^  S r  w  ^ r m f ^ r  |  ?

^ f h T r f t  y f t c T T  f i f a  :  5 T F T cv
T O  |  I ^ p £ t  WTĴ l d c T l s $ ,  ? f t

^T T  I ( s ’J ^ ' R )

« f t  t r  f a s r r a  i  f s r ? p r
^  1 1  q r  ^ c t ?  w t t  ? p t t  p r r
| I (s^ IT T ) ITT eft ^t r  |
*tt  ^ w r  ^ t r  |  i (w r e s r r c )

« f t i T c f t  s f c T T  :  w f r  ^ t  f r ^ R :  
sr^ft ftcft 11 3“*n£t ^mUnr ^ '< d  
f t c f r  |  i

55TCTT5T :  ^ T ^ t  f a l T
< ^ R t  e T R T  1 %  I
zrr i •o

PROF. K. K. TEWARY: I think 
the whole House will agree with me 
that this University was started in 
tha name of Pandit Jawaharlai Nehru 
fiat co’ossur among men and the ob-

ject was to perpetuate or to make 
this institution an embodiment of 
his ideal and his vision. But what I 
find to-day is that instead of per-
petuating the ideals of Pandit Nehru, 
this institution is trying to perpe-
tuate a very garbled version of 
Marxism.

-*
From time time allegations

have been levelled at different levels 
of irregularities in this University 
and the whole House knows that 
JNU is receiving the largest fjranls 
from the Central Government, but 
the whole University has become a 
white elephant....

AN HON. MEMBER: 
phant.

A red ele-

PROF. K. K. TEWARY: Prof.
Swamy referred to certain appoint-
ments. Sir, in matters of appoint-
ment, a particular kind of people ow-
ing allegiance to a particular ideolo-
gy have been appointed. The result 
jf  this is ■ ■ •

M I? SPEAKER: Please put your
question.

PROF. K. K. TEWARY: I lequest
the hon. Minister to order an impar-
tial inquiry into the grant of fellow-
ships in recent years. In grant of 
fellowships large scale irregularities 
have txDen committed. Therefore, I 
do not know why an attempt is be-
ing made to brush this problem of 
JNU under the carpet. JNU has been 
in the controversy and in the news 
and, therefore, I would iike to 
know .from the hon. Minister 
whether there are such irregularities 
in the appointment of professors and 
particularly, fellowships were granted 
to students owing allegiance It a 
particular party and it is this i.e--t.on 
of people who are creating pro -Ierrs 
in the University.

SHRIMATI SHEILA KAUL: It is a
suggestion, Sir.

PROF. K. K. TAWARY: This is the 
problem.
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MR. SPEAKER: Next question—
Shri Haider.

SHRI RATANSINH KAJDA: This 
is a serious matter and the Minister 
should not treat it so lightly.

Leave for Employees of Chittaranjan 
Locomotive Works

250. SHRI KRISHNA CHANDRA 
HALDER:

DR. SARADTSH ROY:

Will the Minister cf RAILWAYS be 
pleased to state:

(a) whether Government are aware 
that the workers of the Chittaranjan 
Locomotive Works used to enjoy 16 
days’ leave yearly of their own 
cho:se.

(b) if so, why Government issued 
circular dated 13 November, 1981 can-
celling the earlier practice;

(c) whether Government or the 
authorities received any protest letter 
from the Chittaranjan Labour Union 
demanding the withdrawal of the said 
circular,

(d) if so, the reaction of Govern-
ment thereto; and

(e) steps taken \)y Government to 
restore normalcy by withdrawing the 
said circular for which the woikers 
are agitating?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIF): (a) to (e>: 
A statement is laid on the Table of 
the Sabha.

Statement
In the matter of holidays, Railways 

are guided by Central G ov ern m en t 
policy as framed by the Ministry of 
Home Affairs from time to time.

•

There is no change in th«-' annual 
number of holidays available to Chit-
taranjan Locomotive Works. Three of 
these are fixed for all establishments

in the country as National Holidays, 
namely,. Republic* Day, Independence. 
Day and Gandhi Jayanti. Thirteen 
other holidnvs for the y^ar used to be 
decided in consultation with staff for 
festivals.

In accordance with the recent G ov-
ernment decision. those 13 holidays 
for festivals should now be determined 
by the establishment ones and for all, 
not allowing the change of festivals 
from year to year.

This point has bean clarified on re-
presentations received.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, the Chittaranjan Locomo-
tive Works Labour Union is a recog-' 
nised Union. They gave a reD xesen- 
tation to the Minister asking him to 
restore the earlier position prior to 
13th November, 1981 circular regarding 
the choice of holidays according to 
employees. This is a small matter. I 
want to know whether the Minister 
will concede this demand of the recog-
nised union.

The Railway Minister, in his buJs?'- 
speech, said that we are gradually 
switching over from steam engines to 
electric engines. Previously, in* the 
Chittaranjan Locomotive Works, the 
yearly production of electric engines 
was 85. But it was gradually reduced 
to 75. Now, it is further reduced to 65 
I want to know from him first about 
the restoration of earliei' practice re-
garding holidays, secondly, I w in : to 
know from him whether the produc-
tion of the electric engines in the 
Chittaranjan Locomorive Works will 
go upto 85 yearly.

SHRI C. K. JAFFAR SHARIF: Sir, 
so far as holidays are concerned these 
are in accordance with the recommen-
dation of the Home Ministry. There 
are three compulsory holidays.
8 holidays for the religious minorities 
while the rest of them are determined 
hy the management and th? workers 
there. That practice is there. Actual-
ly these five holidays are left to the 
management and the workers. to de-
cide in the beginning of a year cnce
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and for all—not periodically. That is 
the latest decision tjf the Ministry of 
Home Affairs which we have enforced.

SHRI SAMAR MUKHERJEE: Why
once and for sJl? (Interruptions,

SHRI KRISHNA CHANDRA HAR-
DER: This Government will not remain 
once and for aL. So. why restrict the 
holidays once and -or all? It is not 
proper. Mr. Sethi is here. You will 
kindly try to understand us. If. for 
instance, the birth day of C. R. D:is or 
a Holi Holiday falls due on 
the Second Saturday or Sunday, 
previously, Monday was declare i 
as a holiday. That was the 
practice in the Chittaranjan Loco-
motive Works. I want to know from 
the Minister—Shri Sethi is here re-
garding the restoration of the earlier 
practice o£ choice of holidays. Will 
the Minister take this up with the 
Home Ministry to restore (he prod ice 
of holidays pri^r to 13'.h Nove;ni.t?r. 
1.981 circular? Wi'l the nomaicy be 
restored by him in the Chittaranj >n 
Locomotive Works?

THE MINISTER OF RAILWAYS 
(SHRI P. C. SETHT j : The number cf 
holidays is not cut. Th^r,: are three 
national holidays—Republic Day, In-
dependence Day and Gandhi Jayanti. 
For the remaining 13 holidays, v.e 
have come 1o uniform practice as 
adopted by I he Home Ministry and the 
Gove-nn'.erit c.’epar Indents. However, 
since the suggestion has come from 
the hon. Member to take this up with 
the Home Ministry, we shall do thgt.

DR. SARADISH ROY: From what 
the Minister said iust now. it is evi-
dent that l i  holidays have been fixed 
by Government out of 16 holi-
days while the rest are left 
for the department to fix the 
dates. Since the inception of 
this factory the custom was to fix the 
annual holidays in consultation with 
the staff. This system was working 
well but it has now been abandoned. 
A new circular has been issued by th? 
Railway Board fixing the Ihree 
national liolidays plus eight other holi-
days and only five are left for the

local establishment to fix up. This 
has c;.used discontent among ti!l sec-
tions 0: the labour including INTIjC 
affiliated labour union. They hav# 
given ^-presentation to the Railway 
Board to follow the old system. In 
West Bengal, Durga pooja holidays 
along with Saraswati pooja is a must. 
Then these eleven days do not include 
Holi festival, birthday cf Netaji Sub-
ash Bose, Birthday of Chittaranjan 
Das, Kali pooja etc. So, I would re- 
ouest the hon. Minis'?r to adopt the 
old system so that there may not be 
any dis-content "tmong the staff.

SHRi C K. JAFFER SHARIEF:
Sir, the Railway Minister has already 
said that he will take it up with the 
Horns Ministry.

SHRI SAMAR UTTKHERTEE: Sir, 
last night I got one memorandum ir.<m 
the labour \mion that production in 
Chittaranjan Locomotive Works is be-
ing tappered clown. I would like to 
know whether it is fad nr not. The 
hon. Minister said in his budget 
that they are converting from steam 
locomotive in electric locomotive : nd 
Chittaranjan is the any unit wMor:; 
electric locomotives are manufactured. 
I am also going to write to the hi.n. 
Mlni'te:- in this ;oimec‘ ic:i but I w ‘uld 
like to know whether it is a fact or not 
that the targets are bcin? lapper^i 
down.

SHRI P. C. SETHI: pir. this ques-
tion does not arise nut of the present 
one and I would reuly to the hon. 
Member when he writes to me,

Introduction of Rajdhani Exprcsn 
between Madras and

*252. SHRI R. PRABHU: Will the 
Minister of RAILWAYS be pleased to 

state;

(a) whether there is any proposal to 
introduce Rajdhani Express L'etween 
Madras and Delhi;

(b) i so, whether the existing Tamil 
Nadu Express will continue its opera-' 
tiorr, and
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(c) when the Rajdhani Express is 
likely to be introduced on Delhi-Madrfes 
route?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) to (c). 
There is no proposal at present to 
introduce Rajdhani Express type of 
train between Madras and Delhi or to 
withdraw Tamil Nadu Express running 
on this route.

SHRI R. PRABHU: Mr. Speaker,
Sir, the major cities like Bombay and 
Calcutta are connected to Delhi by the 
prestigious Rajdhani Express train. I 
would like to know what difficulty is 
there to connect Madras to Delhi with 
the Rajdhani Express and also why 
this step-motherly treatment hns been 
meted out to Madras?

SHRI C. K. JAFFER SHARIEF: 
Sir, it is not a question of any step-
motherly attitude. Actually we have 
three super-fast trains on this Section 
— Tamil Nadu Express, K. K. Express 
and A. F. Express. These are all 
super-fast trains. We are having the 
problem of line capacity on this Sec-
tion. There are saturated single line 
sections on the Madras-New Lelhi 
route, which do not have any capacity 
for the movement of additional trains, 
viz., Balharshah-Bellampalli and cer-
tain stretches between Nagpur and 
Itarsi. It is very difficult to carry 
even goods trains. So, we carry the 
goods trains on a longer route, thnt is, 
via Jalgaon, Manmad, Dhond; etc. So; 
one main reason is line capacity. The 
second reason is shortage of coaches 
which we are facing today.

SHRI R. PRABHU: The hon. Minis-
ter, in his reply, has stated that there 
are three super-fast trains touching 
Madras. It is not correct. Only one 
train touches Madras, that is, the 
Tamil Nadu Express. The other trains 
do not touch Madras City at all. 
Madras is an important city in this 
country. I would like to know from 
the hon. Minister why the whole line 
is not doubled and there are patches

single line operation in this route.

SHRI C. K. JAFFER SHARIEF: 
Work is in progress. We are taking 
action for completing these works. In 
this connection, I would like to remove 
the misapprehension which the hon. 
Member has 2°t- Once the line capa-
city improves, once there is improve-
ment in coaching stock position, we 
will consider his suggestion.

DR. SUBRAMANIAM SWAMY: 
Neglect of Madras: That you have not 
answered.

SHRIMATI PRAMILA DANDA- 
VATE; Sir, we would of course sup-
port if the Rajdhani Express train is 
introduced from' Delhi to Madras. But, 
I would like to bring to the notice of 
the hon. Minister one difficulty which 
we face. Now, the Rajdhani Express 
from Delhi to Bombay starts on Thurs-
days which is absolutely inconvenient 
to M.Ps. We have to go t0 Bombay on 
week-end. And, if we ha\e to go on 
Thursday alone, we find, it is r*ot pos-
sible for us to do so. If we have to
start o n  Thursday to go 1 o  Bombay
anj come back, what happens is, we 
will miss one day. Therefore, I would 
request the Minister t0 do the needful 
in the matter so that we are not ircon- 
venienced..

f  I

SHRIMATI PRAMILA DANDA-
VATE: Not only for M.Ps., even for 
others.

SHRIMATI PRAMILA DANDA-
VATE: I would request him to con-
sider my suggestion.

AN HON. MEMBER: Rajdhani ex-
press may be converted to run thrice 
a week instead of twice a week, as o£ 
now.



23 Oral Answers MARCH 11, 1982 Oro.1 Answers

Sale of Human blood through Blood 
Bank

*255. SHRIMATI PRAMILAf DAN- 
DAVATE:

SHRI BAPUSAHEB PARULE- 
KAR:

Wi n the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state;

(a) whether Government have per-
mitted the sale of human blood ihrough 
blood banks;

-(b) whether any guide-lines have 
been laid down for the genuineness 
and purity of the blood sold;

(c) whethr there is any restriction 
on the amount to be paid to blood 
donors and consumers; and

(d) whether Government have notic-
ed sale of artificial blood in the metro-
politan cities?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND: (a) and (b) Under the 
provisions of Drugs and Cosmetics Act 
& Rules, a blood bank is required to 
obtain a licence from the State Drug 
Controller. Collection storage and 
sale of blood have to conform to the 
provisions of Drugs and Cosmetics A 't

& Rules which, inter-alia, provide for 
tests as laid down in the Pharmaco-

poeia of India.
(c> There are no Statutory stipula-

tion in this regard. In Central Govern-
ment hospitals, the non-voluntary 
donors are paid at the rate of Rs. 15/- 
per unit.

(d) No, Sir.

sft SlfarT C : 5TEZT5T *T^T,
t  sit t  % ^rf^r HMnto 't ^ ttc\

3 ?  rr̂ fT ^ T c T t T  i f

q w  W  ^  ^

! T ' f

it ^t  f^nrr

w  «tt ?rfa: «r̂  37? if tot
I 'FfTT T̂TfiT | TT

sto ^ ^  f̂ -ETT to t  i sr^R

3TR, if ^
f  ?

SHRI B. SHANKARANAND: 
Under the rules, before the human 
blood is taken for blood transfusion, 
the blood has to be tested. The blood 
is not to be obtained from a human 
subject who is known t© be suffering 
from or have suffered from syphilis; 
two, whose blood has not been tested 
with negative results for evidence of 
syphilis infection; three, the hae-
moglobin level of whose blood is not 
less than 85 per cent, who is not su-
ffering from any transmittable disea-
se, as can be ascertained by qualified 
physicians after inspection or simple 
physical examination. The conside-
ration of hi; medical history should 
show that he is free from disease 
transmittable by any blood transfu-
sion. This test is to be conducted be-
fore any blood is taken from the 
donor If here are lapses, w - have to 
take it very seriousiv and the persons 
concerned will be dealt with suitab-
ly.

5T f*R T  : ^T T  c^TCT

5T3T7T ^ f% ?TFT ^  15
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^ •3"St-'5f̂ T MIi ’ZfZ ^ il l<

P̂TZSFT $  T r̂. I  ?rk cTT̂B
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f ,  °F T T  n r - f T H r f r

7 # f t  ?
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SHRI B. SHANKARANAND: Sir,
I share the concern of the hon. 
Member of this House. What the hon. 
Member says is in fact true to a cer-
tain extent because the poor patients 
suffer at the hands of the unscrupu-
lous people who are indulging in 
this malpractice and having a racket 
in the supply of blood to the needy 
persons. It is a good suggestion.

s fw fr  srfasn srror* :
i m ,  $

*Tf|ir 1

?Ti'T Sr;f*r JTT ^ —
I want an assurance from the hon. 

Minister.

SHRI B. SHANKARANAND. I said 
that it was a good suggestion.

SHRIMATI PRAMILA DANDA- 
VATE: I want you to take action.

SHRI SATYASADHAN CHAKRA- 
BORTY; I want to draw the .attention 
of the hon. Minister to part (d) of the 
question that is,

“ (d) whether Government have 
noticed sale of artificial blood 
in the metropolitan cities?”

Have you come across any specific 
cases as to the sale of artificial blood? 
If so, have you taken any step to stop 
it?

SHRI B. SHANKARANAND: If the 
hon. Member has come across any 

particular instance and bring it to niy 
notice, we will take action.

SHRI SATYASADHAN CHAKRA- 
BORTY: Sir, is this the answer to niy 
question? Am I responsible to bring it 
to his notice? It is the duty of the 
Government to investigate into this 
matter. (Interruptions) Are you going 
to chase the Minister because of the 
answer?

MR. SPEAKER: It can be meant 
otherwise too.

Loss suffered by Shipping Corporation 
of India during 1981-82

*257. SHRI HARIHAR SOREN; Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Shipping Corporation of 
India suffered a great financial loss 
during 1981-82;

(b) if so, the total amount of loss 
incurred;

(c) the reasons therefor; and

(d> the steps proposed to be taken 
by Government to overcome these pro-
blems and earn profit in 1982-83?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL); (a) No, Sir.

(b) to (d). Do not arise.

SIIRI HARIHAR SOREN: S,r. I
would like to know whether it is a 
fact that during the period January to 
November last year, the Shipping Cor-
poration of India suffered financial loss 
to the tune of Rs. 9 lakhs owing to the 
detention of ships caused by the non-
availability of river pilots at Calcutta 
Port which affected as many ag 30 ships 
during that periods, if so, what steps 

Government proposes to take to avoid 
such difficulties in future;

SHRI VEERENDRA PATIL. The hon. 
Member is referring t0 the loss suffer-
ed by the Shipping Corporation of 
India due to detention of ships at the 
Ports. The delays occur because in 
certain ports there is congestion. But 
if you look at the overall picture, you 
will find that in 1980-81 the Shipping 
Corporation of India had made a profit 
of Rs. 18.36 crores and in the current 
financial year, that is, during 1981-82, 
the Shipping Corporation 0f India is 
going to make an overall profit of at 
least Rs. 14.0 crores. That is the posi-
tion. Certain vessels incur loss and 
certain other vessels make profits. If 
there is any delay at the Port, they 

incur losees. But even after taking 
into consideration these losses, they 
are going to make a net profit of Rs. 14 
crores during th^ year 1981-82.
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Expansion of Medical facilities in 
Delhi Hospitals

* 258. SHRI H. K. L. BHAGAT: Will 
the Minister of HEALTH AND FA-
MILY' WELFARE be pleased to lay a 
statement showing;

(a) whether Government have any 
pian for expansion of medical facilities

in the Hospitals of Delhi run l:y the 
Central Government, Delhi Adminis-
tration and Local Bodies; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). Yes, Sir. 

Two 500 bedded hospitals, one each at 
Shahdara and Harinagar are under 
construction. Besides, three 100 bedded 
hospitals, one each at Mangolpuri, 
Khichripur and Jaffarpur are to be 
established during the Sixth Plan. 
These five hospitals have been planned 
to provide medical care to the peri-
pheral areas oI Delhi. Reinforcement 

medical facilities in existing hospitals 
is undertaken as necessary.

SHRI H. K. L. BHAGAT; Mr.
Speaker, Sir, I would request you to 
go through my question and the answer 
given by the hon. Minister. The hon. 
Minister is a very capable man and 
that is why I am making my grievance. 
My question is—whether Government 
have any plan for expansion of medi-
cal facilities in the hospitals of Delhi 
run by the Central Government, Delhi 
Administration and Local Bodies.
There are important hospitals at Delhi 
like the All India Institute of Medical 
Sciences, Pant Hospital, Dr. Ram

Manohar Lohia Hospital, J. P. hospital 
and so many others. The question 
hour provides us an opportunity to 
know about various things and also an 
oppurtunity to the Government to pro-
ject, its activities. I am very sure 
that the Government has plans to im-
prove medical facilities in all 'these 
hospitals and hospitals like Hindu Rao 

hospital and the Shahdara hospital. I 
am grateful to the hon. Minister that 
he has indicated about the hospitals 
being established in the Sixth Plan.

But my question is very very precise 
and definite. I will be grateful if the 
hon. Minister could give information 

at least in respect of some of *he major 
hospitals about the expansion of medi-
cal facilities, lik© additional beds, 
equipment etc. If he has information, 
let him give it, otherwise the question 
may be postponed.

SHRI B. SHANKARANAND; I have 
the information with me. As far as 
Safdurjung hospital is concerned, we 
are aiming to provide the following 
facilities:

(i) Construction of nurses hostel,

(ii) Construction of out-patient de-
partment in two phases.

(iii) Construction cf operation thea-
tre, adjacent to the casuality,

(iv) Construction of operation thea-
tre exclusively for orthopaedic patients,

(v) Construction of operation thea-
tre for maternity and gynae.

(vi) Establishment of rehabilitation 
centre including construction of the 
building,

(vii) Development of super-speciali-
ties in the bruns department.

We are also providing additional 
staff necessary for this expansion.

Then, for Dr. R. M. L. hospital, a 
provision of Rs. 330 lakhs has been 
made in the 6th Plan for the expansion. 
Out of this amount, Rs. 69.70 lakhs is 
meant for staff, machinery and equip-
ment, while Rs. 260.30 lakhs has been 

kept for construction work under the 
capital head. The capital works of 
the hospital include new construction 
or alterations of buildings of emer-
gency, laundry b ock operation 
theatres, nursing home, staff quar-
ters etc.

^  "FT | I . . .

( « w r r a ) . . .
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SHRI B. SHANKARANAND: I am
giving this because the hon. Member 
wanted me to answer his question in 
detail. We are developing all the 
Delhi hospitals for the needy pa-
tients.

SHRI H. K. L. BHAGAT: Delhi
puffers in various ways because of 
the multiplicity o f authorities and 
agencies. These hospitals are one ex-
ample. I want to know if there is any 
agency or machinery for coordina-
tion among the various hospitals 
run by the Central Government. 
Delhi Administration and the local 
bodies in the use of equipment me-
dical facilities, expertise and so on. 
Does any such arrangement exist? 
If not, will the Government consi-
der making some such arrangement?

SHRI B. SHANKARANAND': Sir,
there is a Hospital Board for th-3 
management of the Delhi Hospitals. 
The Board has gone into these ques-
tions and has submitted the recom-
mendations and they are under the 
consideration of the Government.

SHRI JAGDISH TYTLER: Sir,
the Hon. Minister has just spoken of 
what he is going to do for Delhi Hos-
pitals. But I wou.d like the Hon. 
Minister first of all to visit all the 
hospital5 existing in Delhi. There he 
will find that 90 per cent of the hospi-
tals are in a very very bad condition, 
I had mentioned this previously also 
under Rule 377 that some of the 
equipment, which have been obtain-
ed from foreign countries, still lie 
unused and they have practically 
ruste.1. Secondly, the sanitary con-
dition in some of the hospitals is 
horrible.

So, I would like to ask first of all, 
when will the Minister visit these 
hospitals and secondly what is-h e 
•going t° do to see that the hospitals

are basically clean first? The treat-
ment part comes second.

SHRI B. SHANKARANAND: 
Sir, the House is aware about the in-
crease in population in Delhi in the 
last decade. A Part from that every 
patient is accompanied by, if not a 
dozen at least half a dozen mem-
bers attending on the patient. All 
these people go to the hospitals. But 
I d-o not want to say that we are not 
co3iccrned with the cleanliness 
the hospitals. But I do not agree with 
the Hon. Member what he has said. 
He presumed that I have not visi-
ted the hospitals. He presumes that 
my colleague Kumari Kumud Joshi 
has not visited the hospitals. We have 
taken care to see that hospitals are 
clean; and wherever there are diffi-
culties, we have tried to solve them.

SHRi JAGDISH TYTLER: Sir, the
hon. Minister muS[ have visited 
hospitals run by the Central Govern-
ment But my question * pertains to 
hospitals run by ;oral bodies. So, jf 
he visits some of the hospitals run by 
the Delhi Corporation and Delhi Ad-
ministration. he is bound to dismiss 
all the heads of those hospitals.

MR. SPEAKER: I support Shri
Tytler that you must have surprise 
visits.

SHRI B. SHANKARANAND: Sir,
I have paid surprise visits to the 
hospitals.

MR. SPEAKER: Then take me
along with you.

SHRI SATISII AGARWAL: You
don't ask him. He will get you ad-
mitted in the hospital.

SHRI ATAL BIHAR I VAJPAYEE: 
Sir, he has been a patient of All India 
Medical Institute and he knows that 
the Institute is not being run properly. 
But I am not referring to that side.

Sir, unless we develop a concept ot 
neighbourhood hospital, patients (*oing 
to the hospital...
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MR. SPEAKER: Why don’t we
think about Ayurvedic and Homoeo-
pathic hospitals also?

SHRI ATAL BIHARI VAJPAYEE:
I am very much interested in Ayur-
vedic, but you don’t allow me to put 
a supplementary.

MR. SPEAKER: I have already
allowed you, Sir. I was just putting 
this thing to you.

SHRi ATAL BIHARI VAJPAYEE: 
What is happening in Delhi is that the 
patients go from hospital to hospital. 
They destroy the record or discard 
the record of their previous examina. 
tion done in some different hospital 
and kedp on visiting all hospitals 
creating problems. That leads to 
overcrowding and patients do not get 
treatment that they desire to have. 
Therefore, Sir, I would like to know 
whether the Government will consider 
the proposal that the patients should 
be attached to their neighbourhood 
hospital and that they should be asked - 
to go to that hospital first. On a pre-
vious occasion the Hon. Minister had 
given an assurance that he will consi-
der the question of making the All 
India Institute of Medicial Sciences a 
referal institute. Even that has not 
been adopted. So, how can you reduce 
overcrowding in hospitals, unless you 
insist that in every area, pat'ents 
shouM visit their hospital first, and 
then only on a reference, they should 
be allowed to 30 to a bigger hospital 
or a well-equipped hospital?

PROF. MADHU DANDAVATE: He 
may be given incentive to go to these 
hospitals.

SHRI B. SHANKARANAND: Sir,
if the Hon. Member had seen my reply 
to this question, he would have ap-
preciated that. The very fact that we 
have been establishing five hospitals 
that are being constructed in the 
periphery of Delhi, they are ?oing to 
reduce the pressure of patients that 
is existing in the hospitals. And

for the benefit of the hon. Mem-
ber, I would say that the All India 
Institute of Medical Sciences is a ref-
erral hospital; but, unfortunately, 
because of pressure of general pati-
ents, it is also looking to the care of 
general patients.

MR. SPEAKER: The Question
Hour js over.
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Effect of T.V. viewing: on Health

*253. SHR R. r . BHOLE: Will the 
Minister of HEALTH ANT) FAMILY 
WELFARE he pleased to state:

(a) whether the Kiev Institute of 
General and Communal Hygiene has 
drawn conclusion after research that 
T.V. may adversely affect the health 
and the power of precision goes down 
if watched continuously for hours and 
has recommended that junior school 
pupils and others should not watch 
the T.V. for more than 20 minutes and 
one hour respectively and then take a 
break of 30 to 40 minutes;

(b) whether Government propose to 
carry out further research and issue 
guidelines to T.V. viewers in our coun-
try in this regard; and

(c) whether Government would con-
sider giving up long programmes un-
interrupted in. view of the above find-
ings?
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THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No information
regarding such findings by the Kiev 
Institute of General and Communal 
Hygiene is~ Tvailable.'

(b) There is n0 such proposal un-
der consideration of the Government, 
at present,

(c) Does not arise.

Nehru Yuvak Kendras at district 
Headquarters

*254. SHRI K. B. CHOUDHARI: 
Will the Minister of EDUCATION be 
pleased to state:

(a) whether Government have de-
cided ~Eo establish Nehru Yuvan Ken-
dras at District Headquarters through-
out the country;

(b) whether the Nehru Yuvak Ken-
dra in Bijapur District is functioning 
at a Taluka place, Bagtlkot; and

(c) if so, the reasons ior such a de-
parture?

THE MINISTER OF STATE JN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATi SHEILA KAUL): (a) and
(b). Yes, Sir.

(c) The scheme 0i  Nehru Yuvak 
Kendra, though fully funded by the 
Central Government, is being imple-
mented in close co-operation with the 
State Governments. The Nehru Yu-
vak Kendra sanctioned for the district 
of Bijapur has been functioning from 
a centrally located taluka i.e. Bagal- 
kot since 1972 <>n the recommendation 
o f the State Government.

Retrenchment of Casual Labour

*255. SHRI BASUDEB ACHARYA: 
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the 
total number of casual labour as on 
1st June, 1977 nor only stands frozen 
but also being brought down gradual-

ly through retrenchment and farming 
out work even track works such as 
deep screening, CTR work, etc. being 
given under contract;

(b) whtther such contract work is 
responsible for the bad condition 
of railway track which have already 
caused several accidents and amounts 
to potential safety hazard; and

(c) whether Government have pro-
vided any machinery to claim com-
pensation for the damage caused to 
railway property in accidents due to 
bad track work?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARIEF):

la ) to (c). It is not correct to say 
that the strength of casual labour 
has been frozen or is being brought 
down through retrenchment conse-
quent on farming out of works to 
contractors. The strength of casual 
labour on Indian Railways during 
the last few years is as under:

1977 — 2 36 lakhs.
1978 — 2.42 lakhs
1979 — 2.29 lakhs.
1980 — 2.31 lakhs.
1981 — 2.60 lakhs.
Track renewal and deep screening 

work are mostly carried out depart- 
mentally except in isolated cases on 
experimental basis. Contractors are, 
in fact not engaged for regular main-
tenance of track which is solely handl-
ed by departmental labour. In isolat-
ed cases, where track renewals/deep 
screening work is done by contractors, 
adequate precautions and conditions 
are stipulated for ensuring safety, 
such as

(a) constant and close sueprvision 
by Railways;

(b) adequate protection of track;

(c) speed restrictions;

(d) working during day light hours 
only; and

(e) stoppage of work before arrival 
of trains.



Surprise checking of Ticketless 
Travellers

*259. SHRI R. Y. GHORPADE:
DR. A. U. AZMI;

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that Nor-
thern Railway Squad in a surprise 
check of ticketless travellers on Gha- 
ziabad-Alipur section in early Janu-
ary this year caught four alleged cri-
minals armed with country-made pis-
tol and knives;

(b) whether the persons and their 
base of activities have been identified;

(c) if so, details thereof and action 
taken by Government;

(d) whether nine gazetted officers 
and some businessmen were also 
caught travelling in first class com-
partments with second class tickets;

<e) if so, details thereof;

(f) whether coach attendants and 
conductors are alleged to be collect-
ing money by allowing such illegal 
travels;

(g) whether Government propose
to arrange such surprise checks on
all Railways regularly to root out this 
menace; and

(h) annual loss to Railways on 
ticketless travel during 1980-81 and 
1981-82 and amount realised from 
such persons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) to (c ). Yes Sir.
The Hon’ble Member is perhaps

3y Written Answers. PHALGUNA
referring to Ghaziabad-Aligarh 
and not to Ghaziabad-Alipur Section. 
On 8th January, 1982, during the 
surprise check of train No. 39 Up, 
Howrah-Delhi Janata Express at the 
Outer Signal of Ghaziabad, the 
following four persons who are 
•residence of Town and Police 
Station, Bewar, Distt. Mainpuri (UP) 
were detected travelling without 
tickets and carrying one 12 bore coun-
try made pistol, 2 live cartridges and 
two knives.

1. Ashok Kumar Sengar, S /o Shri 
Pratap Singh,,

2. Arvind, S /o Shri Ram Dayal 
Azad.

3. Pradeep, S/o Shri Suresh Gupta,

4. Bache, S /o Shri Ram Sarup 
Gupta.

They were found to be cycle lifters 
of Delhi-Shahadra and Seelampur lo-
calities. Cases against them were re-
gistered under section 112 of Indian 
Railways Act, 1890 ajid under sectio i 
25, of Arms Act, by Government 
Railway Police Ghaziabad. In a sum-
mary trial they were awarded 3 
months R.I. under Arms Act. For tra-
velling without ticket they were fined 
Rs. 500/- each. In default of pay-
ment of fine they are to undergo1 
rigorous imprisonment for another 
one month.

(d) to '(e ) . On the same day, during 
the check of train No. 83 Up Ganga- 

■ Jamuna Express on 8-1-1982, four 
businessmen holding second class 
tickets were defected travelling in 
first class with the connivance of 
Conductor and Coach Attendant. How-
ever, no Gazetted Officer was detected 
travelling in first class on n second 
class ticket. Of those four business-
men, two were in possession 
of Guard’s Certificate. They paid 
the railway dues amounting to Rs. 
190/- on demand. The remaining two 
were prosecuted under sections 112 
and 131 of Indian Railways Act, 1890 
and were fined Rs. 500/- each by the 
Railway Magistrate. ~ They paid 
the fine on the spot. The Conductor 
and Coach Attendant were placed 
under suspension on the spot.

20, 1903 (SAKA ) Written Answers 38
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(f) Some unscrupulous staff have 
been indulged in malpractices.

(g) Yes, Sir, Frequent surprise 
checks are conducted by fhe Railway 
Officers, Senior Supervisors, Ticket 
Checking staff and Vigilance staff 
with the help of Police and RPF per-
sonnel. These checks have been in-
tensified since March, 1981, During 
the period 1st March, 1981 to 31st 
December, 1981 as many as 1.47 
lakh Checks \yere conducted.

As a result of these intensified 
checks, 2.49 lakh persons, on an
average every month, were detected 
travelling without ticket Or with im-
proper ticket during the period 1-4-81 
to 31-12-1981 as against 2.01 lakh and 
2.07 lakh persons during the corres-
ponding period of 1980-81 and 1970- 
77 (the best year for ticket checking) 
respectively. The results achieved 
during the year 1981-82 are now the 
best over achieved, despite difficult 
law and order situation in certain 
parts of the country.

(h) Estimates of the loss incurred 
by Railways on account of ticketless 
travel are not made from year to year 
and ag such separate figures of the 
loss of revenue during 1980-81 and
1981-82, on this account are not av-
ailable. On the basis of sample checks 
conducted on all Indian Railways 
during the year 1976-77, the loEB on 
non-suburban sections, on account of 
ticketless travel was estimated to be 
of the order of about Rs. 18 crores 
per annum. During the year 1980-81, 
24.60 lakh persons were detected tra-
velling without ticket or with impro-
per ticket and a sum of Rs. 407.64 
lakhs was realised as railways dues. 
During the year 1981-82, upto Dec-
ember 1981, as many as 22.40 lakh 
persons were detected travelling with-
out ticket or with improper ticket and 
a sum of Rs. 396.25 lakhs was realis-
ed as railway dues.

Loss on D.T.C. vis-a-vis R.E.S.T. 
of Bombay

*260. SHRI ATAL BIHARI VAJ-
PAYEE;

SHRI RAM PRASAD 
AHIRWAR:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) how does the present loss of
D.T.C. per kilometre compare with, 
that of B.E.S.T. of Bombay; and

(b) if the D.T.C. loss is more, rea-
sons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESRI): (a) As compared to BEST’* 
net loss of 91.06 paise per Km. during 
the year 1980-81, DTC’s loss for the> 
same period has been 186 paise per 
Km. plus about 71 paise being prior 
period adjustment of the penal inter-
est,

(b) The higher incidence of loss 
in D.T.C. is attributed to the follow* 
ing major causes:—

(1) DTC’s fare structure is low and 
the fares have not kept pace- 
with the rising cost of operations..

(2) The average lead of BEST bus-
es per passenger is 5.5 Kms.. 
against 11.5 Kms.' for DTC.

(3) There are no concessional fares 
In the BEST, but the DTC has 
been giving concessions in res-
pect of all-route student 
passes and to the residents of 
re-settlement colonies.

(4) As on 31-3-81, the interest lia-
bility on the loans and the bor-
rowings of the DTC has been

100.54 paise per KM. while that 
of BEST it was 32.62 paise per 
KM.
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.Enquiry into functioning of Kendriya 
Hindi Sansthan

*261. SHRIMATI GEETA MUKH- 
URJEE: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether an enquiry was held 
into the functioning of the Kendriya 
Hindi Sansthan;

(b) if so, the details of the major 
f̂indings;

(c) whether Government propose 
lo  take any action thereon; and

(d) if not, the reasons therefor?

•THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) and 
■(b). No, Sir. However, an Inspection 
Team consisting of the officers of the 
M inistry of Education visited the In-
stitute from 29th to 31st August, 1981 
to inspect certain records following 
■complaints of administrative and fin-
ancial irregularities against the Direc-
tor, Kendriya Hindi Sansthan.

I

(c) and (d). Since the matter has 
not yet been considered by the Gov- 
ering Council of the Sansthan, it is 
premature to say anything in this re-
gard.

National Book Policy

*262. SHRI KRISHNA KUMAR 
GOYAL:

SHRT M- E \MGOPAL 
REDDY:

Will the Minister of EDUCATION 
tie pleased to state:

(a) whether Government propose to 
formulate a national book policy aim' 
at making available books to the mas-
ses at reasonable prices; and

(b) The details thereof and steps 
-Government propose to take to culti-
vate book reading habit among the 
people?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL, WilLFARE 
(SHRi P. K. THUNGON): (a) The 
National Policy on Education already 
contains guidelines in regard to Pr°“ 
duction of books and making them 
available at reasonable prices.

(b) On production of books the 
“National Policy on Education’* 
which was laid before the Parlia-
ment in 1968 states:

“The quality of books should be 
improved by attracting the best 
writing talent through a liberal policy 
of incentives and remuneration. Im-
mediate steps should be taken for 
the production of high quality text-
books for schools and universities. 
Frequent changes of test-books 
should be avoided and their prices 
should be low enough for students of 
ordinary means to buy them.

The possibility of establishing au-
tonomous book corporations on com-
mercial lines should be examined 
and efforts should be made lo have 
a few basic text-books common  
throughout the country. Special at-
tention should be given to oooks for 
children and to university level 
books in regional languages” .

2. Efforts have continuously been 
made by the Government to make av-
ailable books to the masses at reason-
able prices and to cultivate book 
reading habit among the people in 
accordance with the above policy.

3. At the school level, the State Gov-
ernments have, by and large, nationali-
sed the text-books and set up text-
book Boards with a view to improving 
the quality of books" and bringing 
about uniformity in content and ap-
proach and at the same time, to make 
them inexpensive and within the easy 
reach of all categories of students. The 
National Council of Educational Res-
earch and Training, an autonomous 
body under the Ministry of Education 
and Culture is also producing text-
books intended for schools affiliated t<?
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the Central Board of Secondary Edu-
cation. There has generaly been no 
rise in the prices of these text-books.

4. At the University level, text-
books as such are not prepared. It is 
generally the standard works in diff-
erent subjects which are prescribed/ 
recommended as text-books or read-
ing material. In this connection men-
tion may be made of the following 
schemes which the Government have 
sponsored for making text-books for 
University level courses available at 
reasonable prices:

(i) Low-cost editions of standard 
works of foreign origin under col-
laboration programmes with 
Britain, U.SA. and U.S.S.R.

(ii) Preparation of University 
level books in regional langu-
ages by State Governments 
with Central assistance.

5. Further the National Book Trust 
(India) an autonomous organisation of 
the Ministry, also operates a .scheme 
to subsidise publication of university 
level books in English written by 
Indian authors in order to make such 
books available at reasonable cost.

6. The University Grants Commis-
sion also provides assitance to college 
towards establishment or strengthen-
ing of Book Banks from which text-
books could be loaned to the needy 
and deserving students. The UGC 
has also asked universities to take 
up writing of books and making them 
available at low pri.ce9 to students. 
The Commission has also been en-
couraging Indian authors to write 
books and these are available at rea-
sonable prices.

7. With a view to containing the 
prices of textbooks, the Central Gov-
ernment i3 supplying paper a: conces-
sional rates to both public and private 
sector for production of approved 
textbooks. General instructions have 
been issued to all State Governments 
to administer strict control over the 
price trend and to introduce monitor-
ing system go as to help the student

community to get text-books at rea-
sonable prices.

8. The National Book Trust, set up, 
inter alia with the objective of foster- . 
ing book-mindedness and book pro-
motion, has als° taken a number of 
measures to cultivate book reading 
habit among the people ^y the 
production of good literature and 
making the same available at mode-
rate prices to the masses. Apart from 
publishing popular books, the Trusrt; 
brings out book lists, arranges book 
exhibitions in India at national and 
regional levels, organises a World 
Book Fair every two years and holds 
seminarg and workshops in the book 
field. The Trust has also carried ' out 
surveys of the reading habits among 
various categories of readers.

Publicity for Palace on Wheels

*263. SHRI SUSHIL BHATTA- 
CHARYA: Will the Minister of
RAILWAYS be pleased to state the 
amount spent on publicity for Palace 
on Wheels?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALI.I- 
KARJUN): The Ministry of Railways 
have spent Rs. 1.07 lakhs on publicity.

Permission to wives and children of 
Indians settled in UK

*264. SHRI CHINTAMANI JENA: 

SHRI K. MALLANNA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

' (a) whether Government’s atten-
tion has been drawn to the news item 
captioned ‘UK disregard of Asian’s 
Family life assailed’ appearing in 
‘Hindustan Times’ dated 17th Febru-
ary, 1982 stating that Britain has been 
delibrately delaying permission for 
wives and children from the Indian 
sub-continent to join husbands and 
fathers settled in that country; and
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(b ) if so, the details in this regard 
and the reaction of Indian Govern-
ment thereon?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRi P. V. NARASIMHA 
RAO ): (a) Yes, Sir.

(b) The British authorities have 
their own regulation regarding issue 
of entry permits. The Government 
of India makes it a point to contact 
the British side if any difficulties arise 
warranting such contact.
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(jt) ^rr fcn <1 H#i -̂TfTsar ^ irt% 
% HfTwr 5TFfr % ftrenff- 
«=t>-H-=|rPf.̂ lr SfTt ’wldP'.ti WrT ^t
f^F#’ w t  qr ^  ft «rr Ttft | ; ^rk

(^t) WG STFTT R- f̂d ^t j t o -  
3%  jt t*t% f̂ rrr f w r  gnrr w t

foren sfh: ^TfrffT srik snrra
JF̂ TFI HdWtf % TT̂ T ^  ( ^Trft 
STtcTT ^  ) : (^ )  f̂t, ^  I f^T
fdHigl % fffct
|, ^r%  s p w  f^’T % fe^ft
fW T faTT^nWt, 19 73 % 126
% ST^Tct Praffer T f̂rT % TTt 3 % 
srsfrr zrfm  ?r$r$rar st-tcpt ^  
fe^ft sm ^R girt st̂ rra %-tt ^ icrr 
f ,  *̂rar 1% ?r ?rr#^r- 

cptt m  srerrc ^cr ^  %
frirrft cnxte 5

’T^r f^ n  ft, fa* ^  
q^% ^ t o  3 % ?ftfsTcr |  1

f&TRrT, i9 8 i  ^  f t  «rf, Trf?r

10,10,00,000 ■ 9,23,06,388

^ffT-^Ict 10 ,00 ,000  * 2,62,180

fW  10,20 ,00,000 9 ,25 ,68 ,568
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(*r) (*r). f ^ f t  hmikt c

5 K T  f t  * r £  ^ R T  %  4 1 ^  k  ^
1981-82 % ftT R  ^TWT JTFcT 

w j ^ T l  %  f 9 T 5 T ^ t  t P T T  ^ t
« r r f  ^ t  T r f a r  %  ^ t r  

% f?HT 4|^4H ?r^T TT ^fjf
fcqr *tt ^  JTfnrf w r  5rar%

f^wg %% t  rPTT cT^TR, 5 ^  $  
EFT ^t o^Tq^l if ^Ffit ?Ft IT lTf
w u  « t t  1 s n r e  3 r  c r ^ >  ' r c f a r
grf sft oijcj^l ^  %■ f̂ TT T O  f%IT 

^n% ff fjRT Hhrr cr̂ > sr%fr^r ^iprrf—
W  ’HI*#U f t  1

Cartridges stolen from wasron near 
Itwadun'dela Station, of Central 

Railway

•266. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleas-
ed to lay a statement giving the 
following details in respect of car-
tridges stolen from the wagon near 
Itwadundela Station in Satna-Manik- 
pur Section of the Central Railway 
on 30th January, 1982;

(a) name of stations from where 
the ammunition was booked and the 
destination thereof;

(b) number of bogies attached and 
whether the train was in motion at 
the time of incident;

(c) the time of incident and whe-
ther there was any specific indication 
*>n the bogie containing the ammuni-
tion;

(d) details of other ammunition, if 
any, booked in the bogie and whether 
any armed personnel was posted as 
guard with it; and

(e) if no guard was posted, the 
reason therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTS RY AFFAIRS (SHRI 'MALLI-

KARJUN): (a) The ammunition was 
booked from Panagarh to A hmea- 
nagar;

(b) 1/31 wagons were attached to 
the goods train. The train was not in 
motion at the time of incident. It 
was stabled.

(c) The theft took place between 
10.00 hours and 22.30 hours of 
30-1-1982. The name of the commo-
dity loaded in the wagon w as men-
tioned in the seal card/pocket label 
placed on the wagon. There was no 
other indication of the wagon showing 
that it contained ammunition.

(d) In ?>11 104 boxes containing 
ammunition were loaded in the 
wagon. No army personel was deput-
ed to escort this wagon. There was 
no special escort from the railways’ 
side as per the normal practice.

(e) Army does not normally provide 
escorts for afll the consignments of 
ammunition, lior it is possible for the 
railways to provide escorts lor indi-
vidual wagons .

Accident Prone Train Drivers

*267. SHRI SUBODH SEN:
SHRi M. V. CHANDRA- 

SHEKARa  MURTHY;

Will the Minister of RAILWAYS be 
pleased to state:

(a) when the Government came to 
know that 17 per cent of train drivers 
above the age'' of 45 are “accident 
prone” ;

(b) whether the discovery was 
made at the time of the former Rail-
way Minister or just now, details 
thereof; and

(c) how far the spurt of railway 
accidents in 1981 was due to this 
factor only?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) to ( c ) . Perhaps
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^reference is to the psychological 
testing of mail/express drivers 
labove the age of 45, a w el-
fare oriented scheme which has 
ibeen introduced on Indian Railways 
•w.e.f. February, 1980. Under this 
scheme, Scientific Officers attached to 
Research Designs and Standards Or-
ganisation, Lucknow, have carried out 
tests on 801 drivers upto 31-12-1981, 
o f  which 112 drivers indicated the 
■normal processes of ageing having set 
in and affected their faculties of reac-
tion time and/or form perception 
capacity and needed counselling to 
make them aware o f these changes so 
that they are able to exercise extra 
caution required for their normal dis-
charge of duties.

A  number of inquiry reports on 
accidents that took place in 1981 are 
yet to be finalised. Reports on the 
cases received so far indicate a variety 
of reasons like failure of human ele-
ment as as“ 'that of equipment
"being responsible for majority of the 
accident.

D.T.C. Employees terminated on 
charges of theft

2777. SHRI GHULAM RASOOL 
KOCHAK: Will the Minister of
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether jt is a fact that ser-
vices of some employees of DTC were 
terminated on charge of "theft in 1975 ;

(b) if so, the number of persons 
whose services were terminated and 
their names;

(c) the number of persons found 
guilty or acquitted by the Court in 
that case;

(d) how many among them were 
reinstated in service after they were 
acquitted by the Court; and

(e) if not reinstated, the reasons 
therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM

KESRI): (a) The DTC did not termi-
nate the services of any of its em-
ployees on charge of theft in 1975.

(b) and (c). In a case of theft from 
one of the godowns of DTC, the Police 
authorities had challaned the follow-
ing seven persons: —

(1) Vishwa Nath S /o  Gurdas Mai
(2) Nanu Singh S /o  Mool Singh
(3) Diwan Singh S /o Jagat Singh
(4) Munna Lai S /o  Chhotey Lai
(5) Narotam Parkash S /o  Jai 

Narain
(6) Edgar Austin S /o  A. C. 

Austin
(7) Kamal Kapoor S /o  S. K. 

Kapoor

All of these were acquitted by the 
Court

(d) and (e). Even though some of 
the DTC employees/Apprentices were 
involved in that case, no one was re-
instated as their termination was done 
under clause 9"ft>) of Delhi Road 
Transport -Authority (Condition of 
Appointment and Service) Regula-
tions. One of such employees filed a 
writ petition In the High Court of 
Delhi against the termination order. 
The petition was dismissed by the 
Court. He has later filed an appeal 
and the matter js sub-judice.

Banning of Drug Combination

2779. SHRI H.TST. NANJE GOWDA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) the details of the drug combi-
nations in all the 23 cases which 
have been recommended to be banned 
by Drug Consultative Committee and 
the medicines that lire now being pre_ 
pared out of them;

(b) the reasons for their banning 
and the reasons for not banning im-
mediately the 7 Hrugs which have 
been suggested for being withdrawn 
gradually; and
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(c) whether the Drug Consultative 
Committee has made any suggestion 
as to the procedure to be followed in 
future so that drug combination which 
are harmful for health are not allowed 
to- be marketed and under what cir-
cumstances the above 23 formulations 
were allowed by Government for be-
ing manufactured when subsequently 
they were found to be injurious to 
human health?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI 
KUMUD BEN. M. JOSHI): (a) The 
categories of fixed doze combinations 
recommended to be weeded out by the 
Drugs Consultative Committee are 
given below:

1 . Fixed Dose Combinations of
Steroids.

2. Fixed Dose Combinations of
Amidopyrine.

3. Fixed Dose Combinations of
Chloramphenicol;

4. Fixed Dose Combinations of
Argot except that with Caffe, 
ine required to be used in the 
treatment of Migraine only.

5. Fixed Dose Combinations of
Vitamins with anti-inflama- 
tory agents and tranquilisers.

6. Fixed Dose Combinations of
Atropine^ in Analgesics and 
anti-pyretics.

7. Fixed Dose Combinations of
Analgin.

8. Fixed Dose Combinations of
Yuhimbine and Strychnine 
with Testosterone and Vita-
mins.

9. Fixed Dose Combinations of
Iron with Strychnine, Arsenic 
and Yohimbine.

10. Fixed Dose Combinations of
Sodium Bromide/Chloral Hy-
drate with other drugs.

11. Fixed Dose Combinations of
Tetracycline with Vitamin C.

12. Fixed Dose Combinations of
Ayurvedic drugs with modern 
drugs.

13. Fixed Dose Combinations of
Phenacetin.

14. Fixed Dose Combinations o f
Penicillin with Streptomcyin.

15. Fixed Dose Combinations o f
more than one anti-hista-
mines.

16. Fixed Dose Combinations o f
anti-histaminies in anti- 
diarrhoeals.

17. Fixed Dose Combinations of
Penicillin with Sulphona. 
mides.

18. Fixed Dose Combinations o f  
anti-histaminics with tranqui-
lisers.

19. Fixed Dose Combinations of
tranquilisers, anti-histaminics 
and analgesics.

20. Fixed Dose Combinations o f
Vitamins with Analgesics.

21. Fixed Dose Combinations of
Prophylactic Vitamins in 
anti-T.B. Drugs except com-
bination like INH with Vita-
min B-6.

22. Fixed Dose Combinations of
Dextropropoxyphene.

23. Fixed Dose Combinations of
Hydroxyquinolines with En-
zymes except the combination 
of this group meant for treat-
ment of diarrhoeas and dy- 
s entry.

As licences for the manufacture of 
drug formulations are granted by the 
State Drug Control authorities, and 
as the list of medicincs covered by 
these categories would be large, it 
would be difficult to furnish this in-
formation.

(b) The Drug Consultative Com-
mittee have not made any distinction 
between the categories that should be 
weeded out immediately and over a 
specified period of time. It has recom-
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mended only the list of 23 cate-
gories of combinations for weeding 
out. The reasons which weighed 
with the Committee for weeding out 
these fixed dose combinations are:

(i) These drugs may not have 
any therapeutic rationale.

(ii) Some of these combinations 
may inter-act adversely with 
each other.

(iii) Better and safer drugs for 
some of these comblnatioos 
are available.

(c) The following criteria has been 
laid down for State Drug Controller 
authorities to take into account be-
fore a n y  new combination product is 
licensed:

(1) Clinical documentation justi-
fies the concommitant use of 
more than on^ drug.

(2) In theraptutic effect is greater 
than the sum of the effect of 
each.

(3) The cost of the combination 
product is less than the sum 
of the individual products.

(4) Compliance is improved.

(5) Sufficient drug ratios are pro-
vided to allow dosage adjust-
ments satisfactory for the 
majority of the population.

At the time when the fixed dose 
combinations w cre allowed t° he mar-
keted in the country, there was pro-
bably a demand from the medical 
practioners for such combinations 
for therapeutic convenience and also 
for want of other substitutes. Ade-
quate data regarding the toxicity of 
some of these drugs or their incom-
patibility was not available then. 
However, with ffie passage of time 
when reports of adverse reaction of 
some of these drugs came to be 
known, necessity was felt to screen 
such combinations both from the 
angle of rationality and safety. The 
adverse reaction of certain drugs can 
only be known when the rug is in 
the market for many years and- one 
cannot really predict an harmful 
effect of the drug unless the drug 
has actually been used.
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Railway Lines in Bihar Backward 
Region

2781. SHRIMATI MADHURI 
SINGH; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is proposed to give 
priority to schemes in tribal and 
backward region of Bihar in the 
matter of new rail links; and

(b) if so, the details in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY .OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) While consi-
derable importance is assigned to the 
need to provide adequate rail trans-
port infrastructure to tribal and other 
backward regions of the country, the 
acute paucity of funds does not per-
mit many new schemes being taken 
up for implementation as the avail-
able funds are not adequate even to 
finance ongoing priority schemes.

(b) At present the following new 
line projects and surveys for new 
lines are in various stages of progress 
in Bihar: J

(I) New Line Projects

(i) Sakri-Hasanpur Metre Gauge
line (60 Kms)

(ii) Bagaha-Chitauni Metre
Gauge line (restoration)

(iii) Talgaria-Tupkadih Broad
Gauge line (33 Kms)

(II) Surveys for new lines

(i) Arrah-Sasaram Broad Gauge
(165 Kms)

Vfj Written Answers PHALGUNA

(ii) Dehri-on-8one to Am jari/ 
Banjari/Pipradih Broad Gauge line 
(reappraisal)

(iii) Deogarh to Dumka Broad. 
Gauge line (63 Kms)

(iv) Ranchi to Giridih via Hazari- 
bagh Town BG line (223 Kms)

(v) Lalmatia to Kahalgaon Broad 
Gauge line (65 Kms)

(vi) Madhupur to Dumka Broad. 
Gauge line (65 Kms)

(vii) Muzaffarpur to SitamarhF 
Broad Gauge line (60 Kms)

(viii) Broad Gauge line from." 
Lohardaga to Tori~~(30 Kms.) along- 
with gauge conversion of Ranchi 
Lohardaga NG line.

In regard to the projects under- 
survey, final decisions will be taken on 
the merits o f each individual case in 
the light of the survey report with 
due regard to technical feasibility and 
financial viability of the proposal an d . 
the availability of funds.

Cities where CGHS Is in operation- 
and number of dispensaries and 

Doctors

2782. SHRI K LAKKAPPA; Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to- 
state:

(a) the names of cities where ■ 
C.G.H.S. i9 in operation with number 
of dispenaries and doctors with their 
pay scales under all system o f  
medicines;

20, 1903 (SAKA) Written Answers 5*
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(b) the number of such dispensaries 
where specialist consultation is avail-
able to beneficiaries under all systems' 
of medicines; and

(c) the reasons for non-availability 
of such specialist consultation to 
CGHS beneficiaries desirous of it at 
all stations where CGHS is in opera-
tion and the steps being taken to pro-
vide the same and time likely to be 
taken in this process?

THE fiEFUTY MINISTER IN THE 
MINiSTflY OF HEALTH AND

FAMILY WELFARE (KUMARI 
KUMUDBEN M. JOSHI): (a) the
requisite information is attached as 
per statements enclosed.

(b) and (c). Under allopathic sys-
tem of medicine, specialist consulta-
tion is available at almost all the 
stations where CGHS is in operation. 
Under ISM/Homoeopathy systems of 
medicines, specialist consultation is 
available to beneficiaries of Delhi. It 
could not be provided at the stations 
outside Delhi as there are only one or 
two such units in most of these placeg 
and as such it is not possible to pro-
vide specialist consultation for such a 
email number of units.

11, 1982 Written Answers 6o
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G rade Scale  o f  Pay

1 . Supertim e G rade I  . . . . 1 . R s .2 2 5 ( V - l  2 5 / 2— 2 5 0 0

2 . R s. 2 5 0 ^ - 1 2 5 /2 — 2750

R j. 1 8 0 0 — 10C— 2 0 0 C— 125 /2<— 2 2 5 0

3 . Supertim e G rade I  . . . .

4 . S p e c i a l i s t G r . i l .....................................................

5 . G .D .M .O .  G r . I  (G en eral D u ty  M ed ica l
O fficer) . . . . . . . Rs.  1 1 0 0 — 5 0 — 1600

6. G en era l D u ty  M e d ic a l O fficer (G r. I I ) 1 . R a j  70CV-4C— SCO—EE— 4(V—1 l C O - f C —  
1 3 0 0

2 . R j . ,  6 5 0 - 3 0 — 74O— 35— 8 1 0 — EPj— 35—  
8 8 0 — 4O— 1 0 0 0 — EE— 4C—  1 2 0 0

^ ^ S t a f f  S u rgeon  D e n ta l . R s. 1 3 0 0 — 5 0 — 17OO

8. Jr. S ta ff Surgeon  (D e n ta l) R ». 9 0 0 - 4 0 - 110 C«— EE— 5C— 14CO
1 +

9 . D e n ta l Su rgeon  . . . . . R s. 650— 3 0 — 74O— 35 — 8 1 0 — EB— 35  —  
8 8 0 — 4O— 1 0 0 0 — EE— 4O—  1200

1 0 . S en ior Physician in  Ayurveda R s. 1 1 0 0 — 50— 1600

1 1 . S e n io r  Physician in H o m o e o p a th y  . . R i . 1 1 0 0 — 5C— 160 0

1 2 . A yu rved ic  Physician  . R s. 6 5 0 — 3 O -7 4 O — 35— 81 C— EE— 35—  
88O— 4 0 — J 0 0 0 — EE— 40 — 1200

1 3 . M ed ica l O fficer-cum -Superintendent, Ayiirved: 
H o sp ita l . .

ic
R s. 1 1 0 0 — 50— 1 6 0 0

J4 . H o m o e o p a th ic  Physician . . R s. 65C— 30— 7 4 0 — 3 5 ^ -8 1 0 — EE*— 35—  
88 0 — 40 — 1OOC— EE— 4O—  10 0 C.— E E -  
4 0 — 1200

1 5 . U n an i Physician . . . . . Do .

In  addition  these D o c to r s  and Physicun rrc entitled tc Nor.-pr?cti>;i  ̂< l.i v ; j . i ; i 11 * pit :n 1 t 
rates.

cities also; and
(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI 
KUMUD BEN. M. JOSHI); (a) Yes.

(b) The Nasal Filter developed at 
the All India Institute of Medical 
Sciences has been available in the 
market for the last 7 1 /2  years. The 
exact number of persons who have 
benefited from the use of this device 
is not known.

(c) No.
(d) Does not arise.

Nasal Filter for Asth&ma Patients
2783. SHRI MOHANLAL PATEL;

SHRI NAVIN RAVANI;
Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to 
state;

(a) whether All India Institute of 
Medical Sciences, New Delhi has 
developed nasal filter for Asthama 
patients;

(b) if so, the number of patients 
that have benefited since its develop-
ment;

(c) whether Government propose to 
introduce it in other hospitala in other



Rewards to Ticket Checking Staff

2784. SHRI VIJAY KUMAR 
YADAV; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that there 
had been a provision for sanctioning 
reward and commendation certificates 
to the high earner on the basis of 
performance of May, 1981 for the 
ticket checking itaflf in the Eastern 
Railways;

(b) whether it is a fact that in 
sanctioning award and commendation 
certificates pick and choose policy has 
been adopted and a number of staff 
having more earning have been de-
barred from those awards; and

(c) if so, the reasons thereof and 
action proposed to recitfy that?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Yes.

(b) No.

(c) Does not arise.

6 7  Written Answers

2785. sfomt 3TOT STC>T*T :
ftren HdV ^  frrr

f% :

( ^ )  g T T T  F T r f t c T
T -̂'TTFRT %̂ sT f%cFft

^TW T f t  5IT | ;

(sr) “wi w  W1 <
% t a  % fan; -Hanwi TTftr % f f e  
^  % 5TWT TT 1W T  ;

(*r) v fe  ^r, safhn-
I  ?

ftwn vFTm
HclKWf % («ft ^ 0

«nH ) : ( ^ )  TOT* T ffR Ff TTKT 
TO>TT % qf^ Tf
qwr-T % ,TiTW0T *T SFsTfaJcT TTHT
9XVR % % fa1̂  mTci 2PT
31,500 w q  (%^r i w f a  tt^t

W l)  SFt fl̂ PTrTT ^ I  I

(sr) 'H^Ndi spt Trf?r

ST̂ TR q ff  | I 

(If) T O  q-$  -JMJ I

Advertisement Job on DTC Biises 
assigned to Private firm

2786. SHRI G. NARSIMHA RED-
DY; W i n  the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

Written Answers 68

(a) whether it is a fact that DTC 
has assigned the job of advertise-
ment On buses to one single private 
firm;

(b) whether it is a fact that this 
very firm has been asked to fully 
paint 500 buses, 104 double deckers,-* 
single panels for 1300 single deckers, 
204 double deckers and back panels 
of 1800 buses;

(c) if so, the total contract value 
and reasons for giving it to a single 
contractor;

(d) whethed the firm secured for 
it&eU enhanced ijates although the 
general rates for advertisement in 
DTC was not raised; and

(e) if so. the reasons for this re-
laxation and loss suffered by DTC in 
this matter.

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING
AND TRANSPORT {SHRI SITA- 
RAM KESRI): (a) Yes, Sir. *

(b) and (c ): Tenders were invited 
from the renowned advertising agen- 
cies.Contract was awarded on the

MARCH 11, 1982
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basis of highest quotation, for display 
of advertisements. The firm has been 
authorised to display advertisement, 
as under: —

(i) 1800 single deck buses on 
one side space and one back 
panneL

(ii) 104 double deck buses on the 
side and back.

(iii) 500 buses for full body paint-
ing.

The contract is valid for 3 years 
from 1st July. 1981 to 30th June, 
1984. The agency will pay to DTC, 
as under: —

Rs.
1st year . . . 38,53,452

2nd yct.T . . . 49,33,452

3rd yrar . . . 49,33,452

1,37,20,356

(d) When advertising is entrust-
ed to a private firm the rates of DTC 
have nothing to do with those char-
ged by the firm wKlch adjusts them 
according to market conditions.

(e) Since no relaxation of any 
rule is involved the qnestion of loss 
does not arise.

ftw fcm w i STRTt*T 3TTT
Frmv h iam W ) vnjRT-rFT

2 7  8 7 .  s f t  :  E f q T

(^>) w  fatfrfsrsrrepr
f 5TT#r Wl %* N

q l w f r  ^  r̂r

( ® T  )  ^  f t ,  f t  ^  T T S S T W  ^
% 3TTtnf ?

ftwT ?r«rr

(^ )  («r) :
sr-sth ?rnft»r % -i-3 ¥ r t  t t

fm fr n w i i i  ^  1978 if
f  H T ^lf t̂ TTT ^3ft ssfr I

w f ^ f f  w  if 
f^ n  w r  | f% sr̂ nr f^ ft t o w t

*R K I?r % T̂T̂ T
tpr eft TT̂ r 'TTS'T̂ R' 5JTTT

f  1 ^ # r  *mr gn

3n T  Hld=b qTS^rwf if T ffW  % 

Tra- ^Nt 1 ^
^TvT STT̂T swr-T

JTTT ? m  'TT^WTT 
spt ^cPT ensn f a f e  ^rr^, fafsrsr 
TT5wmr % i w f f  % if
# r m  ^  JTf <j f t fwd 
% fair f w  ^rrn ^T^tT f% spqrr 

fstft MI64JW fo*KIIW«VN C
5TRTOTT % I  ^
®Pl4«ISRT ? i w  WWT5T m fe
% forr w r  | 1

^ m r f  if 
^?n°r ferarr m r  |

( I )  f°rt o  ^$ff spt
VTT m n  TT5IT-

w f  ^  # 2: ( I I )  ^  =^r 
gir f w w  spt ^rmrrtf strt

sfTT 5^TT JTTFT ^T%
^ n T  ^  ^ c f ,  ^ 'T ^ T  'T T 3 JT -

?r - ^  ^w t t  ^rrfw
( I I )  f ®  ? r t w r  1 q f^ M d n t / 

^Tzhfrmq-, ?ftr ( I V )  f e n x
% m ftrr f w  ^ h t  1 ?mfriT 

^ Iw ^ r  M^fdiil' cr«fnW %
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% gt3TT ^  ilN W + dl TT
ferr i

^ i^ 'f  t  irf%- 
qfr^fjT w  f ^ r -  

f^ren^nft wfsrRT Pi°m *TI P™ i <.
+  <.Hi ^ I

Collisloii of Goods Trains in Jabalpur
Division on 26-12-1981

2788. SHRI B. V. DE3AI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that a head- 
on collision took place between two 
goods trains on 26 December, 1961 in 
Jabalpur Division of Central Railway 
resulting in grievous injuries to the 
railway employees and the .derailment 
of 36 wagons;

(b) if so, causes thereof;

. (c) whether an inquiry was con-
ducted; and

(d) if so, the outcome of the 
inquiry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE 'DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALIiIKARJUN); (a) Yes, the acci-
dent occurred on 25-12-1981. The 
accidftnt resulted in injuries to 4 rail-
way employees and derailment of 36 
wagons.

(b) to (d). A Committee of railway 
officers is inquiring into this accident. 
A s the Driver of Dn, SSB Special 
Goods ig still not medically fit to give 

evidence, the Committee has not been 
able to complete the inquiry. Prima 
facie t&* accident was due to failure 
of railway staff.

Duty Hours of Car Attendants ef 
RDSO, Lucknow

2789. SHRI AJIT KUMAR SAHA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have 
(received representations dated 29th 
January, 1982 and 3rd February, 1982 
regarding the duty bours of car atten-
dants and payment of overtime allow-
ance of RDSO, Lucknow;

(b) if so, the details thereof;
\

(c) eteps taken by Government 
thereon;, and

(d) if no steps have been taken, the 
reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN * 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Yes.

(b) These are regarding the hours 
of employment for Car Attendants of 
the Research Designs and Standards 
Organisation, and the payment of 
overtime allowance to them.

(c) and (d)_ The matter is under * 
examination.

Equalisation of LLM degree with 
M. Phil.

2790. SHRI LAKSHMAN MALLICK; 
Will the Minister of EDUCATION be 
pleased to state:

(a) whether University Grants 
Commission has equalised LLM degree 
with M. Phit;

(b) if so, whether scholarship will 
also be given to the LLM students 
like the M. Phil students; and

A.
(c) when such facilities are expect-

ed to be made available to LLM 
students?
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t  THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE (SHRIMATI SHEILA 
KAUL); (a) No, Sir.

Ob) and (c ). The University Grants 
Commission has been awarding since 
1976-77, 50 scholarships of the value 
of Rs. 250/- p.m. to students who pur-
sue full time LLM course in the uni-
versities identified for the purpose. 
The duration of these Scholarships is
2 years.

«

Retired Class IV Staff

2791. SHRI S. BALANANDAN: 
"Will the Minister of RAILWAYS be 

. pleased to state:

(a) whether Government have re-
ceived any representation dated 23rd 
January, 1982 from the Class IV Rail-
way servants who retired under con-
tributory provident fund rulesi after 
1st April, 1957;

(b) if so, what are the demands 
raised in the said representation;

(c) steps taken by Government to
* fulfil their demands; and

(d) if no action has been taken, the 
Teasons thereof?

THE DEPUTY MINISTER IN THE 
. MINISTRY OF RAILWAYS AND IN 

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLL 
KARJUN): (a) Yes.

(b) A demand has been made 
therein for grant of some ad-hoc re-
lief to those Railway employees, who 
have retired under the State Railway 
Provident Fund (Contributory) Sche-
me on or after 1.4.57.

* (c) and (d). The matter is under 
consideration in consultation with the 
Ministry of Finance,

w f f  m  miaia'H

2792. :
WT 7?T *Tf ^  fqr
ft? :

(3Fr) +MT M¥11̂ 11 ■HM
ejTTf % ^T

^ r r  | ;

(*?) r̂, eft

•WWR, 19 80 ^ 31 1981
% cftTFT 

% W T t t  Slfkr WT

(*t ) f̂ PT f S T M i t f
f w  I  ^ 7 T  WT t ,

( ? )  T̂T *K«t> K % 'if |cjd̂ "
% fatT ^

t ;  ^

(^ ) ft, eft dtf'tii szfjRT
I  ?

^  trcrcta t t #
f^TFT 3  («ft ) :
(*) *ft,ft I

( ^ )  tt^ f^TTir 

*TFT WRTRT, Tft % fftfR  ft,
srrtfawr

Unm IRT I  I

(*r) srttt ssfhr 
HdM* STTT *rk STsffa 
T̂ TT l̂ldl I

(* )  ft  I

(■$) STRrfta
1980 ^  snrr 27-^  %?mt?rsr^r 
wfiRnff *pt snffr 
% *tt<t scn^fer 
Miq fa w rc( froffcr *rf f  sft 

% TTf̂ r t t  fW r  I  sfn:
cRTTmr apt «T<IWr ^  T̂Tcfto
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src fw >  TTFT Afld I’MIcf ft ?TT% ^  TrFT % %TRT ft ) ff?ra?

1

o <ITT o *1 o 3 o
1

o 3 o jfto’FTTo 5fo T̂To ^to^TTo

1 2 3 4. 5 6 7

1980 5516 8406 5 1049 117 471

1980 6029 9146 4 1391 91 427

1981 6243 8763 5 1414 1 2 1 484

<V, 1981 6462 9247 7 1310 95 359

*TT#, 1981 6826 10044 6 1055 180 558

snfsr, 1981 6416 9128 4 713 177 470

*ff, 1981 5813 9081 4 643 162 494

0003T“HS
‘ 5979 8947 13 533 143 578

snrrl, 19 8 1 5756 9475 13 455 171 592

i 9 8 i 6067 9283 12 430 154 675

1981 6068 9597 32 497 140 658

if'FJNV 1981 6257 10030 30 459 195 680

H-=T̂ T, 1981 6252 10045 31 670 15 1 632

f c W * ,  1981 6408 9880 31 946 178 589

Institution for training of Navigating 
Officers on Western Coast

2793. SHBI V. N. GADGIL: will
the Minister of SHIPPING AND 
TRANSPORT "be pleased to state;

fa) whether Government propose 
to set up a shore based institution for 
training of Navigating Officers on the 
Western Coast; and

(b) if so, whether it will be located 
in Raigad District of Maharashtra?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) Yes, Sir.

(b) The institution will be located 
in New Bombay, Thane District—at 
Village Karve} about 8/10 Km. from 
Vashi.

Mobile Cancer treatment Centres

2794. SHRI K. PRADHANI; Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government have taken 
steps for the treatment of cancer pa-
tients living in the ruraj areas;

(b) if 00, whether mobile cancer 
treatment centres are proposed to be
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set up in the rural areas, particularly 
in the tribal areag of different States;

(c) whether any such mobile cancer 
treatment centre has been set up in 
Koraput district of Orissa; and

(d) name of the other tribal districts 
of Orissa where such cancer treat-
ment centres have been opened?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAJLTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI): (a) to (d).
Health is a State subject. It is thua 
the responsibility of the State Gov-
ernment to make arrangements for 
the location of Early Cancer Detec-
tion Centres, including mobile cen-
tres, for treatment of cancer patients 
in the rural and urban areas. The 
Central Government provides assist-
ance to the State Governments for 
setting up Early Cancer Detection 
Centres. In Orissa, Early Cancer De-
tection Centres have been set up with 
Central assistance at V. S. S. Medical 
College, Burla and at M. K. G. C. 
Medical College Hospital, Berhampur. 
A  Regional Centre for Cancer Re-
search & Treatment is also being de-
veloped at Cuttack.

Incidents of Assaults and Attacks on 
Railway Staff /Personnel

2795. SHRI A. T. PATIL; Will the 
Minister of RAILWAYS be pleased to 
state;

(a) the number of incidents of as-
saults and attacks (with types of 
offences and number of each type) 0n 
Railway Staff Personnel, unconnected 
with personal feuds with individuals, 
during the last three years (year- 
wisg and State-wise) and offences 
(with their types £*nd numbers) 
against Railway property during the 
last 3 years (year-wise and State 
w ise);

(b) principal causes of these offen-
ces and incidents;

(c) curative and preventive mea-
sures undertaken by Railway Admi-
nistration/Government so far; and

(d) results achieved?

THE DEPUTY MINISTER IN TH E' 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLL. 
KARJUN); (a) The number of inci-
dents °* assault and attack on rail-
way staff/personnel (unconnected 
with personal feuds with individuals) 
and offences against railway property 
(with their types and numbers) ia 
shown railway-wise m the attached 
statements, State-wise figuresi of such 
incidents are not maintained.

(b) Principal causes of these inci-
dents and offences mainly are as 
under;

1. Local agitation, Bundhs, strikes 
etc.

2. To evade arrests by GRP/RPF.

3. Collection of fares$access fares 
during ticket checking.

4. Late running and departure of 
trains.

5. Protection of railway property 
against thefts/pilferages.

(c) and (d). The prevention and 
detection of crimes on railways is the 
responsibility of the Government 
Railway Police, an agency of the 
State Governments. The State Gov-
ernments are taking all possible mea-
sures through their G.R.P. to check 
these crimes. Railwayg on their part 
are extending all possible assistance- 
flnancially and materially.

The G.R.P. taking the preven-
tive and curative measures, such as 
beat patrolling at stations/platforms/ 
waiting halla surveillance over crimi-
nals and known bad characters, post-
ing of pickets at vulnerable stations, 
escorting of important trains at night 
by armed guards. Special squads ol 
CID of State Governments are in-
vestigating important cases to appre-
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hend criminals responsible for crimes 
committed on railways.

The Railways are maintaining close 
liaison with the State Police autho-
rities to apprehend criminals, and to 
maintain law and order situation on 
the railways. The RPF also adopt 
various preventive measures such as 
escorting of iblock rakes carrying high 
valued commodities, patrolling of

yards, collection of crime intelligence 
and conducting raids on criminals 
and receivers of stolen goods.

A s a resrult of the measures being 
taken by the G.R.P. and the Railways, 
the crime situation is under control. 
The morale of the railway staff who 
are subjected to such attacks is high.

Statem ent I

Cases of Assaults and attacks on Railway Staff, Railway-wise for the year 1979j 1980 & 1981

Railways 1979 1980 1981

Central 37 72 36

Eastern • ■ 155 I46 139

Northern , 181 240 244

North Eastern . ................................................................................................. H 14 19

Northeast Frontier , 15 24 21

Southern • 15 24 24

Southern Central • 13 17 27

South Eastern . . 37 87 76

Western ......................................................... 28 23 23

To t al 495 647 <09

Statem ent n

Offences against Railway property during the year 1979, 1980 and 1981

Type of offence

Railways Year No. of 
cases

Theft of 
booked 
consign-
ments

Theft of 
railway 
material 

and 
fitting

1 2 3 4 5

Central .................................................................................................1979

o00 3581 5122

1980 9972 3662 6310

1981 10234 3588 6646

Eastern .........................................1979 29945 12527 I74I8

1980 32880 13740 19140

1981 33429 15602 17827
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1 2 3 4 5

N orth ern . 1979 4246O 12216 30244

1980 48186 15639 32547

1981 45656 34325 31331

N orth -E astern . 1979 6827 5856 971

1980 7259 6143 1116

1981 4775 3476 1299

N orth east-F ron tier . 1979 2204 1581 623

1980 2422 1609 813

1981 2293 1259 1034

Southern . 1979 4O48 2459 1589

1980 3385 925 246O

1981 7O72 4459 2613

S outh -C en tral . . 1979 3375 1508 2267

1980 4878 1736 3142

1981 5115 2361 2754

South-E astern  . . 1979 13442 7796 5646

1980 I7 I4I 9822 7319

1981 I54OO 8603 6797

W estern . 1979 8159 2587 55 7 2

1980 12376 5939 6437

1981 13329 6697 6632

T o t a l 1 9 79 119563 501 1 1 69452

1980 138499 59215 7 9 2 8 4

1981 143302 66370 76932

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARl KUMUD 
BEN M. JOBHI): (a) and (b) Gov-
ernment have issued instructions on 
1-1-1976 to State Drug Controllers that 
Penicilline Skin Ointment under any 
name whatsoever should be prohibi-
ted.

Ban on Manufacture and Sale of 
Penicillin Skin Ointment

2796. SHRI R. P. DAS: Will the Mi-
nister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government have ban-
ned the manufacture and sale of peni-
cilline skin ointment

(b) if so, the date on which, these 
drugs have been banned; and

(c) if not, the reasons thereof? (c) Does not arise.
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(*r) ft, rft ^ n f^ r  ftw?r 

% ft irraT 31% *r«T*TT
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^0  cTTo TT 1 

Jffft cT̂TT *ffHT WT^ *TT 3 'jfl'Sl

TiTf^rr ^ r  ^  | i 

(ST) f̂t% 5RTT̂  *rft 3TORSTC

TFKT 5f)T 7̂t2T % flN 1 4 sftft ft̂ r/
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Opening of Stations during 1982-83

2798. SlIRI A. C. DAS: Will the M i-
nister of RAILWAYS be pleased to 
state:

(a) whether Government ha^e a 
proposal for opening some new rail-
way stations tn T9&2-83;

(b) if so, the total number of such 
new railway stations proposed to be 
set up in the above period;

(c) whether any new railway sta-
tions are proposed to be set u d  in the 
State of Orissa in that period; and

(d) if so, the details of their loca-
tions and progress made? so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) to (d). The in-
formation is being collected and will 
be laid on the Table of the Sabha.

Traffic loiid on Roads o f West Delhi

2799. SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: ' ’

(a) whether Government are aware 
that most of the construction for resi-
dential houses is going on in the West 
of Delhi;

(b) whether any efforts have been 
made to assess the present traffic load 
on roads of West Delhi and the traffic 
load likely to be generated during the 
next three years;

(c) if so, what is the assessment; 
and

(d) what steps are being taken to 
meet the future needs of the area in 
that regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KE-
SRI):  (a) to (d). For the purpose of 
assessment of traffic requirements for 
public transportation system, factors 
taken into account are the projection

of traffic growth, road capacity and 
availability of different modes o f 
transport. Assessment and planning 
is with reference to the total deve-
lopment of the city, and is a continu-
ous process. Depending on these as- 
sessmants transport facilities are 
created in a particular area. Ade-
quate steps will be taken by DTC 
when traffic requirement of West 

Delhi so warrant.

Grant of Financial Assistance from 
Health Minister's Discretionary Fund

2800. SHRI K. RAMAMURTHY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) the names of individuals/in-
stitutions who have been given finan-
cial assistance from the Health 
Minister’s discretionary fund during 
the last three years, along with 
the quantum of assistance given to 
each; and

(b) the criteria adopted to exten-
ded such assistance?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUM- 
UD BEN M. JOSHI): (a) A  statement
showing the assistance given to indivi-
duals/institutions and the quantum 
thereof out of Health Minister’s Dis-
cretionary Grant during 1978-79 to 
1980-81 is laid on the Table of the 
House. [Placed in library. (See No. 
LT-3525/82].

(b) The criteria adopted for giving 
assistance are the need therefor and 
the type of institution or the activity 
or the aiiment. This based on these 
criteria the assistance is given in the 
public health;

(i) to individuals, voluntary orga-
nisations and private hospitals and 
dispensaries for the purpose of medi-
cal relief and health development 

and carrying on researches in the 
field of medical treatment and 

public health;
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(ii) to individual chronic patients, 
suffering from T.B., Leprosy, etc. 
and to the blind and disabled; and

(iii) to inmates to Leprosy Asy-
lums, Crippled Children’s Homes 
etc. for providing amenities.

Government servants (Central as well 
as State Government employees) are 
not, however, eligible to receive finan-
cial assistance out of the Health Mi-
nister’s Discretionary Grant.

Ban on showing “Let Poland Be 
Poland’’

2801. SHRI BALASAHEB V1KHE 
PATIL: Will the Minister of EX-
TERNAL AFFAIRS be pleased to 
state:

(a) whether IT is a fact that the Mi-
nistry of External Affairs has direc-
ted against the showing of the U.S. 
television film ‘Let Poland be Poland’ ; 
and

(b) if so, what are the Retails of 
the . objectionable features in the 
film?,

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). The American 
Centre in New Delhi of the US 
International Communication Agency 
had issued invitations to the 
public for a show in Viedo 
Tape of a film entitled “Let Poland 
be Poland” . The attention of the 
US Embassy was then drawn by the 
Ministry of External Affairs to a cir-
cular issued by the Ministry of Ex-
ternal Affairs on 19th March, 1981, 
which stated that the Ministry would 
be “unable to permit dissemination or 
distribution of any publicity material 
through whatever media which is de-
signed to or may TTave the effect of 
creating ill feeling against a third 
country with which India has friend-
ly  relatioru1'.

Pollution to Himalayas due to 
Mountaineering Expeditions

2802. SHRI BHIKU RAM JAIN: 
Will the Minister of EDUCATION be 
pleased to state:

(a) whether Government are aware 
that pollution has become a serious 
problem in most parts of the beautiful 
Himalayas due to mountaineering ex-
peditions made to various Himalayan 
peaks;
■«*

(b) whether some parts of the Hi-
malayas are badly affected by various 
paraphernalia left by the tracking 
parties there;

(c) steps proposed to be taken in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
Pollution in the Himalayas is caused 
by several factors like the concerned 
State Government’s development 
plans in the mountainous region, 
cattle grazing by local people, de-
forestation, fires, poaching and, to 
some extent, mountaineering and 
trekking expeditions.

(b) According to the information 
received from the Indian Mountaine-
ering Foundation which generally 
sponsors trekking and mountaineer-
ing expeditions, some damage has 
been done to the vegetation and some 
refuse dumps have been created by 
mountaineering and trekking expedi-
tions in the Himalayas.

(c) The Indian Mountaineering Fo-
undation have prepared guidelines to 
guide trekking and mountaineering 
expeditions on how to conduct expedi-
tions in tfie mountains to obviate pol-
luting and littering of routes and safe-
guarding the ecological balance by not 
harming the flora and fauna of the 
Himalayas. They also encourage ex-
peditions to plant trees and Shrubs that 
occur locally along their routes.
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Number of Lighthouses

2803. SHRIMATI SANYOGITA 
RANE: Wil tHe Minister of SHIPPING 
AND TRANSPORT be pleased to sta-
te:

(a) the number of lighthouses in 
India;

(b) the expenditure incurred on 
these lighthouses;

(c) whether it is proposed to have 
more lighthouses; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRl SITARAM KES-
RI): (a) 206.

(b) Rs. 27.35 croree.

(c) Yes, Sir.

(d) The details of new Lighthouses 
proposed to be constructed during the 
remaining period of 6th Five Year Plan 
are as under:—

(i) 11 Lighthouses In Andaman 
and Nicobar Group of Islands.

(ii) I Lighthouse at Paradeep 
(Orissa).

(iii) 1 Lighthouse at Machillipat- 
tnam (Andhra Pradesh).

(iv) 4 Lighthouses one each at 
Poonani, Kasergad, Anjengo and 
Chetwai (Kerala).

(v) 1 Lighthouse at Chetlet (Lak-
shadweep).

(vi) 4 Lighthouses on each Kanai 
Creek, Warsi Borsi, Kachhigadh and 
Nawadra (Gujarat).

(vii) Radio Beacons at Aguada 
(Goa) and Uttan (Maharashtra).

Improvemtnt of Communication and 
Building of Roads in Nagaland

2804. SHRl CHINGWANG KON-
YAK: Will the Mirf . er of SHIP-

PING AND TRANSPORT be pleased 
to state:

(a) whether it is a fact that Naga-
land has a very small railway line, no 
civil airport and navigable rivers are 
non-existent and people have to walk 
long distances; and

(b) the steps taken to improve 
communication and build more roads 
there?

THE MINISTER OF STATE IN 
THE MINISTY OF SHIPPING 
AND TRANSPORT (SHR SITARAM 
K ESRI): (a) and ( b ) . While it Is true 
that Nagaland has rather a small 
Railway length, it does have a Civil 
Airport at frimapur. No reports have 
been received from the State Gov-
ernment about people having to walk 
long distances. Nonetheless Govern-
ment is fully alive to the need and 
urgency for the improvement of 
roads in Nagaland and are taking all 
necessary steps in the matter.

So far as the Central Government 
is concerned, the position is as under:

1. National Highways: National
Highway No. 39 serves Nagaland. The 
road in Nagaland is being widened/ 
strengthened and the work is in com-
pletion stage.

2. Border Roads Programme: 1154
Kms have already been constructed 
by the Border Roads Organisation in 
Nagaland upto December, 1981 and 
approximately 208 Kms. are proposed 
to be taken up further in a phased 
manner.

3. Other Central Sector Road 
Schemes e.g. North Eastern Council 
Scheme. Sensitive Border Area Roads 
Programme etc. Under these schemes 
improvement/construction of nearly 
800 Kms of roads is planned.

As regards the State Sector, an out-
lay of Rs. 50 crores has been provided 
for the development of roads in the 
1980—85 Plan, out of which Rs. 950 
lakhs have been provided for 1982-83 
including Rs. 45 lakhs 'for Minimum 
Needs Programme.
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Resumption of Railway service on 
Kodinarpranchi Road ,‘-n

2805. SHRI NAVIN RAVANI: Wtll 
the Minister of RAILWAYS be pleased 
to state whether Government propose 
to reconsider to resume the Railway 
service at Kodinar Pranchi Road in 
Bhavnagar Division on Western Rail-
way with immediate effect f ° r the 
benefit of people of that area?

THE DEPUTY MINISTER iN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PAR-
LIAMENT AY AFFAIRS (SHRI 
MALLIKARJUN): 389/390 Pranchi 
Road-Kodinar Mixed train which was 
canceled due to shortage of coal has 
since been restored.

Central Labour Organisation pu

2806. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) if it is the policy 0f Govern-
ment not to deal with the Central 
Labour Organisation who are re-
presented in the Indian Labour Con-
ference and other statutory bodies;

(b) if it is not so, why the Ministry 
of Railways do not directly deal with 
them as stated in reply to unstarred 
question No. 722 answered on
26-11-1981;

(c) What is the special privilege 
enjoyed by the Ministry of Railways 
so as not to deal with the Central 
Labour Organisations; and

(d) whether it constitutes a vio-
lation of the general policy and the 
international standards set by the* 
International Labour Organisation?

THE DEPUTY MINISTER iN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) N0.

(b) and (c).  As an employing 
Ministry in so far as the employees

of the Indian Railways etc. are con-
cerned the Ministry of Railways have 
allowed certain facilitits for nego-
tiation to the a H India Railwaymen’s 
Federation and the National Federa-
tion of Indian Railwavmen, to which 
the unions of Railway employees re-
cognised by Railway Administrations 
are affiliated to, Accordingly, the 
Ministry of Railways have not allowtd 
such facilities 'to  the Central Labour 
Organisations who are represented in 
Tripuartite Conferences and other 
statutory bodies set up by the Minis-
try of Labour.

(d) No.

Impact of 10+2-f-3 years pattern , of 
the tducation, on the selection and the 
teaching of languages in the country;

2807. PROF. NARAIN CHAND
PARASHAR: Will the Minister oi 
EDUCATION be pleased to state:

(a) whether Government have 
examined the Impact of the introduc-
tion of 10+ 2 ..3  years pattern of the 
education, on the selection and the 
teaching of languages in the country;

(b) if so, the nature of impact 
especially on Sanskrit, Hindi and Eng-
lish; and

(c) if not, whether Government 
would examine the impact at early 
date?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHR P. K. THUNGON): (a) and

(b) No Evaluation in this regard 
has been made so far.

(c) There is no proposal under 
consideration at present.

Introduction of electric trolley buses 
in Delhi 03

2808. SHRIMATI JAYANTI PAT- 
NAIK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased" 
to state:
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(a) whether Government have 
received any proposal from the Delhi 
Transport Corporation for the Intro-
duction of electric trolley buses in 
Delhi;

(b) if so, the estimated cost of the 
above programme;

(c) the decision taken or proposed 
to be taken by the Government in the 
matter;

(d) the total amount proposed to 
be sanctioned for the introduction of 
the electric trolley buses in the capi-
tal; and

(e) details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESRI): (a) to (e). A proposal re-
garding introduction of Electric Trol-
ley Buses in Delhi is under considera-
tion of the Goverment.

Theft of books from Saraswathy Mahal 
Library

2809. SHRl D. S. A. SIVAPRA- 
KASHAM: Wil] the Minister of
EDUCATION be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news item 
appearing in Blitz d&ted 30th Janu-
ary, 1982 regarding theft, loss of 
valuable and raro books from Saras-
wathy Mahal Library, Thanjavur in 
Tamil Nadu; and

(b) if so, action Government have 
taken to fix responsibility and recover 
the amount?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) and
(b) The Saraswathy Mahal Library, 
Thanjavur in Tamil Nadu is being 
managed by the State Government of 
Tamil Nadu. The safe custody of the 
valuable and rare books etc is the 
responsibility of State Government

The State Government is seized of 
the reported loss of books in the 
Library .

Chandigarh-Ludhiana Line

2810. SHRI R. L. BHATIA: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) the stage at which the proposal 
construction of Chandigarh-Ludhiana 
rail link stands at present;

(b) if not taken up whether it is 
likely to be taken up during the 6th 
Plan period; and

(c) if not, the reason therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY A f f a i r s  (s h r i  m a l l i k - 
ARJUN): (a) to (c) There is no pro-
posal at present to construct Chandi-
garh-Ludhiana rail link due to acute 
shortage of funds for construction of 
new lines.

Opening of another CGHS Dispensary 
for the Beneficiaries at Har/ Nagar

2811. SHRI KESHORAO PARDHIff 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) the total number of card holders 
and beneficiaries (including the family 
members and dependents of card hol-
ders) registered with Hari Nagar 
C.G.H.S. dispensary No. 48;

(b) whether it is a fact that because 
of allotment of hundreds new DDA 
flats in the area, the number of bene-
ficiaries has increased manifold dur-
ing the last 3-4 years; and

(c) whether in view of the above and 
also because of the possibility of occu-
pation of hundreds of DDA flats which 
are ready for allotment, the Govern-
ment are considering of opening an-
other dispensary for the beneficiaries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND
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FAMILY WELFARE (KUMARI 
KUMUD BEN M. JOSHI): (a) Card 
holders—4180 .

Beneficiaries—17859.

(b) There has been only a marginal 
increase.

(c) No such proposal is under con-
sideration.

28 1 2 .

f*TT f o  :
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Indian mechanised fishing vessels 
attacked by Sri Lanka Navy 

Vessels

2813. SHRT 'SANAT KUMAR MAN- 
DAL-. Will the Minister of EXTERN \L 
AFFAIRS bp pleased to state:

(a) whether it is a fact that about 
15 Indian mechanised fishing vessels

operating off the Rameshwaram coast 
in Indian territorial waters were at-
tacked by Sri Lanka navy vessels on 
the 28th January, 1982 and fishes, 
prawns etc. and nets were seized from 
them; and

(b) if so, Government’s reaction 
thereto?,

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMIIA 
RAO): (a) and (b) A representation 
has been received from the Secretary 
of the Rameshwaram Verkottu Fisher-
men Association stating that 15 Indian 
fishermen were apprehended by Sri 
Lanka navy on 27-1-1982 within Indian 
territorial waters. However, enquiries 
made in the coastal areas of ftamnad, 
Keelakarai, Tfaond, Thiruvadanai, Man- 
dapam\Devipattinam and Rameshwaram 
of Ramanathapuram district reveal 
that no one has registered a complaint 
regarding harassment by Sri Lanka 
naval vessels. Enquiries by local 
Fisheries Department officials also have 
not iirown up any evidence of thf 
reported incident.

Enquiries by our High CommissioA 
in Sri Lanka have revealed that on
27-1-1982, the Sri Lanka navy warned 
a few Indian fishermen, who had 
strayed into Sri Lankan waters, and 
asked them to go back but none of 
these fishermen were apprehended on 
that date.

In this context, Government are 
aware that there are cases of Indian 
and Sri Lankan fishermen straying into 
each others’ territorial waters. The 
fishermen claim that they do not have 
adequate navigational aids and at 
times they in-advertently stray into 
the neighbouring countries’ waters. 
Local authorities of India and Sri 
Lanka have held meetings to discuss 
this problem and it has been decided 
to continue to educate fishermen of 
both countries of the limits of their 
respective fishing zones.
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Selection of Claims Tracers

2816. SHRI RASA BEHARI BEHRA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the policy framed by Western 
Railway for selecting Claims Tracers,

(b) what was the channel of promo-
tion for Claims Tracers on Western 
Railway prior to 1979; and

(c) reasons why Western Railway 
wants to post Commercial Clerks when 
they are not eligible as per Railway 
Board’s Policy that there should be a 
separate cadre for Claims Inspectors?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK- 
ARJUN)'. (a) The posts of Claims 
Tracers grade Rs. 330-—560 (RS) are 
filled amongst the Commercial Clerks 
in grade of Rs. 260— 430 (RS) on the 
basis of seniority-cum-suitability.

(b) Claims tracers were prior to 
1979, eligible to be promoted as 
Assistant Commercial Inspectors and 
further as Commercial Inspectors and 
Complaints Inspectors in higher grades.

(c) Since the cadre of Commercial 
Clerks is large without adequate 
number of higher grade posts, it was 
decided to allow them to progress as 
Commer'cTar Inspectors upto Scale 
Rs. 700—900 (RS). The cadre of Com-
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mercial Inspectors (there is no desig-
nation of Claims Inspectors on the 
Western Railway) is already a sepa-
rate one on the Western Railway.

Demands of Primary and Secondary 
teachers

2817. SHRI BHOGENDRA JHA: 
Will the Minister of EDUCATION be 
pleased to state:

(a) what are the specific demands 
of the Primary and Secondary teachers 
of the country; and

(b) Government reaction thereto?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURAL AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
and (b) Primary and Secondary 
teachers have been voicing certain 
demands. A statement showing some 
of their specific demands and the 
Government's reaction thereto is at-
tached.

Statement

<1) Representation of teachers in 
various Committees at National 
and State Level.

Representation on Committees set 
up by the State Governments is a 
matter which can be taken up by the 
teachers with the State Governments. 
In so far as Committees at National 
level are concerned teachers are given 
due representation in various Com-
mittees.

(2) Legislation on Education in view 
of its retention in the Concurrent 
List.

Though Education is in the Concur-
rent List, school education continues 
to be primarily the responsibility of 
the State Governments.

(3) Declaring uniform national pay 
structure with all other benefits as 
enjoyed by the Central Governr 
ment employees.

Education," though in the Concurrent 
List, is still primarily the responsibility

of the State Governments. The pay 
scales of teachers are determined, inter 
alia, on the consideration of the wage 
structure obtaining in the State, as 
also the financial capacity of indivi-
dual State Governments.

(4) Formation of School Grants Com-
mission on the model of the Uni-

versity Grants Commission.

School education, both at primary 
and secondary level is primarily with-
in the jurisdiction of States. The 
pattern of grant-in-aid to schools 
aided by -local bodies or State Gov-
ernments differ from State to State. 
According to available statistics there 
are about five lakhs primary schools, 
one lakh middle schols and forty 
five thousand secondary schools, in 
the country. These figures include 
schools run by Government by local 
bodies and schools aided by Gov-
ernment or local bodies, besides 
private unaided recognised schools. 
A Central School Grants Com-
mission for the who'e of India will 
find it physically impossible to deal 
with such a large number of rchools 
requiring grants from a Central Grants 
Commission. Besides^ the overall re-
source constraints have also to be 
reckoned with.

(5) Democratic and political rights to 
the teachers.

The question of granting voting 
rights to elementary school teachers in 
elections to teachers’ constituencies of 
State Legislative Councils, wherever 
such Legislative Councils exist, has 
been considered carefully by the Gov-
ernment of India in consultation with 
the concerned State Governments, but 
the majority of States with Legislative 
Councils were not in favour of the 
proposal.

50 filled drums pilfered from NDDB 
stores

2818. SHRI HARISH KUMAR 
GANGWAR: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether it is a fact that 50 
filled drums received as foreign w&re
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pilfered from NDDB stores recently 
and since the theft occurred while 
the items were in the charge of 
Kandla Port Trust senior NDDB 
Officials could not investigate the 
matter in which the truck used bore 
■a fake number plate; and• im

(b) if so, details thereof together 
with action taken therein?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) It is not correct to say 
that 50 filled drums received as foreign 
gift were stolen while they were in 

■charge of the Kandla Port Trust.

(b) Does not arise.

Appointment of Member-Sccretary of 
Indian Council of Historical Research

2819. SHRI ANAND SINGH: Will
the Minister of EDUCATION be 
pleased to state:

(a) whether as soon as the previous 
Government appointed a new Chair-
man of the Indian Council of Histori-
cal Research, he vested the present 
Director of the Council with the power 
o f the Acting Member-Secretary of the 
Council;

(b) if so, whether a few M.Ps. and 
also a Cabinet Minister had w ritten  
to the Education Minister about the 
necessity of appointing a Member- 
Secretary and ending the ad-hoc ar-
rangement;

(c) whether the proposal for ap-
pointing Member-Secretary of the 
Council was also given by its Chair-
man which was shelved; and

(d) if so, whether Government pro-
pose to appoint the Member-Secretary 
of the Council and bring to book the 
officers who have delayed this appoint-
ment?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCA-
TION AND CULTURAL AND 
SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL):  (a) No, Sir.

(b) The need for appointment of a 
regular Member-Secretary was em-
phasised by a few Members of Parlia-
ment in 1977.

(c) Yes, Sir.

(d) The Administrative Committee 
of the Indian Council of Historical Re-
search created a post of Secretary in 
place of Member-Secretary but could 
not appoint a Secretary. The Director 
of the Indian Council of Historical 
Research was asked to shoulder the 
full responsibilities for the entire ad-
ministrative work of the Council both 
"as Director as well as Secretary (not 
as Member-Secretary). 'Later on, the 
then Chairman of the Council under 
his emergency powers created a post 
of Deputy Secretary in lieu of the post 
of Secretary and accordingly the 
duties of the post of Secretary were 
entrusted to the Deputy Secretary. 
Since there has been no delay there 
is no question of bringing to book 
any officer.

>9

28 20. «ft V lf : fqTc\
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*
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Verification of stocks of School of 
Computer Sciences in J.N.U.

2822. SHRI N. K. SHEJWALKAR: 
Will the Minister of EDUCATION be 
pleased to state;

(a) whether it is a fact that the 
stores of ’ the School of Computer 
Sciences, Jawaharlai Nehru University 
did not have any stock verification- 
every year;

(b) if so, the purchases made by the 
Computer School and the amount in-
volved; and

(c) whether theTe was any audit 
objection fn this connection and if so,, 
the nature thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURAL AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a>
and (b) According to the information 
furnished by the Jawaharlai Nehru 
University, physical verification, o f
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stores of the School of Computer 
Sciences was not being done  every 

year. However, in July 1981 physical 
verification of stores was  conducted 
and no loss of any kind of stores was 
noticed.

(c)  The Accounts of the University 
are audited by the Comptroller  and 
Auditor General of India. According 
to the University no objection from 
the Comptroller and Auditor General 
regarding non-verification of stores in 
the School of Computer Sciences  is 
outstanding.

Construction of Manjhi Bridge on 
Sarju Ghaghra river

2823. SHRI KRISHNA PRATAP
SINGH:

PROF. SATYA DEO SINGH:

Win the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) when the foundation was laid 
for construction of the Manjhi Bridge 
over Sarju Ghaghra river on Bihar- 

U.P. border; and

(b) the progress so far made in the 
construction of the said bridge?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  SITARAM 
KESRI): (a) and (b). The founda-
tion stone of this bridge was laid on 
18th February, 1979. Meanwhilej the 
cost of the bridge has gone up to 

Rs. 7-37 crores as against the origi-
nally agreed central loan of Rs. 4.50 

crores.  The excess has to met by 
Governments of Bihar and U.P. 
which is yet to be agreed to by them. 
The work can be started only after 

the aspect has been settled.  "

Bangalore  circular Ra/lway

2824. SHRI T. R. SHAMANNA: Will 
the'Minister of RAILWAYS be pleased 

to state:

(a)  at what stage is the proposal 
to have a Circular Railway for Ban-

galore city;

(b) if there  no such proposal 
whether Government would take steps 
in this regard; and

(c) whether State Government pro-
pose to associate itself with this pro-
ject?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL1K- 
ARJUN,): la) There is no proposal for 
the time being to have a Circular Rail-
way for Bangalore City.

(b) and ~(c) The State Government 
has first of all to complete the traffic 
studies and then to intimate the re-
sults to Planning" Commission xor scru-
tiny. It is only after the project is 
cleared by the Planning Commission 

then the Metropolitan Transport Pro-
ject can be taken up by the Railways.

fajita wf

<TT  sfimr  H*TRT

2825. :

sft t
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Diesel engine on Ranaghat-Burnpur 
section

2826. SHRI R- P. DAS: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether Government are con-
sidering to introduce diesel engine on 
Ranaghat-Burnpur and Ranaghat- 
Bongaon section;

(b) if so, details thereof;

(c) steps taken by Government in 
this regard;'and

(d) if no steps are to be taken, the 
reasons thereof?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK- 
ARJUN): (a) No.

(b) and (c) Do not arise.

(d) Ranaghat-Burnpur and Rana- 
ghat-Bongaon are branch line sections 
of Eastern Railway, approximately 34 
Kms- in length. AT present, ateam loco-

motives are working passenger trains 
on these sections and their perform-
ance has been satisfactory. Diesel 
traction is introduced based on avail-
ability of diesels, density of traffic to 
be handled and the total load of the 
trains. Presently, a number of long 
distance passenger trains on the Tndian 
Railways are on steam traction andr 
therefore, there is no intention to aie- 
selise passenger trains on both these' 
branch lines of the Eastern Railway.

FZTFTTW ^  fdMfafi'
ff>i| l 5TRT
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Investment made on ‘Palace on Wheels’

2828. SHRI SUDHIR KUMAR CilRI. 
SHRI CHITTA BASU:
SHRI HARINATHA 

MISHRA:
' SHRI KRISHNA KUMAR 

GOYAL:
SHRI MOOL CHAND DAG A:

SHRI NARAYAN CHOUBEY:
Will the Minister for RAILWAYS 

be pleased to'state:
(a) details of the investment made 

both by the Government of ^ajarlhan 
and Railway Ministry in the “'Palace 
on Wheels" separately.;

(b) how many passengers paid then 
fares on the inaugural run;

(c) how many Government officials 
travelled on the inaugural run of the 
train, details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK- 
ARJUN): (a) The approximate ex-
penditure incurred by the Ministry of 
Railways and the Government of 
Rajasthan so far is about Rs. 52.10 
lakhs and Rs- 6.88 lakhs respectively.

(b) While the inaugural run was 
arranged mainly for invitees from 
press, TV and travel trade for generat-
ing publicity, five tourists also travel-
led on this run on payment of fare.

fc) Eight Tourism Department offi-
cials of {He Central and State Govern-
ment of Rajasthan accompanied the in-
vitees from Press, T.V. and Travel 
trade during the inaugural run for 
briefing and connected arrangements.

c\
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CARGO THROUGH RIVER SERVICES

2830. SHRI SONTOSH MOHAN 
DEV: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:
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(a) whether any estimate had been 
made "by the Central Inland Water 
Transport Corporation in respect of 
Cargo through river services during 
the Sixth Plan;

(b) if so, the details thereof;

(c) whether it is also a fact that 
poor sailing programmes of the Cen-
tral Inland Water Transport Corpora-
tion has an adverse impact on the 
users; and

(d) the steps proposed t0 be taken 
to rectify the situation?,

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM 
KESRI); (a) and (b ). According to 
the projections made by CIWTC at 
the time of seeking investment sanc-
tion for acquisition of vessels etc., 
the quantum of traffic likely to be-
come available by 1985-86 was 51-33 
lakh tonnes as per details given, be-
low:—

(inlaicn tonnes)

Routes Projected
Traffic

(i) Calcutta-Gauhati/ 
Gachar-Calcutta 13.12

(ii) Calcutta-Bangladesh- 
Galcutta 1.24

(iii) Galcutta-Haldia- 
Galcutta 35.42

(iv) Other services 1.55

T o t a l 51.33

(c) Central Inland Water Transport 
Corporation’s available existing fleet 

capacity is made up of old and dilapi-
dated vessels most of which have al-
ready outlived their normal service 
life. Moreover, in the PaŜ  scheduled 
sailing programmes resulted in ope-
ration of vessels practically empty 
with consequential loss t° th© Corpo-
ration. Since CIWTC could not bear 
this operational loss for a long time 
■with the limited serviceable fleet Cap-

pacity coupled with sporadic and er-
ratic cargo offerings for transporiation 
to North-Eastern Stages and Bangla-
desh, it was unable to continue with 
scheduled sa^ nS programme.

(d) Central Inland Wafer Transport 
Corporation has undertaken augmen-
tation of fleet capacity during the 
Sixth Plan period by way of acquisi-
tion of new vessels and phasing out 
of old and uneconomic vessels, which 
will increase its one-way transporta-
tion capacity from 2.04 lakhs tonnes 
to 5 80 lakhs tonnes per annum.

However, in the meantime fottcv/ing 
steps have been taken with a view to 
servicing CIWT’s customers better:—

(1) Notification of regular monthly 
sailing programmes through leading 
newspapers.

(2) Sailing of vessels on scheduled 
dates even if full cargo offering does 
not become available.

(3X Cutting down the terminal de-
tention by improving loading/unload-
ing rates.

(4) Organising in—house capacity to 
handle heavy lift cargo at Calcutta 
and Pandu.

(5) Undue detention of vessels
awaiting discharge ■ in Bangladesh
have been taken up with the agent in 
Bangladesh.

Use of voluntary agencies in 
promoting Family Planning

2831. SHRl MAOANJEIHAI BAROT: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether Government propose 
to use voluntary agencies in .promoting 
Family Planning;

(b) . i f  so, whether any details have 
been worked out; and

(c) whether any grants will be paid, 
to these associations for their work?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE; (KUMARI 
KUMUD BEN. JOSHI); (a) to (c). 
The services of voluntary agencies are 
already being availed of by the Go-
vernment in the promotion of National 
Family Welfare Programme. They are 
being encouraged to participate fully 
and financial assistance by way of 
grants has been extended to 
them for running of schemes 
relating to provision of 
family planning services and for moti-
vation and training facilities. Such 
schemes include (a) running of Urban 
Family Welfare Centres, which pro-
vide family welfare services including 
Maternity and Child Health C?re in 
the urban areas; (b) the Sterilisation 
beds scheme under wnich assistance 
is given to voluntary organisation for 
provision of tubectomy facilities in 
institution run by them; (c) running 
of A.N.M. (Auxiliary Nurse Midewife) 
Training Schools; (d) Post Partum 

Centres; (e) Research in demography 
and communication; (f) holding of op-
inion leaders camps; etc. Admissible 
grantg as per approved pattern for 
meeting the expenditure on various 
items such as Staff, contingencies, con-
struction of buildings, equipment, etc., 
are released through the SJtate Go-
vernments to the voluntary organisa-
tions for these schemes. The volunt-
ary agencies are also being assisted 
fo.r viable and feasible schemes of an 
innovative nature, especially in rural 
areas.
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Introduction of Electric Train between 
Krishnagar and Berhampore

2833. SHRI ZAINAL ABEDIN: WiU 
the Minister of RAILWAYS be plea-
sed to state; /

(a) whether there is any oroposal lo 
introduce electric train between Kri-
shnagar and Berhampore;

(b) if so, the details thereof; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL1K- 
ARJUN); (a) No.

(b) Does not arise.

(c) The traffic density on tnis sec-
tion is comparatively low as compared 
to the sections which are being elec-
trified during rhe Sixth Plan.

Rrishnagar-Karimpore Line

2834. SHRIMATI BIBHA GHOSH 
GOSWAMI; WiU the Minister of 
RAILWAYS be pleased to state:

(a) whether Government are consi-
dering construction of a new rail line 
from Krishnagar to Karimporej

(b) if go, the details thereof; and
(c) if not} the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS (SHRI MALLI- 
KARJUN); (a) No.

(b) Does not arise.

(c) In view of the extreme paucity 
of resources which are inadequate to 
finance ongoing priority schemes on 
which substantial investments have al-
ready been made, it is not possible to 
consider fresh schemes for the pre-

sent.

Adult Education ,

2835. SHRI JITENDRA PRASAD: 
Will the Minister of EDUCATION be 
pleased to state:

(a) the machinery involved for 
adult education in the country at the 
village/panchayat level;

(b) the amount of Central assistance 
for adult education for 1981-82 along

with targets fixed and achieved State- 
wise; and

(£) the targets- fixed for 6th Plan 
alongwilh the targets for 1982-83?

THE MINISTER OF STA’i\c IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL); (a) 
The machinery for adult education at 
the village/panchayat level is the 
Centre manned by a part-time ins-
tructor supervisor for a cluster of 30 
centres, spread in an area covered by 
one or two panchayats.

(b) and (c). No targets have been 
fixed either for the 6th Plan or for the 
Annual Plans 1981-82 or 1982-83. 
However, a statement showing the 
amount of central assistance sanction-
ed ad enrolment achieved, State-wise 
is attached.

Statem ent

Amount o f Central Assistance sanctioned for Adult Education during 1981-82 and Enrolment achieved,
State-wise

S.No. State/UT ‘ Amount of Enrolment
Central achieved
Assistance (upto to
sanctioned September
for Adult 1981)
Education
during
1981-82
(upto
February
1982)

(Rs. in lakhs)

1 2 3

I Andhra Pradesh 79 ' 10 1,91,715

2 Assam . . . . . 38-36 1,98,412

3 Bihar . . . . . 23-29 1, 17,801

4 Gujarat . . . . . 77-83 1,65,787

5 Haryana . . . . . 4369 77,432

6 Himachal Pradesh 5-49 18,922

7 Jammu & Kashmir 22-08 58,040

8 Karnataka . . . . . 56-79 2,12,447
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I 2 3

9 Kerala ' . . . . » « 19- 19 6o,io4

10 Madhya Pradesh . , • • 77-3i 2,38,224

11 Maharasthra • • 28-50 2,64,730

12 Manipur . . . . • t 11-71 42,332

13 Meghalaya . . . . • 15-57 13,380

i4 Nagaland . . . . • • 10-08 22,264

15 Orissa . . . . • ♦ 57-07 1, 12,890*

16 Punjab . . . . • 54,000

17 Rajasthan . . . . 59 58 1,83,939

18 Sikkim . . ,  , • • 9-87 15,798

19 Tamil Nadu 4 * 61 • 16 3,27,035

20 Tripura . i4-4o 39,88i

21 Uttar Pradesh • • 127-04 2>79,°94-

22 West Bengal • • 37-74 2,29,476

23 A & N Islands .  .  . • • i - 15 2,254

24 Arunachai Pradesh • I 1-50 13,439*

25 Chandigarh . . . . « • o- 85 4,072

26 Dadra & Nagar Haveli • » 1,670

27 Delhi 10-55 28,775

28 Goa, Daman & Diu • • o-4o *,3*7

29 Lakshadweep • • 0-85 263

30 4-i5 7,775

31 Pondicherry • • • • • 2-98 14,898

T o t a l  . 900*08 29,98,166

•Relates to June 1981.
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Indo-Swedish Symposium

2836. SHRI R. P. YADAVi WiU the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) the details of the assistance pro-
mised for various projects by Sweden 
when their Prime Minister visited 
India recently; and

(b) the details of the recommenda-
tions made by the Indo-Swedish Sym-
posium held recently and the action 
propo»*d to be taken on the basis of 
those recommendations?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRl P. V. NARASIMHA 
RAO); (a) An agreement, to extend 
assistance for a Social Forestry Pro-
ject in Tamilnadu was signed during 
the Swedish Prime Minister’s visit. 
The project, costing Rs. 45 crores and 
spread over 5 years from 1981 to 
1986, is expected to give a major im-
petus for conservation and creation 
of community forest reserves in Tamil-
nadu. India and Sweden envisage an 
extension of the Social Forestry field 
to other States in India.

The Swedish Prime Minister has 
also offered to consider concessionary 
export credits to finance parts of 
energy projects in India.

(b) Discussions were held, during 
the Indo-Swedish Symposium, on 
hydro and thermal power generation, 
electrical power transmission, energy 
conservation and new and renewable 
sources of energy. Both sides agreed 
to pursue the possibility of coopera-
tion in the field of energy.

Rush of Passport Applications in.. 
Kerala

2837. SHRI V. S. VIJAYAR1AGHA- 
VAN: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it has come to the 
notice of the Government that there is 
heavy rush at the two Passport offices 
in Kerala;
3966LS—5

(b) whether there is any proposal to 
raise the strength of these two otffices; 
and

(c) if so, the facts thereof?

THE MINISTER ' OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir.

(b) and (c) There has been an all 
round increase in passport work in 
our various Passport Offices, including 
the two offices in Kerala, viz., Regional 
Passport Office, Cochin and Passport 
Office, Kozhikode, during the last year. 
The workload in the above-mentioned 
two offices increased, by about 80 per 
cent and 90 per cent respectively in 
19-81 over the previous year, i.e. 1980.

Some additional staff was provided 
to the Passport Offices in July 1981. 
Necessary steps are already in hand 
for further augmentation of their staff 
strength to enable them to effectively 
cope up with the rush of passport 
work.

Increase in Sexually Transmitted 
Diseases

2838. SHRI SATYAGOPAL MISRA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that there is 
an increase in incidence of sexually- 
transmitted diseases in the country;

(b) whether it is also a fact that the 
increase is in such a degree where 
there is a need of setting up at least 
one sexually-transmitted diseases cli-
nic in every district of our country; 
and

(c) if so, what are the reactions of 
the Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTR AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI); (a) and (b) Data 
available with Director General of 
Health Services is not comprehensive 
but indicates an increasing trend of 
incidence of sexually-transmitted dis-
eases, which may however be due to
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coverage of larger number of diseases 
in this category and also better treat-
ment facilities provided at over 250 
STD clinics already functioning.

(c) Does not arise.

Survey Regarding Nutritional Disabi-
lities

2839. SHRI XAVIER ARAKAL: Will 
the Minister of SOCIAL WELFARE 
be pleased to state:

(a) whether the Social Welfare De-
partment has made any survey/study 
in the nutritional disabilities;

(b) if so, the details thereof; and

(c) what are the measures taken by 
various Union Territories/States to 
meet this problem?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRl P. K. THUNGON): (a) to (O-
Some physical disabilities due to nutri-
tional factors are:

(i) Keratomalcia leading to blind-
ness due to Vit. A deficiency.

(ii) Major Bony deformities due 
to Vit. D. deficiency (rickets). 
National Sample Survey Orga-
nisation is conducting a com-
prehensive sample survey on 
disabled persons. The survey 
is suitably designed to throw 
information on the magnitude 
of the problem of disability, 
probable causes thereof, the 
extent of facilities available 
for medical rehabilitation and 
the gaps as felt by the suffer-
ers.

Some key results of the survey are 
expected to be available in 1983.

The Government of India have taken 
up several schemes to tackle these 
problems for instance, national pro-
gramme prevention and control of 
blindness; expanded immunisation pr- 
gramme; treatment facilities in various
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medical institutions, assistance to 
voluntary organisations to promote 
education; training and rehabilitation 
services for disabled; differential rate 
of interest on loans; petrol subsidy; 
reservation in Group ‘C’ and Group 
‘D’ posts/services in central services 
and also in public sector undertakings; 
special employment exchanges; voca-
tional rehabilitation centres for the 
disabled scheme of integrated educa-
tion for disabled; national awards to 
best handicapped workers/employer* 
and also to placement officers; aids and 
appliances to disabled etc.

Track with Flaws in Madras-Vijaya-
wada section

2840. SHRI D. P. YADAV: Will the 
Minister of RAILWAYS be pleased to 
state;

(a) whether it is a fact that the 
Chief Safety Officer of the South Cent-
ral Railway informed the Director 
(Safety) of the Railway Board about 
the flaws on the Railway track in 
Madras-Vijayawada Section; and

(b) if soj the steps being taken in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) & (b). S.C. Railway 
has reported to Railway Board, of 
detection of flaws in some rails on 
Vijayawada Kazipat Section and not 
on Vijayawada-Madras Section ac, a 
result of ultrasonic testing and steps 
being taken by that Railway to repla-
ce such rails. Ultrasonic testing of 
rails in track at suitable intervals to 
detect  ̂ rails which may have develop-
ed internal defects is a normal pro-
cedure on the Railways. Such rails 
are replaced by casual renewals or 
through renewals according to needs. 
Action is being taken accordingly...
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Display of Advertisement on DTC 
Buses

2843. SHRI NAWAL KISHORE 
SHARMA:

SHRI VIJAY KUMAR 
YADAV:

SHRI G- NARSIMHA REDDY:

Will the Minister 0f SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the 
Delhi Transport Corporation has 
allowed a private advertising agency 
to display advertisements in multi-
colours on the DTC buses;

(b) the revenue earned by , the 
DTC as a result therof;

(c) the number of DTC buses allow-
ed to be painted in this way;

(d) whether this is in disregard to 
the guidelines laid down by the urban 
Art Commission and in violation of the 
Motor Vehicles Act; and

(e) if so, the reaction ot Govern-
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESARI); UO Yes, Sir.

(b) to (e). Tenders were invited 
from the renowned advertising agen-
cies. Contract was awarded on the 
basis of highest quotation, for display 
of advertisements. The firm has been
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authorised to display advertisement, as 
under:—

(i) 1800 single deck buses'on one 
side space and one back panel.

(ii) 104 Double Deck buses on the 
side and back.

(iii) 500 buses for full body paint-
ing.

The contract is valid for 3 years 
from 1st July, 1981 to 30th June, 1984. 
The agency will pay to DTC, as under:-

lst year Rs. 38,53,452/-
2nd year Rs. 19,83,452/- 

3rd year Rs, 49,334452$-

RS. 1,37,20,356/-

Discussions betwen the Delhi Urban 
Art Commission and Delhi Transport 
Corporation are being held for ampli-
fication of the guidelines in view of 
certain reservations expressed by Delhi

Urban Art Commission with regard to 
display of advertisement in multi-
colours on the DTC buses.

Fixation of final dates for Asian 
Games '82

2844. SHRI R.P. GAEKWAD: Will 
the Minister of EDUCATION be 
pleased to state:

(a) whether final dates for the 
Asian Games 1982 have been fixed; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINSTRIES OF EDUCATION 
AND CULTURAL AND SOCIAL 
WELFARE (SHRIMATI SHEILA 
KAUL): (a) Yes, Sir.

(b) A statement showing time sche-
dule for the Asian Games 1982 is atta-
ched.

Games

Opening Ceremony

1. Archcry

2. Athletics .

3. Badm inton.

4 . Basketball .

5 . Boxing

6. Cycling

7. Equestrian

8. Football

9. G o lf

10. Gymnastics

11. H andball .

Statement

T I M E  S C H E D U L E

Duration

19th N ovem ber, 1982

. a 1 st to 22nd N ovem ber, 198a

. 25th Novem ber to and Decem ber, 1982 
(29th Novem ber rest day)

25th Novem ber to 3rd Decem ber, 1982

20th Novem ber to 3rd Decem ber, 1982

26th Novem ber to 3rd Decem ber, 1982
(and December rest day)

. 20th to 28th Novem ber, 1982

. 20th to 27th Novem ber, 1982 
(2 4 th and 26th  rest days)

. 20th N ovem ber to 3rd Decem ber, 1982

. 21st to a4 th N ovem ber, 1982

. 20th to 23rd N ovem ber, 1982

. 23rd to 30th Novem ber, 1982
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Games Duration

12. Hockery (M) . . . . . .  20th November to 1st December, 1982

J3. Hockey (W) . . . . . .  20th to 26th November, 1982

i4. R ow in g .................................................... 20th to 25th November, 1982

*5. Shooting . . . . . . .  22iid November to 2nd December, 1982
(29th November rest day)

.36. Swimming ............................................ 20th to 29th November, 1982

17. Table Tennis . . . . .  19th to 25th November, 1982
(Half day on 19th November, 1982)

a 8. Tennu Lawn . . . . . .  20th November to 1st December, 1982

19. Volley-Ball . . . . . .  20th November to 3rd December, 1982

20. Weight Lifting . . . . .  20th to 29th November, 1982
I--
-21 • Wrestling . . . . . .  26th to 30th November, 1982

£
22. Yachting . . . . 20th to 28th November, 1982

Closing Ceremony . . . .  4th December, 1982

Offences inside Ladies Compartment 
of ft Bombay Suburban Train

2845. DR. SUBRAMANIAM SWA- 
MY: Will the Minister of RAILWAYS 
be pleased to state:

( a )  whether it i s  t r u e  that a y o u n g  

girl was raped by two youths inside a 
Ladies Compartment of a Bombay 
Suburban train at Western Railway’s 
Bandra Yard on 15th July, 1981;

(b) if  so, whether it is safe for 
ladies to travel in these 'trains with 
increase in such incidental; and

(c) what stePs are being taken to 
prevent such incidents in the interest 
■of lady passengers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) Yes. The rape was 
eommitttd on 14-7-31 in a stabled coach 
in Bandra old local yard.

(b) As isolated incident of this type, 
that too in a stabled coach in a yard

should not suggest that the travelling 
of ladies in trains is unsafe.

(c) State Government is taking all 
possible measures through their Gov-
ernment Railway Police to ensure se-
curity of the passengers. Recently the 
strength of the Government Railway 
Police has also been considerably 
augmented and a post of D.L'G. has 
also been created to supervise and 
guide the working of the G.RLP.

Railways on theii* part are extending 
all possible assistance—financially and 
materially. Patrolling by RPF around 
stabled rakes has been intensified. 
To prevent recurrence of .such
occurences dutiesi of carriage,
Hammals has also been intensified and 
they are being allotted specific rakes 
for their cleaning etc.

Recurring1 Loss to Central Inland water 
Transport Corporation

2846. SHRl CHITTA BASU; Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the
Central Inland Water Transfport Cor-



139 Written Answers MARCH 1 1 , 1982 Written Answers 140

poralion has been incurring losses 
since its inception in 1967;

(b) if so,, whether the Government 
have since identified the reasons for 
such continuing losses;

(c) ii so, the details thereof; and
(d) steps taken for the improvement 

of its functioning?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRl . SLTA RAM 
KESARI); (a) and (b). Yes.

(c) The main reasons are as under:—

(i) Heavy and increasing burden 
of interest on ways and 
means loans.

(ii) Execution of vessel building
contracts accepted earlier.

(iii) Excessive running and main-
tenance costs of operation of 
overaged vessels in use.

(d) A committee to make an indepth 
study of Central Inland Water Trans-
port Corporation to ascertain factors 
responsible for the losses is under 
consideration of the Bureau of Public 
Enterprises in consultation with the 
Ministry of Shipping and Transport.

Government have sanctioned an in-
vestment of Rs. 34 20 crores in the 
CIWTC for acquisition of vessels, im-
provement to Rajabagan Dockyard 
setting up of infrastructural facilities 
at River Terminals. The programme 
is under implementation.

Enquiry into Functioning of Kendriya 
Hindi Sansthan

2848. SHRj K. M. MADHUKAR:
SHRI RAMAVATAR SHAS- 

TRI:

Will the Minister of EDUCATION 
be pi* aw'd to state;

(a.) whether the Chairman of the 
governing council of the Kendriya 
Hint*1 ttrnsthan had promised to place 
the tul1 facts regarding the enquiry

into the functioning of the Sansthan 
before the governing council;

(b) if so, have the facts been placed 
before the governing council in its 
recently concluded meeting; and

(c) if not, the circumstances leading 
to the delay?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRl P. K. THUNGON): (a) to (c). 
It was decided in the meeting of the 
Governing Council held on 7th Sep- 
tember^ 1981 that the report of the 
Inspection team should be sent to the 
Director, Kendriya Hindi Sansthan for 
his comments. The comments of the 
Director were received by the Ministry 
on 26-11-81. The Finance Committee 
and Governing Council in its meeting 
held on 9th February, 1982 could not 
finalise discussion because it needed 
further information. It was there-
fore, decided that the Director should 
furnish these details in respect of some 
matters which would be placed before 
the next meeting of the Finance Com-
mittee/Governing Council/Mandal for 
deciding the further course of action.

Increase in T.B. Patients

2849. SHRI D. M. PUTTE GOWDA<
SHRIMATi MADHURI 

SINGH:

Will the Minister of HEALTH AND 
Jj^iMILY WELFARE be pleased to 
state:

(a) whether it is a fact that the 
number of patients suffering from 
Tuberculosis is on the increase in 
country, particularly in Delhi;

(b) the estimated deaths occurred 
every year due to T.B. during the 
last three years, State-wise;

(c) how many people ar0 on the 
active list requiring intensive treat-
ment; and

(d) steps proposed to control the 
disease and minimise deaths?
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THE DEPUTY MINISTER IN THE 
■MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN. M. JOSHI): (si) There is no evi- 
in incidence of T.B. patients, as a per- 
dence to show that there is increase 
centage of the population.

' » '•'V ’ *
(U) The number of deaths due V' 

l*iB. eanhot be precisely determined 
as 'f.B. is notra notifiable disease nor 
the exact cause of each death through-
o u t  the country is recorded or certi- 
fletj*
► «* I , . ‘ 1

j(p) It is estimated that over, 1 million 
pa^ipnts are under active treatment at 
th£ district T.B. Centres under the 
programme at any point of time.

(d) To combat the problem of tuber-
culosis in the country the following 
steps have been taken:—

(i) Full equipped and staff T.B. 
centres are being established 

in each of the districts in the 
country. 353 District T.B. 

Centres have so far been 
established.

(ii) T.B. case-finding and treat-
ment facilities are being pro-
vided in all the General Medi-
cal and Health institutions,

' including primary health cen-
tres.

•

(iii) Health workers and village 
Health Guides (Community 
Health workers) are being 
involved in the various aspects 
of the programme.

“ ^ ( iv )  B.C.G<1»*vaccination as a p a r t  

of “ expanded programme of 
immunisation” is being given 
to the new born and infants.

Electrification of Trivandrum-Ernaku- 
lam Railway Line

2850. PROF. P. J. KURIEN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether any representation has 
been received for electrification and

doubling of Trivandrum-Ernakulam 
Railway line;

(b) whether Government of Kerala 
has offered electricity at cheap rate 
for the electrification ol the above 
line; and

* ' -  *  .■ ?

(c) if so, Government reaction there-
to?

i s .
• THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF ' PARLIA-
MENTARY AFFATRS (SHRI MAL- 
LIKARJUN): (a) Yes.

(b)- Electricity has been offered at 
Industrial tariff.

(c) There is n0 proposal as yet to 
electrify the track between Trivan- 
drum-Emakulamj in view of low tra-
ffic density on the section. -

Nationalisation of Aided School

2851. SHRI ARJUN SETHI; Will the 
Minister of EDUCATION be pleased 
to state:

(a) whether Union Government has 
recently received any representation 
from the Teachers’ Association reques-
ting the Government for nationalisa-
tion of the aided schools in the Capital;

(b) if so, what are the difficulties 
being experienced by the teachers in 
the aided schools; and

(c) what are the details regarding 
their demands and the reaction of
Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATi SHEILA KAUL); (a) to
(c). According to information fur-
nished by the Delhi Administration, 
a representation was received from the 
Government aided schools Teachers’ 
Association. A deputation of Govern-
ment aided Schools Teachers Associa-
tion met the Director of Education and 
the office-bearers of the Association 
have agreed to submit a detailed note 
enumerating the difficulties being ex-
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perienced by teachers in the aided 
schools and justifying nationalisation 
o f the aided schools. The note is 
being awaited by the Delhi Adminis-
tration.

S m k iif  inside DTC Bu m*

2652. SHRI CHIRANJI LAL SHAR- 
MA; WiU the Minister of SHIPPING 
AMD TRANSPORT be pleased to state:

<a) whether it is a fact that passen- 
fers and the staff o f Delhi Transport 
Corporation smoke inside the buses 
against laws; and

(b) if so. steps taken to check the 
same?

TH E MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESARI): (a) Complaints of this
nature are received occasionally.

(b) Smoking by crew in the runn-
ing buses prohibited under M.V. Rules 
as also under Standing Order of the 
D.T.C. Action is taken against those 
found smoking by the Inspecting Staff. 
Passenger who do not heed to warn-
ings about smoking being a punishable 
offences U /s 112 of M.V. Act are liable 
to be prosecuted by Mobile Courts. 
Instruction to DTC crew are reiterat-
ed from time to time.

Foreign Visit of JNU Professors

2853. SHRI DAULAT RAM SARAN: 
Will the Minister of EDUCATION be 
pleased to state:

(a) how many professors/Associa'e 
professors/ASsistant professors of 
Jawaharlai Nehru University had been 
abroadi the purpose of visit and the 
period of stay in each case during the 
last three je a n ;

(b) the names of the agency both 
private and Government who sponsor- 
er such visits and if it is Government 
sponsored agency the amount involved; 
and

(c) did Government received any 
complaint from any member of Parlia-

ment regarding frequent visits by 
faculty members in violation of rules, 
and if so, what action did Government 
initiate on this complaint?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (&) and
(b). The information is being com-

plied and will be laid on the Table of 
the Sabha in due course.

(c) In a communication addrefted 
to the President in his capacity as 
Visitor of the University, a Member of 
Parliament had, among others, men-
tioned that many of the faculty mem-
bers have been neglecting their teach-
ing and research obligations by spend-
ing most of their time abroad and very 
few Ph.Ds. have been prtduced by 
them.

The observations made by the Mem-
ber of Parliament have been brought 
to the notice of the University. The 
University has stated that some facul-
ty members are selected to attend in- 
emational conference*/seminars v  ’ 
cultural exchange programmes imple-
mented by the University Grants 
Commission. Besides teachers accept 
fellowships with the approval of the 
University authorities. Arrangements 
are, however, made to ensure that the 
studies/research programmes do not 
get dislocated. Till April 27, 1981, the 
following number o f candidates were 
declared eligible for the award of Ph.
D./M. Phil/MPS degrees: —

Ph. D. M. Phil MPS

220 788 32

India’s Reaction to Nepali Proposal of 
Peace Zone

2854. SHRI MADHAVRAO SCIN- 
DlA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Nepal Government had 
motted the idea of a peace zone in this 
sub-continent, if so, what are the de-
tails °f the proposal;
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(b) what is the Government ol 
India’s reaction thereto; and

(c) which other neighbouring coun-
tries have favourably responded to 
the proposal and which ones are 
against it?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) His Majesty’s Government 
of Nepal have proposed that Nepal be 
declared as Zone of Peace. The de-
tails of this proposal, according to 
His Majesty’s Government, are report-
ed to be :-—

1. Nepal will adhere to the policy of 
peace, non-aligment, and peaceful co- 
existecne and will constantly endea-
vour to develop friendly relations with 
all countries of the world, regardless 
of their social and political system, 
and particularly with its neighbours, 
on the basis of equality and respect 
for each other’s independence and 
sovereignty.

2. Nepal will not resort to the use 
of force or threat of force in any way 
which might endanger the peace and 
security of other countries.

3. Nepal will seek peaceful settle-
ment of all disputes between it and 
any other State or States.

4. Nepal will not interfere in the 
internal affairs of other States.

5. Nepal will not permit any activi-
ties in its soil that are hostile to other 
states supporting this proposal, and in 
reciprocity states supporting this pro-
posal will not permit any activities 
hostile to Nepal.

6. Nepal will continue to honour the 
obligations of all existing treaties 
which it has concluded with other 
countries so long as they remain valid.

7. In conformity with its policy of 
peace and non alignment, Nepal will 
not enter into military alliances, nor 
will it allow the establishment of any 
foregin military base on its soil. In 
reciprocityi other countries supporting 
this proposal will not allow establish-

ment of military bases on their soil 
directed against Nepal.

(b) Government of India are study-
ing the proposal and its implications.

(c) The Governments of Pakistan, 
Bangladesh, China and Sri Lanka are 
reported to have endorsed the Zone o f  
Peace proposal

Talks held with Swedish P.M.

2855. SHRI AMAR ROY PRA- 
DHAN:

. SHRI SUBHASH CHANDER 
BOSE ALLUJU:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state;

(a) whether it is a fact that Prime 
Minister of Sweden recently visited 
India and had a discussion with the 
Prime Minister of India on the pros-
pects of global negotiations for new 
international economic order; and

(b) if so, the outcome of the discus-
sion?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P.V. NARASMHA 
RAO: (a) Yes, Sir.

(b) Both the Prime Minister were 
of the view that there is need for a 
positive start to the Global negotia-
tions.

Technical Advice Regarding Purchase 
of Second hand Ships

2856. SHRI K. KUNHAMBU: Will
the Minister of SHIPPING AND TRA-
NSPORT be pleased to state:

(a) whether the Shipping Corpora-
tion of Kerala has sought technical ad-
vice from the Shipping Corporation of 
India regarding purchase of second-
hand shins from foreign countries;



(b) if so, the details thereof;

(c) whether there has been any de-
lay in giving the -required technical 
advice; and

(d) if so, the facts thereof?

■ THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) and (*>)•’ The 
Ksrala Shipping Corporation enquired 
Shaping Corporation of India whether 
they could render the following ser-
vices in connection with the acquisi-
tion of secondhand ships:

(1) Examination of classification re-
cords of the vessels selected by Kerala 
Shipping Corporation.

(2) Appraisal of valuation report of 
the internatioal approved valuers.

(3) Physical inspection of the ves-
sels.

(4) Negotiation regarding price.

(5) Other relevant matters in con-
nection with acquisition on specific 
request.

(c) and (d). The Shipping Corpora-
tion of India agreed to give all possi-
ble assistance to the Kerala Shipping 
Corporation and indicated certain 
terms in November, 1981. The Kerala 
Shipping Corporation accepted those 
terms in December, 1981. Since then 
the matter is under correspondence 
between the two Corporations and 
there has been no delay on the part of 
Shiping Corporation of India.

147 Written Answers

Shifting of Railway Service Commis-
sion from Calcutta

2857. SHRT MUKUNDA MANDAL: 
SHRI KRTSHNA CHANDRA 

HALDER:
SHRI AJIT KUMAR SAHA:

Will the Minister of RAILWAYS he 
pleased to »tate:

(a) whether his Ministry has decid- 
ded to shift office ol the Railway Ser-
vice Commission from Calcutta to 
Danapur;

(b) if so, reasons therefor;

(c) whether Government have re-
ceived any complaint against such a 
move; ;and

* <p 4
(d) it so, the reaction of Govern-

ment thereto?

THE DEPUTY MINISTER IN THE 
■MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN); (a) and (b). The recruit-
ment work for Eastern Railway 'and 
Chittaranjan Locomotive Works which 
was being done by the Railway 
Service Commission, Calcutta has 
been entrusted to the new Commis-
sion set up at Patna. The Commis-
sion at Calcutta is continuing to meet 
the recruitment needs of S.E. Rail-
way.

(c) and (d). There have been repre-
sentations under impression that the 
Railway Service Commission, Calcutta 
has been shifted to Danapur. Since 
the Commission at Calcutta continues 
to function as stated in reply to parts
(a) & (b) the complaint is not warran-
ted • *

Electrified Signalling at Agra 
Cantonment

2858. SHRI TARIQ ANWAR: WiU
the Minister of RAILWAYS b© pleas-
ed to state whether it is a fact that an 
important station like Agra Canton-
ment has no electrified signalling sys-
tem instead it is lit by kerosene oil?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS, AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS, (SHRI MALLI- 
KARJUN'): It is a fact that Agra can-
tonment station is provided with se-
maphore signals which are lit at night 
by kerosene lamps. However, the two & 
outer signals in the Up and Down 
direction are lit by electric bulbs.

Written AnswersMARCH 11 , 1982
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Regulating the activities ot Agencies 
concerned with Steam and Shipping 

Space

2859. SHRI JAGDISH TYTLER: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

■ (a) whether Govemmet are consi-
dering regulating the activities of 
steamer agencies, freight brokers, frei-
ght forwarders and other agenciea 
concerned with steam and Shipping 
space;

(b) the reasons for the same; and

(c) how the Government are consi-
dering to regulate this?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) and (c). Several representation/ 
complaints were received by the Go-
vernment about unhealthy activities 
of the intermediary agents, such as 
shipping/steamer agents, freight for-
warders, freight brokers, etc. opera-
ting in India’s overseas trade. The 
complaints included non-delivery/ de-
layed delivery of cargoes, diversion of 
cargoes to ports other than destination 
ports, issue of pre-dated bill of lading 
or cargo not being shipping despite 
bill of lading having been issued, A 
Working Group o n  Tramp Operators 
was constituted in July, 1980 to go in-
to the activities of uncrupulous Tramp 
Operators. This Group in one of its 
recommendations has suggested licenc-
ing of these intermediary agents in 
order to remove the scope of malprac-
tices as far as possible.

“ r o w  3  w inrai
wfafaznr wrr sn # r”

28 60. sffr THT fflWW MTHWPT I '
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#qT fa :

) t o t  f? fa* ^ T“
rnisruri f

3( 3) iff fsr?3p?r *n»r farqr »rt

t  ;  /

(^r) TOT | fa: TfS'm
 ̂ vT*i*rraT 

s f t r f w  ^ Tt t o

apr ^  % f ^ -  ^crmrf^a f w

( t t ) TT̂ ?rrq-| sq-fg-f^qir %
35T nftR flfnff ^
W  TOT |f ^  ^  faTR TOT VTifqTfV

?

sift mPw ^h («ft
<nfe?i) : (*>) h  (*t) 
qr v^r | ^  sr

1

Major Ports

2861. SHRI A. NEELALOHITHAD- 
ASAN NADAR: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state:

(a) when the existing major ports 
were constructed, details thereof; and

(b) the amount so far invested on 
each of the major ports, year-wise and 
port-wise details?
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THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) India has now 10 
major ports. These were initially con-
structed in the years indicated against 
each:

Peri Tear

Calcutta 1870
Bombay 1873
Madras 1881
Visakhapatnam . >933
Cochin . . 193C
Kandla *955
Mormugao >963
Paradip . . . 1966
New Mangalore 1974
Tuticorin 1974

(b) As indicated above, as many as
3 major ports, namely t Bomba/, Cal-
cutta and Madras Ports are over 101 
years old. The compilation of the 
information requesting year-wise in-
vestments on these and other ports 
would involve enormous labour which 
would not be commensurate with its 
utility. Besides, information relating 
to all these years would not be avai-
lable at this stage.

However, a statement showing the 
expenditure incurred in each Plan 
period (from 1951 to 1981) for deve-
lopment of the major ports is tttacli- 
ed.
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Eye Tests of Railway Drivers

2864. PROF. RUPCHAND PAL: 
SHRI HANNAN MOLLAH:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that the rail-
way driw rs are unJ^rgoing eye tests 
only at the time of entry and after 45 
years of age;

(b) if so, the reasons for the same; 
and

(c) what is the country’s average 
age for normal eye sight, as per medi-
cal reports, details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) No. The Railway dri-
vers are undergoing eye test not only 
at the time of entry and after 45 years 
of age, but also every 3 years upto the 
age of 45 years, and thereafter every 
year till they retire.

(b) Does not arise.
(c) Not known.

Setting up of apparatus for detecting 
Pregnancy at early stage

2865. SHRl RAJNATH SONKAR
SHASTRI: Will the Minister of
HEALTH AND FAMILY WtELFARE 
be pleased to state:

(a) whether it is a fact that an ap-
paratus costing Rs. 5.5 lakhs which
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can detect pregnancy in a very early 
stage and monitor its progress was in-
stalled at Bombay’s Municipal kind 
Edward Memorial Hospital in January 
1982 duly imported from Belgium; 
and (

;b) if so, will it be in the general 
interest to install such apparatus in 
all the capital towns of the country as 
this apparatus can show whether the 
foetus is damaged or abormal so that 
remedial steps can be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE: (KUMAJtl KUMUD
BEN M. JOSH I): (a) Yes.

(b) While this is considered a help-
ful apparatus, it is costly, specialised 
and sophisticated, requiring high 
degree of skills. Its use will not there-
fore be universal.

Mudjthed-Adilabad Section

2'366. SHRI UTTAM RATHOD: WiU 
the Minister of RAILWAYS be pleas-
ed. to state:

(a) whether it is a fact that the 
Mudkhed-Adilabad section was com-
pleted 30 years back;

(b) whether it is also a fact that the 
road leading to station has not been 
metalled and tfco station building and 
staff quarters are still made of corru-
gated sheets;

(c) whether it is a fact that many 
station buildings on this section have 
not been repaired and they do not 
have telephones, electricity and other 
necessary arrangements; and

(d) if so, what actions are proposed 
to be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KAR.TUN): (a) Yes.

(b) to (d). There are 17 stations on 
the. section. Metalled Approach road*

are provided at Mudkhed, Kin w at and 
Adilabad stations and the remaining 
•tationg are provded with gravel roads 
as these stations are situated in Hilly 
Terrain. The raoflng of station build-
ings and quarters consist of tiles except 
a few which have been re-roofed wilh 
Asbestos sheets. Station buildings are 
maintained satisfactorily. Repairs are 
being attended to as and when consi-
dered necessary. The amenities at 
station* are provided in conformity 
with the density of the traffic and im-
portance of the stations. Since the 
density of traffic is very low, no con-
trol telephones are provided. The 
•oction Is a non-controlled section. 
However, P&T telephones are provid-
ed at Adilahad, Kinwat and Himayat- 
nagar stations.

Eight stations have already been 
electrified on the section and two more 
stations are programmed for electri-
fication.

Declaration of Gangra and Brahma-
putra Rivers as National Waterway

2867. SHRI CHANDRABHAN ATH- 
ARE PATIL: Will the Minister of
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether Government propose to 
declare the Ganga and the Brahama- 
putra rivers as national waterway;

(b) if so, whether Government have 
made any techno-economic survey 
along with nevigational possibilities in 
these rivers; and

(c) if so, what are the details in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRl SIT A RAM KES- 
ARI): (a) It has been decided in prin-
ciple to declare the Allahabad-Haldia- 
stretch of the Ganga-Bhagirathi-Hoo- 
ghly river system as a national water-
way. The Legislation for this purpose 
is proposed to be introduced in the 
Parliament shortly. Brahamputra 
river has also been identified for being 
considered for declaration as a 
national waterway.
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(b) Techno-economic feasibility stu-
dy lor Farakka-Haldia stretch of the 
Ganga-Bhagirathi-Hooghly river sys-
tem has already been completed. A 
similar study to update data for 
Farakka-Allahabad stretch of 
the river system is underway. The 
hydrographic Survey is also in pro-
gress. Similar studies for Brahama- 
putra river are proposed to be under-
taken shortly.

(c) The techno-economic feasility 
study for the Farakka-Haldia stretch 
has justified introduction of IWT ser-
vices in the stretch on techno-economic 
considerations. Th« results o f other 
studies will become available only 
after they have been completed.

Committee of Secretaries on Secnrity 
of Passengers on running Trains

2868. Will the Minister of RAIL-
WAYS b« pleased to state:

(a) whether Government’s attention 
has been drawn to the news item 
“Railway passengers security-Secre- 
taries panel appointed” , published in 
the Economic Times dated the 13 Feb-
ruary, 1982;

(b) if so, whether a Committee of 
Secretaries has been appointed to sug-
gest how best the security of passen-
gers on running trains could be en-
sured;

(c) whether State Governments 
have also been asked to take proper 
security measures while the train 
passes through the State territories;

(d) if so, the report and recommen-
dations of the Committee of Secreta-
ries; and

(e) the measures each of the State 
Governments have so far taken, or 
propose to take for ensuring proper 
security while the train passes through 
their territory?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) to (c) Yes.

(d) The important recommendations 
of the Committee are as under:

(i) Provision of G.R.P. booths on
platforms of important 
stations.

(ii) When trains stop at railway 
station. Police and railway 
staff to patrol and enquire 
from the passengers about 
their problems.

(iii) Improvement in the lighting of 
the trains in and outside the 
compartments.

(iv) Provision of me*h in ladies 
compartments of the suburban 
trains.

(v) Strengthening of the Railway 
Magistrates system.

(vi) State level and local level
Comn îtttfees Consisting* o f <he 

Tivil Police. G.R.P., R.P.F., 
Railway and State Govern-
ment representatives should 
be formed to ensure better 
co-ordination in matters 
pertaining to the control of 
crime on railways.

(e) The Government Rlailway Police 
are making their best efforts to control 
crime on Railways by providing escorts 
on trains surveillance over criminals, 
arresting and prosecuting them in 
specific offences.

Wagon Factory in Mirzapnr

2869. SHRI RAM PAYRE PANIKA: 
Will the Minister o f RAILWAYS be 
pleased to state:

(a) whether it is a fact that some 
land had been selected for establishing 
a wf\flon factory by Railway Ministry 
in Mrrtzapur District and State Go-
vernment had given ctnsent -for it; 
and

(b) if so, the hurdle in the way of 
not starting the aforesaid factory?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY “AFFAIRS (SHRI MALr
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LIKARJUN): (a) and (b), The capacity
available in the existing wagon build-
ing Units adequately meets the re-
quirements of the Railway and there 
is at present no proposal under consi-
deration for setting up a new Railway 
Wagon Factory by the Railways.

Age Relaxation to Women Candidates 
for Appointment as Laboratory 

Assistant

2870. SHRI CHANDRADEO PRA-
SAD VERMA; Will the Minister of 
EDUCATION be pleased to state:

(a) whether a Notification/Order 
was issued by Delhi Administration in 
November, 1980 granting a general 
age relaxation of 10 years to all the 
women candidates for future appoint-
ments in Government and aided 
schools of Delhi;

(b) if so, whether the women candi-
dates for the post of Laboratory Assis-
tant in such schools are also entitled 
t0 this general age relaxation;

(c) if not, the reasons therefor and 
the criteria which were followed in 
granting general relaxation for other 
posts; and

(d) whether it is proposed to make 
this relaxation available to women 
candidates for the post of Laboratory 
Assistant also?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) Yes. 
Sir.

(b) to (d). According to informa-
tion furnished, by the Delhi Adminis-
tration, appointment to the posts of 
Laboratory Assistants, whether male 
or female, are made by promotion from 
amongst qualified Class IV employees 
and not by direct recruitment, and age 
limit does not apply to persons ap-
pointed on promotion. As such, the 
question of age relaxation for women 
candidates for the post of Laboratory 
Assistants does not arise.
3.066 LS—6.
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News Item Safety Rules Ignored for 
Rajdhani

2872. SHRI ZAINUL BASHER: Will 
the Minister of RAILWAYS be pleased 
to state;

(a) whether his attention has been 
drawn towards the news item ‘safety 
rules ignored for Rajdhani’ appearing 
in the Times of India dated 14, Februa-
ry, 1982;

(b) if so, the reaction of the Gov-
ernment; and

(c) the action taken in regard there-
to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENT ARfiT AFFAIRS (SHRI MAL- 
LIKARJUN): (a) Yes.
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(b) and (c). WLRRM (a generator- 
cum-luggage-cuim Guard’s van) which 
is normally marshalled next to engine 
had to be detached from
New Delhi-Bombay Central Rajdhani 
Express which left New Delhi on
11-2-1982, for the journey of the Swe-
dish Prime Minister ex. New Delhi to 
Agra and back, as no spare generator- 
cum-luggage-cum-Guard’s van was 
available. There were no orders 
issued by the Chairman. Railway 
Board, to deatch this WLRRM. 
To this extent, this report in the Times 
of India was incorrect and baseless. 
Detaching of WLRRM did in no way 
jeopardize the safety of passengers, 
in as much as all the coaches on the 
New Delhi-Bambay Rajdhani Express 
are anti-telescopic/steel bodied coaches 
arid conform to the prescribed safety 
marshalling of coaches on passenger 
carrying trains.

Survey of Banswara-Ratlam Line

2873. SHRl BHEEKHA BHAI; Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether in view of huge increase 
in mineral wealth, agricultural produc-
tion and industrial expansion and ever 
increasing infrastructural facilities the 
Railway Board propose to survey rail-
way lir e between Banswara and Rat- 
lam anrcw;

(b) whether the Railway Board are 
. aware of the fact that in demand of

this railway line. two ex-R'ailway 
Minister's visited Banswara in early 
fifties;

(c) whether Railway Board, in view 
of long 30-years demand will resurvey 
this line;

(d) whether it is a fact that through 
Bajna (M.P.) is the shortest route;

(e) whether it is a fact that the State 
assigned highest priority during the 
year 1974-75 to this; and„

(f) whether it is a fact that this rail 
line joins two tribal areas of Rajas-
than and Madhya Pradesh?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAY'S AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN); (a) The latest survey for 
a new Broad Gauge line connecting 
Ratlam and Banswara by two alterna-
tive routes was carried out in 1976-77- 
It was seen that in either case the 
line will yield a negative return on 
capital. The proposal was therefore 
not processed further.

In view of the present constraint of 
non-availability of adequate funds 
even for financing ongoing priority 
schemes on which substantial invest-
ments have already been made, it will 
not be possible to take up any fresh 
schemes at present. Such being the 
case, a fresh survey if carried out 
now, will be of no avail.

(b) Definite information is not avail-
able at the distant date.

(c) The position has been explained 
in answer to P?rt (a).

(d) Yes.

(e) During 1974-75, the Chief Minis-
ter, Rajasthan had made repeated 
requests for a survey for this line and 
the survey referred to in reply to part
(a) was ordered with due regard to 
these representations.

(f) Yes.

T.G.T. Grade to Teachers

2874. SHRI SATISH PRASAD 
SINGH; Will the Minister of EDUCA-
TION be pleased to state:

(a) whether craft teachers who have 
done one year training course after 
Matriculation are getting T.G.T. 
grade in Delhi Administration w.e.f. 
1972;

(b) whether Librarian who have 
completed only 3 months training after 
Matriculation have been given T.G.T. 
Grade w.e.f. 1970;
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(c) it so, the reasons why Junior 
Music teachers, Junior Physical Edu-
cation Teachers and Junior Home 
Science Teachers have been deprived 
of the T.G.T. Grade;

<d) whether Government propose to 
give the T.G.T. grade to the categories 
of teachers stated at (c) above; and

(e) if so, when and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATi SHEILA KAULJ; (a) No, 
Sir.

(b) No, Sir.

(c) Does not arise.

(d) and (e). On 5th September,
1981, the Government has already an-
nounced that the scales of pay of 
junior teachers such as Craft, Langu-
age, Domestic Science, Music and 
Dance teachers, etc., who are in the 
pay scale of Rs. 425—640 are to be 
upgraded and merged with the pay 
scale of Rs. 440— 750. Formal orders 
in this regard will issue soon.

Violation of the Provisions of Shipping 
Act by the Management of Set and 

Master of M.V. Andamans

2875. SHRl MOHAMMAD ISMAIL. 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the Government are 
aware that despite an agreement bet-
ween the management and the crew- 
meni the management of the SCI and 
the master of the M.V. Andman are 
violating the provisions of the Mer-
chant Shipping Act, 1958;

(bj whether Government have 
received any letter dated 15th January, 
1982 regarding this;

(c) if so, details thereof; and

(d) steps taken by the Government 
thereon?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) Presumably the 
Hon. member is referring to the Bazar- 
men working on board, the vessel M.V. 
Andaman. The Bazarmen are canteen 
staff working on board the vessel and 
M.S. Act is not applicable to the Bazar-
men, who are the employees of the 
Contractor, and ther service is govern-
ed by the terms and conditions mutu-
ally agreed upon between them and the 
Canteen Contractor. Accordingly the 
question of violation of any agreement 
between SCI management and the 
Bazarmen does not arise.

(b) Yes, Sir.

(c) The letter dated 15-1-82 was 
addressed to the Union Minister for 
Shipping and Transport. The letter 
forwarded a copy of representation 
dated 22-12-81 from the Forward Sea-
men’s Union of India, Calcutta. The 
gist of the representation was that the 
Bazarman should be paid wages and 
given other benefits similar to those 
available to regular seamen belonging 
to the Deck, Engine, and catering de-
partments of M.V. Andaman and that 
the Bazarmen were being advised by 
the Union to get their wages in the 
presence of Shipping Master, Calcutta 
under protest.

(d) The regional Office of the S.C.I. 
at Calcutta informed the F.S.U.I. 
Calcutta that the Bazarmen are em-
ployees of the canteen contractor and 
are different from the normal ratings. 
Accordingly the wages and other bene-
fits available to regular seamen are not 
applicable to them. The wages and 
other dues of the Bazarmen were de-
posited with the Shipping Master, Cal-
cutta fo.r making payment to them by
that authority.



167 Written Answers MARCH 11, 1982 Written Answers 16#

f^rTr <a)Hl 'JiliT

2 8 7 6 . ^ 3  5FIT : WT*\
fart?T m \  f r r  f% :

( t ) w f ^ f f  if 10 m r f f e

^ s f  % ^  1971 if

n't* f^ nr f^nrr w r  W1 ̂  ?rf,
cfr w  % r « w M ^  % f?rtr 

^rr ®Ft ^rf ^ ;

(^r) ^ t  w  | n̂rr
5R ^ 1% îT
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(*T) W TT sfft
f^TcT %rsff 1980—81 %

g*TT ^  W  WTT | :

( i )  ftwft 9, 10,000

( i i )  R̂TRT 7,64,000

( i i i )  6,15,000

ttc. from  Calcutta as w ell as to the de-
fence personal com ing from  Dehra 
Dun areas, Government propose to 
provide additional bogies as requesttd 
Or at least provide a quota of berths 
from  Madras to Calcutta in all the K e-
rala bound trains?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

Additional Bogies to Kerala Bound 
Trains

2877. SHRIMATi SUSEELA GOPA- 
LAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether he has received any 
memorandum, from Calcutta citizens 

to provide additional bogies in the 
"Madras-bound trains to be attached to 
Kerala bounds;

'(b) reaction of the Government to 
it; and

(c) whether considering the hard-
ships caused to the pilgrims, Keralitis

T ra in  N o .

(b) and (c). At present, two sleeper 
coaches are running from Howrah, 
one each for Mangalore and Trivan-
drum by 3 Up/4Dn Ho,wrah-Madras 
Mail Due to non-availabilit ol room 
on the trains between Howrah, and 

Madras and Kerala bound trains ex. 
Madras, it is not operationally feasi-
ble to run additional coaches from 
Howrah towards Kerala.

Routes have been allotted for 
defence personnel and general public 
from Madras to Howrah as follows:—

I class AC 2-tier 3-Tier Scats

Tor Dcfcnce Personnel

4  M i  i r  as-H ow rah M a il . . . . .  12 . .  i4  2 0

38 M adras-H ow rah  janta E xp . . . .  . .  ' . .  . .  80

i42  M adras-H ow rah  Corom ondal E xp . . 2 2 12 10

For general public :

i42 M adras-H ow rah  Express for Eroakulam — 8 berths (2 A C  2 -tie ^  &  6 II slei-per berths) 

for Trivandrum  —  20 I ln d  sleeper berths

for Trichur —  4  ,,

for M angalore —  4  »

for Calicut —  4  ,,
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Shortage of Polio Vaccine in the 
country

2878. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether there is actue shortage 
of Polio Vaccine through the coun-
try, creating a setback to the pro-
gramme of Polio eradication;

(b) the total estimated requirement 
of Polio Vaccine throughout the coun-
try and of this how much was pro-
duced indigenously and how much 
imported during 1980 and 1981;

(c) whether it is a fact that Polio 
incidence is more in rural backward 
areas as compared to Urban areas; 
and

(d) if so, what plans have been, 
framed by Government to become 
self-sufficient in polio vaccine in the 
country and its balanced distribution 
to the rural areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI 
KUMUDBEN M. JOSHI): (a) No.

(b) The estimated requirements for 
Polio Vaccine for the Expanded Pro-
gramme on Immuniation in 1981-82 
and 1982-83 are 99 and lff5 lakh doses- 
respectively. Polio Vaccine is not 
manufactured in the country. The re-
quirements of polio vaccine is met by 
import by the Haffkine Bio-Pharma-
ceutical Corporation Ltd. and some 
private firms. The total quantities of 
the vaccine imported in 79-80 and; 
80-81 were:

1979-80 1980-81

1. Poliom yelitic V accin c (O ral) Trivalent (finished form)

2 . Poliom yelitis V accin e (O ral) M on ovalen t (Bulk)

T o ta l

1 ,06 ,05 ,000
doses

6 5 ,0 0 ,0 0 0
doses

1 ,71 ,05 ,000
doses

8 7 ,5 0 ,0 0 0
doses

6 5 ,0 0 ,0 0 0
doses

1 ,47 ,5 0 ,0 0 0
doses

(c) Poliomyelitis is widespread both 
in urban and rural areas.

(d) Steps have been taken for the 
indigenous manufacture of polio vac-
cine at the Haffkine Bio-Pharmaceuti-
cal Corporation Ltd. Bombay. Thi9 
vaccine is now under quality control 
tests. Till such time the country be-
comes seif-sugiciont-not in the produc-
tion of polio vaccine this wil Icontinue 
to be imported in bulk and diluted and 
ampouled at Haffkine Bio-Pharmaceu-
tical Corporation Ltd. as before. Polio 
vaccine is being supplied to the Pri-
mary health centres which have ade-
quate cold storage facilities. In Nov-

ember a polio vaccination campaign 
was carried out for the vaccination 
coverage of children in the ICDS 
blocks which are located in the rural 
and tribal areas.

4lst Annual Confci'ence of Association 
of Surgeons Held at Patna

2879. DR. KRXJPASINDHU BHOI: 
Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to 
state;

(a) whether the 41st Annua1. Con-
ference of the Association of Surgeons
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(b) if so, the resolutions passed by 
the Conference; and

(c) the steps taken or proposed to be 
taken by Government to provide ade-
quate funds for the medical institu-
tions and to give them new books and 
journals for improving the standard of 
surgery in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): (a) Yes.

(b) Resolutions, if any, passed by 
the Conference have not yet been re-
ceived by the Government.

(c) There is no Central scheme for 
funding State Governments in regard 
to the running of medical institutions. 
Appropriation action in the matter is, 
therefore, to be taken by the concern-
ed State Governments.
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lVidening of Cuttack-Bhubaneshwar 
Road

2881. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state:

(a) whether the Ceneral Govern-
ment has sanctioned the doubling of 
Cuttack-Bhubaneshwar road consting 
Us. 17.5 crores;

(b) if so, whether the work will be 
-undertaken in 1982-83; and

(c) which other roads in Orissa have 
been sanctioned for further improve-
ments?

, THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM 
KESARI): (a) and (b). Presumably 
the Hon. Member has in mind the 
proposal for w’ri=nn.'; thp Cuita^k- 
Bhubaneshwar Section of National 
Highway No. F> lo four lanes. A pro-
vision of Rs. 3 crores has been made 
in the 1980—85 Plan for widening se-

lected portions of this section includ-
ing acquisition of land for the purpose. 
The detailed estimates to be sanction-
ed against this provision have not yet 
been received in this Ministry. How-
ever, the alignment proposals received 
in this respect recently are under 
finalisation. It is, therefore, prema-
ture at this stage to indicate when the 
work will be undertaken.

(c) Constitutionally the Central 
Govt, are responsible for the National 
Highways only and all roads other 
than National Highways in the States 
are the responsibility of the State 
Govt, concerned. As for National 
Highways in Orissa, against a provi-
sion totalling to Rs. 37.57 crores made 
in the 1980—85 Plan for the improve-
ment of National Highways No. 5, 5A,
6, 23, 42 and 43 in Orissa, estimates 
totalling to Rs. 9.07 crores have so far 
been sanctioned. Further sanctions 
for improvement of National High-
ways in the State would depend upon 
the allocations available in the remain-
ing' years of the 6th Plan, the traffic 
and safety requirements and inter-se 
priority of the various improvement 
works necessary.

Resumption of Passenger Trains to 
and from Mangalore

2882. SHRI OSCAR FERNANDES: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that some 
passenger trains to and from Manga-
lore have been suspended for some 
time;

(b) if so, reasons thereof; and

(c) when will the same be resumed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir.

(b) and (c). Two pairs of passeger 
trains on. M.G- and one pair on B.G. 
to and from Mangalore remain can-
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jelled. 285/286 M. G. Mangaiore- 
Bangalore Fast Passenger will be 
restored when Subrahraanya Road 

. Sakleshpur section is restored fit for 
passenger traffic and 273/274 M. G. 
Mangalore-Kabakafcuttur Passenger 
when the coal position improves. 537/ 
546 B.G. cannanore-Mangalore which 

-does not serve any specific stream of 
communters traffic is not proposed to 
be restored at present for want of 
diesel locos.

.Patronisation of Black Listed Firm by 
AUMS

2883. SHRI RASHEED MASOOD: 
SHRI RAJNATH SONKAR 

SHASTRI:
SHRI RAJESH KUMAR 
SINGH:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that a manu-
facturing firm ‘Dhawsons’ is being pat-
ronised by the AIIMS despite the fact 
that the firm is black listed and has 
supplied contaminated glucose to the 
AIIMS on more than one occasion;

(b) whether it is also a fact that 
recently the life of a patient who was 
being administered contaminated 
glucose (intravenous) supplied by the 
firm was saved by timely interven-
tion of a doctor; and

(c) if so, whether Government have 
made any inquiry into circumstances 
under which the black listed firm is

■enjoying patronage by the AIIMS and 
if so, the details thereof and the action 
taken by the Government in the 
"matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY  WELFARE: (KUMAR.I KUMUD 
BEN M. JOSHI): (a) No.

(b) No. As per the standing instruc-
tions operative in the All India Insti-
tute of Medical Sciences Hospital, I. V. 
fluids are inspected by the Nursing

Stall btfore being admiistered to the 
patients.

(c) It has been reported by the All 
India Institute of Medical Sciences 
that immediately after the first con-
tamination was detected, the Drugs 
Conteroller of Delhi Administration 
was informed and the Drug 
Inspector visited the Institute Hospital 
on 5th January, 1982 as well as on the 
18th February5 1982 and took away the 
contaminated bottles on both the oc-
casions, for analysis. Further pur-
chase of I.V. fluids from the M/s. 
Dhawsons Pharmaceuticals was stop- 
pedby the Institute with tffect from the 
23rd December, 1981.

Resumption of Chotila Rail Service In 
Gujarat

2884. SHRI DIGVIJAY SINH: WiU 
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that several 
representations have been made to 
restore the then Chotila railway ser-
vice in Gujarat after its being discon-
tinued in 1980;

(b) whether reasons for not resto-
ring the service;

(c) whether Surat-Deval station 
most important for producing silica 
in Gujarat falls on this sector; and

(d) if so, whether the Government 
propose to restore this essential rail 
service?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) Yes.

(b) and (c). With conversion of 
Viramgam-Hapa section into BG, the 
Than-Chotila MG section had to be 
closed. The silica traffic from Suraj- 
Deval is now being satisfactorily 
cleared by BG from Than station 
which is just 11 Kms. away.

(d) There is no proposal to restore 
services on Than-Chotila section.



Marketing o f Drug Formulations

2885. SHRIMATI JAYANTI FAT- 
NAIK: Will the Minister of HEALTH 
AND FAMILY WALFARE be pleased 
to state:

(a) the total number of drug formu-
lations being presently marketed in the 
country;

(b-) the total number of drug com-
panies marketing those drug formu-
lations;

(c) whether Government have 
taken any steps for reducing their 
number; and

(d) the details about the quality 
control measures enforced so far and 
proposed to be enforced in future?
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(d) Under the Drugs and Cosmetics 
Act, maunfacturing licences are gran-
ted by the State Drug Controllers 
only to such manufacturers who have 
adequate qualified technical personnel, 
testing facilities, hygienic conditions,, 
etc. for manufacture and testing of 
drugs including raw materials used 
in their manufacture. The manufac-
turers are required to carry out
quality control tests on each and 
every batch of their production.

The State Drug Inspectors carry
out inspection of the manufacturing
premises to check the process and 
conditions of maunfacture and the
quality of testing of each manufacturer 
from' time to time and they also draw 
samples for independent testing.
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WALFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) The number of 
manufacturers licensed under the 
Drugs and Cosmetics Act run into 
several thousand and the State Drug 
Controllers who are the licensing 
anthorities do not have any authentic 
information regarding the total num-
ber of drug formulations currently 
being manufactured by them.

(b) The number of drug manufac-
turers licensed to manufacture allo-
pathic medicines under the Drugs and 
Cosmetics Act in the country as on 
1st January, 1980 is about 5,000.

(c) Yes. The Drugs Technical Advi-
sory Board which is a statutory body 
under the Drugs and Cosmetics Act 
have recently considered weeding
out of a large number of existing 
single doze combinations which have 
no therapeutic rationale and have sub-
mitted their recommendations to the 
Government on 1st March, 1982. The 
Recommendations are under conside-
ration of the Government. In regard 
to manufacture of new drugs, a simi-
lar control it exercised at the time of 
according approval for the manufac-
ture of the same.

P. O. H. of Steam Locos

2886. SHRI NARAIN CHOUBEY: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that the 
POH of steam locos was one of the 
main jobs of the Railway Workshop 
at Kharagpur on the S.E. Railway;

(b) whether it is a fact that the * 
job of POH of stream locos is com-
ing down every year;

(c) how many steam locos had' 
POH month by month in 1971 and 
how many such locos had POH month 
by month in the year 1981 up to De-
cember; and

(d) whether Government have any 
proposal to start POH of electric 
locos in Kharagpur Workshop which 
has a good infrastructure for the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA- k 
MENTARY AFFAIRS (SHRI M AL- 
LIKARJUN): (a) and (b). Yes.
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(c) The total out-turn of POH of 
steam locos at Kharagpur Workshop 
in 1981 was 130 and in 1971, 185.

(d) One of the possible locations 
being considered for future POH of 
electric locos is Kharagpur.

Invitation to Felixtoe port authority 
to asses containeration of Calcutta

2887. SHRI NIREN GHOSH: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the Government have 
invited the services of the Felixtoe 
Port Authority of England to assess 
the possibility of Calcutta and Haldia 
as container handling ports;

(b) if so, what are the impressions 
of the said firm with regad to these 
two ports; and

(c) details of Government’s deci-
sion in this respect?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PA TIL); (a) There is a pro-
posal to appoint M's Engineers India 
Ltd. as Consultants on containerisa- 
tion at the ports of Calcutta and Hal-
dia. They may have the back up 
expertise from Felixtoe Port of 
U. K.

(b) The Consultants have not yet 
b-oen appointed.

(c) Does not arise in view of (b) 
above.

Wagon requirement of Tripura

2888. SHRI A JOY BISWAS: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) number of wagons required 
for carrying foodgrains to Tripura;

(b) number of times Government 
supplied the requird number of wa-
gons to Tripura during the year 
1981; and

(c) steps take-n by Government en- J . l  
suring regular wagon supply to Tri-'J|

pura so that the movements of food— 
grains would not be affected?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI M AL- 
LIKARJUN): (a) The programme
for movement of sponsored foodgrains 
to Tripura is finalised by FCI in con-
sultation with Railways and its va-
ries from month to month.

(b) During the year 1981, a total
of 52 rakes were planned to be loaded 
on Northern Railway against 
which 32 rakes were loaded. The pro-
gramme for 4 rakes was cancelled by 
Food Corporation of India (FC I); 3 
rakes were loaded in January, 1982 
against last year’s programme and 13 
rakes had to be cancelled due to res-
trictions, congestion at the terminals, 
less offering of traffic at the originat-
ing stations. Besides the above pro-
gramme the movement of additional 
foodgrains for Tripura is also being 
organised by FCI under the centralised 
booking system from New Bongai* 
gaon|New Gauhati. , i

(c) Movement of sponsored food-
grains to Tripura is being constantly 
monitored. The Department o f Food 
and the Ministry o f Railways are 
working in close coordination to en-
sure adequate availability of food-
grains in Tripura. The Department 
of Food have intimated that the pre-
sent stock position is comfortable as 
far ag Tripuna is concerned.

Evaluation of National Tuberculosis 
control programme

2889. PROF.' AJIT KUMAR MEH-
TA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased 
to state:

(a) to what extent the National Tu-
berculosis Control Programme has 
been successful in controlling and era-
dicating the disease; and



(b) whether any evaluation of the 
'programme has been made with a 
view to know the deficiencies in the 
programme and if so, the details 
thereof stating the steps taken by the 

"Government to remove there deficien-
cies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI KU- 
MUD BEN M. JOSHI): (a)
Since eradication of TB disease is 
an extremely difficult process and has 
not been achieved in any country of 

'th e  World so far, the primary ob-
jective under National TB Programme 
■at present, is to provide TB case find-
ing and treatment facilities to the 
suffering population by establishing 
District TB Centres in each of the 
Districts of the country to undertake 
these activities in association with the 
Medical and Health Institutions. 
Nearly 90 per cent o f the major Dis-
trict in the country have been cover-
ed under TB Programme so far.

(b) The Programme was review-
ed by an expert committee of the
I.C.M.R. in 1975 and their recom-
mendations for improvement of the 
working of the programme which 
have been implemented, are as un-
der:— (

(i) BCG vaccination facilities 
have been integrated with general 

health services.

(ii) health workers at PHC and 
sub-centre level have been actively 
involved in TB case finding and 
treatment; and

(iii) the establishment of District 
TB Centres the been accelerated.
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General Managers’ meetings during
1981 to ensurt safe Rail Journey

2891. SHRI SATYASADHAN 
CHAKRABORTY:

SHRI SUDHIR KUMAR 
GIRI:

Will the Minister of RAILWAYS 
be pleased to state:

(a) the number of General Mana-
gers’ meetings held during 1981 to 
ensure safe rail journey by Indian 
Railways;

(b) details of these meetings; and
(c) result achieved so far?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) Three meetings of 
the General Managers were held dur-
ing 1981.

(b) The deliberations covered in- 
ter-alia matters concerning safety, 
punctuality, expenditure control and 
future performance targets.

(c) These meetings are a continu-
ing exercise and have contributed 
to the all-time high productivity indi-
ces on the railways in many areas.

Conference of the Hindi States Chief
.Ministersi

2892. SHRI RAJESH KUMAR
SINGH:

SHRI RAM VILAS PASWAN:

Will the Minister of EDUCATION, 
be pleased to state:

(a) whether a conference of Chief 
Ministers of Hindi States was held 
in New Delhi in the month of Janu-
ary, 1982;

(b) if so, the nature of discussions 
held;

(c) the names o f the States which 
Participated; and

(d) the decisions arrived at?

THE MINISTER OF STATE IN ‘ 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (.SHRIMATI SHEILA KAU L):
(a) The Ministry of Education and 
Culture did not convene any meet-
ing of the Chief Ministers of Hindi 
speaking Slate in January this year;.

(b) to (d). In view of (a) above, 
the question does not arise.

Indian Assistance to Kampuchea

2893. SHRI KAMAL NATH: Will
th-e Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that a team 
of officials visited Kampuchea to iden-
tify specific 'areas for Indian assist-
ance;

(b) if so, the composition of the 
team and details of the visit;

(c) areas of assistance identified by 
the team; and

(d) the extent of assistance to be 
provided by India during the next 
three years year-wise?

THE MINISTER OF EXTERNAL . 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). In response to 
a request from the Government of 
Kampuchea, India sent a team o f.



1 8 7  Written Answers M ARCH '1 1 , 1982 Written Answers 188

six experts (composition given in 
the Statement to Kampuchea from 
January 21—28. 1982. The team was 
asked to identify areas, manner and 
extent of possible short-term and 
long-term assistance by India to 
Kampuchea.

(c) and (d) The main Report of 
the team is under preparation. Ap-
propriate decisions will be taken by 
the Government in consultation with

the Government of Kampuchea only 
after the recommendations in the 
main Report have been studied. It 
may be noted however, thait a preli-
minary Report has suggested that 
India might assist Kampuchea in 
the fields of Agriculture, Small Scale 
Industriesi Public Health and Culture. 
As regards the emergency assistance 
it has been recommended that India 
should gift some cloth and station-
ery material.

Statem ent

C  .im position o f  the inter-M inistcrial team  which visited K am pu chea  from  2 1 - 1 -1982  to 2 8 - 1 -1 9 8 2

1 . D r . G .V .K . R a o , .........................................................................................................
F orm er M e m b e r , Planning C om m ission  and Secretary (A griculture), 
B an g alo re .

2 . D r . Satyanand, . . . . . . . . .
Medical Superintendent
Safdarjang H ospital,
N ew  D e lh i.

3  . D r. E .A . S iddiq ,
S en ior R ice  Specialist. 
I .A .R .I . ,  N e w  D e lh i. '

4. Shri S. G h ocalin gam , 
Superintending E ngineer. 
I .T .D .G .j  N e w  D e lh i.

5 . Shri Y . K .  G upta, .
U n d er Secretary (In d o -G h in a ), 
M inistry o f  External Affairs,
N e w  D elh i.

6. Shri R .K .  A ro ra , . . . .  
D irector ,
Sm all Industries Servici* Institute, 
Ludhiana.

.Demand and production of Succus 
Cineraria Maritima

2894. SHRI SOMJIBHAI DAMOR: 
SHRI R. L. BHATIA:

Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) the gap between the estimated 
demand and the indigenous produc-
tion of Succus Cinararia Maritima a 
homoeopathic medicine during the 
next five years; and

(b) the quantity of indiginous pro-
duction o f this item and steps Gov-
ernment have taken to encourage
the production of this item in
relation to huge indiscriminate im-

L ead cr

M e m b e r

M e m b e r

Member

Member

Member

port of this item under the present 
import policy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARl
KUMUD BEN M. JOSHI): (a)
and (b). No statistics are maintain-
ed about the estimated demand and 
indigenous production of Succus
Cinararia Maritima.

The Central Council for Reseach 
in Homoeopath (An Autonomous
Body of the Ministry of Health) have 
initiated steps to explore the possi-
bility of locating the Cineraria Mari- 
tima Plant in the country so that the 
indigenous manufacturers may be 
helped in their endeavour to manufac-
ture the medicine.
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(Compensation to claims1 traccrs for 
ronnd the clock duty

2895. SHRI RAMESHWAR NEE- 
KHARA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the claims Tracers in 
the Commercial Branch are treated 
as continuous Supervisors;

(b) if not, the reasons why they 
are not entitled to Night duty-over-
time Allowances;

(c) whether it is a fact that Claims 
Tracers have to conduct all round 
tours in connection with their work 
and often remain on duty round the 
clock; and

(d) if so, what compensation the 
Railways pay them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) and (b) The
Claims Tracers in Commercial Branch 
have been classified as ‘Continuous' 
under the Hours of Employment Re-
gulations and they are entitled to 
over time payment when they are em-

1 ployed beyond their rostered hours. 
Night Duty allowance is payable 
only when staff concerned have to 
perform duty during night.

(c) Claims Tracers are sent on 
line for tracing wagons|consignments 
during the normal working hours of 
stations sheds.

(d) They are entitled to travelling 
allowance according to rules.
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Dankuni-Sbeakhala B. G. Line

2897. SHRI HANNAN MOLLAH: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware 
that a sum of Rs. 70 lakhs was allow- 
tted for the construction of Dankuni- 
Sheakhala Broad Gauge Railway Line 
in place of closed Howrah-Sheakhala 
Light Railway (Martin):

(b) whether it is also a fact that 
allotted amount was transferred to
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other project vide Railway Board 
letter No. 73/W-4/CNL; E/1 dated 
19th December, 1980;

(c) if so, reasons therefor;

(d) how the Railway Minister and 
Deputy Minister from time to time 
announced their assurance through 
Press that the iproject is underway; 
and

(e) time by which the project will 
be completed; and details thereof?’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) An amount of Rs. 
10 lakhs was provided in the Budget 
forl930-81 for this project.

(b) The Eastern Railway was di-
rected vide the letter quoted, to 
transfer the funds allotted to Dan- 
kuni-Sheakhala Project to other high 
priority projects.

(c) to (e). Owing to extreme pau-
city of funds and the need to make 
the available funds productive as
quickly as possible, schemes which 
have made considerable progress and 
On which substantial investments 
have already been made are being 
finance^ to the maximum extent pos-
sible, by. if necessary, diverting funds 
from schemes which have not made 
any progress. On this basis, the 
Railway was instructed to utilise the 
funds allotted to Dankuni-Sheakhala 
Scheme on which work had not start-
ed, to finance other high priority
works. Dankuni-Sheakhala Scheme 
has, however, not been abandoned 
and is a live scheme. Provision of Rs.
10 lakhs has been made in the budget 
for 1982-83. The period o f completion, 
of the project depends upon availabi-
lity of funds and no precise forecast
can be made at this stage. It is pro-
posed to lay this as an electrified line 
and is likely to cost about Rs. 7 
crores on present day price level.

\ Attack on Indian Aircraft

' 2898. SHRI K. MALLANNA:
SHRI BAPUSAHEB PARU- 

LEKAR;
SHRI N. E. HOROr
SHRI ARJUN SETHI:
SHRI S. B. SIDNAL:
SHRI ANANTHA RAMULU 

MALLU:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Governhent's atten-
tion has been drawn to the news 
appearing in Hindustan Times dated 
the 7th February, 1982 that an Indian 
A N -12 transport aircraft, was shot 
at w hen 'it was approaching Larnace 
airport for refuelling;

(b) if so. whether any protest to 
U.N has been lodged in this re-
gard;

(c) whether it is also a fact that 
IAF transport planes are known to 
have stopovers at various West Asian 
points while on way to and from Eu-
rope and permission from the 
concerned Governments for over-
flights was also taken in advance in 
every case; and

(d) if so the details regarding 
the incident?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir.

(b) Yes, Sir. A  protest has been 
lodged by the Government of Cyprus 
to U.N.

(c) Yes, Sir.

(d) The Government of Cyprus in-
formed us that on, 3rd February 
1982, an Indian AN-12 aircraft had 
been shot at by the Turkish-Cypriot 
side, while approaching Lamaca air-
port, Cyprus.

The Turkish-Cypriot side stated 
that their armed forces had fired 10 
rounds of warning shots from an in-
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fantry rifle at an unidentified air-
craft overflying the Turkish sector.

Fortunately no damage was caused 
to the aircraft A ll concerned have 
expressed their regrets on this unfor-
tunate incident.

Suprevision on Eye Camps Organised 
by Voluntary Agencies

2899. SHRIMATI MADHURI 
SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether it is a fact that a 
large number of patients undergo 
cataract operation in eye camps orga-
nised by voluntary agencies in vari-
ous parts of the country and spoil 
their eyes permanently; and

(b) whether Government would 
issue directions to States in this re-
gard so that innocent persons do not 
lose their sight?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI KU- 
MUD BEN M. JOSHI): (a)
No.

(b) The guidelines have already 
been issued to all States /Union Terri-
tories.

Nirman Bhawan

2900. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to 
state:

(a) the number of rooms in Nir-
man Bhavan occupied by officers and 
staff of his Ministry;

(b) the number of officers and staff 
employed for their cleanliness and 
proper maintenance, the expenditure 
incurrd on the salaries nad cleaning 
material during the year 1979-80,
1980-81 and 1981-82 upto date and 
whether it is commensurate with the

3966 LS—7

standard of cleanliness maintained; 
and

(c) whether there is no Caretaker 
to look after the building, and if so, 
the reasons therefore?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI KU- 
MUD BEN M. JOSHI): (a)
124.

(b) Number of officerg and staff 
employed by Ministry of Health and 
Family Welfare for cleanliness and 
maintenance is:

Safaiwalas—27

Frashes— 10

Expeoditure on salary;

1979-80—Rs. 1,66,982.55

1980-81—Rs. 1,82,080.00

1981-82 Rs. 1,95,984.60

Expenditure tn cleaning material:

1979-80—Rs. 16,299.85

1980-81—Rs. 21,822.80

1981-82—Rs. 23,118.85

upto-date;

The standard of cleanliness ig com-
mensurate with the expenditure in-
curred.

(c) There is no post of Caretaker. 
However, arrangements to oversee the 
standard of cleanliness exist.

Training to Health Guides of Union 
Territories

2901. SHRI HARIHAR SOREN; Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state;

(a) whether arrangement has been 
made by Government to provide train-
ing to health guides to work in the 
rural areas under the Health Guide 
Scheme;
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(b) if so, the total number  of 
health guides given training under 

the above Health Guide  Scheme, 
State-wise;

(c) whether such Health  Guide 

Scheme which is also known as Com-
munity Health Volunteers Scheme 
has also been introduced in the Union 
Territories;

(d) if so, the number of Health 
Guides who" have been provided train-
ing in the Union Territories so far; 
and

(e) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-

MILY WELFARE (KUMARI KUMUB 
BEN M. JOSHI): (a) Yes.

(b)  to  (e).  The Health Guide 

Scheme coversi all the States  and 
Union Territories except Jammu and 
Kashmir, Kerala, Tamil Nadu and 
Arunachai Pradesh which are imple-
menting alternative Schemes. The 

total number of Health Guides trained 
in the States and Union Territories is 
given in the statement. ^

Statement

No. of Heath Guides trained as per information received as on 31 st Decembe, 1981

States/Union Territories No. of 
PHCs
covered

No. of
H.Gs
trained

T. Andhra Pradesh . . . . 215 18049

s. Assam . . . . . . 97 7490

3- Bihar . . . . . . 88 5502

4. Gujarat . . . . . . 251 19616

5- Haryana . . . . . . 62 5235

6. Himachal Pradesh . . . . 77 4477

7- Tammu & Kashmir . . . . Nil Nil

S. Karnataka . . . . . . 42 2442

9- Kerala . . . . . . Nil Nil

10.Madhya Pradesh . . . . S36 13020

11.Maharashtra . . . . . 321 22817

12.Manipur . . . . . . 23 1102

*3- Meghalaya . . . . . i4 ■854

*4. Nag.tland . . . . . . 6 326

*5- Orissa . . . . . . 216 MCO

Punjab . . . . . . . .  42 2960

l7- Rajasthan . . . . . . .  . . 7« 6196

18.Sikkim . . . . . . 4 149

19- Tamil Nadu . . . . . Nil Nil
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i 2

20 . Tripura

2 1 . U ttar Pradesh

22 . W est Bengal

23 . A & N  Islands

2 4 . A runachai Tradcsh

2 5 . C handigarh .

26 . D elhi .

2 7 . D  &  N  H aveli

2 8 . G oa D am an &  D iu

2 9 . Lakshadweep

3 0 . M izoram

3 1. Pondicherry

Hospitals and dispensaries working 
under Delhi administartion

2902. SHRI HARIHAR SOREN: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) the total number of hospitals
and dispensaries working under Delhi
Administration*f

(b) what are the medical facilities 
provided to the low socio-economic 
group of people of Delhi by Delhi Ad- 
mini&tartion; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): (a) to (c). The
information is being Collected and will 
be laid on the table of the Sabha.

Appointment of Hindi teachers in 
Non-Hindi speaking. states

2903. SHRI HARIHAR SOREN: WiU 
-the Minister of EDUCATION be 

pleased to state:

3  4

10 616

213 19241

335 T2212

2 i4o

Nil Nil

1 23

1 160

2 7 4

12 555
Nil Nil

11 468

8 245

T o t a l  . 2969 183533

(a) whether Government have a pro-
posal for the appointment of more 
Hindi Teachers in the high schools/ 
higher secondary schools of non-Hindi 
speaking States under the Centrally- 
aided scheme;

(b) if so, the total number of such 
Hindi teachers proposed to be ap-
pointed during the year 1982-83 aca-
demic year in Orissa; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF BDUCATION AND 
CULTURE AND SOCAL WELFARE 
(SHR P. K. THUNGON): (a) The
scheme for appointment of Hindi 
teachers in non-Hindi speaking states 
provides for such appointments on 
50 : 50 sharing basis between " the 
central and the state Governments. 
The proposals formulated by the State 
Government are examined in the Edu-
cation Ministry for necessary assist-
ance.

(b) and (c). The proposals for 
1982-83 are yet to be received. The 
amount of grants sanctioned and num-
ber of teachers appointed under the
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scheme by Orissa Government for the 
last three years is as under:

(Year) G rant
sanctio -
ned

T e a c h -  
er app-
o in ted

1 9 7 9 -8 0  . . 10 , 6 8 0 / - 2 6

1980 -81  . . 2 4 ,32 0 / - 133

1 9 8 1 -8 2  . . 2 , 6 9 ,0 0 0 / - 1 5 0
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Wagons shortage at Vizag Fort

2905. SHRI G. NARSIMHA RED-
DY: Will the Minister of RAILWAYS 
be pleased to state;

(a) whether Government’s atten-
tion has been drawn to the news item 
appearing in Hindustan Times dated 
8th February, 1982 that due to wagon 
shortage, cargo in Vizag port remains 
uncleared;

(b) whether this situation hag aris-
en because of bad planning by the 
Port Authorities or due to lack o f 
available rakes with the railways;*

(c) whether there is a need for 
better liaison with port authorities so 
that a better tie up between cargo ar-
rival and their transhipment by rail 
can be effected; and

(d) the steps already taken if any, 
to improve the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRl MALr 
LIKARJUN): (a) Yes.

(b) There has been no bad plan-
ning. Some difficulties arose because 
ships destined for other ports were 
diverted to Vizag because of conges-
tion at the other ports.

(c) A clo9e liaison is maintained at 
different levels for expeditious handl-
ing of cargo at the ports. At the 
field level close coordination is main-
tained between DRM, Waltair and 
port authorities of Vizag port. The 
import of major commodities and 
their clearance is done as per a pre-
planned programme.

(d) A  substantial portion of wheat 
imported at Vizag has already been 
cleared. A  total of 2.10 lakh tonnes 
of wheat has been imported at Vizag 
since 22nd September 1981. Out of 
this, 1.83 lakh tonnes has already been 
despatched by rail upto 28th February
1982. As on 1st March 1982, only 
17,684 tonnes of imported wheat re-
mained to be cleared from the port.



201  Written Answers PHALGUNA 20, 1903 (SAKA) Written Answers «02

In the month of February, 44,545 ton-
nes wheat was imported at Vizag 
against which, the despatch by rail 
wag to the tune of 57,601 tonnes due 
to the earlier stock. Clearance of 
other commodities imported at Vizag 
has also kept pace with the arrival.

Facilities to students from Gulf 
countries

2906. SHRI G. NARASIMHA RED-
DY: Will the Minister of EDUCA-
TION be pleased to state;

(a) whether the Gulf Countries are 
now looking upon India for higher 
studies for their students;

(b) if so, which facilities are now 
being extended and the different dis-
ciplines which are made available for 
them;

(c) whether Government charge 
the same fees for thir education a9 is 
chargd from Indian students;

(d) whether Government propose 
to have a separate scheme for them 
where a slightly higher fees is char-
ged as done for Indian students in 
other foreign countries; and

(e) the details of the scheme drawn 
up, if any, in this connection?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON) (a) Yes, 
Sir.

(b) Facilities for higher education 
in all disciplines are available for for-
eign students in India.

(c) Yes, Sir.

(d) No scheme is drawn up in this 
regard however various aspects (in-
cluding fee) of higher education of 
foreign students in India is reviewed 
by the Government from time to time.

(e) Does not arise.

Cancellation of conference of In 1** TTS
joint commission Health Servir

2907. SHRI H. N. NANJE GOV 
Will the Minister of HEALTH 'ID 
FAMILY WELFARE be please^ to 
state:

(a) whether it is a fact that ' w - 
ernment have cancelled a conference 
of the Indo-US Joint Commissio on 
Health Services and an Asian C' fe- 
rence on Diarrhoeah which war. 1 ie_ 
duled to be held in the third we''’ of 
February, 1982; and

(b) if so, the full facts regar ing 
the cancellation and step<j f en 
against erring organisers?

THE MINISTER OF HEALTH \D 
FAMILY WELFARE (SHRI B. SF 'JNT- 
KARANAND): (a) No.

(b) Does not arise.

Unrealised amount due to railways

2908. SHRI H. N. NANJE GOWDA: 
Will the Minister ofr RAILWAYS be 
pleased to state:

(a) whether it is a fact that while 
the additional earnings of the Rail-
ways above the budget provisions 
upto 30th September 1981 amounted 
to Rs. 126 crores; the unrealised earn-
ings against the current years trans-
actions alone came to Rs. 176 crores;

(b) whether the Railway^ have yet 
to make realisation of earnings for the 
year 1979-80 and if so? the total 
amount that the Railways have to re-
alise till date;

(c) whether it is also a fact that in 
terms of hard cash expenditure the 
out go is well over the budget provi-
sions;

(d) if so, what steps Government 
propose to take to make quick realisa* 
tion so that the Reserve Bank is not 
constrained to impose control on Rail-
ways cash withdrawal from tb* bank;
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(e) if go, the details of measures 
proposed to be taken to improve the 
tttuation?

THE DEPUTY MINISTER IN W E  
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN); (a) Yes, with refer-
ence to the original budget propor-
tions upto 30th November 1981.

(b ) Yes, the total unrealised carria-
ges to end of 30th November 1981 
amount to Rs. 319.86 crores

4c) No.

<d) and (e) The realisation of 
Railways’ dues is being kept under a 
Close watch at the highest level in the 
Railway Board. The particular steps 
taken to expedite their realisation are 
«a follows:—

f. GMs hav€ been advised to cax- 
rfy out an ABC analysis of the out-
standings party-wise and chase the 

•oajor parties for paying up -out-
standing dues by personal contract 
At various levels.

i i .  A meeting was arranged with 
the Steel Authority of India for 
payment of the Railways’ freight 
and demurrage outstandingg at the 
Directors’ level.

HI. A. D. O. letter has been ad-
dressed at Railway Minister’s level 
to the Minister of Energy seeking 
his intervention for the payment of 
Railways’ dues by some of the power 
houses.

fV. The Comptroller and Audi-
tor General has been persuaded to 

accept adjustment of Railways’ dues 
against the State Governments 
through Reserve Bank of India in 
order to en9ure that the credit for 
services rendered during February 
and March is realised within the 
current year’s accounts.

V. As a long term measures, a 
surcharge of 3 per cent has been 
imposed on ‘To Pay' Traffic to re-
duce the i»cidence of unrealised 
earnings.
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Improving of Engineering Education

2912. SHRI B. V. DESAI: Will
the Minister of EDUCATION be 
pleased to state:

(a) whether Union Goevrnment are 
prepared to take the financial respon-
sibility of any engineering education 
programme that seeks to integrate 
practical training with curriculum; .

(b) if so, whether any decision in 
this regard ha& been taken; and

(c) to what extent and by what 
time Government are likely to imple-
ment and also improve the engineer-
ing education in the country?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA K A U L); (a) to 

' (c); All engineering institutions offer-
ing degree courses in Engineering 
Technology have been requested to 
examine the feasibility of integrating 
practical training with the curriculum 
in the first degree courses in e n g i -
neering and technology by providing 
for a minimum of twenty-four weeks 
of relevant practical training during 
the course of studies. They have been 
informed that when they introduce 
such a scheme the students will be eli-
gible f°r a stipen^ during the period 
of practical training in industry and 
the teaching staff engaged for super-
vision of training will be paid an out- 
of-pocket allowance and the actual 
travel expenses involved.

Child welfare centres in Delhi

2913. SHRI LAKSHMAN MALLICK; 
Will the Minister of SOCIAL WEL-
FARE be pleased to state;

(a) the total number of child wel-
fare c<nt/es oPened in the Union Ter-
ritory o ' Delhi so far;

(b) the name of the areas where 
such child welfare centres have been 
opened;

(c) what are the programmes under-
taken by those child welfare centres; 
and

(d) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON); (a) The 
number are as follows:—

1. Anganwadi Centres * 840

2. Day Care Centres 11

3. Counselling and.

Guidance Bureau 2

4. Nutrition Centres 431

1284

(b) to (d) The Child Welfare acti-
vities in the Union Territory of Delhi 
are located as follows;

A. ICDS Projects (in which Angan-
wadi Centres are located).'

(1) Jama Masjid, (2) Mangolpuri| 
Sultanpuri, (3) Nand Nagri,

(4) Trilokpuri, (5) Jahangir Puri,
(6) Khanpur. (7) Shakurpur

(8) Seemapuri, (9) Anand Parbat,

(10) Inderpuri.

B. Day Care Centres and Counselling 
Guidance Bureau

(1) Gulabi Bagh, (2) C.C Colony,

(3) Rana Partap Bagh,

(4) Ashok Vihar, (5) Janak Puri,

(6) Punjabi Bagh,
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(7) Kirti Nagar, (8) Karol Bagh, 

<9) Baird Road,

(10) Green Park,

(11) Laj pat Nagar, (12) Khichripur, 

(13) Andha Mugai (Partap Nagar).

C. Nutrition Centres:

(1) 46 Centres in Azad Market Basti 
Julhan etc.

( 2) 56 Centres in Vinod Nagri, Tri- 
lokpuri etc.

(3) 47 Centres in Nabi Karim, 
Paharganj etc.

(4) 46 Centres in D.C.M. Kishan 
Ganj) Nai Basti etc.

(5) 55 Centres in Babarpur, Ghonda 
€tc.

(6) 52 Centres in J.J. Colony, 
Nangloi etc.

(7) 35 Centres in Moti Nagar, 
Snubhash Nagar etc.

(8) 42 Centre in Mazdoor Janta 
Colony, Rohta.s Nagar etc.

(9) • 52 Centres in Paharganj, Lady 
Harding Road etc.

The Programmes and the details 
thereof are as follows;

(i) Suplementary Nutrition to 
children below 6 years pregnant 
women and nurshing mothers).

(ii) Immunisation (to children 
below 6 years).

(iii) Health Check-up (to children 
below 6 years and pregnant wo-

men) .

(iv) Pre-school-education (to child-
ren in the age group 3 to 5 —years).

(v) Functional Literacy for adult 
women (to women in the age group
15 to 44 years).

(vi) Referral Services (to needy 
children below 6 years and preg-
nant women).

Opening of vocational schools in 
Delhi

2914. SHRI LAKSHMAN MAL- 
LICK: Will the Minister of EDUCA-
TION be pleased to state the detail3 
about the number and places of loca-
tion of Vocational Schools opened in 
Delhi and New Delhi by the Delhi 
Administration during the last three 
years?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATi SHEILA KAUL): Ac-
cording to the information furnished 
by the Delhi Administration, no voca-
tional stream was added to any Senior 
Secondary School at plus 2 stage dur-
ing the last three years. However, 15 
schools with vocational stream are al-
ready functioning.

Adoption of Orphan Children and 
Orphan Centres in Orissa

2915. SHRI K. PRADHANI: Will the 
Minister of SOCIAL WELFARE be 
pleased to state:

(a) whether it is a fact that some 
of the orphanages of the country are 
giving orphan children to the desirous 
parents on adoption;

(b) if so, the total number of su :h 
orphan children who have been adopt-
ed by the desirous parents and taken 
to their foreign country;

(c) the particulars of the orphan 
centres of Orissa from where those 
adopting parents have taken children 
on. adoption; and

(d) the details about the number of 
adoption taken place in those adop-
tion centres in last three years?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): fa) Yes,
Sir.

(b) to (d). There is no existing law 
in India to enable foreigners 1o adept 
Indian Children.
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Short Term Refresher Course ol Indian 
Medicines and Homoeopathy during 

6th Plan

2916. SHRI K. PRADHANI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government have a 
proposal for the introduction of short 
term refresher courses on Indian me-
dicines and homoeopathy during > the 
Sixth Plan period;

(b) whether such Central 5overn- 
ment financed scheme has been pro-
posed to be introduced in v a r io u s  

States;

(c) whether such training program-
me had been introduced earlier in a n y  

State; '

(d) if so, the name of those Slates; 
and

(e) the progress made so far in im-
plementing the above proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN 
M. JOSHI): (a) and (b). A scheme for 
imparting short-term training courses 
to the teachers of Under-graduate col-
leges of Indian Systems of Medicine 
and Homoeopathy has been formulat-
ed by the Government of Iniia for 
implementation in the Sixth Plan. The 
scheme is fully financed by the Gov-
ernment of India and includes training 
programmes in Post-Graduate insti-
tutes and other institutes of repute of 
the system concerned.

(c) and (d). Government have no 
specific information in this regard.

(e) Training courses for the tea-
chers of under-graduate colleges of 
Indian Systems of Medicine f«nd Ho-
moeopathy have so far been conduct-
ed at Gujarat Ayurved University, 
Jamnagar, Banaras Hindu University, 
Varanasi, National Institute of Ayur-
veda, Jaipur, Aligarh Muslim Univer-
sity s Aligarh and Kerala University, 
Trivandmna.

Proposal for Fly-Overs in West Delhi

2917. SHRI IBRAHIM SULAIMAN 
SAIT: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether there is any proposal 
to provide fly-overs in the near future 
in West Delhi to remove traffic conges-
tions at various places; and

(b )  if so, the names of places where 
these fly-overs are to be constructed 
and the time by which they would foe 
provided?,

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KE- 
SARI): (a) and (b). Yes, Sir. A fly-
over across railway lines on Jail Road 
near Delhi Cantt. Railway Station is 
already in progress and is likely to be 
completed by October 1982. The Mu-
nicipal Corporation of Delhi propose 
to construct another flyover across rail-
way lines on New Rohtak Road near 
Zakhira. The alignment plan for this 
flyover has recently been approved by 
the Delhi Development Authority. This 
proposal is still in a preliminary stage 
and as such it is not possible, at this 
stage, to indicate the date of comple-
tion.

Providing Pedestrians Roads in Ashok 
Vihar and Tri Nagar

2918. SHRI EBRAHIM SULAIMAN 
SAIT: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state*

(a) whether it is a fact that in Ashok 
Vihar and Tri Nagar, which are two 
biggest residential colonies in Delhi, 
no pedestrian roads have been provid-
ed;

(b) if so, whether Government have 
any programme to provide pucca foot-
path on all the major roads of these 
colonies; and

(c) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KEr 
SARI); (a) to (c). Ashok Vihar
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Colony wag developed by Delhi Dev-
elopment Authority which? however, 
did not provide any footpaths on 
roads in the colony. The Municipal 
Corporation- of Delhi have provided in 
the Colony footpaths on a pai’t of a 
road with sixty feet wide right-of- 
way after taking over the colony. The 
Corporation also propose to construct 
footpaths oh another road having a 
right-of-way of 10o feet which con-
nects Road No, 37 and G.T. Road. 
This proposal is still in a preliminary 
stage and as such it is not possible to 
indicate the completion time at this 
stage.

Trinagar is a regularised unauthor-
ised colony where no footpaths exist. 
At present  ̂ there is no proposal with 
the Municipal Corporation o£ Delhi to 
provide footpaths in Trinagar.

Construction, of Nhava-Sheva Port

2919. SHRI BALASAHEB VlKHE 
PATIL:

SHRI V. N. GADGIL:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether it is a fact that the 
Bombay Port Trust has entrusted the 
work of preparation of the D.P.R. for 
Nhava-Sheva Port Project to M/s. 
Howe (India) Private Ltd., New 
Delhi;

(b) what steps Government have 
taken or propose to take to speed up 
the development of the New Bombay 
Project; and

(c) when the construction work of 
the project likely to be taken up and 
what steps Government have taken in 
this regard?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) Yes.

(b) and (c). The Consultants, M/s. 
Howe (India) Private Limited, New 
Delhi who were entrusted with the 
preparation of Detailed Project Re-

port for the Nhava-Sheva Port Pioject, 
have submitted the same in ,ranuary,
1982 which is under examination. 
Construction work will be commenced 
soon after the investment decision has 
been taken.

Grievances of Telegraph and Sieual-
lers Staff of Mughalsarai Division

2920. SHRI BASUDEB ACHARYA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a)* whether Government have re-
ceived any representation dated 3rd 
February, 1982, regarding the griev-
ances of the Railway Telegraph and 
Signallers of Mughalsarai Division;

(b) if so, the details thereof;

(c) steps taken by Government for 
■redressal of the grievances; and

(d) if no steps have been taken, the 
reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) Yes.

(b) The representation is for im-
provement in the percentage <if higher 
grade posts and for stopping the sur-
render of posts of Signallers.

(c) and (d). The points raised in 
the representation are under Govern-
ment’s examination.

Railway Reforms Committee

2925. PROF. NARAIN CHAND PA- 
RASHAR; WiU the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railway Reforms 
Committee set up under the Chair-
manship of Shri B. D. Pande. has coui- 
menced its work and submitted any 
interim report;

(b) if so, the nature of the report 
and Questionnaire issued by the Com- 
mitteej if any; and

(c) the terms of reference and the 
composition of the Committee along-
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with the dates on which the Commit-
tee was set up and the date by which 
it has been asked to submit its report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) The Railway Reforms 
Committee has commenced its work. 
No interim report has been submitted 
so far.

(b) Questionnaire on some import-
ant specific subjects such as transport 
policy, Finance, Budgeting, Industrial 
Relations, Structural Re-organisation, 
Operational Optimisation and Plan-
ning, Rolling Stock, Passener busi-
ness, Security and Railway Medical 
Service has been issued by the Com-
mittee.

(c) The Committee was set up \ide 
Government of India’s resolution dated
12-5-1981 and its tenure during which 
it should submit its report is, initially, 
for 2 years. As regards its composi-
tion, it has one Chairman and 6 mem-
bers (including 2 official members). 

A statement giving its terms of refer-
ence is attached.

Statement

THE TERMS OF REFERENCE OF 
THE RAILWAY REFORMS 

COMMITTEE

(1) To examine the existing methods 
of finding resources for investments 
on railways and to suggest improve-
ments in them or alternative mstb.ods 
for raising the required financial re-
sources of a massive order for invest-
ments in new lines, strengthening, up-
grading and modernising the existing 
facilities and creating additional faci-
lities;

(2) To examine the organisational 
structure of the management rt v&ri- 
ous levels, including the apex body of 
the Railway Board, and to suggest 
changes as necessary;

(3) To examine the comparative ad-
vantages of the Indian Railways being 
continual as a departmental under-

taking or being converted as a Corpo-
ration and to recommend the best sys-
tem suitable for the genius of the 
country;

(4) To examine and suggest broad 
changes that may be necessary in the 
Acts governing the functioning of the 
Indian Railways;

(5) To examine the need for ro-or- 
ganisation of the zonal railways, crea-
tion of additional zones or divisions, 
keeping in view the various demands 
therefor and on the basis of an accept-
able methodology of assessing the 
workload of various management 
units;

(6) To examine the principles and 
procedures relating to security on rail-
ways, including the functioning of the 
Railway Protection Force and Railway 
Protection Special Force, and sharing 
of caste in respect of Government 
Railway Police, keeping in view the re-
levant provisions in the constitution, 
of India;

(7) To examine and suggest frn- 
provements to and modernisation in 
handling and hauling operations, ope-
rating techniquesj planning and moni-
toring processes and technological in-
puts necessary for safe and smooth 
running of trains;

(8) To examine the working of the 
Railways and to make suggestions for 
achieving improved productivity and 

financial viability;

(9) To examine the working of the 
Railway Medical Service and to make 
suggestions for improving its work;

(10) To recommend any other mea-
sures which the Committee consider 
relevant to the working of the Rail- 
way*.
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Population Limit to open a Public 
Health. Centre and sub-centre in Hill 

States
2926. PROF. NARAIN CHAND 

PARASHAE: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Government of 
India have accepted the limit of pro-
viding one Primary Health Centre to 
a population of 25 thousand and a sub- 
Centre for a population of 2500 each 
in the case of hill States instead of the 
previous limits of 50 thousand and 
5 thousand respectively;

(b) if so, the date on which this
decision has been taken and the
lik e ly  date with effect from which this 
would be implemented; and

(c) the total number of new
Primary Health Centres and sub- 
Centres which would be sanctioned 
for the State of Himachal Pradesh 
alongwith the period by which they 
would be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND
FAM ILY WELFARE (KUMARI 
KUMUDBEN M. JOSHI): (a) The
proposed norms are:

H ill/T r ib a l  

areas Others

Prim ary H ealth Centre 

(to be readied by
2000 AD) . . 20,000 30,000

Sub-centre (to be 
reached by end o f 7th
Plan 1990) . . 3 ,000  5 ,000

(b) These norms were finalised 
while finalasing the Sixth Five Year 
Plan 1980-85. Steps to reach these 
targets are already under way.

(c) Primary Health Centres (FHCs) 
are created under the States’ own 
Plan allocations. There is no propo-
sal the State of Himachal Pradesh 
to open any PHC during the Sixth 
Plan Sub-centres are beiing sanction-
ed with one Auxiliary Nurse Midwife 
(ANM) ini each under the Family 
Welfare Programme from 1-4-81. It

is proposed to open over 300 sub-cen-
tres during the Sixth Plan in Himachal 
Pradesh subject to availability o f  
trained personnel.

Halt Station at Tripal

2927. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Railway Adminis-
tration has sanctioned the opening 
of a Halt at Tripal on Kangra Valley 
Railway;

(b) if so, the date on which the 
Halt has been sanctioned and the 
date on which the local Gram Pan- 
chayat has been given the permission 
to construct the building; and

(c) if not, the likely date by which 
the Halt would be sanctioned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT. OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) to (c ). Ministry 
of Railways have on 27-2-1982 
accorded their sanction to the open-
ing of a halt station near Tripal 
village between Guler and Jawala- 
mnukhi Road stations on the Pathankot 
Joginder Nagar Narrow Gauge Sec-
tion of Northern Railway. Further 
necessary action is being taken by the 
Northern Railway Administation.
Opening of Primar Health Centres in 
Orissa under National Rural Employ-

ment Programme during 1982-83

2928. SHRIMATI JAYANTI PAT-
NAIK: Will tht Minister of HEALTH
AND FAMILY WELFARE be pleased 
to state:

(a) the total number o f Primary 
Health Centres which are proposed 
to be opened in various districts of 
Orissa under Centrally Sponsored 
National Rural Employment Pro- 
grame in 1982-83;

(b) the name of the places in those 
districts whert such Primary Health 
Centres are proposed to be located in 
that year under the above pro-
gramme; and
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(c) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI 
KUMUDBEN M. JOSHI): (a) to
(c) The Primary Health Centres are 
opened under the State Sector Mini-
mum Needs Programme and not under 
the Centrally Sponsored National 
Rural Employment programme. 
According to the State proposals for 
the Annual Plan 1982-83, 3 Primary 
Health Centres in tribal areas and
3 Primary Health Centres in the non- 
tribal areas will be opened during 
the year 1982-83. The location of the 
Primary Health Centres is decided by 
the State Government and does not 
require either consultation or con-
currence of the Government of India.

Salaries to Lady Teachers of M.C.D.

2929. SHRI CHINTA14ANI JENA: 
Will the Minister of EDUCATION be 
pleased to. refer to the reply given to 
Unstarred Question No. 5501 on 30th 
March, 1981 regarding disbursement 
o f salary to teachers of M.C.D. schools 
and to state:

(a) whether the salaries of lady 
teachers of M.C.D. Schools are not 
being released by the 7th of every 
month in spite of assurance given 
by Government;

(b) whether the payment of 
arrears on account of instalments of 
additional D.A./increments and 
efficiency bar etc., is not being made 
in time and certain arrears on these 
accounts are yet to be paid to the 
teachers of M.C.D. schools, especially 
of the Karol Bagh Zone; and

(c) if so, the reasons therefor and 
the steps taken by Government to 
mitigate the hardships being faced by 
the low paid teachers of the schools 
o f Municipal Corporation of Delhi?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)

Generally the payment of salary to 
teachers is made by the 7th of every 
month.

(b) According to the information 
furnished by the Municipal Cor-
poration of Delhi, no D.A./A.D.A./
E.B. or increment arrears Bill is 
pending on the Education Depart-
ment, Karol Bagh Zone.

(c) Does not arise.

Removal of Trade Union Leaders in 
N. F. Railway

2930. SHRi SUNIL MAITRA:
SHRI ANANDA PATHAK: 
SHRI SUBODH SEN:

WiU the Minister of RAILWAYS 
be pleased to state:

(a) whether Government have
received representation/telegrams
protesting against the orders of re-
moval of railway trade union leaders 
from service in the N.F. Railway 
under Rule 14(ii); and

(b) steps taken by Government to 
withdraw the removal orders?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) Yes.

(b) An aggrieved employee has a 
right of appeal to the appropriate 
authorities specified in the Rules, who 
will no doubt dispose of the appeal 
on merits of each case.

Setting up Advisory Committee on 
Anti Dowry Act, Child Restraint 
Marriage Act ana Indian Succession 

Act etc.

2931. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of SOCIAL 
WELFARE be pleased to state:

(a) whether his attention has been 
drawn to chapter 27 of the Sixth
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Five Year Plan document wherein it
w

hag been stated (in para 27.23) that 

“Advisory Committees at different 

levels would be set up for reviewing
4

the adequacies  of the implementing 

machineries and periodic progress for 

various social legislations such as 

Anti-Dowry Act,  Child  Marriage 

Restraint- Act, Indian Succession Act 

etc.” and that the  “The National 

Committee for Women headed by the 

Prime Minister will provide necessary 

guidance in this field”;

(b) how many such Advisory Com-

mittees have been set up, at what 

levels and with what results;

(c) how  many  meetings of the 

National Committee for Women have 

been held in 1980 and 1981 and what 

guidance has been given; and

\

(d) what is the composition of the 

National Committee for Women?

THE DEPUTY MINISTER IN THE 

MINISTRIES OF EDUCATION AND 

CULTURE AND SOCIAL WELFARE 

(SHRI P. K. THUNGON): (a)  Yes, 

Sir.

(b)  There is a National Committee 

on Women at the Central level. This 

Committee performs this task in ad- ✓ 

dition to other functions. As the 

term of the Committee is over it is 

being reconstituted.  State level com-

mittees for women have been set up . 

in most of the States to look after 

programmes for the welfare and 

development of women.  A Women’s 

Welfare and Development Bureau ha# 

also been set up in the Ministry of 

Social Welfare for this task.

(c)  and .(d) In  view  of  the 
answer to the first part of question
(b) above, this does net arise.

Demands of College and  University 

teachers

2932.  SHRI  BHOGENDRA JHA: 
Will the Minister of EDUCATION be 
pleased to state:

(a) what are the specific demands 
of the College and University teachers 
of the country; and

(b) Government’s reaction thereto?
%

THE MINISTER OF STATE  IN 
THE MINISTRIES  OF EDUCATION 
AND  CULTURE  AND  SOCIAL 

WELFARE  (SHRIMATI  SHEILA 
KAUL):  (a): The main  demands
made by the university and college 
teachers are: restoration of parity In 
the pay-scales of Librarians and Dir-
ectors of physical Education; statu-
tory security of service for all 
teachers; representation of teachers’ 

organisations  on  UGC  and 
CABE; democratisation of university 

and college managements; full civil 
and political rights for teachers; 
direct payment from the treasury; 
common cadre for +2 and +3 tea-
chers;  abolition  of  discrimation 
between teachers of Central  and 
State  Universities  and  Colleges 
with respect to all perquisites;  and 
superannuation not below 60 years;

(b)  The Central Government have 
agreed in principal to restore partly 
in the pay scales o fLibrarians and 
Directors of Physical Education with 

those of teachers with effect from 
1-4-1980. The composition of  the 
University Grants Commission and the

C.A.B.E. does not visualise represen-
tation of teachers’ organisations. The 
question of providing statutory secu-

rity of service requires detailed con-
sultations with the concerned inte-

rests.  The  remaining  demands 
mostly concern the State  Govern-, 
ments and have been brought to their 

notice for consideration.
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Funds for Completion of Unfinished 
Road Development Projects

2933. SHRI KRISHNA CHAN-
DRA HALDER: Will the Minister of
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether the Government would 
provide any amount of funds for the 
completion of unfinished road deve-
lopment projects; and

(b) amount sanstioned to the diffe-
rent States for the purpose during
1982-83?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESARI): (a) and (b) Constitu-
tionally the Central Government are 
responsible for National Highways 
only. Highest priority is given t° 
the completion of the ‘on going 
works’ on these Highways. Accord-
ingly, with this and in view during
1982-83, out of a total provision of 
Rs. 115.80 crores likely to be avail-
able for National Highways, a sum 
of Rs. 104.35 crores is proposed to be 
allocated to States for ‘on going’ 
works which ' comes to nearly 81.5 
per cent of the total provision. State- 
wise sanction will be intimated to 
States after tbe Budget has been 
passed by Parliament.

Manufacture of Deadlier Weapons by 
U.S.A.

2934. SHRI B. V. DESAI: Will
tbe Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether it is a fact that United 
States has developed any deadlier 
weapon which is more powerful than 
the N-Bomb with far greater destruc-
tive effects tbat anything conceived 
by human imaginations so far;

(b) if so, whether this decision of 
U.S. will be a great danger to the 
spreading of World War;

(c) whether India is considering to 
raise this matter in the United

Nations as India is considered to be 
peace loving nation in the World: and

(d) what are the steps India is 
considering to take to stop the 
manufacture to this type of weapons 
by U.S.A.?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b) Sir the Govern-
ment is aware of reports in the press 
alleging that the United States is 
likely to develop more powerful 
enhanced radiation weapons. Natu-
rally the development of such types 
of weapons is not likely to contribute 
towards the process of global peace.

(c) and (d) The views o! the Gov-
ernment of india regarding weapens 
of mass destruction are well known. 
These views have been articulated in 
the past at appropriate international 
forums and will be similarly reiterat-
ed in the future.

m m * * r t f c  sffc sratn %
^  40

2935. ^  : «FHT
^  5TCTFT

(^») ^rr snfiKH qf^nfr
t o n  cPTT SRRfazftar
5RT ?r| % *TPT I 5  ilH K

ZpitiT % *TW 40 ^T
1 W « I  “ F T  P h - T  ^  ;

(w ) 4IMK
sffa mrtrr % fa re
^  JT^Tt ;

(*r) q f e  ̂ r, eft M m  ^nr,

T f N T  T F T  r + t l  f ^ T F T

^ t ht ; srfa

(*r) ^  
s n M  ?
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wftK if

TTO ) :

(̂>) spttcpt %  PtnW

fr*rnr  nww  q̂r?r®3T

fir̂r % 5t̂  R̂id ifl<r« 0̂a«t>
Tfe  ̂ T̂f̂ TW TTT?t §  %

far*  ̂ r̂f̂f % Pi*iT«r  «pt ̂ 1 

(̂ j) 3ft, ?T̂f 1 

(*T) STT̂T »Tfft fftaT I

(*r) fa*ft wt f̂t % sffor PreW

fr*PT %*FJHK SJTWT 

f̂rftzr  d+4M' wzz

sn̂T  *jf*T STT̂r f̂fT STTfe
faftrn ^  <tt

ProW *r ̂   ̂cTTf̂r 3r 8 ̂t̂
T̂̂fKT ̂r  ĴTTT ̂t  I
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fimFT 3r wieft («ft ) *

(̂ ) WTfaff ^TRRn f̂

^ml*n<«i it̂ f 3ft ®ft  |f<lfi‘ q?t flTM̂V 

r̂̂ TR̂ft % ?rmTT t*  *n% | i 

in̂ttg" 'TT Pf̂t *Ht IRiXvjR PTPTT- 

*ZVtf q $ S«THM<u|  f gft fsRft 

% <PT<tEr t R ^ ^ I I

(̂ ) 5ft r̂,  r̂ 5TT?T % STSTRT

vft ?tt smr *rr ̂ tr̂t ?rff | Pp

'SW ĥ k  ̂ WRT̂ R̂r r̂-

+'̂  jft Pf>*i *lft 

wrate f̂r 3r fT̂t t

2936. «ft  TPT *TITO :

TH Ĥt  «Tdl'l f̂TT  Pfv I 

(̂ ) «rt<  ̂ qrorftar pmn-

cTTT SFTTfa *R STrlf̂T# FTFTT-o

T̂T'T ?Ft TfC'HmHi *FH | ;

(g1) fqr dH<l=w f̂f sr̂nr % 

 ̂  ̂frf ̂ trt tt
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(»r)  ̂ r̂, cfr 13
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MK̂r<+  WHRK«it % f̂ [
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(̂r) JTf̂r 3̂f, ?fr 13 ĥ h<,

i96i t̂̂ tW ^(R r̂ ef

(̂r) ?fk (̂ ) 13—11—1961 %■ 
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\3̂{̂t «< r̂ oci i Prsrffer <t><.̂ *TT ̂  
f̂f̂ Rt t̂  f̂rorr  % q m tk, 

f3Ri% m*r ft? ?rm[t ^Rwr-̂ft̂ t 

smft |,  3ft «ft PlHdT ?t, dR Î 

Pmto t̂ siîFTT ̂  % f̂ r fwff 

Jf q'?frar?r tor wr i '*\i<<fot r̂

Frmr  Prw f̂t tt Pm 3 io, 
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zpt 5ZRF5TT 13-11-1961 ^  vSTT̂t
t o  | i ^ r to
W  'mi^ i ^4®mRd r̂f r̂ t̂p t ^  
(V̂ ii ^ i cTRt’sr ^ *T̂ t

^  41 <tsR^ T̂FTT»t R1jT % f^PJ,
PnMd'H q f^ id l

<rft % w  I  1

Comparative figures ° f  expenditure on 
cancer research &  Fam ily Planning

2937. SHRI R. PRABHU: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the total amount spent year- 
wise, in 1978-79, 1979-80 and 1980-81 
for cancer research by the Govern-
ment of India;

(b) the total expenditure on the 
new block for cancer research set up 
at the All India Institute of Medical 
Sciences, New Delhi; and

(c) how do the above figures year 
wise, compare with the total amount 
spent by the Government o f India for 
birth control and family planning re-
search?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI): (a) Under the
Cancer Research and Treatment Pro-
gramme Central assistance was pro-
vided as per the following details:

(R s . in  lakhs)

1978-79 .................................  108.17

1979-80 .................................  59.50

1980-81 . . . . .  153.35

(b) Rs. 65.41 lakhs.

(c) The Plan Expenditure on Family 
Welfare Programme has been as fol-
lows:—

(R s. in  crores)

1978-79 ................................... 107-55

1979-80 ................................... 118.52

1980-81 ................................... 134.22*

• P rovision al

Consideration of leprosy Cured Per* 
sons as Disabled for Job Reservation

* 2938. SHRIMATI PRAMILA DAN- 
DAVATE: Will the Minister of
SOCIAL WELFARE be pleased to 
state:

(a) the percentage of jobs reserv-
ed for the disabled and what cate-
gories of disabled are considered for 
the job opportunities; and

(b) as the year of the disabled 
has been extended, will the Govern-
ment consider to include disabled 
from leprosy but cured persons for 
job reservation.

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K THUNGON): (a ): 3
per cent posts in Group C and D 
under the Central Government and 
Public Sector Undertakings have been 
reserved for the physically handi-
capped. Out of this, 1 per cent is 
reserved for the blind, 1 per cent for 
the deaf and 1 per cent for the 
orthopaedically handicapped.

(b ): Leprosy cured persons wh<> 
are disabled are also eligible to 
apply for the reserved vacancies. The 
disabled who are eligible for th« 
reservation are defined in the State-
ment
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Statement

Definitions of the categories of the 
handicapped for purposes of reserva-

tion in employment.

THE BLIND

The blind are those who suffer 
from either of the following condi-
tions:—

(a) Total absence of sight.
(b) Visual acuity not exceeding 

6/60 or 20/200 (Snellen) in 
the better eye with correct-
ing lenses;

(c) Limitation of the field of 
vision subtending an angle of 
20 degrees or worse.

THE DEAF

The deaf are those in whom the 
sense of hearing is non-functional for 
ordinary purposes of life. They do 
not hear, understand sounds at all 
events with amplified speech. The 
cases included in this category will 
be those having hearing loss more 
than 90 decibles in the better ear 
(profound impairment) or total loss 
of hearing in both ears.

ORTHOPAEDICALLY
CAPPED

HANDI-

The orthopaedically handicapped 
are those who have a physical defect 
or deformity which causes an inter-
ference with the normal functioning 
of the bones and joints.

Drop-outs at elementary, Higher 
Secondary and Graduate level

1903 (.SAKA) Written Answers 230

2939. SHRI ATAL BIHARI 
VAJPAYEE:

SHRI SURAJ BHAN:
SHRI RAM PRASAD 

AHIRWAR:
SHRI HARINATHA MISRA:

Will the Minister of EDUCATION 
be pleased to state:

(a) what are the rates of dropouts 
at elementary, Higher Secondary and 
Graduate levels of education in each 
of the last three years, state-wise;

(b) the reasons therefor and 
steps taken in this regard; and

the

(c) how do the rates of dropouts, 
between boys and girls, compare?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (atf A 
Statement I is attached.

(b) The drop-out rates are highest 
at the elementary stage; the main 
reasons are socio-economic. No study 
has been made for ascertaining specific 
reasons for drop-outs at stages higher 
than elementary. A Statement—II giv-
ing the measures for reducing drop-
out rates at the elementary stage Is 
attached.

(c) A Statement—III is atta'ched.

Statement I

Drop-outs at Elementary, Higher Secondary and Graduate Level 

Statem ent g iving the d ro p -ou t rates in  Classes I— V I I I  and Classes I— X

S ta te /U n io n  T e rrito ry

1

1. Andhra Pradesh

2. Assam

D ro p  out rates at E lem entary D rop -o u t rates at S econ d ary  
stage (C lassesI— V I I I )  sta g e  (Classes I — X )

1976-77 1977-78 1978-79 1976-77 1977-78 1978-79

85.9

83.5

84.4

79.3

80.5

80.2

89.

87.I

88.0

86.2

87-9

87.3
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1 2 3 4 5 6 7

3. Bihar 86.5 ■<**
vo00 86.8 90.3 89.8 89.5

4 . Gujarat 75.6 7 6.5 77-2 84.I 83.7 84.4

5. Haryana 55.6 52.0 54.5 7O.O 82.7 77 .O

6. Himachal Pradesh 59.5 56 .7 54.0 81.4 74-2 66.5

7. Jammu & Kashmir 66.4 63.6 67.7 72.4 79.0 82.2

8. Karnataka . 80.0 80.0 78.8 86.5 86.1 85.5

9. Kerala 50.5 47-2 40.2 7I.O 66.4 65.6

10. Madhya Pradesh 74-1 74-8 77-7 00 VO 4 89.8 86.9

11. Maharashtra 73.6 73.5 73.1 81.6 82.1 82.0

12. Manipur 85.7 86.0 86.1 85.4 88.0 87.2

13- Meghalaya N.A. 84.4 85-4 N.A. N.A. N.A.

I4. Nagaland .
•

76.9 74-5 78.2 86.7 90.1 88.9

15. Orissa 84.I 84.7 83.1 89.1 87.9 86.7

16. Punjab 59.2 54.4 54.6 75.9 65.2 75.5

I 7. Rajasthan . 73.9 7 4 O 69.7 85.8 83.4 81.5

18. Sikkim N .A N.A. N.A. N.A. N.A.

19. TamilNadu 7I .4 7O.6 69.1 85.4 82.0 81.6

20. Tripura . 78.3 77-4 79-0 87.3 87.3 85.7
•

21. Uttar Pradesh 82.6 83.0 83-4 87.I 87.2 88.6

22. West Bengal 78.6 80.2 8I .7 84-6 87.6 89-7

23. A & N Islands 60.1 54-3 47 .I 83.8 66.5 75.2

24. Arunachai Pradesh 81.5 75.1 87.9 93.4 90.5 88.8

25. Chandigarh 26.3 28.7 I8.4 16.8 48.0 44.3

26. Dadra & Nagar Havel i 92.8 91.9 88.3 93.0 95.5 95-4

27. Delhi 31.0 22.1 22.7 41.3 48.3 46-3

28. Goa, Daman & Diu 69.9 67.7 66.8 78.2 81.6 83.9

29. Lakshadweep 62.6 59.6 53.9 86.7 83.7 82.2

30. Mizoram N.A. 77-3 N.A. N.A. N.A.

31. Pondicherry. 55.7 53.5 52.4 77 .I 77-3 72.9

INDIA 77 .I 7 6 .9 76-8 85.5 84.7 84.9
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Statement H  

Drop^onts at Elementary, Higher 
Secondary and Graduate Level

In the context of the programme of 
universalisation of elementary educa-
tion comprehensive steps have been 
taken and various measures suggested 
to the State Governments and Union 
Territory Administrations, in particular 
to reduce the drop-out rates. These 
are:

(i) The entire ‘elementary educa-
tion’ has been included under the 
Minimum Needs Programme (MNP) 
and ‘elementary education’ has been 
accorded a high priority in Educa-

tion under the Plan.

(ii) Opening of primary and mid-
dle schools within easy walking dis-
tance covering the needs of all 
habitations.

(iii) Intensifying the utilisation of 
existing schooling facilities.

(iv) Conversion of single-teacher 
schools into two-teacher schools.

(v) Improvement of physical faci-
lities of primary and middle schools.

(vi) Providing non-formal part- 
time education on an extensive scale.

(vii) Appointment o f woman- 
teachers on a larger scale and pro-
vision of creches/pre-schools as ad-' ’ 
juncts to primary and middle 
schools.

(viii) Improvement of teacher 
competence through application of 
better standards of educational 
qualification and inservice training.

(ix) Special attention to girls and 
to target groups like scheduled 
castes, scheduled tribesj landless 
labourers and slum-dwellers.

(x) Adequate provision of incen-
tives like free textbooks and station 
ery, free uniforms particularly for 
girls, attendance scholarships parti-
cularly for girls and mid-day-meals.

(xi) Improvement of quality of 
education through decentralisation of 
curricula making them relevant to

the needs, life-situations and en-
vironments of children in diverse 
social, economic, cultural and geo-
graphical conditions.

(xii) Introduction o f ungraded 
school system and elimination of 
stagnation so that every child shall 
complete one class each year and 
wlU be promoted to the next higher 

class till he completes class VIII, 
but with adequate safeguards by way 
of periodical assessment and evalua-
tion on a continuing basis.

(xiii) Provision of multiple-point 
entry into any class in the elemen-
tary stage.

(xiv) Concentrated efforts in the 
nine educationally backward States, 
augmented by special Central asist- 
ance for non-formal programme in 
these States, and also in backward 
areas/pockets in each State.

(xv) Monitoring of attendance in 
primary and middle schools.

(xvi) Strengthening of the super-. 
visory machinery and decentralisa-
tion of administration of Elementary 
Education down to the block-level.

(xvii) Parental education to over-
come their apathy towards the edu-
cation of children especially girls 
and setting up of school committees 
in all schools particularly in the 
rural and backward areas.

(xviii) Greater use of mass media 
for elementary education including 
teacher training.

(xix) Constitution of the National 
Committee on Elementary Education 
to guide the implementation of the 
programme of Universalisation in 
nine educationally backward Slates 
and setting up of State Task Forces 
for Elementary Education, in these 
States.

(xx) Central paper assistance to 
all States/Union Territories for the 
production of teaching and learning 
materials for non-fqrmal education 
programme for elementary &ge-group 
children.
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D rop -ou ls a t the E lem entary ,  H ig h e r Secondary and  G raduate le ve l. 

D ro p -O u t R ates a t E lem entary Stages (C la sses I — V II I )

State/Union Territory 1976-77 1977-78 1978-79

Boys Girls Boys Girls Boys Girls

1 2 3 4 5 6 7

1 . Andhra Pradesh • 83.3 89.6 8I .7 88.3 77.6 84.9

2. Assam. 81.8 86.9 77.5 81.8 78.9 82.0

3. Bihar . . . . 84.I 92.9 84-3 92.1 84.7 92.3

4 . Gujarat 73.2 79.2 74-7 79.4 75.8 79.4

5. Haryana 52.2 63.5 46.3 64.7 50.6 63.5

6 . Himachal Pradesh 52.9 70.5 49.5 68.5 45.0 67.5

7 . Jammu & Kashmir 64.7 7O.8 59/8 71.3 66.4 70.2

8. Karnataka . 76.9 85.9 76 .I 84.9 75.7 82.8

9. Kerala 49.2 52.0 46.6 47.9 39.5 4 1.0

10. Madhya Pradesh 72.4 78.3 73.5 78.O 75.7 82.3

11. Maharashtra 68.1 80.7 68.3 80.2 69-4 80.3

12r Manipur 84.I 88.0 84.I 88.6 85.1 87.4

13. Meghalaya . 53.5 59.8 83.2 85.6 84.7 86.2

I4. Nagaland 75.8 78.4 73.5 75.8 77.6 79.0

15. Orissa 81.5 88.9 82-7 88.5 80.2 87.3

16. Punjab 57.4 62.0 51.6 58.6 51.0 58-4

I 7. Rajasthan . 72.8 77*7 72.7 77.9 67.6 76.3

18. Sikkim • • — • •

19. Tamil Nadu 77 .O 76.8 66-3 75.8 64.7 74-5

20. Tripura 78.9 77-5 77.8 76.7 79.0 79.0

21. Uttar Pradesh 76.7 91.1 77.8 91.6 78.4 93.2

22. West Bengal 76.3 82.0 78.3 83.1 81.5 82.0

23. A & N Islands 59.4 61.0 51.3 57-9 43.0 51.8

24. Arunachai Pradesh 81.9 80.2 75.4 74.I 89-2 80.2

25. Chandigarh 27 .O 25.6 30.0 27.6 17.9 18.9

26. Dadra Nagar Haveli . 92*6 93-3 92.2 91.0 87.9 88-9

27 . Delhi 30.6 31.7 13.8 31.3 16.5 29-7

28. Goa, Daman & Diu . 67.9 72.4 65.9 69.8 64.9 69.0

29. Lakshadweep 48.5 78.? 45.1 76.2 4I .4 68.4

30. Mizoram • t • • » « 75.8 79.0

31. Pondicheiry. 48.3 65.0 47.5 61-3 45.9 60.6

India . . . . 74. O 82.2 73.9 8I .7 74-0 81.2
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Dropout Bates at Secondary Stage (Classes I—X)

State/Union Territory I976-77 1977-■78 1978-■79
Boys Girls Boys Girls Boys Girls *

1 2 3 4 5 6 7

1. Andhra Pradesh . 86.7 92.3 85.6 91.5 85.4 91.4

2. Assam. 85.3 89.3 84-4 88.8 86.3 88.8

3- Bihar . . . . 88.6 95.1 87.9 '94.7 87.5 94.7

4. Gujarat 82.6 86.3 82.4 85.7 83-4 85.9

5. Haryana 68.2 74.2 81.6 85-6 75.9 79.7

6. Himachal Pradesh 77-2 88.2 69-7 81.5 60.0 77-1

7. Jammu & Kashmir 70.2 77-4 78.4 80.4 82.2 82.2

8. Karnataka . . 83-0 90.7 82.9 89.8 82.7 88.8

9. Kerala 7I.O 70.2 66.1 66.7 66.1 65-0

10 Madhya Pradesh 88.7 91.1 89.2 91.2 86.0 89.0

11 Maharashtra 77-3 89.3 77-9 77-5 78.O 87.O

12 Manipur 86.8m 90.9 86.3 90.4 86.6 88.1

13 Meghalaya . • 9 66.4 71.2

I4 Nagaldnd . 88.5 89.6 89.6 90-7 88.1 89.8

15 Orissa 86.6 93.3 85.4 82.1 84.4 90-6

16 Punjab 75.8 76.I 63.2 68.1 74*5 77.O

I7 Rajasthan . 84* 8 89.3 82.6 86.2 80.5 84.8

18 Sikkim • • • • 0m

19 Tamil Nadu 82.9 88.5 78.4 88.4 78.O 86.0

20 Tripura 86-8 88.0 87.O 77.6 85.6 85.8

21 Uttar Pradesh 81.8 95.3 81.8 95-4 83.5 96.0

22: West Bengal 81.4 89-4 85.7 90.5 88.7 91.2

23; A & N Islands . 81.6 86.4 64.6 68.9 75.0 75.4

24 Arunachai Pradesh 93.0 95.8 90.3 90.8 89.0 88.0

25, Chandigarh 18.3 15.0 47-3 48.7 4I.4 47-8

26, Dadra & Nagar Haveli 93.7 91.3 95.6 95.6 95.5 95.0

27: Delhi . . . . 37.5 46.5 47.I 49.8 45.6 47-2

28., Goa, Daman & Diu 78.4 81.1 80.3 82.2 83.2 84.7

29., Lakshadweep 84.7 89.3 78.7 89.5 79.8 85.0

30. Mizoram • a - tm

31 Pondicherry. 73-1 82.3 72.3 83-7 67.0 80.3

India 82.5 89-4 82.1 88.7 82.5 88.6

Drop-out rates at the graduate level separately for boys and girls are not available
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Scheme of Promotional Avenues for 
Delhi Teachers

2940. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether the University Grants 
Commission has approved the scheme 
of ‘Promotional Avenues for teachers’ 
as formulated by the Academic and 
Executive Councils of Delhi University 
and if not, the reasons therefor;

(b) whether the University Grants 
Commission has accepted the recom-
mendations of Delhi University Acade-
mic Council regarding award of two 
increments to teachers who are con-
ferred Ph.D. as a scheme of academic 
incentives for research and if not( the 
reasons therefor; and

Extension o f tenure o f probation of
Director, Kendriya Hindi Sansthan

2941. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of EDUCATION 
be pleased to state:

(a) whether the tenure of probation 
of the Director of the Kendriya Hindi 
Sansthan has been extended by one 
year; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN TIIE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) and (b) 
The period of probation of the Direc-
tor, Kendriya Hindi Sansthan has been 
extended by the Government by one 
year in public interest.

(c) whether it has finalised any 
schemes for promotion of College and 
University teachers so far, as stated 
in reply to Unstarred Question No. 
3198 dated 10-12-1981 and if not, by 
which time the schemes will be fin-
alised?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
No, Sir. The formulation of a Scheme 
to provide promotional opportunities 
for teachers in Universities and Col-
leges in general is under exam;nation 
of the University Grants Commission. 
As and when such a scheme is finalis-
ed, it will also be made applicable to 
Delhi University.

(b) No such proposal has be*n re-
ceived by the University Grants Com-
mission from the Delhi University.

(c) No, Sir.

2942. : JRTT ftWTT
JTcft aRTÎ f fa? :

(i* ) cfq 19 80 -81  1 9 8 1 -

*rnfi*T spsr fe rrr  srfnm
feqT WT |  ;

( « )  3FT5rr?r srrok
% 3r f%rRf *rftr
tr&nr vxn qrt | ?

fW T *fl7 ?WT STOttT

tffar ) : (*r) ?rk
(sr) S1TT f^ R -
fWfcW SFTCPT 1980-81
% strra f^r
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stfr sr«f % <rhT?r f^ T  isr srh t | :—

(5TPI
fa* faqr to t

( 1 ) ( 2 ) ( 3 )

( 1 )  f^ T - 
f^TT^j *nrat
3> m ff ^T Jff

tTT 5T?RR

( 2 ) ferfagn srff iftr ^ r s f f  %
fa^TST ^TT^Rf q^^TT-
*TcT snp’R’

( 3 ) (^otTFTo ^ o ; IT̂ O,
^ r  o ?fi 0, % j^rr^vT
m fe) 1

fawfira.^q m z w  *rr*T> % ^rrq-NS
?qq % 5rf\X srrrfta % £nrr qrterr 
f^Ttir | f W
q? s c ^ f  qcf T m  ;3rraT | 1

1 9 8 1 -8 2  % arVrr̂ , ftrerr 
qSivW 3r SW cffi 5?ra %
falj 61 ,90 ,25 ,000  ^  fWT ^fi^iT- 
TTS 57JT % 39 ,97 ,96 ,000
5RTn fa q  f  I fa ff sp* 1 9 8 1 -8 2  
w f fa  ̂ nrr^r ^  f?n |, m :
w  srmm gjrr f%qr w  f?r 

sqq g*cfT?TT S W  ^  1 1

fiirfft % s r a  5f

294 3 . «rt fasrta srar * ^rr 
ftTSTT^sft q^ srcrft ^  f^ r :

( 37) «rt % fl^rq^rr sri^r
f ®  ^TftST’ &p5¥fy, S^T

^  , *p&ft

5 8 3 1 . 3 5  5 6 4 1 . 7 9

3 2 2 3 . 0 0  3 2 6 1 . 8 4

2 3 . 4 6  2 2 . 3 7

'srrsrr zrnt t f ,  fk^mt q ^ f, in ^ m r, 
^ i5 W f r̂fsr v t z fa r  ^

t  ;

( 9 ) tot fe?*fT 5tutt^t sftr 
n’ lT ftq*r 3r ^  «rap¥ aft ft fta rr  
W&  flqri ŜTCf ^frsTcT sqq?«n 
f̂t ^  tff |; *ftr q ft $T,

5ft 3*r% ^rr r̂rrm | ;

(»T) 3'5 19 8 0 -8 1
sr»r fr ^ s t  %
w  | fa ^ r  gfasrur ?r?f | ;

(«r) sr t  ^ q c jr  srr̂ r
«r??r yi^r ?ftr t̂K -

tfW ftqfcr ^  | ;

(^ )  ^ r  ^ s t r ^
% fair WT SFt »rf I  ; ?^T

(^ )  f^^fr wr*ra ^
f^ m  gt^ ŝiT % fa *  w s ff 
^  ^  ^  | ^«rr ? r ^
T̂TR% ^  foflm  ER f^qT qqT | ?



firon *nfnr

*fclTCr?f if TTJtT (<^VRft fftw

*tar): (*?) f e f r  sn?rr*n

^ T  ^SFJCTTT, f ®  ? ff5  

s fr s n -s fr  «i?r 5T*rrc |  i t f ^ f e r  <<• N 
Sf f ^ f t  jpt* P m  *r*ft cw 

fircrm ?r 5n^r q f f  g f  |  i 

( ? j )  3ft, 5T?f I

(*r) ???ft % FTT^

* f  *T(T |  gft f ^ T U [ - I  i f  ; 1

( * r )  w t *r  3r q ?  

r̂ r*rr | far 7 t  i

S*r tfJR̂ ST ^  f??5fy W ?  f r m

qjlf ftrvnr?r ^  fasft 11 

( t f )  fifw f) ’ 5T9TRR 3f STOfH RT  

% snsFsppf 3:1 ^ ? f f  *\ snrf^r* vD
f%*rf̂ r % % sktcw srrfr wrr far

f  u f!r sr^ E R rf * 0  f a t f t a  s^ rq rrr  

aft f f T ^ q ^ T T  ^  eft ^  S T ^ f t ^  

^ r  ^ R r T ^ f ^ r l '  ^ ? r  f w T f ? r q ^ r r ^ f l ’ , 

1 9 7 3  %faOT 7 9 % ^ ^ n T f^ T 5 rra T

I »

( ^ )  f ^ f r  5r?rr^R c m  f ^ f t  

W  f ^ i m  5 iT T  SFV f i f f t  ift JJ?q ^T?T

sq^Rf % sq  ̂ f̂ rnr -II 3f f̂ Tv

* t  ?  I
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" f ^ f i '  %  5TT«<T %

$f?ETT<r”  ^  ^ r f s t  f^ T or 

^  ? r̂sr ^T JTTTTCv
# § q T

1. sifte s o t

T T R ^ V  f e p f l '  1

2. ntar ^  qtTcflf

f e f r  1

3. sfto (pro ^flr f f t f w

? 5 ? r ,  ^ p p n f ) ’ , f ^ w Y  1

4. ^5T, fcrara- 

5T, f^ fT  1

5 . sm r* , srr̂ r W  

ftesft 1

6. faerT ^rfrsffr^r,

f ^ t  1

7. ^To affo 5fo ?frqT

TT ^T  f c e ? f r  I

8. ^  o tt^ f faRra *^ t, i z r i t

T t e ,  T T f ^ n ,  f ^ ^ f t  I

9 . f ( °  ^ t o  ? ^ r ,  ^ T ^ r ,

fe v ft  \

10 . ^ C\
f?^ r  ?mr; ?t£ 1

11. ^^TT>
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srr̂ r ^fWrtr" %

fflkl fer?ft WRTT cHTT «T*TC fjPTR1 STCT
*T̂  JFT^Fft % 3HT fqq^i

I . smrosr :
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ff 0
*1H % <Hm fo*  ^  *njan?fir q?V 

t t%  |
■w

19 78 -79 1979—80 1980-81 3

1 2 3 4 5 ■

1 ®fV fto  ^ - i w r ^ R n :  
|̂W|fH+ HvH, (W *

2,440. 00

2 ^  srfar w e r <  4iimfir+
1,700. 00 5 ® ^

3 sH<«n SMcK TTTEqfTT̂ '
^ r ,  sratM <te, feesft 32,400. 00 — —

4 f̂t*T ’h 1̂ =1 fcier» vd^cK 
HIWjft+ ff\ 9 0 0 .0 0 — — -

5 <IH«KI  ̂TUI fay 
•To 3, tĵ rT 2,016. 00 — —

6 nm-
ft^r ^ r ,  < b c ) ^  1 5,616. 00 — —

7 W l \ ' +
?^Ti T̂ST TT3" 32 ,110 .00  — —

8 s t o r t  ?rn f « n 'f a * i  d tfv n rc  

*uwftR. ^ r ,  Jfrd̂ r s ftJ — — 3,600. 00
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1 ^0 eft* ^0 spqfa?
^ I h k h ’ ,

78 ^T, 1981 cW
qft t  3024. 00

*TT̂ , 1978 lT5T^> 1981
?nr 2462.40

«Tf f a w f t  f a t j  ^TTT
st ^ t  j t h t

2944 . «ft fsreft  ̂ ^  : w r  fs r
TTsft apt f q T  ? $ T  f ?  :

( ? )  feesftlW S
5 n fE R J « T  3  f ^ T ^ T t 3  affft 5sfrr g  q f

f< j?tft sr*sr
TTT̂f fa ffo  ^  *?V tr̂ T zfTST̂ T t^ R  apt 

t ;

( g )  w T ^ i  * r m  % s p tf  
3  qif^TTf apt 3Tfa ^ t  g f ^ s n  ^T^ft; 

(* t ) q f e  ^ r, cfl 
w  q ?  a « r r f o s  r^-^n^n-gr^rf^qrfs^cT ? t  
^ l ^ f t ; ’hT^

( q -) * q r  5t#?t iTTjf trfarqpg' 
82%WS^ti c f u R f t ^ l T ^ T V

? r r a r r |s f tT  q f c ^ ,  c f r ^ %

«  ?

^  mrvhT Vt4 fVRFT 
3  i w t  ( « f t  q f o w r f r )  : ( ? )
f^55ft sssr  qr % %3r srtw 
Trr»f ? t  « q q * * n  ? T ^  #3fEft *t Ts r t  ^ f f ,

f^^ft fa?T*l srrfEr^ror, qq-T sgfVr T̂HT 
TT3RT tfq ^ , qnT fq?rq *flr nf

fe??ft *̂r  'Trf?r?r s m  tfq-w ^q §o
snnft *rf | 1

(5T) T̂ I

f»r) srR fq-) . w r t  ?r srftr- 
?rer m*r ^r*r s m  fa«iTf?a foqr ^t 
TifT|a«n «TTî q tr^ T t^ T  3*qg^Trnf 
vt sq^qr feesft WT  fr*PT ffm  ? t  ^T?ft
1 1 82^^s%«[rT

3 faif jfwpi srqn f?ilr ^t t|

I  I

f e f t  % ^TPWi sn*?r ^ f t  
% WiqmK % f̂ TtT w n  V*

2945 . «ft fgrntv w s : w t  
ftrcn *nft q$ 5MF? ? t  f  qT ^  f?  :

(? )  it q^rqrlT 5TTcci qfrc5
TTrsqjTT? 5  I  fgR$

Cv

>nsqTq?f vr 1980 ^ ^  ^  ^
ftqT t o t  | qwf? it 7?rr- 
*h  ̂ f^^?r ^irft ? t  w-,
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(^ )  5T5fET 9. Trtr-513 tfVRiK JTrSUfa? 5R7SJ-
•  ' c\ CN

% *?r N t§V |
sfr f w i  fa^ m ro, fe??rr s s t t c h  ?  
?rr^ff nn ?■?% | sfh- f ^ f r

f w r  ?ifsrfaq*T 5qfhr
CN

3fr=m % f^q f̂f % ^qsrm ? t  

^  f , sfhr <t3 % ’TPR' ®RT | ;
sftr

(j t ) ^  gftfrsra ?7 r̂ * f ^
^qr J|fV SIT Tfft | fa  SSqT^^f

W  fe^T *flr f^qiff ?T 

qT?R faAT ^HT ?

fifran ?fh: <t ot  *i h w  v^n^T
% r m  TTsh («rta?ft m tm

^  ) : ( ? )  *1 (^r)
W it^  srm w r»r f- ^ r t  % snr^R
fn^ faftTi tffTCclT 5TTccr

^  C s

fa sr?/ *fr fa?m rn ?r? spft ^
^  % qTIT f ,  sfzfffa ?

^Tf^rfTzn ? t  f̂ r̂ T̂ t̂sr t̂^ t

fw ir s fa  I :

1. rr0 TTTo ^ o  ^0 JTrsqfastf
w>sr 1c\

2 . ^TfoTfsq  ̂ TTrsqto ?*T5T I
CN

3. ^TTtft t f t f w  TTrŜ fTT? C\ 7
f w  qlpr I

4. ST5PiT I
CN

5. <TT)o ^ 0 T̂fjo tt-j j o  ^psr, f*£

w  1

6. ?TRo ^Yo o %o 

?T*1T I

7. 'fto 5ft0 t U  ^ 0  cfro 5f^5r, T O

^wr I

8. s t m *rrsqfiT?
t t^ ??  q»rr 1e\ «

^° 2, STiR I

10 V .T ^  ?fVfq!iT JT.'B̂ ffT-P ĴfTvT,
•  CN

?fo— 5,?Tta-5TT»ri

srsrmq *? t *\ *f qT^
CN

ftfer^v ?r  asfasM j f s  m’A  n
CN

s i r  h-t  ̂ g-srr ^qra
5fT  ̂ % PlTT -̂qr I  I

Participation of women in science and 
technology

2946. SHffTMATI USHA PRAKASH 
CHOUDHARI: WiU the Minister of 
SOCIAL WELFARE be pleased tp state:

(a) whether it is a fact that the 
Union Government have studied ways 
and means for increasing participation 
of women in science and technology 
to improve their status in society;

(b) whether it is also a fact that a 
study group had made recommenda-
tions to enable women to fulfil multi-
ple roles in a more meaningful 
manner; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) Yes,
Sir.

(b) Yes, Sir.

(c) The matter is being looked into.

Streamlining of passport procedure to 
avoid delays

2947. SHRI H. N. NANJE GOWDA:
SHRl V. S. VIJAYA- 

RAGHAVAN:

WiU the Minister of EXTERNAL AF-
FAIRS be pleased to *tate:

(a) whether Government propose to 
streamline the procedure for issuing 
passports) so that the time taken at 
present time is further reduced;
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(b) whether Government made any 
exercise in this regard and if ao, what 
new changes are contemplated to 
achieve the above objective;

(c) whether Government have as-
sessed the needs of the different zones 
of the country and keeping that in 
view they would increase the number 
of passport offices or create new ones; 
and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). The present pro-
cedure is quite simple, considering the 
various requirements. Government is 
continuously reviewing procedures with 
a view to rendering expeditious pass-
port services,

(c) and (d) The opening of Dew 
passport office* is decided upon, keep-
ing in view the work-load, local re-
quirements and financial implications. 
For instance, it is proposed to open a 
passport liaison office at Simla in the 
near future.

More berths for handling oil and coal 
ait Visakhapatnam; Port

2948. SHRI G. NARSISJHA REDDY: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the 
cargo handling at Visakhapatnam Port 
has shown remarkable progress over 
the last two years;

(b) if so, the sphere where this pro-
gress has been significant;

(c) whether the port needs cons-
truction of more berths for handling 
oil and coal berths;

(d) if so, whether this has been 
sanctioned; and

(e) what is the progress so far 
made for the construction of cargo- 
cum-bulk cargo berth in the outer har-
bour?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-

DRA PATIL): (a) No. There has 
been only a marginal increase in the 
cargo traffic at Visakhapatnam Port 
over the last two years.

(b) Does not arise.

(c) Yes. In fact, a provision has 
been made in the 6th Five Year Plan 
for construction of separate bertha 
for handling oil and coal at Visakha-
patnam Port.

(d) Not yet.

(e) The work order for ronstruc- 
tion of general-cum-bulk cargo berth 
(sanctioned cost: Rs. 0.5 crores) was 
issued on 30-10-1981. The work is in 
progress.

Setting up of Indo-Pak Joint Commis-
sion

2949. PROF. MADHU DANDAVATE: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether India and Pakistan 
have agreed to set up a joint commis-
sion to tackle the problems :>etw©en 
the two countries;

(b) if so, what will be the jurisdic-
tion o'f the Commission; and

(c) when it is likely to be set up?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) India and Pakistan have 
agreed to set up a joint commission 
to review and promote their bilateral 
relations.

(b)and (c). The details regarding 
the nature, scope and time of setting 
up of the joint commission are yet to 
be worked out through consultations 
between the two Governments.

Indian Teams Visit to Laos and 
Kampuchea,

2950. SHRI K. MALLANNA: Will
the Minister of EXTERNAL AFFAIRS 
be pleased to state:



(a) whether it is a i'act that an In-
dian team has recently visited Loas 
and Kampuchea, to explore the areas 
in which India could extend co-opera-
tion for both, long and short term as-
sistance, and to work out the coun-
try's strategy in this regard; and

(b) if so, the details regarding its 
interim report, if any, along with its 
recommendations ?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir. A team of Indian 
experts visited Laos and Kampuchea 
in January, 1982 to carry out t  study 
of areas in which India might assist 
these two countries in future.

(b) While the main Report of the 
team is still under preparation, pre-
liminary Report has already been sub-
mitted. The Report recommends both 
emergency assistance as weil as long-
term assistance. While appropriate 
decisions will be taken only 
after the main Report has been con-
sidered in detail by Government. It 
appears likely that long term Indian 
assistance to Laos and Kampuchea 
would largely be in the fields of Agri-
culture, Small Scale Industries, Public 
Health; Culture and Mineral explora-
tions.

1 Availability and requirement of drug 
to control leprosy

2951. SHRI B. V. DESAI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the national programme 
to control leprosy has been hamsorung 
because the main drug dapsone has not 
been available in requisite quantity;

(b) if so, whether the annual re-
quirement of the drug is estimated as 
80 tonnes inclusive of 5 tonnes of 
buffer stock to meet the emergency 
situation;

(c) if so, main reasons for the 
shortage;

(d) whether steps have been taken 
by Government to improve its produc-
tion; and
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(e) how many anti leprosy schemes 
have been sit due to the shortage of 
this drug and by what time Govern-
ment would increase its production?

THE DEPUTY MINISTER IN rlHE 
MINISTRY OF HEALTH AND 'FAMI-
LY WELFARE (KUMARI KUMLTD 
BEN M. JOSHI): (a)’ No.

* *
(b) No. It is about 45 M. tonnes per 

year now inclusive of buffer stock.

■(c) IJoes npt arise.

• (d) Steps-have been taken by Gov-
ernment to increase the production 
capacity in the country.

(e) Does not arise.

Number of Consultative Committees 
Dissolved

2952. SHRI B. V. DESAI: Will the
Minister of RAILWAYS be pleased to 
state:

(a)* number of Consultative Com-
mittees of the Railways comprising the 
official ^nd non-official representatives 
which were functioning;

(b) how many of them hav.e been 
dissolved; and

(c) the main reasons for dissolution 
and whether any other new ‘■ommittes 
are likely to be taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK- 
ARJUN): (a) and (b). All the Rail-
way Users’ Consultative Committees 
functioning at Divisional and Zonal 
levels numbering 87_ have . been , dis-
solved.

* . *
(c) These Committees had become 

unwieldy and lacked representative 
character. Fresh Committees are 
under constitution.

fapn %

2953. : TOT
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( ? )  W  ^  | f ?  ^Sf§?T
% | ^?rt iiz

t ;

(g1) wr *r ? r  ^ -rf ^  
?t ?r q<T %

f̂ Tcr «ptf sHrerr %'T | *fk
'T^f, {ft "n T̂ T |[;

sftr

(*r) *r ? r  ?r faRrr.' s *  ^  
^rf^T qr ?*r <t?  t  r ^ ?r

I  ?

fairm Sr ^ w r t  («ft <rf c m if o  ) »
( ? )  f̂r 1

w  ^  ^ > ?k ir  qi^r
«P?7 ^NfR'R ^ 1% W TRt ?r ®*rft- 
^TTfr?rf | 1 . 

(*t) M  >r f̂ TT w ?
22,000  f f ^ R  t  frpT q T ^ ^ r - 

^ r  ?r$f t #  1 ^rNfc-T 
^  srpm ?aT ?r  q<n *t  - * %
^ r /^ ^ 7  q'̂ TP'TRT ?t STUU? T̂OTTT 
?V T̂Rfr | sflr 7;^ r̂iff
<r, ?r*hw % smnr q\r tttitY qr 
ssft?teR fo ra  ?'< -r t̂ | i 
^ft?t?R ^TRf ?7% =fT ST'Tf̂ T? 
^rrt Tr^r * r ? r  sk t 3|r i ?t srrcft 
| srt* ?rrsrcff srnra tsr grn
T̂Rft ^ I *fr =?t?teR 3T̂ T WT?Ti? 

*PfTRf TC ^ ff gRT 5pT̂ t
r̂r̂ RT <R ^ ? k R  ^T,cT f?cr 3TKt

frlT ^ frfcR  ^i5f *T*> CTPTncf 
qr ^ # * R  T̂RT ?̂ 7Tr 5TR-
f « r ?  *flr *rr«r *rr«r «TRTcfF *rrft 
*rr % ?ro t * ?ft |
*ftr *  f ' t  w ^ T f c ?  i

Priority movement of bamboo for 
paper mills

2954. SHRl AJIT KUMAR SAHA:
SHRI SAIFUDDIN 

CHCTWDHARY :
SHRI A JIT HAG:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the attention of Union 
Government has been drawn by the 
West Bengal Government regarding 
allotment of railway wagons on priority 
classification for movement of bamboo 
to paper mills; *

(b> if so, the salient points raised 
by the West Bengal Government;

(c) whether Union Government have 
taken steps in this regard;

(d) if so, what are those ;and

(e) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK- 
ARJUN): (a) to (e). a  letter was rece-
ived from the Government of West 
Bengal requesting upgradation oi prio-
rity of bamboos moved for the paper 
industry from class ‘D’ to ‘C’, and a * 
reply has laready been sent to the 
same in last month. Raw materials to 
industries are normally moved under 
priority ‘D’. Bamboo for paper in-
dustry is also moved under priority 
‘D’. However, as large quantities of 
forest produce are offered for move-
ment from the N.F. Railway, bamboo 
for paper mills moving from that Rail-
way has already been given higher . 
priority ‘C’ to ensure adequate supplies 
to the paper industry.

Reconstitution of Consultative 
Committees

2955. SHRI SONTOSH MOHAN DEV1 * 
SHRl OSCAR FERNANDES: 
SHRI N. E. HORO:
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Will the Minister of RAILWAYS 
be pleased to state:

(a) the number and details of all 
consultative committees of the Rail-
ways comprising official and non-official 
members functioning at divisional, 
zonal and national level which had 
been dissolved and the amount spent 
on these committees during the last 
two years;

(b)' whether it is proposed to con-
stitute these committees again;

(c) whether any steps will be taken 
to make them compact and functional 
and economical;

(d) whether Government have al-
ready finalised guidelines and if so, 
the details thereof; and

(e) whether it is not possible to cut 
down the number of consultative com-
mittees which have become far too 
many and often they run contrary to 
each other's activities?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLlK- 
ARJUN): (a) The following Railway 
Users’ Consultative Committees have 
been dissolved with effect from 

’ 16-2-1982.

1. Zonal Railway Users’ Consultative 
Committees.—9

2. Railway Users’ Amenities Com-
mittees.—9

3. Time Tabie Committees.—9

4. Divisional Railway Users' Consul-
tative Committees.—55

5. Suburban Railway Users’ Consul-
tative Committee on Central, Western, 
Southern, South Eastern and Eastern 
Railways.— 5

6. National Railway Catering Con-
sultative Council—1.

In addition to the above consultative 
committees, the following Committees 
have also been dissolved.

1. Standing Voluntary Help Com-
mittee.

2. Programme Implementation Com-
mittee.

3. Passenger Amenities Committee.

4. Railway Hindi Salahakar Samiti.

5. Railway Hindi Pustak Chayan 
Samiti.

6. Railway Hindi Shabdavali Samiti.

The expenditure incurred on these 
committees was about Rs. 1.98 lakhs.

(b) and (c). Yes.

(d) The nomination on the Rail-
way Users’ Consultative Committees is 
based on the principle of securing as 
wide a representation as is practicaole 
of the various indentifiable and impor-
tant groups of railway users viz- Cham-
bers of Commerce, Trade AsBociations, 
Ind<UstiBlies, Agricultural Association^, 

Passenger Associations, State Govern-
ments, State Legislatures and Members 
of Parliament. Such other interests as 
per not covered under these specific 
provisions are nominated under “Spe-
cial Interest^” representing different 

shades of public opinion. The Standing 
Voluntary Help Committee and the 
Programme Implementation Committee 
when reconstituted will have members 
not exceeding 20 in each of them in-
cluding members from Scheduled Caste 
and Scheduled Tribes communities 
and the Minorities. The Railway Hindi 
Salahakar Samiti is constituted in ac-
cordance with the guidelines provided 
by the Ministry of Home Affairs (Offi-
cial Language Deptt.)

(e) The number of Consultative 
Committees which function at the var-
ious levels is kept to the bare mini-
mum.
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Visit of Officer to Kendriya Hindi 
Sansthan, Gauhati

2956. SHRI RAMAVATAR SHAS- 
TRI:Will the Minister of EDUCATION 
he pleased to state;

(a) whether a Senior officer of the 
Ministry had visited the Gauhati Cen-
tre of the Kendriya Hindi Sansthan;

(b) if so, has he submitted any re-
port on the functioning of the cam-
pus in Gauhati; and

(cj if so, th« details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRl P. K. THUNGON): (a; Yes, 

Sir.

(b) and (c). The officer concerned 
had gone to Gauhati in connection 
with the Conference of Education Sec-
retaries and DPI’s of North Eastern 
region and he only availed himself of 
the opportunity to visit the Centre dur-
ing his presence at Gauhati, there was 

no question of submitting a report.
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Complaints against irregular award of 
Ph.D in J.N.U.

2959. SHRI BAPUSAHEB PARULE- 
TCAR: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government have re-
ce ived  any complaint about irregular

award of Ph. D. in School of Computer 
Sciences, Jawaharlai Nehru Univer-
sity from any member of Parliament;

(b) if so, the nature of the com-
plaint; and

(c) action Government have taken 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURAL AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) and

(b). In a communication addressed to 
the President in his capacity as the 
Visitor of the University, on December 
10, 1981, a Member of Parliament had, 
among others  ̂ mentioned that the Dean 
of the School of Computer Sciences 
succeeded in getting a Ph.D. degree 
awarded to an Assistant Professor of 
the School in a record time of 18 
days. It was alleged that he took 
undue personal interest in getting the 
report of two external examiners with-
in a week of the submission of the 
thesis on December*3, 1980.

(c) The matter was brought to the 
notice of the University. According to 
the University, the Assistant Professor 
submitted his thesis for evaluation on 
December 3, 1980 and the notification 
declaring his result was issue'! on 
February 12, 1981,. In this case the 
thesis was dispatched to the external 
examiners by the School itself .v.s the 
administrative btock- of the University 
remained closed during that period and 
on'iy the School was fuunctionmg.

Renewal of agreement on through
traffic between India and Pakistan

2960. SHRI BHIKU RAM JAIN:
SHRI MOHAN LAL PATEL:
SHRIMATi SANYOGITA 

RANE:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that a 
Pakistan Railway delegation visited 
India and discussed the renewal of 
agreement on through traffic between 

the two countries in February this 
year;
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(b) if so, the composition of the 
Pakistani delegates and particulars of 
the delegates from Indian side who 
participated in the discussion;

(c) whether any new suggestions 
were proposed for smooth movement 
of railway traffic across the border; 
and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK- 
ARJUN): (a) Yes.

(b) The list of delegates was as 
follows:

Pakistan stide:

1. Mr. Hasan Zaheer, Secretary to 
Government of Pakistan, Ministry of 
Railways—-Leader.

2. Mr. Haji Abdul Majeed; Chief 
Operating Superintendent, Pakistan 
Railways.

3. Mr. M. A. Mirza, Chief Commer-
cial Manager, Pakistan Railways.

4. Mr. A. R. Qureshi, Chief Machani- 
cal Engineer, Pakistan Railways.

5. Mr. K. K. Suri, First Secretary 
(Commercial), Pakistan Embassy in 
India.

Indian side:

1. Shri B. B. Lai, Member Mechanical 
Railway Board and ex-officeo Secretary 
to the Government of India—Leader.

2. Shri R. P. Singh, Director Traffic 
Transportation, Railway Board.

3. Shri P. C. Misra> Director Traffic 
Commercial, Railway Board.

4. Shri A. S. Mathur, Additional 
Director, Traction, Railway Board.

5. Shri V. Rangarajan, Additional 
Director, Rolling Stock, Railway Board; 
and

6. Shri R. K. Tangri, Joint Director, 
Traffic Transportation, Railway Board.

(c) Yes.

(d) (1) It has been decided to in-
crease the composition of the oasssnger 
train between Amritsar and Lahore by
2 coaches. In case of rush additional 
coaches can be provided by either side..

(2) The time-table and cortip’osition 
of this train can be changed by mutual 
agreement between the Pakistan Rail-
ways and the Northern Railway.

(3) The goods interchange will be 
on the basis of ‘zero pool' balance’ on 
5 day basis during the months of 
March and Apri^ 1982.

(4) Atari and Wagah will work as 
interchange junction on six monthly 
basis. Locomotive will be provided 
by the using railway.

(5) The hire charges on wagons 
have been revised to Rs. 80 per four 
wheeler wagon per' day.

(6) It lutf been agreed to improve 
the telecommunication between Lahore
• and Amritsar so that any problems
can be sorted out without delay. 
Periodical meetings have also to be 
held to have better coordination.

Advertisement on Radio and T.V. re_ 
use of Nirodh

2961. SHRI K. LAKKAPPA; Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be leaased to state;

(a) whether advertisement on radio 
and television in regard to Family 
Planning such as use of Nirodh etc. 
have a bad effect on school going chil-
dren; and

(b) if so, whether it is proposed to 
stop such type of advertisements and 
devise some other methods to oducate 
married people on Family Planning?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI); (a) No, Sir.

(b) Does not arise.
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Reducing Cost of Text Books

2962. SHRI K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of EDUCATION
be plea sea to state;

(a) whether there is thinking to ex-
plore the possibilities of reducing the 
costs of text books; and

(b) if so, steps being explored to 
reduce the cost of books?

THE MINISTER OF STATE IN 
THE • MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) and (b). The production of school 
text books and their pricing is the 
responsibility of the State Govern-
ments. To ensure availability of text 
books at reasonable prices, most of 
the States have partially or complete-
ly nationalised the production of 
school text books. Concessional white 
printing paper is allotted by the Gov-
ernment of India to all States and 
Union Territories for production of 
school, college and university level 
text books. The State Governments 
have been advised to have strict con-
trol o,ver the price trend. They have 

also been advised (1) to avoid frequent 
changes in text books and to reduce 
the size of the text books, (2) to distri-
bute text books through school co-
operatives to eliminate the middle 
man’s commission.

Welfare Schemes for Employees of 
J.N.U,

2963. DR. A. U. AZMI; Will the 
Minister of EDUCATION be pleased to 
state:

(a) the total number of employees 
working in J.N.U. at present;

(b) welfare schemes initiated by 
J.N.U. for their employees and plans 
University propose to introduce for the 
welfare of its employees;

(c) number of employees given uni-
versity accommodation, how many are

without accommodation and the ratio 
between the teachers/officers and em-
ployees; and

(d) whether university has received 
any memorandum from the J.N.U. Sta2 
Association and if so, action taken 
thereon?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) 1431 including teachers.

(b) l. Croup Insurance Scheme: The 
scheme does not cover members of fa-
culty for the present. It is also pro-
posed to extend the scheme to teaching 
staff.

2. Creche: A creche has been ope-
rating for the employees’ children.

3. Central School: Children of the 
employees get preference in admission.

4. Cultural Club: It is for the non-
teaching employees.

5. Staff Associations; There are 
Associations for the teaching as well 
as non-teaching employees.

6. Central Government Health 
Scheme: The scheme has also been 
extended to the employees.

7. Faculty lounge; It has been pro-
vided for faculty members.

8. Community Centre: It is proposed 
to have the Centre providing indoor 
and outdoor games for the employees.

(c) 593 Employees have been pro-
vided accommodation—382 non-teach- 
ing/offlcials and 211 teaching amploy- 
ees. 660 non-teaching and 67 teaching 
employees are on the waiting list for 
allotment of accommodation as on 
1-1-82.

(d) A memorandum for augmenting 
residential facilities was received. The 
matter .has been taken up with the 
University Grants Commission and the 
proposal has been included in the 
University’s Sixth Plan proposals.
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Protest against late running and over-
crowding in Panipat-Delhi Shuttle 

Train

2964. DR. A. U. AZMI; Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government’s attention 
has been drawn to the news item 
“ Commuters hold up train” appearing 
in the Indian Express of 6th February, 
1982;

(b) if so, reaction of the Govern-
ment thereto; an^

(c) steps taken to remove the griev-
ances of the commuters, electrifying 
the track from Delhi to Panipat and 
laying of double lines there?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN); (a) Yes.

(b) Steps have been taken to run the 
2PNG shuttle with its full composition 
and to run this train punctually.

(c) Delhi-Panipat section has already 
been doubled. There is no proposal at 
present to electrify this section.

Issue of false Medical Certificate by 
RMPs

2965. DR. A. U. AZMI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether it is a fact that some of 
the RMPs resort to unwarranted acti-
vities such as issuing of false medical 
certificates, running of chemist shops 
side by side, non-maintenance of regis-
ters giving details of the patients ex-
amined, visits at source and at resi-
dences and medicines prescribed/ 
issued punctually;

(b) if so, whether a legislation is 
proposed to be brought to curb the un-
social activities of such RMPs; and

(c) was such a Bill ever brought in 
the past and if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI): (a) Under the 
provisions of the Indian Medical Coun-
cil Act, 1956, only registered medical 
practitioners are entitled to practice 
medicine. Any person contravening 
the law is liable to prosecution under 
the penal provisions of the Indian 
Medical Council Act, 1956.

In some States Registered Medical 
Practitioners have been licenced to 
run chemist shops. Under the Drugs 
and Cosmetics Act, a registered medi-
cal practitioner does not need a licence 
to use drugs in his private practice, 
for supply to his own patients.

(b> Does not arise.

(c) No.

Fertilizer Berth at Paradip Port

2966. SHRI HARIHAR SOREN: Will 
the Minister of SHIPPING AND 
TRANSPORT be please^ to state;

(a) whether Government have sanc-
tioned a fertilizer berth at the Paradip 
Port of Orissa;

(b) if so, the estimated cost of that 
proposed fertilizer berth;

(c) the expected time of completion 
of the construction of that berth; and

(d) when the construction work is 
going to be started?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes.

(b) Rs. 15.50 crores.

(c) By January, 1985.

(d) The contract for the construction 
work is expected to be awarded by 
June, 1982.
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Raising 0f Passport Fee

2967. SHRI V. S. VUAYARAGHA- 
VAN: WiU the Minister of EXTER-

N AL AFFAIRS be please^ to state:

(a) whether there is any proposal to 
raise the passport <pe; and

(b) if so, the facts thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); (a) No such proposal is pre-
sently under consideration.

(b) Does not arise.

Aid to organ/Sat ions Association 
engaged in Child Welfare activities

2968. SHRI XAVIER ARAKAL: 
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a> how many 'Organisations/Asso-
ciations are engaged in child welfare 

activities; and

(b) how much central aid or help is 
given to these institutions?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON); (a) and (b). 
Organisations/Associations engaged in 
child welfare and other spheres of so-
cial welfare are numerous, mostly ope-
rating at State and Sub-State levels. 
The national level bodies are few in 
number.

2. Many of these organisations carry 
on their endeavours not funded by 
State agencies. Even amongst the orga-
nisations that have some funding from 
the State, the Government of India 
funds only some organisations for some 
approved schemes. For instance, assist-
ance is given to the five all-India orga-
nisations for Balwadi Nutrition Pro-
gramme: (i) Bharatiya Adimjati Se- 
vak Sangh; (ii) Central Social Welfare 
Board; (iii) Harijan Sevak Sangh;
(iv) Indian Council for Child Welfare; 
and (v) Kasturba Gandhi National Me-
morial Trust. During 1980-81, a sum

of Rs. 150.18 lakh was sanctioned to 
these five organisations for the pro-
gramme. During l980-81f a sum of 
Rs. 45.20 lakhs was sanctioned to the 
Indian Council for Child Welfare for 
the Balsevika Training Programme 
through 39 Balsevika Training Insti-
tutes of the Council, and a sum of Rs.
175.00 lakhs was sanctioned to the p
Central Social Welfare Board .for 
creches for the Children (below fl 
years) of poor working and ailing 
mothes.

3. In turn, these organisations made 
these same available to the State level 
and other bodies to run the pro-
grammes.

4. It is a stupendous and highly 
time-consuming task to collect and com-
pile information about the numerous 
organisations/associations that work at 
State or district or sub-district levels.

Statewise addition of Railway Lines 
Since Independence

2969. SHRI XAVIER ARAKAL: 
WiU the Minister of RAILWAYS be 
pleased to state:

(a) the state-wise length of railway 
lines both metre and broad gauges;

(b) what was the length of railway 
lines in 1947 and how many kilometres 
have been added since Independence; 
and

(c) what is the cost of new lines 
added after Independence?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS XSHRI MALLI- 
KARJUN): (a) A statement is
attached.

(b) The total route kilometrage as 
at the end of financial year 1947-48 
was 4,694. Since Indepence 85,71,238 
kms. of new lines have been added on 
the Indian Railways till 31-3-1981.

(c) The information is being collec-
ted and will be laid on the Table of 
the House.
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Statem ent

Stale Route Kmv as on 31-3-81

Union Territories 

Chandigarh 

Delhi 

Goa

Pondicherry

Broad
Gauge

Metre
Gauge

Andhra Pradesh . . . . ..............................3,043- 72 1,700- 46

Assam . . . . . . 105-22 2,088-43

Bihar . . . . . . 3,334-10 1,958-50

Gujarat . . . . . . 1,413-21 3,122-58

Haryana . . . . . . 883-58 612-55

Himachal Pradesh . . . . 11-55 i-

Jammu & Kashmir . . . . 77-29

Karnataka . . . . . 5?0-63 2,295-75

Kerala . . . . . 803-54 112- 7I

Madhya Pradesh . . . . 4,286-22 497-8r

Maharashtra . . . . . 3,140-10 993-71

Manipur . . . . . . . . . .
Meghalaya . . . . .

Nagaland 9-35

Orissa . . . . . . 1,837-82

Punjab . . . . . . 1,968-95 158-23

Rajasthan . . . . . 760-39 4.767-2(>

Sikkim . . . . . . • •

Tamil Nadu . . . . . 1,006-03 2,889-05

Tripura . . . . . . . 12-35

Uttar Pradesh . . . . . 5,588-63 3,289-45

West Bengal . . . . . . . 2,844* 48 525-31

1100  

HO' 74 27-09- 

79-06 

2?- 11
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fâ TT ^T I oqwrfwf % 5T«n^- 
^T qr ^frTX ^T%T‘
^  ^ ft % iftZX ixm *  % ?ff9PTt 
% <̂ l<fl W t f̂ eT̂ ftf̂ eT cJFT ^t ^ f t  
% 5HTTT % % r  ?JT̂ IT !RTOlt ^T 
^T«frfw ^cit er  ̂ ^q- f^rr ^qr

Chinese Maps, showing Foreign Terri-
tories as their own

2971. SHRI CHINTAMANI JENA:. 
SHRI G. Y. KRISHNAN:
SHRI RAM SINGH YADAV:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it is a fact that Peking 
has published ‘Historical’ maps and 
atlasseg on which Nepal, Bhutan, India, 
Burma, Malaysia, Thailand, Vietnam; 
Laos, Kampuchea and a number of* 
other countries were shown as ‘former 
Chinese territories^ and

(b) if so, the reaction of Indian G o v -
ernment thereon?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); (a) Chinese publications
brought out some years ago contained 
a map showing certain independent 
countries and parts of the territories of 
some other countries as having been, 
at some time in the past, part o£ China. 
However, similar maps have not come 
to tlie attention of Government in re-
cent years.

(b) The Government of India takes 
note of the manner in which Chinese 
official and other publications and 
maps show international boundaries;
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particularly the India-China boundary 
on which the differences between China 
and India are well-known.

Ban on the sale of Maxaform

2972. SHRI RAMLAL RAHI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that Govern-
ment have banned the sale of ‘mexa- 
form’ medicine on receiving complaints 
of its bad effect on the liver but even 
then it is being sold uninterrupted in 
the markets throughout the country; 
and

(b) if so, the stringent action propos-
ed to be taken by Government in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) No.

(b) Question does not arise. 
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Reservation of one berth exclusively 
for export cargo

*

2975. DR. SUBRAMANIAM SWAMY; 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the Wes- 
, tern India Shippers Association, Bom-

bay has cuggested reservation of one 
berth at Bombay Port exclusively for 
export cargo; and

(b) if so, details of action taken in 
this regard?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VIREN- 

\DRA PATIL); (a) Yes.

(b) One berth in P. & V. Docks, Bom-
bay Port, has been reserved with effect 
from 1-10-81 exclusively for vessels 
loading export cargo.

Use of AIR for educating people re-
garding Health and Family Planning 

Programmes

2976. SHRI M; RAMGOPAL REDDY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that Union 
Government has recently invited 

the attention of people towards the 
Family Planning by including it in the 
20-point programme initiated by our 
Hon’ble Prime Minister■ and

(b) whether Government would also 
like to utilise the normal programmes 
of the AH India Radio for educating 
people on matters concerning health 
and family planning to propagate the 
programme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) Yes, Sir.

(b) The All India Radio programmes 
are being utilised for educating the

people on matters relating to Health 
and Family Welfare.

Eye test of Drivers to evert Train 
accidents

2977. SHRI M. RAMGOPAL 
REDDY.

SHRI M. V. CHANDRASHE- 
KARA MURTI;

Will the Minister of RAILWAYS be* 
pleased to state;

(a> whether it is a fact that the Rail-
ways engine drivers will be put to eye 
sight and other faculties tests periodi-
cally in a bid to avert train accidents;

(b) how many Railway, accidents 
took place in the last two years due to ■ 
defective eye sight of the drivers; and

(c) what a r e  the reasons that drivers 
with defective eye sight were put to.- 
such responsible duty of driving train.



causing great risk to the life of the 
.passengers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) This practice is already 
in vogue.

(b) Nil.

<(c) Does not arise.

Trains without alarm chain apparatus

2978. SHRI G. Y. KRISHNAN: Will 
the Minister of RAILWAYS be pleas-
ed state:

(a) whether some cases have come 
to the notice of Government regard-
ing the trains in which there is no 

.provision of alarm chain apparatus;

(b) if so, the details thereof; and

(c) the details regarding the pro-
cedure adopted in establishing the
■ alarm chain in the trains?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) to (c) Alarm chain 
apparatus has been provided in all 
trains to enable a passenger to S+-°P 

'the train from his compartment in the 
event of an emergency. However,

■ this facility is often misused by mis- 
•creants by stopping trains at will,
■ which adversely ’affects the punctua- 
' lity of trains. Depending upon the 
•extent of misuse of the facility, Rail-
■ ways have blanked off alarm chain
■ apparatus on some trains, except in 
ladies compartments and RM.S. Vans.

" The position in this regard is periodi-
cally reviewed.

LShortage of vessels in Andaman and 
Nicobar Islands

2979. SHRI M. RAMGOPAL REDDY; 
Will the Minister of SHIPPING AND 
'TRANSPORT be pleased to state:
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(a) whether it is a fact that the 
Andaman and Nicobar Islands are 
facing shortage of vessels for inter-
island transport passengers and con. 
sumer commodities;

(b) if so, whether this has also 
affected their industries and projects 
of public utility; and

(c) what action is being taken by 
Government in the matter?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL)f (a) to (c) Informa-
tion is being collected and will be laid i 
on the Table of the Sabha.
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High Prices of Books

2980. SHRI CHINGWANG KON- 
YAK: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether high rising prices of 
books is having an adverse impact on 
the Academic Standards in the coun-
try and it has become difficult for in-
tellectuals to afford to buy bonks;

(b) whether book sellers after in-
dulge in malpractices and charge much 
more than the actual price of the 
books; a^d

(c) what steps are proposed so that 
the Publication Division, the Univer- • 
sity Grants Commission ar.d the Na-
tional Book Trust take active interest 
in publication of low price good stan- , 
dard books?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON):
(a) to (c) Although the price of 
books have generally increased be-Y 
cause of the increase in the co3t of 
printing materials and labour, it is
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not correct to say that high prices of 
books is having an adverse impact on 
the academic standards in the country.

In regard to educational books, Go-
vernment has taken a number of steps 
to make available good books at low 
prices. At the school level, the pro-
duction of school textbooks and their 
pricing is by and large the responsi-
bility of the State Governments. To 
ensure availability of textbooks at 
reasonable prices, most of the States 
have partially or completely nationa-
lised their textbooks, and issued 
general instructions for administering 
strict control over the price trend. The 
Central Government is supplying 
printing paper at concessional rates to 
both the public and private sector for 
production of textbooks. To make 
books for university level courses 
available at reasonable prices. the 
Government gives assistance to State 
Governments for preparation of uni-
versity level books in regional langua-
ges. The Government also have col-
laboration programmes with the Go-
vernment of Britain, USA and USSR 
for bringing out low cost editions of 
standard books of foreign origin.

A number of steps have been taken 
by Publication Division, University 
Grants Commission and the National 
Book Trust to promote the publication 
of good books at low cost. The Publi-
cation Division bring out general 
books at prices much less than the 
prices fixed by private publishers. 
These books are publicised and made 
available through their sales emporia 
where also books of other Government 
Departments and autonomous organi-
sations are sold. The University Grants 
Commission provides assistance to 
colleges for establishment of book 
banks for the purpose of loaning text-
books to needy and deserving stu-
dents. Through its scheme of assis-
tance to universities and Indian 
authors, the Commission has been en-
couraging writing of educational books 
which are made available at low 
prices to the academic community.

The Commission gives library grants 
to universities and colleges for bulk 
purchases of books and this enables 
publishers to bring out larger editions 
of books at low unit cost. Similarly, 
the National Book Trust has been pro-
ducing good books which are both in-
formative and educative and are avail-
able at,moderate prices. The Trust 
also operates a scheme for subsidised 
publication of university level bo'oks 
in order to make such books available 
at reasonable prices.

No instance of malpractice by book-
sellers have come to the notice of the 
Government.

Indian Assistance to Vietnam

2981. SHRl CHINGWANG 
KONYAK:

SHRI CHINTAMANI JENA:
SHRI TARIQ ANWAR:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

*
(a) the nature and details of assis-

tance being given presently to Viet-
nam;

(b) whether during a recent visit to 
that country he had assured larger 
assistance to Vietnam in economic, 
scientific and technical fields;

(c) whether the Vietnamese had 
requested for specific facilities from 
India; and

(d) if so, the details thereof and 
arrangements finalised in this regard?

THE MINISTER OF EXTERNAL 
AFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Indian assistance to Viet-
nam, which started in the year 1977-78, 
has been mostly by way of sjedits and 
loans. To date approximately Rs. 
135 crores of assistance has been ex-
tended. This assistance has enabled 
the Government of Vietnam to pur-
chase commodities (such as foodgrains 
and textiles) and equipment (as for 
exam^Je, railway rolling stock and
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textile machinery. Other important 
areas of Indian assistance are in set-
ting up a Buffalo Breeding Centre and 
a Rice Research Institute in Vietnam. 
India shall shortly be sending experts 
lor these Centres. In addition, India 
is also providing training facilities to 
vietnames students in Indian Univer-
sities. •

(b) to (d) During my visit to Viet-
nam, discussions took place on the 
future pattern of Indian cooperation 
with Vietnam in economic and techni-
cal fields. Both sides agreed that 
conditions are appropriate to plan a 
long term cooperation between the 
two countries in economic, scientific 
and technical fields.

A term of Indian experts, which re-
cently visited Laos and Kampuchea, 
had also visited Hanoi. This team shall 
shortly submit a Report on the areas, 
manner and extent of Indian assis-
tance to all these countries. After con-
sideration of the recommendations in 
the Report the Government will take 
appropriate c ecisions on the future 
pattern of assislance to Vietnam. In 
the meantime, a further credit of Rs.
10 crores has been extended for Viet-
nam for the financial year 1982-83. 
Government have also decided to post-
pone by one year repayment of credits 
and loans due this year.

Curtailment of Library Funds

2982. SHRIMATI MADHURI 
SINGH:

SriRI G. Y. KRISHNAN:
SHRI ARJUN SETHI:

Will the Minister of EDUCATION 
be pleased to state:

(a) whether the book trade in the 
country is facing a crisis due to the 
curtailment of library funds;

(b) whether Government propose to 
release library funds soon;

(c) whether the booksellers and pub-
lishers had urged upon the financial 
institutions for soft loans and other 
facilities to help the stockists; and

(d) if so, the reaction of the Govern-
ment and decision to be taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE .AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) and (b) 
There has generally been no curtail-
ment in the grant of library funds by 
the Central Goverment.

(c) and (d) Yes, Sir. The Reserve 
Bank of India has already issued a 
circular to all commercial banks to the 
effect that requests from smaller units 
in the book publishing trade for credit 
facilities may be considered on merits, 
keeping in view the usual safeguards' 
for extending credit.

News Item Captioned ‘Drug addition' 
in India

2984. SHRI BALASAHEB VIKHEr 
PATIL: Will the Minister of SOCIAL 
WELFARE be pleased to state:

(a) whether it is a fact that there is 
an increase in drug abuse in India 
particularly in school and college go-
ing children;

(b) whether Government have made 
any survey in this regard and if so 
what are the details;

(c) what steps Government have 
taken or propose to take to check this 
menace particularly among the youth;

(d) what remedial measures have 
been considered to save the lives o f 
drugs addicts.

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) There 
is no data available to show that the 
incidence of drug addiction is on the 
increase.

(b) The findings of research studies- 
sponsored by this Ministry in selected 
universities show that only a small 
proportion of students take drugs 
other than socially tolerated ones like
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tobacco. The common results drawn 
from these studies are listed in the 
statement attached.

(c) and (d) The State Governments 
and Union Territory Administrations 
have been requested to take necessary 
steps to wean students away from the 
drinking habit and drugs. The States 
have been requested to bring the mat-
ter to the notice of all universities so 
as to exercise continued vigilance In 
this regard. The Ministry of Educa-
tion has also addressed Vice-Chancel- 
lors of Central Universities similarly.

The State Government have been, 
also requested to take - all possible 
action to stop the publication or pro-
pagation of any written or other mate-
rial that directly or indirectly en-
courages, stimulates or aims at in-
creasing drug abuse, and to develop 
community based programmes for 
early indentification, treatment, after-
care, rehabilitation and social re-
integration of persons involved.

Non-medical and quasi-medical con-
sumption of opium has been prohibited 
in India with from 1-4-1959.
After this date opium is supplied from 
Government Treasuries/Depots to the 
registered opium addicts on medical 
certificates granted by competent 
medical authorities of the States.

The manufacture, use, possession, 
transport of cannabis resin has been 
prohibited in India by law.

The wholesale and retail transac-
tions of narcotic drugs and psychotro-
pic substances are subject to Govern-
ment inspection and supervision under 
various Rules and Regulations.

Statement
Statement regarding news Item Cap- 
lined “Drug Addition in India” 
Results drawns from research studies.

1. Drug abuse among boys was more 
common than girls.

2. The Drugs most commonly 
misused were alcohol and tobacco.

3. Drugs abuse was more prevalent 
among the students—having urban 
background, Higher income-group fami-

lies, with background of education in 
Military/Public/Convent Schools, resi-
ding in college hostels, studying in 
Medical/Engineering Courses;

4. Friends played an important Tole 
in initiating young persons to drug 
abuse;

5. Four causes were found important 
in using drugs; (1) Psychological 
causes like relieving tension, easing 
depression, satisfying curiosity, “get-
ting kicks” , “feeling high” , intensify-
ing perception, removing boredom, etc;

(2) physical causes like staying 
awake, etc;

(3) social causes i.e. as an aid to 
socialising, challenging social values, 
etc; and

(4) miscellaneous causes like imp-
roving studying, sharpening religious 
insight, deepening self-understanding 
solving personal problems etc.

6. Drugs were obtained mostly from 
friends.

7. An overwhelming percentage of 
students did not take any drugs at 
all, including socially acceptable 
drugs like tobacco, alcohol and pain 
killer9.

8. A majority of students took drugs
in an experimental manner;

9. The prevalance rate of drugs like 
cannabis, L.S.D., pain killers, opium 
etc. was very small.
Railway Coach Factory in Kerala

2985. PROF. P. J. KURIEN:

SHRI A. NEELALOHITHA- 
DASAN NADAR:

Will the Minister oi RAILWAYS 
be pleased to state:
1

(a) latest position of the proposed 
Railway Coach Factory; and

(b) whether Government propose to 
set it up in Kerala in view of the fact 
that there is no Railway Production 
Unit in Kerala?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) and (b) After the 
Planning Commission’s clearance to 
the proposal is received, Project Re-
port will be prepared to include scope, 
cost, location etc. of the proposed new 
Railway Coach Factory.

Alleppey-Emakulam line

2986. PROF. P. J. KURIEN: 
SHRIMATI SUSHEELA 

GOPALAN;

Will the Minister of RAILWAYS be 
pleased to state;

(a) the details of progress of cons-
truction of Alleppey-Ernakulam line;
and

(b) when the line is expected to 
be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) Land acquisition
is in various stages of progress. 43.32 
hectares have been taken possession 
so far. Contract for earthwork and 
construction of minor and major 
bridges for a length of 6 Km. have 
been awarded. Physical progress till 
date is i5 per cent.

(b) 1985 subject to availability of 
funds.

Bridge over Jamuna near Karnal

2987. SHRI CHIRANJI LAL SHAR- 
MA/, Will the Minister 0f SHIPPING 
AND TRANSPORT be pleased to 
state:

(■a) whether there is any proposal 
to construct bridge over Jamuna near 
Karnal;

(b) if so, by what time it is likely 
to be constructed; and

(c) amount to be spent on it?

THE MNISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM RE- 
BARI): (a) to (c). Presumably, the 
Member is having in mind the cons-
truction of a bridge over Jamuna on 
Karnal-Meerut road. It is a State 
road and as such the Har-
yana Government are responsible 
for the construction of the 
bridge. They have, however, 
esked for a loan of Rs. 300 lakhs for 
this work under the Central aid Pro-
gramme of State Roads of inter-State 
or Economic Importance under the
1980—85 Pian. A final view in the pro-
posals submitted by various State 
Governments, including Haryana, is 
however yet to be taken.

Overbridge at S o n e p a t ,  Panipat, Kar-
nal and Kurukshetra

2988. SHRI CHIRANJI M.
SHARMA; Will the Minister of RAJL_ 
WAYS be pleased to state;

(a) whether there is any proposal 
to construct over-bridge on railway 
crossing at Sonepat, panipat, Karnal 
and Kurukshetra; and

(b) if so, by what time these over-
bridges wiM be constructed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS ANd  IN 
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) The Railways 
undertakes construction of road over/ 
under bridges in eplacement of exis-
ting busy level crossings jointly on 
cost sharing basis with the State Gov- 
ernment/road authority who are 
required to sponsor firm proposals 
therefor.

The work of construction of a road 
over bridge in replacement o f exist-
ing level crossing No. 70-B at Karnal 
is proposed in the 1982-83 budget.

The proposals sponsored by the 
State Government for construction of 
road overbridges in replacement of 
existing level crossings at Sonepat and 
Kurukshetra are under examination 
of the Railway and the State Govern-
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ment. Thes* -proposals will be consi-
dered tor inclusion in the Railways 
Works Programme after completion 
of necessary formalities.

No proposal for construction of a 
road overbridge at Panipat has so 
far been sponsored by the State Gov-
ernment.

(b) No target dates for completion 
have been fixed.

Human Blood thrown as Garbage by 
Red Cross

2989. SHRI SUBHASH YADAV: 

SHRI MALIK M. M. A.

Will the Minister of HEALTH AND 
FAMILV WELFARE be pleased to 
state:

(a) whether it is a fact that human 
blood in large quantity was thrown as 
garbage by the Red Cross behind the 
Blood Bank of the IRC Bhavan as 
reported in the Hindustan Times 
dated 22nd February, 1982;

(b) if so, quantity of blood thrown;

(c) the reasons thereof; and

(d) whether any inquiry has since 
been conducted and if so, the details 
thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARNAND); (a) to (d). The Indian 
Red Cross Society has reported that 
a few used empty blood packs and 
one pack with outdated red cells 
(140 m l), unfit for use, were found 
in the garbage. The entire matter is 
being examined by the Government.
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(* :) sft gr l

(5 ) afi ^  1 

(*r) 1

(W) !flT (^ )  3ft ft , qzfcir 
sfl? zrr̂ T aircre § %

fa*TT f  l
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% ftp?

2 991 . «ft TR  *TF?®T I

^
■v r

=fTT̂ r fa  •'

(qp) ?pn

^faamsff 3 ^  ^1 <nrnT 3

(*i) * itt  âfcf̂ raT 5nfa % stt* 

Ti*r?«rra t «t ^rr^r q ff

| ;

(j\) I V  %h CTST 3 5TT5T) 

»lTff*fi ¥1 3^ 7  sfTT ¥1

qrm ^  faq t

*w t  I , ufa $r, 5f\ sfisiy-^rsSr*, 

^ tar^ -^ R T ^ , sftor^ , 

srHry-fasrPT ^

^ r  *rrfaiflr ?ita ?r  *uftr*ff ^

1981 $  TT*T facT f̂t ?fK

faci^ 3*1 q 3= faq; ^qfqci fa*rT 

»RT ;

( ? )  fJTT ^  3 ^  $

a-Tarr *»5*r ^\i sn*n?fi ^

fc ;

[r>) w r  * f t  sq^qii? 3 w p q f  

^  'r^fltf, srg ?r^  s t t ^ . w p -

% -r^awt *tVt: ttfTTTTrro« ^
§ aT^raiF sflr ^ § 7 , 3

fTO«7-®n*-g3|Tq«if-i{f)si;r 337 n f

^  srrsjflf | ;

(5 ) WT %  %fr *T5T

■’ T^qT'i % f"T  ̂ qief^qcp £' j ^ 7

(® ) qfa ^T, aft sg  37* ir 

s t w *  5pr ^qr r̂r

fa^M  % ?

+iai?m l̂ T *7flf falTPT

3^TO?ft («ft ) : ( * )  511

^  I

(*j) TrsRSTP 3 SeRfaftT $

5TT? 72 3 fao ifi'o ^

m fn ^ fa  faqT  JiqT | I

(*l) 1981 % TV.Tq ^

3  f5Rl?r fe^ft qTf,- ^ T r r  7^ sff(

q ift ?reqT ^T facTT^T

^ T n  | |

(*r) 3T5 ^ f ^ q  ^  fq^rq *rr

^rTT ^  fT; f^q-fn |  I

(■?) f̂i ^f I

(^ )  ?f.7 (^ )  Tl **ft

rflT % ?i ^ r  $  spp«r, q ?

?T ^ ttr  faqT  srr t
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wfiw! ftror % fw?

2992. tfacT TW « K WI :
^qrftwn q f  ^  f* r
spT1? fa  :

( m )  w m n  ^  ^ t w O  |

fa  f^ r̂tcr 3
^ T W c ^  "Tf̂ r ci«1T fa**
w rfa % 3 fsraTf^i ^  sĥ HT
i f a  q n fo fa t #  7̂T l^hTh fajRT 
3JTâ «rr 3 smra | ;

(g-) *F^R m  f^ T T  31ft
«T<ff *  S ^W f, qrn f̂lZT ^TTW

^  ^?9T,,jn, T re n to , ^ffei^
<w j  sfa Jjyirlf

s m fa *  ^  § 3 ^ a T  farsrr
qsT̂ r $ 3  ftfiRra 

?flT fo m  ftsrffta ^  * t t  ;

{ a ) irfe f f , al F'T^gi
^ t t  t  ?

ftWT fl*JT
♦iarcwt 3r t i *̂t  *Tcft tfterr

) : (_5P) $ (*i). s ' ^ t t

*Tf fk ^ jr  r $r t  fa  ®RTf 
fasn ^t ^  sr^g- 

T fw  flM  ^ i f ^  I 5FT
f^q-wa fsrfVr̂ r W ^ r  fw&TJff ^ t<o
sqT- *fl qrq# m  ?r)v 5»T f̂̂ ci
§ s t  | 1 5* W c r t  fM:r?rf 1 ^
cTFeff % W - W  ^|Tf  ̂ feqT I
fa  wrar'f ^1 s w r a  ciTi% ^ gsfi 
yiff wr> ^  f^ n t l lM ^  5V«rr ^ T q  
fcTTfTR? % -?<T&fr tSTT
3r a n  crg^ft ^  ^rffcr (

irrarf v t  *tarnft *ftr stfoi?T * v  

% *rro w w ld i
\

2993. ^TcT TW T̂T°T : 

3*TT 'Wlf’Wl mR ^ K 't>c*4lul *T̂ t 

*Tf fj'TT fa  :

(?p ) ^ r r̂ it e f f r  sq faprf
sp'r t i m  55rf r̂ | *ftc
tlVll f̂ ^l«ntfi R̂TTW t W"
% 'ftfe r |  ;

(g-) w  ^ fr fw  ^ r̂hsrf 
ahwrfaff % t o  5^- Jr ^ V

^nfiwr 5TRT ^ft | ;

( t t) T̂T ^W T tT W  ?fk  ^TRcf
% w r  f̂ h 1 R+ y^ifhr
% f^nr TT̂r ^TH^dI fâ TT WT 
?fk

( r̂) qfa ft, 5ft cT^TR^rt szfkr
w  I  ?

w k  ■tT ^ k

FBTT?HT r̂ T̂-»T3ft ( j im t
JRo ITqo (^») vTWfT
*imi ^ fa  ^ r  r̂ w r m  90 <̂ fW-
^ T sqfar t  f^ R t ^ T O T  45
M'f^M ^r ^ fe ft^ rr f̂r s fa  
f w  5fT r̂cTT I ?mT¥ 1973^r
WRcfhr ^nrmjH mP<n ^
strt % ti ici ^rsH Jr fa 1̂ it^t

m w *\a  qr ^mrrfer | i

(^ ) ^t, f t  1 jto it^o
?TRo  ̂^  Thff % q f^ ff % ^ rt
5t w f  % =m i Om «i

^ F ffa f ^t f e r n  f w  | 1
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(*r) (*r) . f
?fk  'jpT % STsT *TC

sftfaw % w w
1981 $  %W-fâ TPT % m  3f 

MKCTRT *)^>l ^
% 3T* 3r vrTTcfhr w rfW n r r̂ w r -o o
crlr^1sf m \ j ^?fj t t r  5 %

m r m  % M IdPlRiPTT % =fH 
TT̂r ifldl+H f^TT 7T5TT I 1 9 81 -82  
% ^ t pt  if aRFTJMt
^ f h r  3RrT f w i r  I  :—

1. ^ f f  ^T f?mK
tfk  SRTR % h'1R|4|I-

if "̂'1'til 5TRTW I

2 . % r r c tw £ t  *A t faretar-

3. 3FT P-ihT̂ i sflr 
fafe*r 1

4 . f¥f*fr— ffb n r  srsrct 1

Railway Crossing accidents during
1981-82

2994. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of RAILWAYS 
be pleased to state:

(a) that number of railway crossing 
accidents in the country; zone-wise 
during 1981, 1982 till date;

(b) number of persons killed and 
seriously injured in these accidents; 
and

(c) what is the number of un-
manned and unequipped railway cros-
sings in the country, zone-wise and 
what progress has been made during 
these years for manning or mechani-
sing these railway crossings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRl MALLI- 
KARJUN): (a) The number of level 
crossing accidents on the different

railways during January, 1981 to 
January 1982 is shown belong:—

Railway Number 
of level 

crossing 
accidents

Central 6

Eastern 5

Northern 17
North Eastern 1?

Northeast Frontier ■ 8

Southern 5

South Central 11

South Eastern 13

Western 10

T o t a l 88

(b) The number of persons killed
and grievously injured in these acci-
dents were as under
Killed 47
Grievously injured 60

(c) The number of unmanned level
crossings railway-wise is as under as
on 31-3-1981.

Railway Number* 
of m - 
manned 
level cross-
ings

Central 1297
Eastern 766

Northern 3111
North Eastern 2699
Northeast Frionter 1172
Southern 2723
South Central 2148
South Eastern 3541
Western 4859

T o t a l  . 22346
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During thfe year 1980-81, 50 unman-
ned level crossings were manned and 
20 level crossings were upgraded. 
Sixty-nine level crossings were provi-
ded lifting barriers.

Construction of Hospitals in and 
Around Delhi

2995. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased 
to state:

(a) what progress ha’s so far been 
made in the construction of the diffe-
rent Government hospitals in and 
around Delhi as contemplated under 
the Sixth Plan; and

(b) by what time each of I hem are 
likely to be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) and (b). During 
Sixth Five Year Plan it is proposed 
to build two 500 bedded hospitals at 
Hari Nagar and Shahdara and three 
100 bedded hospitals one ea;h at 
Mangolpuri, Khichripur and Jaffarpur. 
The construction work of 200 bedded 
wing of Hari Nagar Hospital is in 
advanced stage. Work is in progress 
on O.P.D., Casualty Block and Ward 
Block of G.T.B. Medical College-cum- 
Hospita] at Shahdara and other ser-
vices. As regards the 100 bedded 
hospital at Manqolpuri sanction has 
been issued. The main construction 
work of this Hospital is likely to start 
in 1982-83. Land for the 100 bedded 
hospitals at Khichripur and Jaffarpur 
has been obtained. The boundary wall 
of the Khichripur Hospital has been 
completed. All of these are likely to 
be constructed during VI Plan period.

Introduct/on of more trains In Seal- 
dah Division

2996. SHRI MUKUNDA MANDAL: 
Will the Minister of RAILWAYS be 
pleased t0 state:

(a) whether there is any proposal 
to introduce more trains in Sealdah 
division;

(b) if so, when and the details 
thereof; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARFLIA- 
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) No, Sir.

(b) Does not arise.

(c) Due to acute shortage of coach-
ing stock introduction of any additio-
nal trains including EMU services on 
Sealdah division has not been found 
feasible at present.

Modification of Iron ore handling 
System at Paradip Port

2997. SHRIMATI JAYANTI PAT- 
NAIK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state:

When the modifications to the iron 
ore handling system at Paradip Port 
will be completed and what would be 
the daily handling capacity thereafter?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA P A T IL : The modifications to
the iron ore handling system are like-
ly to be completed by July, 1982. The 
expected average handling rate after 
the modifications will be about 20,000 
tonnes per day.

Coaching of Football Team by East 
Germany Coach

2998. SHRI TARIQ ANWAR’: Will
the Minister of EDUCATION be 
pleased to state whether it is fact 
that an East German coach has been 
called by the All India Football Fede-
ration t0 train the Indian football 
team for Nehru Gold Cup and for 
Asian Games?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION
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AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL): 
Jn consultation with the All India 
Football Federation and on the recom-
mendation of the Committee appointed 
to monitor the training of Indian 
competitors for Asian Games, 1982, 
■Government has obtained the services 
of an East German football coach in 
connection with preparation of Indian 
football team for participation in the 
Asian Games, 1982.

Haj Pilgrimage

2999. SHRI TARIQ ANWAR;
SHRI ZAINUL BASHER:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to State:

(a) whether it is a fact that the 
number of Haj pilgrims is likely to 
fall sharply this year due to Saudi 
Government’s refusal to allow them 
into the kingdom before Id-ul-Fitr;

(b) whether the Haj Committee has 
approached the Central Government 
to increase the number of air seats; 
tmd

(c) whether the Government is 
favourably considering this proposal?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA 
RAO): (a) No, Sir.

(b) Yes, Sir.

(c) the number of pilgrims will re-
main unaltered at 21,000. The quota 
o f those pilgrims who are to travel by 
air has been increased from 7,780 to
11,085. The increase in the quota for 

air travel will be correspondingly 
offset by a reduction in those pilgrims 
who would travel by sea.

News item captioned “Varanasi Stu-
dents demand enquiry”

3000. SHRI PIUS TIRKEY: Will
the Minister of EDUCATION be 
pleased tQ state:

(a) whether attention of Govem- 
njent has been drawn to the news item

“Varanasi Students demand enquiry’ 
appearing in the Indian Express dated 
7 February, 1982;

(b) whether any inquiry had been 
ordered into the incidents that took 
place on 19 January, 1982 in B.H.U.; 
and

(c) if so, the result thereof?

THE MINISTER: OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA K AU L):
(a) Yes. Sir. According to the report, 
a delegation of the students of the 
Banaras Hindu University met the 
Chief Minister, Uttar Pradesh to de-
mand a Judicial Enquiry into the 
incidents of police atrocities on stu-
dents in Varanasi on January 19, 1982.

(b") and (c). As far as the Univer-
sity is concerned, the Vice-Chancellor 
has appointed a Committee to enquire 
int0 the causes leading to the disturb-
ances in the examination scheduled/ 
held on January 19, 1982 and other 
incidents that took place inside the 
campus. The Committee has not 
finalised its report.

st t t  irf h \mih )

3001.
■Htfl fi’TT 1% '

( t ) fTPT *TcT 5T*ff %
Tfhrnr 1%  ̂ *tmM 5*fkr

tot §■ sflr 3■ ; *\ c
r*r^r TOT | ;c\ V '

(*?) <rra- ferrT s w f t

*nwT if ^ ;

(*r) t o t  v ra ifrv  s r w  ett# f

STCT TC f o f t
srwr qst f^niTrT7r

ITRT



(*r)  ft, ?ft  TOT WFW

^ H«4M4 trg  *>PT fWFT

if whft ( ) : (̂ )

ft̂ T  cf̂T  % =ffTR M   5RT

r̂m-  *t% w  f̂k î̂if<yi 

*T*t ĥcjH I  f̂'4T <sfl£O '

srrq% *rt qR̂ ff  ̂f̂®rr  ^tt 

-fT̂T »ft%  diRicm if f̂ TT <ni  ̂:■—1
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m   f̂r̂rnr  *T*r 

qr̂ff/ q%*ff *rf w  

(*rra 

wff if)

1978-79  1,93,885 80. 63

1979-80  2,16,528  90.32

1980-81  2,86,107  138.82

*rnT sm-srsprC\

fsrFT % «T, ?lcr: ^Rt  SP3TT if 

■?ĵr  *n*r q f̂r / q%3ff wn f̂hr

T̂T  "1̂1 q I

(̂ )  wnxfhr  qr 

f̂xr  sq'̂ g srft N̂iRyi 'k- 

<spjff I q%̂ff ct«tt *rrf ̂ rf% 3 f̂r

OT 31-12-1981 T̂ 45,005 

«TT  f̂tWRf ^  *T§ ?ft I

(TT)  qff |

(̂) Jf̂r T̂ff  I

Oil Jetty at Sagar Island in West 
Bengal

3002.  SHRI MATILAL  HASDA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased t0 state;

f'i)  whether Government  have 

taken any decision for construction of 
a new oil jetty at Sagar Island in West 
Bengal;

(b) if so, details thereof;

(c) if not, the reasons for the de-
lay; and

(d) how long will it take for  a 
decision in this regard?

THE MINISTER  OF  SHIPPING 

AND TRANSPORT (SHRI VEIREN- 
DRA PATIL);  (a) No.

(tO Does not arise.

(c)  and (d). It is proposed to locate 
the second oil jetty near the existing
oil jetty at Haldia. Consultants are 
being appointed t0 prepare a detailed 
project report, on receipt of which the 
matter will be processed for an invest-
ment decision.

Solution of Kampuchean Problem

3004. SHR R. P. GAEKWAD:
SHRI CHITTA MAHATA; 
SHRI S. M. KRISHNA:
SHRI CHINTAMANI JENA: 
SHRI R. L. BHATIA:

Will the Minister of EXTERNAL 
AFFAIRS b© pleased to state;

(a) whether it it a fact that during 
his recent visit to Thailand and Viet-
nam discussions took place on  the 
Kampuchean issue;

(b) whether any principles  were 
determined on which a solution to the 
Kampuchean issue could be found;

(c) whether India played any speci-
fic role in resolving the issue; and

(d) if So, the details thereof?

THE MINISTER OF  EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO);  (a) to (d). Yes, Sir. The 
problems of South East Asia, and 
especially those of Kampuchea, are a 

matter of much concern to the coun-
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tries in that region. India also desires 
that South East Asia should become 
an area free of tensions. During my 
visit t0 Vietnam and ' Thailand, dis-
cussions did take place on the situa-
tion in South East Asia and the recent 
developments in that area.

India has put forward no specific 
proposal or suggestion to resolve the 
differences. But the discussions were 
helpful in creating a better apprecia-
tion and understanding of the issue* 
involved an<j of different view points.

NKtfWf STTCT if sfrrt

n f qf<HWlFriqif

3005- Htcft *nf STlTo •ertuO :
aRTT 5TTT

f^ir TpT TTETT̂  % #  18 f^TRT,
1980 % SRTTtfw 5TFT AWT 4430 

% ^rl <. % if *Tf #HI
f% :

(sp) fl'l+K % Wft STRcfcff

% fart TOT +l4=li^ ®Ft t
fjR'Ff m *-w frl TT %

3TT f^JT ^ ;

(^r) ^  sn ^ ff
% r̂rrcjFT % f w ’T

y P d fH ry ^  w r  w r  | m
W T ^3RT TTUT |  ; *rk

(?t ) ŵ rr «nrf h i v *< Pifad?
1964 r̂ ^  ^rnsfWt

*t pt%  % IT O  t o r

iprr  ̂ ) ^ t r w t  froT t̂t  ̂ sftr

qfe T̂, cfr TOT T̂TTcT 9XTTX 

% ^HlgFT % f̂ TT ^R - ?

*T5ft («ft qto ST f̂af
^w ) • (^ )  ^ (*r). fir w  ;prm%
^  cfSTT %

’H ^ K  spt m«T T| I  I
1 982 TOzrfvR'

^ ftrfer f t  #  ^  ^ctrt 1 1% 
sTTfcmfoff *tpt% n  sftsr ^ rrw f  

^  j r :  sn rm  ftn j w r  | i 

fM  ft  %  frsfa sr%f^rfsr- 
iriĴ r  ?rff ^■sjt w r, ^rf^r

srfauffd *t w <hi ^ q ^ r
^ R f  qr TOT^jrf snfii+ifoif % t o  
^PTT w r  I  I « < + K  *TRT
5TWT tTcp tpq- Jf7t ^

ferr w  «rr, f^ r^ t  
1964 Jf f^rqr w r.

«tt 1 fin ft fJrurr q-f t̂r^r^r Tft 

t  w  Jrrq% vt znmrtEr f^r f^^rr.
'STTTT 1

Malpractices in Allotment of Haj' 
Tickets

3006. SHRI H. N. NANJE GOWDA.- 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether government attention 
has been invited to the news item ap-
pearing in Patriot dated l 2th Feb-
ruary, 1982 to the effect that serious 
malpractices are prevailing in the 
allotment of Haj Tickets;

(b) whether it is a fact that in some 
states like Jammu and Kashmir, legis-
lators and some Government officials 
are given discretionary quota for the 
Haj seats;

(c) whether it is a fact that nearly
80 per cent of seats are decided at 
Bombay and the rest of 20 per cent 
in the state headquarters; and

(d) if so, the names of States whose 
applications are not being considered 
at the Headquarters and the prospec-
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;tive Haji have to go to far off places 
for ticket and if so, what steps Gov-

ernment propose to take to eradicate 
racketeering in allotment of Haj 
tickets and provide in each State
Headquarter facility to issue Haj
tickets so that the people do not have 

.to go long distances?

THE MINISTER OF EXTERNAL 
-AFFAIRS (SHRI P. V. VARASIMHA 
RAO): (a) Yes, Sir.

(b) No, Sir.

(c) and (d). Till 1980 Jammu and 
Kashmir was the only State which in-
vited applications for inteding pilgrims

• and also holding the Qurrah to select 
them. In 1981 Haj Committees of 
Gujarat, UP and West Bengal were 
also permitted to invite applications 
from the intending pilgrims and to 
hold Qurrah to select them. For the 
Haj season of the current year 
five more State Haj Committees viz., 
Bihar, Karnataka, Kerala, Madhya 
Pradesh and Tamilnadu are being 
permitted to invite applications direct-
ly and select pilgrims. State Haj 
Committees in other States, would 
also be permitted to invite applications 
directly provided they can take on 
the responsibility of having proper 
arrangements for inviting applications

- and selection. The delegation of res-
ponsibility of selection to State Haj 
Committees, will ensure that the quota 
of Hai seats for particular States is
available to and utilised solely by
residents of the concerned States. 
This would greatly eliminate causes 
foi complaints as also Inconvenience

• to pilgrims.

No evidence has so far been found 
regarding any racketeering in the 
allotment of Haj seats.

12 hrsf.

PROF. MADHU DANDAVATE Raja- 
pur): I want to bring to your notice a 

-very serious thing. (Interruptions)

W f m  if i t . .

f e f t ) :

*rr w f t  ? T^TT tfSTFT eft 
-q if^  I Where is the Home

Minister?. . . .

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): What about my
adjournment motion regarding rob-v 
bery in Jorbagh post office?

(Interruptions)

MR. SPEAKER: You must have 
been informed, Sir.

(Interruptions) **

MR. SPEAKER^ Nothing will go on 
record without my permission,

STStfST : rr̂ r W T  ®PT

eft ■ m  *ptt t  1

fflfer ^  Tra- 5TWT t  1 fta

*■ 'k
qrsrf n f srrar «rr i #  *

vrrtr 1 f̂rv ,t;t ■. ^ £ i

I have go to powers and I can do it; 
but it is to your better sense—whe-
ther you will appreciated that, or this _ 
one; whatever you like. ^  qr^ff

(Interruptions) **

MR. SPEAKER: Please sit down. 
Two days back we have discussed one 
Calling Attention regarding bank rob-
bery; and if you are again interested, 
then I will again give it tommorw.

(Interruptions )**  t

**Not recorded. (Interruptions) * *
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MR. SPEAKER: It cannot be done 

It is a Question. We have just brought 
out in the Business Advisory Com-
mittee only a day before, that the 
Home Ministry is going to be the first 
Ministry to be discussed; and under 
those rules, it cannot be done. I appeal 
to your better judgement; I am open. 
I have to discuss one thing or the 
other.

sft Tm fw -n  : 5TT irtjf

o *
(Interruptions)**

MR. SPEAKER: You have done it
once—twice. You can discuss it 
threadbare. Threadbare you can dis-
cuss it; why waste time unnecessarily? 
That is why I said, there is no bar-
ring, and no curbing. I only appeal to 
your sense, whether you will use this 
time or some other convenient time.

(Interruptions)
SHRI GEORGE FERNANDES: rose

MR. SPEAKER: That is what I
sai, Mr. George. I said we had dis-
cussed it three days back, and again 
the Home Ministry.......

SHRI GEORGE FERNANDES (Mu- 
zaftarpur): Discussion is not for the 
sake of discussion. Every discussion 
seems to be creating situations where 
the law and order situation in the 
Capital is deteriorating. What is your 
answer?

MR. SPEAKER: My job is to allow 
a discussion. I cannot do anything 
else.

(Interruptions) **

MR. SPEAKER; I am not allowing 
anything.

(Interruptions) **

3TWS* : 5ft 'TUFT SF3T

?TT 5TRT, m*T I

12.03 hrs.

PAPERS LAID ON THE TABLE

Annual Accounts of Madras port Trust 
for 1980-81.

THE MINISTER OF SHIPPING' 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL),: x beg to ley on the
Table a copy of the Annual Accounts 
(Hindi and English versions) of the 
Madras Port Trust for the year I9601
81 and the Audit Report thereon, un-
der sub-section (2) 0f section 103 of 
the Major Port Trusts Act, 1963. 
[Placed in Library See No. LT-3506/ 
82],

Annual Report and Review of National 
Institute for Training in Industrial En-
gineering, Bombay for 1980-81, state-
ment for not laying Accounts 0f  the 
oforesaid Institute and Annual Report 
of Indian Institute of Management,. 
Calcutta for 1980-81, etc. etc.

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULUTRE AND SOCAL WELFARE 
(SHRIMATI SHEILA KAUL): 1 beg 

to lay on the Table;
(1) (i) A copy of the Annual 

Report (Hindi and English varsions) 
o f the National Institute for Train-
ing in Industrial Engineering, Bom-
bay, for the year 1980-81.

(ii) A copy of the Review (Hindi 
and English versions) by the Gov-
ernment on the working of the 
National Institute for Training in 
Industrial Engineering, Bombay, for 
the year 1980-81.

(2) A statement (Hindi and Eng-
lish versions) explaining reasons 
for not laying the Accounts and the 
Audit Report of the National Ins-
titute for Training in Industrial 
Engineering, Bombay, for the year 
1980-81 along with the Annua] Re- 
year. [Places in Library &ee No. 
LT-3507/82],

(3) A statement (Hindi and Eng-
lish versions) explaining reasons 
for not laying the Annual Report

**Not recorded. I ,



and the Accounts of the Indian Ins-
titute of Management, Calcutta, 
for the year 1980-51 within the 
stipulated period of nine months 
after the lose of the Accounting 
year. [Placed in Library. See No. 
LT-3508/82].
(4) (i) A copy of the Annual Report 

(Hindi and Englist versions) of the 
University Grants Commi£sion for 
the year 1980-81, under section 18 of 
the University Grants Commission 
Act, 1956.

(ii) A copy of the Review (Hindi 
and English versions) by the Govern-
ment on the working of the University 
Grants Commission for the year
1980-81.

(5) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (4) 
above. (Placed in Library. See No. 
LT-3509/82).

(6) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Sardar Vallabhai Regional College of 
Engineering and Technology, Surat for 
the year 1980-81 together with Audit 
Report thereon. (Placed in Library 
See No. LT-3510/82).

(7) A statement (Hindi and English 
versions) explaining reasons for not 
Year. (Placed in Library. See No. 
counts of certain Regional Engineering 
Colleges for the year 1980-81 within 
the stipulated period of nine months 
after the close of the Accounting

Year. [Placed in Library. See No. 
LT-3511/82],
Agreement between Central and 

Gujarat for deverpment and mainte-
nance of road links of Natural High-
ways and a Staement 0f  delay.

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SlTA RAM 
KESARI): I beg to lay on the Table:

(1) A copy of the Agreement en-
tered into between the Central Go-
vernment and the Government of

gt^ Papers Laid

Gujarat under section 8 of the Na-
tional Highway Act, 1956 in respect 

of the development and maintenance 
of road links considered eligible for 
being treated as permanent routes 
of National Highways and mention-
ed in the Schedule, under section 
10 of the said Act.

(2) A statement (Hindi and En- 
tute of Homo'eopathy, Calcutta for 

delay in laying the document men-
tioned at ( ! )  above [Placed in Lib-
rary See No. LT-3 12/82],

(Interruptions) **

Annual Reports of National Insti- * 
tute of Momoeopathy, Calcutta for 
1978-79 and Central Council of 
Homoeopathy, New Delhi for 1980-81 
with Statements for delay.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- , 
BEN M. JOSHI): I beg to lay on the 
Table:

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
National Institute of Homoeopathy, 
Calcutta, for the year 1978-79 along 
with Audited Accounts.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for de-
lay in laying the documents mentioned 
at (\) (I) above. j/

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Central Council of Homoeopathy, New 
Delhi, for the year 1980-81 along with 
Audit Accounts.

(ii) A statement (Hindi and Eng- . 
lish versions) showing reasons for de-
lay in laying the documents mentioned 
at (2) (i) above (Placed in Library- 
See No. LT-3513/82).

(Interruptions) **

PROF. MAD HU DANDAVATE: rose

MR. SPEAKER: No, Professor, no 
question. You have the Budget dis-
cussion. You can discuss it then, no 
question. Î
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PROF. MADHU DANDVATE: It is 
not that issue. The Finance Minister...

MR. SPEAKER: It is a finance ques-
tion, and the Budget is being discuss-
ed.

Reviews and Annual Reports c f Rail 
India Technical and Economic Services 
Ltd., New Delhi and Indian Railway 
Construction Co., Ltd., New Delhi 
Delhi for 1980-81.

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFAR SHARIEF) on behalf 
of Shri Mallikarjun: I beg to lay on 
the Table: a copy of each of the
following papers (Hindi and (English 
versions) under sub-section (1) of sec-
tion 619A of the Companies Act, 
1956:—

(1) (i) Review by the Government 
on the working of the Rail India 
Technical and Economic Services 
Limited, New Delhi, for the year
1980-81.

(ii) Annual Report o f the Rail 
India Technical and Economic Services 
Limited, New Delhi, for the year
1980-81 alongwith the Audited 
Accounts, and the comments of the 
Comptroller and Auditor General 
thereon. (Placen in Labrary. See 
No. LT-3514/82).

(2) (i) Review by the Government 
on the working of the Indian Railway 
C onstruction Company Limited, New 
Delhi, for the year 1980-81.

(ii) Annual Report of the Indian 
Railway Construction Company Limit-
ed, New Delhi, for the year 1980-81 
along with the Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon. (Placed in 
Library. See No. LT-3/15/82).

Income-tax (Audit) Rules, 1982 and 
Notification re. excise duty on Kero-
sene used in manufacture of linear 
alkyl lenzene., etc.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to 
lay on the Table:

3 17 Papers Laid PHALGUNA

(1) A copy of the Income-tax 
(Amendment) Rules, 19£2 (Hindi and 
English versions) published in Notifica-
tion No. S.O. 104(E) in Gazettee o f 
India dated the 27th February, 1982, 
under section 296 of the Income-tax 
Act, 1961. (Placed in Library. See 
No. LT-35/16/82).

(2) A copy of Notification No. G.S.R. 
196 (Hindi and English versions) pub-
lished in Gazette of India dated the 
27th February, 1982 together with an 
explanatory memorandum superseding 
Notification No. 43/79-CE dated the 
1st March, 1979 to clarify that the ex-
cise duty will continue to be leviable 
only on the net consumption of kero-
sene used in the manufacture of linear 
alkyl benzene or heavy alkylate irres-
pective of whether the kerosene after 
such use, which is returned to the re-
finery for further manufacture of pet- 
troleum products, falls under item No. 
7 or 8 or 11A of the Central Excise 
Tariff, issued under the Central Rules, 
1944. (Placed in Library. See No. 
LT-3517/82).
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PROF. MADHU DANDAVATE: It 
is not that issue which I am raising.

(Interruptions)

MR. SPEAKER: You can discuss it 
the budget.

(Interruptions)

PROF. MADHU DANDAVATE: A
Finance Ministry team told the I.MJ*. 
that our Budget has satisfied their 
conditions.

(Interruptions)

MR'. SPEAKER: No, nothing doing.
(Interruptions)

PROF. MADHU DANDVATE: Our
budget conforms to their conditions. 
What is your ruling? (Interruptions) 
Then what is the sanctity of the bud-
get? (Interruptions)

MR. SPEAKER: You have to dis-
cuss it in the budget and the Finance 
Minister will reply to it.

(Interruptions)
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PROF. MADHU DANDAVATE :
What about the privilege motion that 
I have given?

(Interruptions)
MR. SPEAKER: No motion. 

(Interruptions)
MR. SPEAKER: It cannot be allow-

ed.
(Interruptions)

MR. SPEAKER': You put questions 
and he will have to reply.

(Interruptions)
MR. SPEAKER: Shri Uttam Rathod: 

Calling Attention.
(Interruptions)

WWW : SiTvFT siTOflr

#  fe f )  sr ?r ^ f t ; 5f:
A ____ *  A

SHRI SATYASADHAN CHAKRA- 
BORTY: (Calcutta South): We want 
an adjornment motion to be discussed. 

(Interruptions)

WWST qr t,
w n  w i  n?-
MR SPEAKER: I cannot allow an 

adjournment motion. I cannot do it 
according to the rules.

(Interruptions)
MR. SPEAKER: whatever it is, that 

cannot be done.
(Interruptions)

MR. SPEAKER: Read the rules and 
then come to me.

(Interruptions)
MR. SPEAKER: Calling attention. 

You can come ad see me.
(Interruptions)

12.6 hrs
CALLING ATTENTION T o MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported slump and glut in the 
cotton market in the country

SHRI UTTAM RATHOD (Hingoli): 
I call the attention of the Minister of 
Commerce of the following matter of 
urgent public importance and request 
that he may make a statement there-
on:

**Not recorded.

‘■Reported slump and glut in the 
cotton market in the country due 
to failure of the Government to In-
crease the guaranteed price under 
the Cotton Monopoloy Furchase sch-
eme in Maharashtra and disinte-
rest shown by Cotton Corporation 
of India in Gujarat and Punjab to 
protect the interests of cotton gro-
wers.’ ’

SHRI RATANSINH RAJDA (Bom-
bay South): I have given a notice o f 
the privilage issue. (Interruptions)

MR. SPEAKER: You come and see 
me.

(Interruptions)
MR. SPEAKER; You see me before 

you can raise it.
(Interruptions) **

MR. SPEAKER: Nothing is going on 
record. You come and see me.

(Interruptions) * *
SHRI RATANSINGH RAJDA: I

have given a privilege notice.
MR. SPEAKER: I am not allowing

the privilege motion.
(Interruptions) * *

SHRI RATANSINH RAJDA: You
must protect our rights.........

MR. SPEAKER: You come and see 
me,

(Interruptions) **
SHRI RATANSINGH RA,JDA: 

Prima facie it is very clear.
MR. SPEAKER: There is no prima 

facie ground; absolutely nothing. You 
come and see me and I will talk to 
you.

(Interruptions) * *
MR. SPEAKER; I am not going to 

allow any privilege motion. You can 
come and see me.

(Interruptions)**
SHRI RATANSINH RAJDA; What 

do you propose to do with it?
MR. SPEAKER; You come and see 

me.
* (suoxidnjuapii)

SHRI RATANSINGH RAJDA; You 
have seen my privilege motion. . . . . .

(Interruptions) * *

Papers Laid 3 <40



32 r Slump in cvtton PHALGUNA 20, 1903 (SAKA) market (CA) 323

MR. SPEAKER: Nothing goes on 
record because I have instructed and 
requested him to come and see me. 

(Interruptions) * *
MR. SPEAKER; You do not enjoy 

any other special privilege than what 
the general public enjoy.

(Interruptions) * *

MR. SPEAKER: I have not given 
my consent. I am not going to allow 
you to discuss it in the House.

(Interruptions)**
MR. SPEAKER; You can come and 

see me.
(Interruptions) * *

SHRI RATANSINH RAJDA; May 
I drow your attention.. . .

(Interruptions) **
MR. SPEAKER; No, you can come 

and see me.
(Interruptions) **

SHRI RATANSINH RAJDA; What 
is the remedy for it?

MR. SPEAKER: You can come and 
see me.

(Interruptions) * *
MR. SPEAKER; Law is equal to 

you as well as to any other citizen 
You are not going to be differentiated.

(Interruptions) **
MR. SPEAKER: Law is applicable 

to a Member of Parliament as well.
(Interruptions) **

PROF. MADHU DANDAVATE 
(Rajapur); When MPs’ residences 
are attacked....

(Interruptions) * *
MR. SPEAKER; I can discuss it 

with you. STffiT ^  I

MR. SPEAKER; I have not given 
my consent.**

(Interruptions) * *
PROF. MADHU DANDAVATE; In 

the past, when MPs’ residences were 
attacked, always the matter was raised 
in the House. . . .

(Interruptions)**

**Not recorded. 
3966 LS—11.

SHRI INDRAJIT GUPTA (Basir- 
hat); On my previous occasion, when 
a member of this House was assaulted 
or attacked, did you say that the law 
is there and you go and take resort to 
it?

MR. SPEAKER; There is no ques-
tion of assault here.

(Interruptions) **
SHRI RATANSINH RAJDA: This

is worst than that.
MR. SPEAKER: I will see if there 

is a question of privilege. I am here 
to protect it. But if there is no ques-
tion of privilege, I cannot. That is 
what I told you, you came and see me. 

(Interruptions) **
SHRI RATANSINH RAJDA; You 

have not admitted it?
MR. SPEAKER; You can come and 

see me.
(Interruptions) * *

SHRI RATANSINH RAJDA; I am 
prepared to come and see you.

. (Interruptions)**
MR. SPEAKER: You can come and

see me.
(Interruptions) **

SHRI RATANSINH RAJDA; So, 
it is under your consideration.

(Interruptions) **
MR. SPEAKER: You can come and 

see me. That is what I said.
(Interruptions) **

MR. SPEAKER; .Why do you per-
sist it unnecessarily? What is there to
persist in ......... ?

(Interruptions) * *
MR. SPEAKER; I have not allowed 

anything.
(Interruptions)**

MR. SPEAKER: He can come and 
see me. You are also welcome.

(Interruptions)
PROF. MADHU DANDAVATE: If

it affects the discharge of the duties 
of an M.P., will you say that he can go 
t0 a court of law? (Interruptions)

MR. SPEAKER: I am. not going to 
discuss anything. Nothing is to be re-
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[Mr. Speaker]
corded. I am not going to discuss any-
thing regarding privilege, here.

PROF. MADUDANDAVATE: Assult 
of an M.P. has been allowed in the 
past. (Interruptions,)

SHRI RATANSINH RAJDA: Is it 
under your consideration?

MR. SPEAKER. Yes. Otherwise how 
can you come and see me?

SHRI RATANSINH RAJDA; It is 
under your consideration, then.........

MR. SPEAKER; Yes.
DR. SUBRAMANIAM SWAMY 

(Bombey North East): I am glad it is 
under your consideration. (Interrup-
tions)

MR. SPEAKER: You can come
and see me.

SHRI HARIKESH BHADUR (Go-
rakhpur) : What about law and order 
in Delhi?

sTTq* eft fcre
^  f  1 ^  sft sffir ^  f ,

^ faster &  1 1 4 #  vpt ^
|  ft?  ^  |  

f  1 Wvt s t a r s ,  frrcr $
1

(n w rrc )

hhwt ^  «ra «r<n£ 1 1

m  srer qv r t r  f  ̂  £  fsnt

Your only motive is to create arum- 
pus.

(Interruptions)
SHRI GEORGE FERNANDES 

(Muzaffarpur): We take exception to 
your remarks. (Interruptions)

MR. SPEAKER: Why do you say 
so? When, I say. I am open to sugges-
tions, you are welcome to come and 
talk to me.

(Interruptions)
MR. SPEAKER; Let me see. I said 

that I will allow Call Attention. I am

ready to> admit it. But if you want 
any more discussion, you can have it 
on the Home Ministry demands.

SHRI GEORGE FERNANDES: I
have to say .. (Interruptions)

MR. SPEAKER: Yes, Mr. Minister, 
(Interruptions)

DR. SUBRAMANIAM SWAMY: 
You said you would call me. I have 
been patiently waiting—Will you 
please call me? (Interruptions) The 
law of privileges has not been codi-
fied. AncLso whatever you say here 
i s . . . (Interruptions)

MR. SPEAKER: You can come 
and see me. You are also welcome 
along with him.

DR. SUBRAMANIAM SWAMY; I 
have given you a breach of privilege 
motion against the ‘Onlooker’

MR. SPEAKER: You come and see 
me.

(Interruptions)

MR. SPEAKER; Not allowed. Not 
here.

SHRiI GEORGE FERNANDES: What 
about my breach of privilege motion 
against the Home Minister?

MR. SPEAKER; I have seen it. I 
have asked for the facts. I have refer-
red it to them. 1 do not take much time 
I just do immediately what is needed 
according to rules. I am bound 
by the rules up to the point, up to the 
mark, right on the thread. (Interrup- 
iions)

SHRI GEORGE FERNANDES,: I 
hope you will be able to catch the 
Home Minister. (Interruptions)

<frrr* m, | 1

sftqga f t g rt i iTsffrft (eif f e f r ) :  
w ro r  writer, ^  siim+i n rR  xnp 

wt utrt tffarr *rr s fasrrr #
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srft cTP ^trr^rr fam 
| 1 ( « w u h  ) 1

WWRT ^  T̂ T
m  I

(jtT^TFT )

STWTCT *T?fl̂ T : ^ J T F T ^ tw t I 
?TW cTTrT f̂r I
?TPT f  far Tl% #  3TT ^T> I t  

w r  ^mr^T ^ ft t^ c t t  % sff ^rarnfV 
f̂T ^T ĉf t  1

(eHe*y.H)

MR. SPEAKER: That-is all right
now.

SHRI SATISH AGARWAL; (Jai-
pur) : You may kindly recall that 
three months ago, on the 10th of De-
cember, 1981 I had submitted a motion 
of privilege against Mr. R. K. Karan- 
jia, Shrj Rajpal Singh Chaudhuri. it 
is more than three months.

MR. SPEAKER; Give me two days 
more

Trarsffa : (snw ra) : 
?rm  ŝ tt ^  % w  if «rr 1

TTTWT EirFT ?jf^T ?TT I eft T̂FsT
mdrnrf % t t w  ^ r i ffar
*T̂ Y fanr tttt I  1 ^

ST.T ^  ^  f  I

WWW f̂aTtr I
Wti. ifopT  fe^T t  STPT% ?

F̂FlftrT U W  : *fftPT fam
t  1 | far ix tft % I  I

w fa ir& p; ffnT T m  %, aph:
5FTT3r %, r% T% #  »

W*HW *^4U : t  g far
T̂7V *R

^  ^  s w r  | 1 $  *TfV s p r t
*TT fa> F̂TR" ^  OT T̂Ft ^

5TF£ I

W«7W rnPi^il
ferrfirsr t k  r«K«M % ^fkrr•s

SHRI SATYASADHAN CHAKRA- 
BARTY; That motion was there and 
you promised that it would be admit-
ted this week. (Interruptions)

THE MINISTER OF STATE IN THE 
Ministry of COMMERCE (SHRl 
SHIVRAJ V. PATIL): The hon. Mem-
ber. . . .  {Interrupt ions) . . . .  Sir, the 
hon. Members have raised two sepa-
rate and distinct issues. First issue 
relates to the alleged slump and glut 
in the Cotton market in the country 
due to the alleged failure of the Gov-
ernment to increase the guaranteed 
prices of cotton under the Cotton 
Monopoly Procurement Scheme in. 
Maharashtra and second issue relates 
to the alleged disinterest shown by the 
Cotton Corporation of India, especial-
ly in Gujarat and Punjab to protect 
the interest of the cotton growers.

It is incorrect to say that there is 
a slum and glut in the cotton market 
in the country due to failure of the 
Government t0 increase the guaran-
teed prices under the Cotton Mono-
poly Scheme of the Government of 
Maharashtra. As the Scheme stands 
the increase or non-increase of prices 
under the cotton monopoly Scheme 
in Maharashtra will not affect the 
availability or non-availability of 
cotton outside the State of Mahara-
shtra. The two issues are quite sepa-
rate from each other.

The Cotton Corporation of India 
has been making purchases as in pre-
vious years in all the cotton growing 
States, where the crop has started 
arriving and has purchased 32.01 lakh 
quintals of kapas till the 2nd of March 
1982. These purchases include pur-
chases by the Cotton Corporation o f
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TShri Shivraj V. Patil]
India of over 8.62 lakh quintals of 
kapas in Punjab and over 2.70 
quintals of kapas in Gujarat# The 
Cotton Corporation of India has also 
purchased in addition to kapas over
19,000 fullly pressed bales from Co-
operative Societies in the State of 
Gujarat. There is therefore no failure 
on he part of Cotton Corporation of 
India in making purchases of kapas 
from cultivators especially in the Sta-
tes of Gujarat and Punjab. The prices 
paid by the Cotton Corporation of 
India to growers in these States on 
an average during the current season 
have been far above the support pric-
es for the relevant varies.

SHRI UTTAM RATHOD; Sir, for 
the last 15 days, I had been struggling 
to get this calling attention admitted.

MR. SPEAKER: Your effort^ have 
fructified

SH RI U T T A M  R A T H O D ; Yes, 
lhank you. M y original calling atten-
tion was:

“The failure of the Government 
t0 increase the guaranteed price of 
Cotton Monopoly Purchase Scheme 
in Maharashtra in spite of the Com-
merce Minister’s promise on 1st 
December, I98i and the utter dis-
interest shown by CCI in Gujarat 
and Punjab to protect the interests 
of cotton growers.”

This was the original calling atten-
tion I had submitted. Later on two 
days back, to accommodate the gri-
evances of other areas also, this was 
framed in the present form. Fortuna-
tely or unfortunately, the Minister 
lias given a very technical reply. It 
was on 1st December when the first 
calling attention notice was given for 
fixation of the guaranteed price in 
Maharashtra, against which there was 
an agitation in Viderbha region. On 
that occasion, the then Minister pro-
mised US;

“I can assure him that I will de-
finitely take into account the increa-

sed cost ot inputs which are rele-
vant,"

He further said,

* “Unfortunately last time the 
meeting was not called.”

Under the Monopoly Purchase Scheme 
in Maharashtra, there is a Committee 
which comprises 0f  4 members from 
the Central Government an(i 4 mem-
bers from the State Government and 
about that he said, last time the meet-
ing was not held. Ultimately he 
said;

“ The suggestion of the Maharash-
tra Government will definitely have 
to be taken into consideration.”

The Maharashtra Government has 
suggested Rs. 638 per quintal in Maha-
rashtra. I may bring here certain 
facts to your notice. The APC fixed 
the price of kapas for variety 320-F/ 
414-F/J-34 at Rs. 290 in March 1980. 
Later on, these prices were revised 
and from Rs. 290 they were made Rs.
300 in June, 1980 Subsequently, the 
Government of India decided that the 
price instead of Rs. 300 should be 
made Rs. 304. Last year, no prices 
were fixed by APC. Perhaps it was 
more busy in other spheres and it 
did not find any time t0 fix the price 
of cotton. So, the 1980-81 prices had 
continued. It was on this basis that 
we had called the attention of the 
Minister, on which we Sot the assur-
ance from the Government that they 
are going to reconsider it and very 
soon, we will have an increase in the 
guaranteed price. You will be surpri-
sed to know that when this Calling 
Attention Notice was move<j here, this 
year as on 27th November, 1981 the 
purchase of kapas was only 2.48 lakh 
quintals While it wag 6.68 lakh quin-
tals last year on the same date. After 
the assurance given by the Minister, 
the people in Maharashtra started 
taking their cotton to the purchasing 
centres. This year the cotton that has 
been taken tq the purchasing centres 
has gone up to 57 lakh quintals while 
l<aRt year on the same Wfiy> H "was



329  Stomp m coiton PHALGUNA 20, 1903 (SAKA) market (CA) 330

, 62*81 lakh quintals. This shows a
difference of 5.81 lakh quintals. This 
year even this much increase was due 
to the specific assurance given by the 
Commerce Minister that they would 
consider and take a decision to the 
effect of increasing the guaranteed 
price.

After that, we met the hon. Minis-
ter on 23 December. We also approa-
ched some authorities. To that, the 
Joint Secretary, Mr. Singlu, has re-
plied that very soon they would keep 
the proposal before the Committee. 
I want to know whether the Com- 

J mittee has already met to re-consi- 
der the guaranteed price of cotton in 
.Maharashtra after the specific assur-
ance given by the hon. Commerce 
Minister; if so, when?

About Punjab & Haryana, the APC 
in its report for 1980-81 has said:

“In making the above recommen-
dations it was presumed that the 
underlying cost structure will not 
undergo any substantial change 
during the growth period of the 
cotton crop. However, since the re-
port was submitted, a major deve-
lopment that has come about is an 
increase of 37.9 per cent in the pri-
ces of nitrogenous fertilisers and of 
around 50 per cent in the price of 
diesel oil. Sowing operations, cover-
ing an area of 12 lakh hectares in 
the States of Punjab, Haryana and 
Upper Rajasthan were, according 
t0 the latest available information, 
completed by the end of May, 1980. 
In these areas only basal dos« of 
the fertilisers would have been 
used before the fertiliser prices were 
enhanced. The bulk of the fertiliser 
(arourm 80 per cent) which is used 
as top dressing would, thus be ap-
plied after fertiliser prices have 
been raised.”

All these factors were included 
while fixing the price °£ cotton in 

jl? Haryana and Punjab for 1981-82 sea-
son though the basal doee was given 
before the increase in the price of

fertiliser. About Maharashtra, in spite 
of the assurance given by the Minis-
ter, no meeting was held and no in-
crease was given. This is our grieva-
nce.

About the slump I have say that 
mills ini Maharashtra particularly 
Bombay numbering 65, consume 
nearly two lakh bales every month. 
But the mills in Bombay have been 
closed for the last almost two months. 
And that has affected the cotton Pri* 
ces in the market. May I request the 
Minister to allow us to exP°rt 
staple cotton? With hybrid seed. 
more fertiliser and irrigation, ‘ people 
have changed the pattern from short 
staple vairety to long staple variety. 
May I request the Minister to allow 
us to export the cotton in order to do 
away with this slump? Secondly, will 
he increase, as was assured by him, 
the guaranteed price in Maharashtra.

SHRI SHIVRAJ V. PATIL: The
first part of the question relates to 
the holding of the meeting of the 
Committee in Maharashtra State. Sec-
tion 24 (1) of the Act says that at the 
commencement of every cotton sea-
son, the Cotton Co-ordination Com-
mittee, as established under sub-sec- 
tion (2), shall recommend to the 
State Government the guaranteed 
prices for different varieties of cotton. 
This is a Committee which is working 
in the State, this is not a Committee 
working under the Central Govern-
ment, There is a law for this pur-
pose. Generally it is expected that 
the Committee would meet, consider 
the problem and fix the price, which 
would be given. The responsibility 
for holding the meeting of this Com-
mittee may not be put on the should-
ers of the Central Government. Of 
course, we can find out the position. 
They can hold the meeting of the 
Committee and decide as to what 
should be the guaranteed price that 
should be given.

PROP. N. G. RANGA (Guntur): 
Has the Committee met?
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SHRI SKIVHAJ S. PATIL: I think 
the meeting of the Committee has 
not taken place. It may meet and de-
cide what should be the price.

SHRl Y. S. MAHAJAN (Jalgaon): 
Four months after the selling season 
has started?

PROF. N. G- RANGA: The Central 
Government can adwse the State Go-
vernment to hold a meeting of the 
Committee.

SHRI SHIVRAJ S- PATIL: As far 
■as the secon^ question is concerned, 
the hon. Member wants to know 
whether we would allow the export 
of cotton to other countries. We shall 
not put any restriction on the export 
of cotton, if it can be exported to 
other countries.

MR. SPEAKER; Not only allow, 
but promote the export.

SHRI SHIVRAJ V. PATIL: If there 
js any market outside for staple 
cotton, we would certainly allow it. 
We have been allowing the export of 
cotton in the past, as the following 
figures will show. We will not rest-
rict the export of long staple cotton. 
The following are thee figures of ex-
port:

1976-77 0-20 Lukh bales

1978—79 1-4

1979-30 4,4 „

1980 —81 6-97 f(

1981 —-82 2.08 „

If cotton is there and it can be ex-
ported we shall have no objection to 
its export.

PROF. MADHU DANDAVATE 
(Rajapur); The observation of the 
Hon. Speaker is, not only allow the 
export but promote export.

SHRI SHIVRAJ S. PATIL: That is
our responsibility and we are n°t 
shirking it. We shall certainly try to

find o^t where there is a market for 
it and we would try to see that the 
exportable quantity of cotton is ex-
ported. We are not shirking it. I was 
just answering the question that was 
put. The question was whether we 
are going to allow the export. I said 
that we have * already allowed it and 
that this time also we are not going 
to take any objection to it. That does 
not mean that I am shirking the res-
ponsibility for promoting export of 
cotton.

MR. SPEAKER: Shri Shantubhai
Patel.

SHRI UTTAM RATHOD: What 1 
could follow from the answer of the 
hon. Minister is that we have to ap-
proach the State Government for the 
meeting. . .

MR. SPEAKER; I have called Shri 
Shantubhai Patel.

SHRI UTTAM RATHOD; Sir. 1 am 
entitled to two questions.

MR. SPEAKER: No: onlv one.

w rer TTffrcrq-, m

stftt % gw r ?r ^  zm
'dM 1 ^rf^T w  *n=5pa-

*fr $
#  3 3 T  s r #  I

vmZt $$t t ,

TTo tfto ^ vjft Pt'Tin Ŝ î l
«fr m  'pi ft
cm  *rf srr^r

' j f t  ' t ' l H  f + 'A (  I ^1 I ' l l  «T T
^  ^  t e r  TOT I  I % *ft

^ sfr q ^ r  ferr  ^  n ft
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farsff $  rfT Wt*ff ^  W  *T
3*TKT r̂̂ TcTT *fro tito

% srtar | i ^?r t  aft *̂t

vicMKH ^ ctt | ^  so
ifr̂ T ^ . ^ t ^ t  ^ ’ST̂ Hxi’T

^'0«( 75—76 ^TS1 ■^T ^ I ^fv<4 
^7j ^ r r  t  f% r̂t ^ttrt «rr$t
3 ■'I I t̂lcfl % ^  ^WTt?
^r^rr =5n% i s t *: Sr
jTT ^ 3fcTP7T | f% Tfaft

| Srfor t  ^  ^ r r  g 
1% ^  tsfr *f sft w  tr fcrq; sp tr  
fftaT ^  °Ft ^rnr^nft f^TRt 

^rrf^r ? fk  ^ r  qr ^ r % ^  
3̂ % I  5TT qV% f , *Tf 3RTPIT 1

1T31TRT ir 3ft W fT ffcft |, ?Tf STfcT
?mst ^rdt t  =m1<

m  fa»rr ^sirrcr Src> o
20 ^W  »T5ft ^  t  I
sff ^  *r 10 -rra- totIt w  »rf 
| ?fk  f t  «pt fairer ?r̂ r fr  1 1 

?rrT ^ ^rmrr t  %  f̂r© q-rfo 
^ 17 *ff*rrf-
€t r̂ *r *srfl?T | t fk  f?r  fa^rr 3R
2 Pt^t t  i ^ r  ^r^rr
^  | f f  2 wr<J ŝffffTT ^  eft
1 ?rr<¥ TCfl1 jftcft | sfk  m  *T 
^  ^  #5=rr t  1 s a f^ i ^ r  f r ? ^
q-f | fa ffTo *fb srrf° *t 

m f e  if  r̂rn; ^  ^ r -r  §• 
^qr?r s w  ^rfefr, t a
sr tor^rf 3=Tr?T spr
tpt f ^  1

?rrT f  f̂ r msr ^r? %
^  |, TTitff %■ ^rq-
«r? ^  f ,  5T? itft |
i fk  f ^ r f  % ir> f  t t r

farmer % ^  ?rr  ̂ ^r#T ^
ĴTr̂ r ir ^ l  

S r̂ r̂n; q-(T< f^ffr-T TH" % ĉTr?̂ T

TT % rm  5TT̂  JT  ̂ ft^TT, eft
^Rfpr ^7JT I w forr ?fto ?fro

?n fo  Wft 5TFF2: if ^  ^
*TT ?TTW -qlP^ ?ftT

^  % f ^  r^iHi- vr
^T%T I g f i s f  TTW ^-- 

5nT, |, ^T trzRpf^ ^  % 
fweft" | 1 f^ m ff Jfrr 

«Tt 'drHK'T w  >̂T ^T ?Ft «nf«l^
^tr* ftrtr, ^ r  % f̂ rtr w t
f*T5pft =ETTfflT | ?pR >̂T TIM

«ff^< ^i^irr, eft fV^t
^ t r t  fw t  5 fk  t e m i  ^ t  ^  
^rm «ft ^?fw  ft^nrr i

ĉT >̂T SW  foci’ll ^S1 '’FIT chH«

^t «rnr f+'dHi ̂  t o t  | r̂fV r̂
^T ?TR ^ F t  ̂  TOT I  I
5fr W  «TT, W  ^  ?TR
wr? q|rr ^ r  ^r t o t  I  1 m

t o  % WTT opT ^!KT ^T

^  f^RTTST ^to mfcL'vf : 51SJT5T 
3?| ^qr^r w ftz\  r̂r<fr I  ttsrrt"  v3

^  f̂ T̂ j ?fto ^fto ?rrfo cTX'TT 
r̂rarr | i ^ o  ^ o  

srrfo ^ t eft ^ f% vjr̂ - ^r^nr 

Jr w  #  #^Tcr ^fr fr  srraY | 
^ioI ^ f% ^ t r t

^  '3ctTT?*T ^   ̂m !  % f̂ jTT ^  
T ^ ^ fs^ r  ^  I , eft ^  ^T^rn:

% 5Tr '3̂ T "̂TT̂ ’fTT ^ ?flT 13[̂>
?cR q r  #  ^ftfvnr ^nm  11
^ffo $ to  ?rrfo crtt ^  tt^ twv3
^ spV ^  | 1 ^ r
qx f̂t ^TiTTq' f̂a:  ̂ tftaTSstar | 5 fk
qr |f ^
c r ^  ^  ^ m r  ortt? ^ i
X f f % 3 T C 3 f t ^ ? f t i T f ,  t  tflr
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[ ’sft qife^r]

I  *flT w  *m x  rrap 
*crc *tr tsrT | 1 ^rr |
f r  p̂TOcT % ?F^r f̂t cprW ^T *TR
| sAt f*Rt*r*r ?rft£ jth^t |, n̂r ^t 

TT Hell ^̂ TcTT  ̂ far °T̂ T q r  

f*RtaJT $qt£ sn^r % ^  OTt 
T̂RT I  I

wfefonf w r o  ^Hnft (
SRT) : t̂ TT t  I ?Ht<r v m  % 
STfcT f̂t% *TR I ........( « w t r )  . . .

«ft ftnrm  *to tnfirer■: %  ^ p r x  %

I |T I 7T1Jl <.lc1 % SFST Ii

STT̂ r *ft ^ . ..
MR. SPEAKER: That is the floor 

price, that is not the support pi ice

ff!*TR *to tnferT : ?T$ 453
| ^  qr sft srfte § f |, ^

467 ^  *T 527 W t *TT g f | I 
fe fe R  w  387 sflT ^  
3̂Tt̂  f t  I  529 % 559 WT cRT I 

^ft 5RHT tfto ?fto—2 flqt£ JTTS3T 
9T frnftW 5TTW 339 ^  | ?rfa; 
qr srfte f t  | 448 w t  % 468 w j  
eR> I

^  * t x i irrf WRo : stm  r̂r

? ft  wcmtT 1 eft *rrr ^  *i#t q^r 
^  3TcT SRT t| I  I

*WW : 3to I  I

«ft fti«KM *to qrfer : ^r% qcTT 
•'Hcii  ̂ fa ^ t  qr f̂t w r ^ ^ f^r 
y+f< % 1 1 SRT *TR ^  ff. . . .  1

: m z  vtr

(«W TW ) 

f r o  «fto qiftH : i*TT
■

®(TT SRT ^Tf SfTcf 3 ^
^ eft STW '3TFT ^ I'

t  3TT T̂ T «TT f̂ T 95T5#t t̂*TT 
ST^W l I  troTto^ftd “pY
crcq> ^  f̂t 3rr^r f w  ^t n f  t,
*rfav 3TTW 1 1 x t°  # 0  ’into crrq̂
% *ft «rft? ^ r  T^t | 1 ? h r  5rr^Rr 
•rl̂ r r̂r T?t ^ eft ?rt 0 f̂t o n rf o qri f̂r 
"P ^ t  t , 3̂% ^  (̂tt ^?rr 1 s r r ^ '
3tT qr W T  % f̂ rr ^ T f
\36iu 'Jii^i I SFTTTO‘ f̂t 'SJT T^t ^ 4<V
5H«K ^TRT -Jl ̂  <ci q ft  eft
^n: if T̂t ^5Ttf ^Ttrrf I

^•<4>u ^t ?ft% | fy  ^ m r % 
w  m^ k  ^  fqiW r»i^^
'deMKH TT^1 ofI%, +M”si ^1% ’rY’T
w m  q f ^  ?n%, f^tfl qr ^tt jp t r - •t
T f I %̂ vT fi^rt f̂ f t  + msi ?l^t ^ T  
T̂feTT, «rf^F 4H<^H 1̂ < %
R̂HTcT f̂t ^ T  T̂PTT f̂lcTT ^ \ 5 5

3Tf^TO qi^-^nr ^fri v  w^^fer
C\ CN

^qfr n̂cTT i  45 ^%5TrT
yfclVlcT t w f  n  ^TfT 5pmT '3TTcTT | \ 
\i*t*f>l Ht ?T5®t ®̂ 1hc1 fĤ l’il ^ lf̂ *',
3ft ^TVT et>X.ei ^ 'dTi+'l ^  +
"̂ ♦lei qx «t»4«i T̂vfeET ^RT ^ T f^  | 
^T ^  T̂cft F̂T Ŝ TPT ^  T7?  ^T^PT 
Vt fM^^d TOT ^ T t  t̂cTT t  t 
!HR ^T «(TcTT °TT SZTFT *T T̂ TT T̂iV 
eft ^  5r t r  spt fM w  ft
tftX  T&fo f t  TOT | I

zrri q^rfeft^ :
f̂ f̂ FTt ^ qfcTFf ^t 

% 5T*T M  | I CRT ffcTFT ?TRW
^  ftcft c r  c t t  f̂ srfrT f̂ gsnr ^  f t  
MeTT I ?n w t eft f e T ^ t  [ fR t
=50^, ^ ĉTTtr ftr ^T 5fT̂  t  W  ^7?T
«rr | ?

WTO M Î4m : St^ t» f̂trft
cT̂ ft T̂ef # i t  i < iw rr^ )
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*rftor, # iTFrfhr *r t̂ s t pr t  
^ e r r  g fa  w  ^  facffl 
,'3w t m  f f t  5rt | srk ^rrr *t
facTCT M T  Witt ^T 5TW t  aft *ft->
*fto ?rrf 0 ^ fnT^d farr f  i f̂ r̂rr
%^T 20 Sffaw ĉTT̂ T W WT 
tfto f̂to ?nfo it ârt̂ T ,t t  f̂tr st t  
3TW  fq^r ^ srteT «rr i

,  ftoi f  %  *ft 0 0 srrf 0 qri+d
*  m  m ?  crf^di |, t o  s^q- 
5T ft  !?PFt ffrft I  55fh: s n t ?  ftW  

^?fr «f t  ^rr?r f  sfft ^sn;
T̂WTfaft T̂TRT *TRfe q T̂TcTT |

fa*fat sfto eto ?rrfo <sr<teai | i
T*r% spTT̂ r tfto *ft0 srrf-> ^rct
WT 33HT rem t  I 1977-78 H
«t>0«l (TTS MH «t>0̂  ^T l̂ lil f̂to 0
*rrfo f?rr, 1978-79 % *mr *rft? 
^r f«rr ?flr 1979-80 % ^ rtf
T̂F I JTf 5RT I  SHrfa STTTfr % 

rnp ft ttjto ft* =?!% *TT T| | I WT W  
w  ^t «t>'rc«i ^  •rft ^ fa  t̂*pt tc  3t°
tfto m f.o TTlfe if ?Tff ^d<dl t  ?

(qf^H <1̂ 41 if T̂TO" ^t f̂W't> 
f t  ^ 1 w  ^Fnr *ft° *ft3 ?n t°

f®  ft  ^  wife TfT f  I WT fatfjft 
?n^|^r% f^n5r^,^<i^53r% ff9W  
*t tfto # 0 srrfo % qrr f e

. f  fafa^r TT̂ rf if ? w t arfr 
it | ^ r  v s s i^ + 'K  I  fa  

qrfafibr spt sit 3% ? fr^ r ^
f ®  TT^ff % ?pTR- feqT sir fa  TTTfa?
<ABI'^«WT f^ P T  ^  % f?Trr

^ ^ ^fWnr !3nt̂  ?tTt f̂t 0 f̂t ̂  
.. srrfo fafRt ^ n ft

^ t it  ? Trszfr ^ f̂T ^  
snrf crft^ ^ t  qifas

It ^ pt  ^  ir wr -?*r̂  
^TRff.^T f ©  €fR-rr ^  t  ?

o n 1 ̂ o f̂ TO" *IHm

T O T  f  t o ^ t  ?ft 1T?T q-f 

qrTT JTff WT ^ T  T̂RT f  I -JĤ ft
qft̂ - % far ftwr faqrr * t m  | 1

t  T O T  ^ T T  | fa  f ^ - f  r̂if
n^ rn ft^ r ?fto ^fto m f o  % vm | sftr

^ + 1  tTajuf|̂ 9|r) % f̂ pTj «Tfaft
^t w f  ^t % f̂ nr ^fVo#o
^lC° WT +<̂ M T̂T T̂ T ^ ?

7F5*r *R3JT̂ f ^ q?i *!'>$ 3TR^
ifhrhMt sfrwt^R: ,% *mn
qr t t w  f̂ sffwRqcr ^ h r
TZli % f̂ TTT ?m% TRT HWM ' ^ ‘ 
'4 I q- T̂FRT ^l^rfl ^ fa  ^ ^T-^pt^T % 
TTW | ?TfT W  ?T̂ T it ??m  WT 7̂̂ T 
^SRT | ?

JnPOcT % if^ T  ^nrrir fa  ipRRT 
+ liT lM ^  T̂Tfaf̂ T to^FT  ^ W fa  
TRT !nWI 3̂fT f  fa ^Rft tr^tftj T̂TTT 
?pY f i w  1 q r fe : ^>5r vft
^Fff^ ^  f̂t t  I t  T̂FFTT = ^ rr  g fa  
rr^rrt? ^t f r w ^  ^t ^ ft^  t o  % 
Ri m , y'tq'li fart
5TTT% W ^ T  ^ WT ^ tt 5̂PTT | ?

«rt fw < n r  ?rto q-Tfê r : ^  m
% if ĉTHTT | fa  f̂to
?ft o ?rrf 0 r̂r wr +n°M f , 'Rt ^  F̂rnr 

1 f̂t o f̂t o ^tpt ̂  1

sfr ^TRT S^KH I  -J ^ t ^ ft m w  
fq^Rt T̂ffnr ^  n̂ 7 ^  ?fff
^rnt ^rrf^t, ^  ^ ;tt ^ r t t  «fw  ^ 
f̂tx f̂t ftcit | =Ft

if ?ftT n*H+i 5rer m  qx fr 
°̂FkIT f, ?T ft, iff ^^TT ^fTT T̂PT 

f  I ^  T O T  fa  W  ^ 0  ^ft0 ?n f0
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[«fr  gfo qrfor]

t̂  +<dl  ̂ Hft  ̂I

^̂1 <pi£ % *(«■<;<. eft hWIĥiY 3̂?t*T f I 

«TqT ̂ft 'fiŜ R1 ̂ ̂tffPT̂fd̂-  'fftttl̂tVsT 

Wt ̂  ̂rft̂cTT t I ̂  TTŜff % ̂ ?r sft 

t̂ ̂faftsff̂ *mrr̂to | ̂r?r T̂jpTfr 

if <rg?r tft f, ̂fr tt tft  eRqs *t 

zFrm ̂  git? ftert 11 <Ur* % ?r̂r tft 

vjft ?mrnzt3r f£ ̂•r̂t eRqi

h ?ft ̂  *rdft ̂Tcft | i srr̂: ?ftT 

f̂r spmr *f ster  | ̂  ̂ rr̂r f<mT 

?r#?r qr t̂tct ?rff %er qr t̂sftiffc* 

*1 WI ̂’dV̂T *ft *1̂1 ̂Tcff............

«ft  TWrf : Tfoftsrfhr tfter- 

t̂*r sfft *rfRP̂ wt sfrwrcfe ŝtqrSf 
fet̂r | 1 ttw wt wrr fafHrssr  ̂  

| sfk ̂ Rt m*t qfa qR gj gft ft wt 

wm ̂ rfT | 1 ste'r  *rr<r  *rw

r̂r? s t̂ | ? 

ssff fimrsr  ̂'Tffo* :  ^%H*q"

n̂r

r̂rf ?r#f frm | erf ̂  ̂  | i ?rr̂

| fr ̂ n%?r fq; f i w r̂ ^r*t 

wr| ? ^ ?rre w* ft srr% | srk f <t 

| str wr | err %

f̂ r ?fq- tftt tfr ̂ r  | ?fR vfvi

vfy Wr q-fcTT 11 ar*  f*nft I, ̂ r

^ t, wfrsr t̂f <rm fft | 1 

JT? 4%ft̂*r irfr qr snrwr tot | i

f® spiff tt 300, 400  f 

f̂r qr  '*T  T̂71  #T  f  I

frarr |, r̂sr nt f-rfrr̂  |, 
JFR r̂%f"T̂ f̂t|f̂ r̂r̂r-T  ̂Tf jtt 

sm r̂?qr m  f̂t?̂ % f-T;T 

T̂Rfr I cfr ̂ /T ̂ r ̂ff ’Kf TTT ̂rf̂ T, 

?nn: ^ Tff TT q-|f |,

?iz cr<u ̂ f̂f qr#r ̂r

f̂tf ̂ ft<t  |, w  ̂r | srr ̂|i

% ̂ rf T̂r sTflf t ̂ Trf er* ^»:%

tt, cfr ?ii >rf?̂ fr?rtf i m tfta ?fto 

?rrf > % ?fr<r wtc ̂ dft  eft ft:,t 

t̂t %•  ? ̂ Tr?r ̂r<rr *rr  T̂Tr"•s. ^

zrr̂sst crcf  ̂3Tr?r̂  .̂t Tf 

| qr ?r̂r, ^ «ft Hfr TfTr t i

t ?rrft Trr̂ TPrd: Trf̂ t̂crcqi 

r̂?r#rr r̂r̂r,  jtht ^ sr?̂  

 ̂  ̂ 1 f 5 ?r ??r ̂ q-f  I, ̂  qn: 

f 1t ̂rr̂r  f̂ r̂ r ?r̂  | sfft *$r ̂

iWKift  | I f 3 3TTf T n ̂

?rff | 1 fq- ^ ?r ftrTcft  ̂  | 

% T̂rq1 r  r̂rr?
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SHRI R. S. SPARROW (Jullundur): 
Mr. Speaker, Sir, 1 have gone through 
the reply and the answers that have 
been given bv the hon. Minister. As 
I assess, his replies are happily half- 
correct only. The subject, of course,

is complicated and difficult. Never 
the less, the replies need to be aUS” 
■mented further. Let us see what I can 
bring out further by way of my con-
tribution.

v a ra  : torr^ r aft ^ng- 
:3*m  !  *TT iTeft ?

. *.
(Interruptions)

SHRI R. S. SPARROW; As a pre-
amble to the question in hand, I woul^j 
like to bring two observations before 
this august House.

The cost of production of a spindle 
has gone up by 5 per cent. . (Interrup-
tions) ..when compared with last 
year’s cost of production, as has al-
ready been noticed by many. But the 
price Per kandy has gone down by 
Rs. 800 to Rs. 1,000/- resulting in an 
unprecedented loss to the poor far-

mer.

On the one hand, the Drices of in-
puts like fertilisers, irrigation, power, 
insecticides> improved seeds, imple-
ments and labour etc. has g.m? up 
very hjfjh to the tune of about 40 per 
cent, thus rising the cost of produc-
tion of cloth and paradoxically 
enough, on the other hand, the prices 
of cotton are at a very low ebb-

But the price of cloth would never 
come down at all !

On the contrary the Textile Corpo-
ration has always been pressing for 
50 per cent 'rise in controlled cloth.

The doth miUs also increase the 
price of cloth every year.

We have now, therefore, to fee what 
is the crux of the situation and 
where the shoe really pinches.

T want to bring a few fsct so to your 
kind attention. The pricing and dis-
posal equation between the cotton 
grower, the middleman the Cotton 
Corporation of India, the manufac-
turer, the exporter and the Govern-
ment, does not work correctly or 
smoothly, as experience has shown 
over the last 35 years from indepen-
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dence. This is where the shoe is 
pinching deep and it is soring.

The poor, small and marginal fann-
er invariably ana always sustains ec°~ 
nomic loss. The poor farmer irri-
gates his fields through cold and dark
nights, facing the risk o f snake-bites 
and other allied hardships whiie 
working on the farm, along with his 
poor family members and hi3 fellow 
labourers.

I may also point out about collecL- 
tion of cotton buds. Each single 
cotton bud is to be collected by the 
hand of the poor farmer’s wife or 
by each working hand. If you work 
out and calculate the buds produced 
per acre, they would run into millions. 
What terriblfe difficulties the poor 
farmer goes through, putting in 
hard labour day and night, eating 
less, in his efforts to collect the buds 
and to make them.' into s°me kind of 
a dump of cotton!

Not only that. The small poor 
farmer takes his proceed to the Mandi 
and stacks it there. He has to keep 
a watch over it. It can be pilfered 
also. There is the danger of its get-
ting destroyed through weathering 
also. But what can the poor farmer 
do? It is a pity that he is always 
up the gum tree and, therefore, he 
can neither take his proceed back nor 
put forward because of the reason 
that everything would not be work-
ing harmoniously at all. As I said, 
the small poor farmer ig at the wrong 
end of the stick.

I would like, therefore, to ask ap-
ropos of what. I have said three ques-
tions for the Hon. Minister very kind-
ly to reply.

The first question is what practical 
steps and what concrete plans are 
being taken in hand by the Govern-

ment t0 bridge this perennial econo-
mic imbalance an{l the loss suffered 
by the poor small and marginal 
kisan?

The second question is on the pur-
chases by the Cotton Corporation of 
India in Punjab which are very neg-
ligible when compared to the last 
year. Has the Cotton Corporation of 
India become a monopoly of one man 
who has been at the helm of affairs 
for years now? How about the bungl-
ing in the Cotton Corporation of In-
dia? Can the Hon. Minister very 
kindly institute some kind of a probe 
into this?

The third question is about the 
strike in the cotton mills in Bombay 
and its influence on cotton prices. 
Could the Hon. Minister very kindly 
enlighten us on that also?

The Minister’s assurance may please 
be given on all these. I hope he 
will clarify all these.

SHRI SHIVRAJ V. PATIL; You 
are very well aware that the present 
Government values the contribution 
made by the farmers in the growth of 
our economy. We do realise it and 
we salute them; they have done a 
lot for our country. But the question 
is not a looking at one side alone. As 
a Government w e have to consider all 
the aspectg and if a11 the aspects are 
not kept in view and decisions are 
taken, the very same decisions maY 
hurt those for whom the decisions are 
taken. For instance, if the cotton 
prices are increased beyond a certain 
reasonable limit. . .

PROF. N. G. RANGA: They have 
not been increased.

SHRI SHIVRAJ V. PATIL; ..........
what happeng is the question. Perhaps 
the yarn cost also will go up. The 
handloom weavers rcay not be able 
to purchase the yarn and may not 
be able to produce cloth. The pcwer- 
loom weavers also may get affected. 
The mill& also may get affected and
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when there is no demand for cotton, 
the next year, the cotton prices will 
fall. This has to be kept in mind. 
It is true lhat the farmers who are 
toiling in the fields should get re-
munerative prices, and we have a 
mechanism today to give them remu-
nerative prices. Those prices may 
not be the best prices given to them, 
but they are the prices which can be 
given in the circumstances and which 
can be called as remunerative prices 
in the circumstances to the farmers. 
If we except too much, then that it-
self will knock the bottom out of the 
demand also.
13.57 hrs.

[Sh r i  Ch a n d r a  j i t  Y a d a v  in the 
Chair].

It would create difficulties and pro-
bably we not be able to sustain the 
mechanism which has been created 
for giving remunerative prices. This 
has to be borne in mind. As a Gov-
ernment we salute the farmers, but 
we have the responsibility to protect 
the powerloom weavers, the handloom 
weavers, the NTC, the industry and 
also the interests of those who produce 
the cloth.............

SHRI GEORGE FERNANDES; You 
are offering only a salute! They want 
a fair price.

SHRI SHIVRAJ V. PATIL: My
learned friend on the other side says, 
‘Give them remunerative prices’. May 
I remind him that the agricultural 
prices had gone down exactly when 
they were in power and they were 
not able to give them good prices at 
that time. (Interruptionsi) Therefore 
it is not for him to shed crocodile 
te a r s ... . . .

SHRI GEORGE FERNANDES: That 
is why we are here. You have been 
put thereto rectify what we could not 
correct. You do it. What is the use 
of saying that we could not do? Why 
then are you there? This is not an 
answer.

^  «* I MIS if|
Rv^Tl) : 3ST5ft|}tffonrr STTWnT
sffft ^  1

ftwtnr v&o *nfe5f: jhtt ^  

*tpt ^  s r m  ^  1

The bon. Member wanted to know 
as to what wag the mechanism. This 
is a point which has to be considered 
by us. Having created the machaniflm, 
we should not burden that mechanism 
so much that it will collapse, it will 
crack down. That kind of thing 
should not be there. We shall have 
to understand as to how much that 
mechanism can be useful to us, how 
much that mechanism should be 
burdened. If that kind of thing Is not 
kept in mind, is not borne in mind, 
then the mechanism itself gets shatter-
ed, gets broken. We do have a 
mechanism. A s far as cotton is con-
cerned, we do have the Cotton Corpo-
ration of India.

13 hrs.

Once the minimum prices are fixed, 
it becomes the responsibility of the 
Cotton Corporation of India to see 
that the prices do not g0 down. Now 
we have statistics with Us to give to 
the Members and there is no time 
available to me—of how much work 
is done to support the farmer. When 
there is a glut, when there ig a slump, 
then we enter the market and pur-
chase the thing and we maintain the 
prices and see that remunerative pric-
es are available to them. It is not 
with respect to cotton alone; with res-
pect to other agricultural produces 
also the same thing is done. So, Sir, 
the mechanism is there. But if it 
is necessary to strengthen this mech-
anism in any other fashion, we would 
certainly like to look at it also. If the 
hon. Member has any idea as to the 
mechanism, which can be created 
for this purpose, he would be wel-
come to give it to us. We will look 
at it and we also are looking at it.

A3 far as the second question is 
concerned, I would not like to answer
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that question. Here this is some-
thing about which I have not collect-
ed the information—about the work-
ing of the officers, etc. Neither I would 
like to say anything against them 
nor would I like to say that what is 
stated by the hon. Member is not cor-
rect. I can form an opinion and tell 
you only after examining the issue 
thoroughly. So, I would not like to 
say anything on that point.

Ac, far as the strike in the Mills 
in Bombay is concerned this is ex-
actly what we have been afraid of. 
A situation is created, the world is 
going through a recession in cotton 
and specially, the textile is suffering. 
It is exactly at this time there is a 
strike in the Bombay mills. Those 

/ho have given the call for the strike 
would please realise that this is not 
in the interests of the workeiir ‘'hr n- 
selves.. . .

AN HON. MEMBER; Corre' ...

SHRI SHIVRAJ V. PATIL; If the 
mills are not able to sustain them-
selves, is not going to be ultimately 
in their interest. It is not at'all in 
the interests? of the farmers. Why 
have they given a call for a strike 
when there is no demand for cotton? 
If, according to you, the prices are 
going down and there is no demand 
for cotton, then this is a wrong time 
to give a call for a strike. And I 
would appeal to all the workers who 
have done an excellent job for the 
development of our economy...

SKRI GEORGE FERNANDES: Thank 
you.

SHRI SHIVRAJ V. PATIL: ...to  
realise the world situation, to realise 
the situation of textiles and to realise 
that this is not in their interests. It 
is not in th® interests of their broth-
ers who are toiling in the fields to 
go on a strike and bring the produc-
tion to a atop. I would appeal to 
them t0 come back to work. I would 
appeal to them to start production. I 
would appeal to them that having

started the production nowf if there 
are any problems, it has always been 
the policy of the Government to look 
into them. But this is not an asurance 
I am giving. 1 am just explaining the 
stand, the Government has always 
been taking that if there are any pro-
blems, at aJ times the Government 
will give attention to those problems 
and the Government will try to solve 
them.

I would like to apeal to them. Don’t 
stand on prestige. Don't be misguided, 
please come back to work and help 
your farmer brothers and help pro-
duction in the factory.

When we are trying to create some-
thing, when we are trying to produce 
somethingl there is a stand taken by 
some of our friends to stop the pro-
duction. ..

MR. CHAIRMAN: That pomt has
been made.

SHRI SHIVRAJ V. PATIL: My ap-
peal to them is that they should come 
back to work. . .

SHRI GEORGE FERNANDES: What 
is the use of his appealing? Ke must 
tell us whether he is taking any ini-* 
tiative to bring about a settlement of 
the strike.

MR. CHAIRMAN: At least that ques-
tion does not relate to him. /ust be-
cause it was mentioned, he is ,-inswer- 
ing.

SHRI GEORGE FERNANDES: He is 
the employing Ministry and the mills 
are under his jurisdiction. The coun* 
try is losing production of textiles 
worth three and a half crores of 
rupees a day.

SOME HON. MEMBERS: It is be-
cause of you.

SHRI SHIVRAJ V. PATIL: Let me 
elaborate on that...

SHRI GEORGE FERNANDES; What 
is the use of your appeal? Your ap-
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peal in the last 60 days of the strike 
has not brought in any results. So 
please take an initiative to bring about 
a settlement.

SHRI SHIVRAJ V. PATIL; I would 
like to humbly submit that the philo- 
sophy and the policy followed by the 
Congress Party and the Government 
is to produce more to bring down the 
prices. .

SHRI MADHAVRAO SCINDIA (Gu- 
na): Sir, on a point of clarification. 
Are we all allowed to participate in 
the call attention?

MR. CHAIRMAN: Actually only
those members whose names are there 
in the list are allowed. It is very clear.

SHRI MADHAVRAO SCINDIA: Mr. 
Fernandes is not there.

SHRI GEORGE FERNANDES: I am 
only helping the Minister.

MR. CHAIRMAN: The rule is clear. 
I think the Minister will also limit 
himself. All of you may please sit 
down. Now, the Minister.

SHRI SHIVRAJ V. PATIL: You
leave it to me. Sir, I was trying to say 
that we here, on this side, believe in 
production and in distribution in a 

fjust manner.

Now, the people sitting on the other 
side should help us on that They 
should not obstruct the production, by 
giving a call for the nation 1'andh, 
State bandh and all that. It I’ oes not 
help anybody. It will not also help 
you. Please don’t go by a misunder- 
standing. That does not help you. 
(Interruptions)

As far as the strike is concerned, I 
am thankful to the General who rais-
ed this issue and I am .giving an ap-
peal to the workers to come back to 
their job.

SHRl P. RAJAGOPAL NAIDU 
(Chit too rT: Mr. Chairman, Sir, .1 beg 

ito  differ from the hon. Minister re-
garding fixation of the price. J have 
understood his answer like this.

The Government is not, probably, 
prepared to give remunerative prices 
to the agriculturists. He said that all 
factors have to be taken into consi-
deration while fixing the price. What 
we want is a remunerative price for 
the agriculturists. As regards fixation 
of prices, the Agricultural Prices Com-
mission has been given the authority. 
But they fix the prices at the base-year 
By that they have done much harm 
to the agriculturists by fixing a lower 
price after taking into consideration 
the increase in the price of the out-
puts. When the base price itself is 
low how can the peasants get a just 
price? That is my question. There-
fore, I say that the base price itself 
should be modified and that the Gov-
ernment should guarantee that they 
get the remunerative price at the b:-iso- 
price. That is our request. My next 
point is this. The Government has 
assured the agriculturists that the- 

price will be fixed up before the sow-
ing season. It is only the agricultur-
ists who should be able to make up 
their minds as to how much acreage 
they will have to sow ior a particular 
crop. They are not doing that now. 
One of my friends here has said that 
last year, for the cotton, the price was 
not fixed. That was because the Agri-
cultural Prices Commission had not 
got the necessary staff. But, stil1, so 
many commodities are being added up. 
They have to fix the prices for these 
commodities within the time allowed. 
It will not be possible for ^hem 1o do 
that unless their staff is increased. 
Their staff requires to be strengthen-
ed. The prices for all the commodities 
which have been entrusted to them' 
have to be declared every year. Then, 
only the agriculturists will be benefit-
ed ..

Let us take for instance the Cot'.on1 
Corporation of India. I want to say 
that the responsibility given to them 
is not advantageous is so far as the 
agriculturists are concerned. This Cor-
poration must be a competitor to the 
traders. That is not the position now. 
The traders have been able to have 
all the stories at the lower rate. It t» 
only after that, they come to the Osr-
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poration. Therefore, the agriculturists 
.are the losers in so far as fixation of 
prices for most of the commodities is 
concerned. What I wanfMs that in all 
these commodity corporation, it 
should be seen that they are also in 
the market always so that they com-
pete with the traders in the market 
and at no time the price falls below 
•the price declared by the Agricultural 
Prices Commision or the Government.

There must be a permanent struc-
ture for the Coton Corporation or any 
other Corporation. Unless there is 
permanent structure it is not possible 
for them to buy other commodity at 
various places. In Andhra Pradesh 
also the purchases are not fufflcient 
and, as such, the number of purchase 
centres should be increased. The 
Minister has also said that infra-struc-
ture facilities are not there at various 
places and, therefore, it is becoming 
difficult for the Government to make 
purchases.

Sir, the Minister said that export 
are going to be allowed but even after 
the exports are allowed and suppose 
the price falls down then it is the duty 
of the Government to purchase the 
eomodity and create buffer-stock. 
Commerce Ministry must think about 
creating buffer-stock in all these com-
modities as a matter of policy. At the 
moment it is done in respect of rice 
and foodgrains. Buffer stock should 
be built up in respect of other com-
modities as well.

Sir, now I would like to :isk some 
pointed question. I would like to know 
from the hon. Minister whether Gov- 
ernment-without taking into conside-
ration other factors-is ready or w il-
ing to give remunerative prices to 
agriculturists or not. -Secondly, 
whether the responsibility faxed in 
respect of Cotton Corporation of 
India is going to be modified so that 
it may be a competitor to the traders 
and thus help the agriculturists. Fur-
ther, whether Government is going 
to create buffer-nstock in respect of 
■cotton as well.

Sir, we have come to know that ^  
Reserve Bank is not giving sufficient ' 
funds to the Cotton Corporation of 
India so that they may be able to 
purchase the surplus commodities. 
Government should assess the would- 
be surplus in any year and for that 
they must ask the Reserve Bank to 
finance the Cotton Corporation of 
India.

SHRI SHIVRAJ V. PATIL: Sir, the 
hon. Member has increased the ambit 
of the question too much and proba-
bly it may not be possible for me to 
touch upon all the aspects which have 
been projected before us by the hon. 
Member. The hon. Member wanted to 
know whether we would be fixing the 
price for all the agricultural commodi-
ties and also creating buffer-stocks. It 
may not be possible from the Com-
merce Ministry to reply to -ill these 
questions. This may be answered by 
the Agriculture Minister.

Sir, the hon. Member wanted to 
know whether we are going to have 
any permanent structure or perma-

nent mechanism to purchase cotton 
through the Cotton Corporation cf 
India. This Body has been purchasing 
cotton since long and we have certain 
kind of mechanism for this purpose 
but if the strengthening of this mech-
anism is necessary it can be looke*| 
into. This is not an assurance but it 
can be looked into. It can be created.

MR. CHAIRMAN: Looking into i t "  
is an assurance. #

SHRI SHIVRA'J V. PATIL: There-
fore Sir, in the next breath I am say-> 7
ing that it is not an assurance. I am. 
not giving an assurance.

MR. CHAIRMAN: Actually he has 
put a very specific question. 
His question was, whether you will 
open more centres, whether they will 
function as competitors to the other 
traders. On this, if you have to say 
that you are prepared to .look into 
that, that is an assurance. Terms like 
look  .into it’ ‘see whether it is possi-
ble’ etc. are assurances. ^  |

SHRI SHIVRAJ V. PATIL: I am
thankful to your good self for elu-
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ci dating this question and giving me 
an opportunity to answer it- But I 
was coming to that. I was trying t° 
say that the question was whether 
there would be a mechanism for this 
purpose. There is a mechanism f° r 
this purpose. If strengthening of it is 
required it can be looked into. But, at 
the same time, I don’t want to be 
bound by it because next time 
I may get a paper saying. “You gave 
an assurance, fulfil it.” All aspects 
have to be considered. I was trying 
to say that the Cotton Corporation of 
India can work where there are re-
gulated markets. The Cotton Corpo-
ration of India can g0 to Andhra Pra-
desh or Gujarat or Punjab or Mahara-
shtra, or, for that mattter, to any other 
State where there are regulated mar-
kets. In the regulated markets the 
cotton comes. Now they bid for the 
cotton. A  particular price is fixed. If 
it is below a particular level, the 
Cotton Corporation of India would 
purchase it at a particular level. 
The Cotton. Corporation of India will 
enter that market and purchase it. 
But if there is no market at all, 
what price it should give, how the 
price should be fixed, etc. are prob-
lems. So, I was trying to say what 
will happen because of this peculiar 
situation. I was not at all trying to 
apportion the blame or anything of 
that kind. But, because of this pecu-
liar situation, this position is there. 
We will he in contact with all con-
cerned to see that the mechanism 
necessary tor it is created. We have 
been writing, we have been saying 
that rgulated market should be crea-
ted. As far as the buffer stock is con-
cerned, we may call it buffer stock or 
some other stock. Once the Cotton 
Corporation of India purchases the 
cotton, it is with the Cotton Corpora-
tion of India, for a pretty long time. 
If there is no demand, it remains with 
the Cotton Corporation of India.. We 
may call it buffer stock, or we may 
call it by any other name. It is going 
to smell, or, it is going to look the 

(  same, even if it is called by any- other 
name also. So, Sir, the posiiton is 
this. We are there to purchase the

cotton, we keep it in our goodown and 
we make it -available t0 the users at 
appropriate price. It is a sort of buffer 
stock also in a way. It may not be 
buffer stock in the correct sense of 
the term, but it is a sort 0* buffer 
stock.

As far as competing in the market 
is concerned, Mr. Chairman, you will 
agree with the statement which I am 
going to make. The intention of the 
Government is to see that the farmer 
do not get unremunerative prices and 
they get remunerative prices. At the 
same time the intention ut the Go-
vernment is to see that there is no 
fluctuation,—fluctuation in such a man-
ner that the industry and the others 
concerned an ĵ the users, also suffer. 
These are the twin interests which 
have to be protected. We cannot 
carry on Q competition as such. Now, 
we were saying, this is a remunera-
tive price. If something more is avai-
lable to the farmer, it is allowed to be 
taken by the farmer. But, if some-
body is there who is trying to see 

that prices go down and remunerative 
prices are not made available, then, 
w e step in and we purchase the cotton 
and we maintain the price. That is 
the mechanism that we have. But if 
you say that we should have a com-
petition as such competition for the 
Government—I would say. it is not ne-
cessary to enter into a competition. Go-
vernment is interested in protecting 
everybody concerned,-everybody who 
is connected with cotton. Right from 
the grower to the user, everybody con-
cerned has to be protected. The first 
man who will be protected is the 
grower. He will be protected first- 
We have taken steps. We are taking 
We will protect him. But, a* the 
same time, we are not interfered in 
entering into a competition and increa-
sing the prices in such a manner that 
other aspects relating to it suffer. 
So. the question of competition would 
not be there. But we would certainly 
see that remunerative prices ^re made 
availabel to the growers and to the 

1 farmers. We are doing it; we will do 
it.

3966 LS—12,
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13.20 hrs.

The Lok Sabha adjourned for 
Lunch till twenty minutes past Four-
teen of the Clock.

The Lok Sabha re-assembled alter

Lunch at Twenty-two minutes past 
Fourteen of the Clock

Mr. Deputy-Speaker in the Chair)

BUSINESS ADVISORY COMMITTEE 
Twenty-seventh Report

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS i,SHRI P. VENKA- 
TASUBBAIAH); T heg to move:

“That this House do agree with 
the Twenty-seventh Report of the 
Business Advisory Committee pre-
sented to the House on the 9th 
March, 1982.”

MR. DEPUTY-SPEAKER: Next item 
—Notice of Amendment by Shri 
George Fernandes.

SHRI GEORGE FERNANDES (Mu- 
zaffarpur): I beg to move:

‘ ‘That in the Motion,

add at the end—

“Subject to modification—

( 1) Drop item (vii) Communica-
tions; and substitute in its 
place, in the, order of priority, 
Labour.

(2) Increase the time allocated 
for ‘Labour’ to 10 hours.

(3) Reduce the time allocated to 
External Affairs to 6 hours.

(4) Increase the time allocated 
to Agriculture and Rural De-
velopment to 12 hours and to 
Health and Family Welfare to 
7 hours.

(5) Increase the time allocated for 
Supplementary Demands. lor 
Grants (General) for 1381-82 
by 2 hours.”

Sir, as you will have seen from the 
Resolution of the Report of the Busi-
ness Advisory Committee, the Exter-
nal Affairs Ministry gets 10 hours 
while*—well, I am not particularly en-
amoured of that—the Labour Minia-
t e  which firstly figures at item 11 in 
the list of 26, have been allocated 
only 4 hours. Sir, we are currently 
in the ‘year of productivity’. There 
is a lot of discontent among the wor-
kers. The Textile workers’ rtrike in 
Bombay is not getting resolved. Theve 
are E.S.M.A. and the National Secu-
rity Act. Only last month, almost 
every worker had been told that if 
he should ever again discuss in terms 
of freedom, then he would attract the 
mischief of the National Security Act 
and the ESMA. The Government is 
currently concerned with negotiating 
or not negotiating with the Joint Con-
sultative Machinery and they £re im-
pounding the Dearness Allowances of 
the employees. The Prime Minister 
earlier, during this year, had said that 
she was to designate this year as one 
which is to be called as the “Year of 
Productivity” . That was the slogan 
and none of these is reflected, parti-
cularly in so far as the proposal to 
have a discussion 011 the Demand-i for 
Grants of the Labour Ministry is con-
cerned. I would, therefore, want that 
the time allocated for Labour must be 
increased from four hours to ten 
hours. I am sugegesting dropping of 
Communications. The Minister ,for 
Parliamentary Affairs had called a 
meeting of party leaders. I was one 
of those who attended that meeting. 
In that meeting, it was agreed that 
Communications would not figure.

MR. DEPUTY-SPEAKER: You were 
also once Minister for Communica-
tions.

SHRI GEORGE FERNANDES: Yes, 
very briefly; I wish I was there for a 
longer time.
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We agreed at that point of time that 
no discussion on the Demands for 
Communications would be taken up. 
Even if Communications figures—be-
cause I am told, there are Members 
■who are very keen to have a discus-
sion on this—. then, I do not think, in 
the scheme of things, it should attract 
the kind of- priority that has been 
given to it.

MR. DEPUTY-SPEAKER: Your party 
had a say in this matter in the Busi-
ness Advisory Committee.

SHRI GEORGE FERNANDES: I am 
now speaking as a Member of this 
House. I have had no say, and v/hen 
I had my say, my say was chat Com-
munications need not be there. The 
Minister and everybody who had as-
sembled there had accepted tn.is pro-
posal, but now I find that Communica- 
tiojis is not only listed,—it has got 
priority over labour and it gets 50 per 
cent more time than labour. This is 
totaliy lopsided.

MR. DEPUTY-SPEAKER: But you
took part in the Business Advisory 
Committee.

SHRl GEORGE FERNANDES: I did 
not. If I had, I could not have pos-
sibly moved this amendment. As De-
puty-Speaker, you know the rules.

MR. DEPUTY-SPEAKER: Because
you were in the P&T, you do have 
soft corner for them.

SHRI GEORGE FERNANDES: Then, 
there is a ten-hour debate for Exter-
nal Affairs, while Defence taken only 
five hours. I am not going to discuss 
whether it should be five hours' or 
less there} but 1 would suggest that 
you reduce the time that you have 
allocated for External Affairs and 

transfer that time to Agriculture and 
Rural Development, which gets only 
ten. hours. This morning, we were 
discussing the question of cotton pri-
ces, and during the one hour that the 
Calling Attention motion took, a sim-
ple question like cotton prices could 
not be properly disposed of. 1 perso-

nally believe that this is one area along 
with Labour, where the House needs 
to have a very thorough discussion. I, 
therefore, suggest that the time that 
you take away from External Affairs 
should be added on to this. After all, 
what are you going to discuss in Ex-
ternal Affairs? Our relations with our 
neighbours, I presume. I do not think, 
there is anything beyond that tnat you 
are going to discuss.

DR. SUBRAMANIAM SWAMY 
(Bombay North East): The less s&id 
about that the better.

SHRI GEORGE FERNANDES: You 
are doing everything possible so that 
the relations go off the track.

Then, for Health and Family Wel-
fare five hours have been allocated. 
I have suggested that 2 hours that you 
take off from External affairs should 
be added on to this.

Then, the Supplementary- Dem'ands. 
The Supplementary Demands are for 
a sum of Rs. 1881.66 crores, wmch is 
a sizeable amount of money. Are we 
going to dispose of this excess expen-
diture that the Government has in-
curred or is in the course of Incur-
ring, the entire question, in two hours 
time? This House is not able to dis-
pose of simple questions like the cot-
ton prices even in an hour; the JNU’s 
question that figured in the morning 
took half an hour. But here is a ques-
tion of Rs. 1881 crores excess expen-
diture, than what you had asked for 
last time. The entire budget, tne man-
ner in which you formulated your 
proposal seems to have gone wonky. 
You are coming now and saying: that 
you have spent or are in the process 
of spending more. Two hours time is 
totally inadequate for this and my 
proposal is that it should be at l^ast 
doubled to four hours.

I commend my amendment to the 
vote of the House. (Interruptions).

SHRl P. VENKATASUBBAIAH: My
Deputy-Speaker, Sir-----
(Interruptions).
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MR. DEPUTY-SPEAKER: Nobody
has "given any notice,
(Interruptions).

SHRI GEORGE FERNANDES; No-
body knew that I was moving an am-
endment. . (Interruptions).

PROF. MADHU DANDAVATE (Ra- 
japur): On a point of order. Not that 
I want to impose a debate, but we do 
not want to lose our right. Accord-
ing to Rule 290, if an amendment is 
movedf there can be a debate; even 
the limit of half an hour is put. Limit 
on every Member’s speech has been 
put as five minutes. Anyway, I do 
not want to exercise that, but I want 
to see that our rights are protected.

DR. SUBRAMANIAM SWAMY: No-
body told me that he was moving an 
amendment. Not even you told me 
that.

SHRl P. VENKATASUBBAIAH: 
Half-an-hour is given only to the 
Member who has given a notice.

MANY HON. MEMBERS: No, no.

SHRI P. VENKATASUBBAIAH: 
Sir, these are the recommendations 
made by the Business Advisory Com-
mittee. You have very rightly point-
ed out that all the political parties 
are represented on that Committee. 
About the priorities, the date for dis-
cussion for various Demands will be 
fixed in consultation with the Minis-
tries concerned. It is for the Govern-
ment to arrange which Ministry has 
to be taken up at what time. That was 
also stated clearly. The general de-
mand from the Members was that we 
can bring in more demands to be dis-
cussed. For that we said that some 
time could be saved if the ‘lunch hour’

during the discussion on demands, 
when the Budget is taken up, is given 
up. And even if some more time is 
required, it was agreed that we can 
sit beyond 6 O, Clock for an hour. So* 
this was the arrangement made.

Sir, it is the Business Advisory, Com-
mittee which has aflotted_ the time. 
Normally whateveF* the  ̂ Business Ad-
visory Committee decides, it is aprocv- 
ed. But whatever suggestion is made 
by the Hon. Member in this regard,, 
will certainly be borne in mind. But 
this priority is not priority here. It 
will be decided upon in consultation 
with the Minister concerned which 
Ministry will be taken up.

More demands are now being 
brought in because Members wanted 
more demands to be discussed, so that 
they may not face guillotine again. 
That was the general consensus and 
that was also the opinion of the Spea-
ker.

DR. SUBRAMANIAM SWAMY: We 
don’t want to send Shri Makwana to 
the guillotine.

MR. DEPUTY-SPEAKER: I shall
now put the Amendment moved by 
Shri George Fernandes to the vote of 
the House.

Amendmeut No. 1 was put and nega-
tived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

‘•That this House do agree with 
the Twenty-seventh Report of the 
Business Advisory Committee pre-
sented to the House on the £>th 
March, 1982.”

The Motion was adopted.
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14.33 hrs.
IRON ONE MINES AND MANGA-

NESE ORE MINES LABOUR 
WELFARE CESS (AMEND-

MENT) BILL*
THE MINISTER OF STATE IN THE 

MINISTRY OF LABOUR (SHRI 
BHAGWAT JHA A Z A D ): I beg to 
move for leave to introduce a Bill to 
amend the Iron Ore Mines and Man-
ganese Ore Mines Labour Welfare 
Cess Act, 1976.

MR. DEPUTY-SPEAKER: The
question is.

“ Th»t leave be granted to intro-
duce a Bill to amend the Iron Ore 
Mines and Manganese Ore Mines 

Labour Welfare Cess Act, 1976.”
The motion was adopted.

SHRl BHAGWAT JHa  AZAD: I 
introduce the Bill.—
IRAN ORE MINES AND MANGA-
NESE ORE MINES LABOUR WEL-
FARE FUND (AMENDMENT) BILL*

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
BHAGWAT JHA AZAD): I beg to 
move for leave to introduce a Bill to 
amend the Iron Ore Mines and Manga-
nese Ore Mines Labour Welfare Fund 
Act, 197#.

MR. DEPUTY-SPEAKER: • The ques-
tion is:

"That leave be granted to intro-
duced a Bill to amend the Iron Ore 
Mines and Manganese Ore Mines 

Labour Welfare Fund Act, 1976.”
The m otion was adopted

SHRI BHAGWAT JHA AZAD: I 
5n'tro3uce the BilL

14.35 hrs.

MATTERS UNDER RULE

(i) Reduction in the export duty 
and royalty on ehorme ore to increase 
its expoit.
*SHRI HARIHAR SOREN (Keon- 
jhar): Orissa accounts for 90 per cent 
chrome ore exported from the coun-
try. It exports mainly high grade
finea and friable chrome ore. Orissa 
chrome ore, once had a high premium 
both in Europe and Japan and the 
prices were very attractive. But it is 
a matter of regret that export of 
chrome ore is now being curtailed 
owing to fall in export prices and
heavy export duty imposed by the 
Government of India.

In 1976; the export duty to chrome 
ore was Rs. 15/- and the royalty was 
Rs. 12/- a tonne. In anticipation that 
tht export price fo.r chrome ore would 
increase further, the Government of 
India raised the export duly from 
Rs. 13/- to Rs. 200/- and the royalty 
from Rs. 12/- to Rs. 50/-. Unfortu-
nately, the price of chrome ore de-
clined in the international market and 
as a result o f which the export price 
also came down. Further the cost o f 
transport from the mines to the port 
and the port handling charge rose 
sharply. Unless the export duty and 
royalty is brought to a reasonable 
point, the prospect o f export of 
chrome ore from India will be bleak 
and the country would lose valuable 
foreign exchange worth lakhs of 
rupees every year.

In view o f this, I appeal the Gov-
ernment o f India to find a way for 
bringing down the export duty and

•Published in Gazette of India Extraordinary Part II. section 2, dated 
"11-3-82.

t  Introduced with the r^commenda- tion o f the President.

***The original speech was delivered in Oriya.
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[Shri Harihar Soren] 
royalty ol chrome ore to a reason-
able point and have the way to stream-
line the export.

(ii) Need for selection, o f Ghazipur 
district for priority Industrial develop-
ment.

SHRI ZAINUL BASHER (Ghazi-
pur): An official press release (See-A) 
says that the Government have select-
ed certain districts in different States 
for industrial development. Ten dis-
tricts of U.P. have also been selected. 
Seeing the population and backward-
ness of Uttar Pradesh, it has not been 
put even at par with other States.

The claim of even more backward 
districts of Uttar Pradesh have been 
completely ignored by the Ministry of 
Industries. My own district, Ghazi-
pur has been identified as one of the 
most backward districts in Eastern 
U.P. As far back as in 1964, the Joint 
Study Team of the “Planning Commis-
sion headed by Mr. B. P- Patel, the 
then Deputy Chairman of the Planning 
Commission, in its report, has already 
identified Ghazipur as backward in 
every respect. For the industrial de-
velopment of the district, the Com-
mittee in its report on page 117, para-
graph 24, has recommended and I 
quote:

“The Central Government is al-
ready puttig up heavy projects in-
volving substantial investments, the 
locations of which are decided on 
various criteria. Keeping this in 
view, it is recommended that such 
of those projects which could be lo-
cated in the backward areas, includ-
ing Eastern U. P., may be located in 
this area.”

The Ministry of Industries it ap-
pears. have not taken into considera-
tion the Report submitted by the 
Patel Committee.

The industrial progress of the back-
ward districts can only be achieved 
through the participation of the pub-
lic sector in a big way. On March,

2, 1982, the Minister of Petroleum, 
Chemicals and Fertilisers, has assured 
the House that for the setting up of 
gas-based fertilizer plants, priority 
would be given to the backward areas. 
The Site Selection Committee of his 
Ministry has already submitted its re-
port and the Government have to t?ke 
the decision. The Site Selection Com-
mittee has also visited Ghazipur.

The people of Ghazipur have been 
gladdened to hear the statement of 
the Hon. Prime Minister, which she 
has made during the Freedom Figh-
ters’ Conference at Chauri Chora in 
Gorakhpur. She has assured that the 
places which were marching ahead 
during the freedom struggle and have 
sacrificed and suffered most will be 
fully developed. The Industries will 
be set up at those places. Ghazipur 
was in the forefront of freedom strug-
gle. The resistance against ihe British, 
Rule was much heavier here. The Bri-
tish kept this district backward to 
crush the people. They divided the dis-
trict into smaller units. On this 'count 
too Ghazipur has a‘ very good case for 
the establishment of Fertilizer factory.

I, therefore, request the Minister of 
Industries to include Ghazipur district 
in the list of priority districts for in-
dustrial development and the .Minister 
of Petroleum, Chemicals and Fertili-
zers for the establishment of a fer-
tilizer plant there.

(iii) Demand for inclusion of Kon- 
kani language in the Eighth schedule- 
to the Construction.

SHRI EDUARDO FALEIRO (Mor- 
mugao): The 14th Conference of the 
All India Konkani Parishad was held 
in Goa on February 27 and 28, 1982. 
It was attended by a large number of 
literatures and others, who speak and 
write in Konkani language through-
out the Konkan Coast, including Goa, 
parts of Maharashtra, Karnataka and 
Kerala.

One of the Resolutions passed by  
the Parishad demanded that Konkani
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be included in the 8th Schedule of the 
Constitution. This is a legitimate de-
mand. Konkani is the mother tongue 
of a far larger number of people than 
for instance Sindhi, which was accord- 
ded recognition and included in the 8th 
Schedule as early as 1967. Konkani 
has also been recognised by the Sahit- 
ya Academy as one of the modern In-
dian languages. The inclusion of this 
language in the 8th Schedule will ful-
fil one of the major aspirations of the 
people of Goa and other parts of the 
Konkan area and will accelerate the 
cultural and literary advancement of 
the Konkani speaking people.

I, therefore, urge the Government 
of India to take necessary steps in 
this direction.

(iv) Need for early completion of 
Pachaiyar Irrigation Project in Tamil 
Nadu.

SHRI K. T. KOSALRAM (Tiruchen- 
dur): The Central , Planning Com-
mission had, many years ago, accord-
ed approval for Pachaiyar Irrigation 
Project in Nanguneri taluk, Tirunelveii 
district, Tamil Nadu. The Irrigation 
Commission constituted by the Govern-
ment of India had also referred to the 
chronically drought-afflicted areas of 
Tirunelveii district, particularly Nang-
uneri taluk and adjacent areas, which 
would have received the maximum 
advantage from this irrigation project. 
The former Chief Minister of Tamil 
Nadu had also laid the foundation- 
stone for this project. During the 
President’s rule in Tamil Nadu, funds 
were allocated for this project—during 
1975-76.

The State Government in Tamil 
Nadu has not taken up this scheme, on 
the argument that the rare species nf 
monkeys living in this area, would 
become extinct by the implementation 
of this project. The argument of envi-
ronmental imbalance will not hold 
any ground, since these singaval kura- 
ngu (monkeys) are. living at height o f
6,000 feet; and this project is to come 
up only at 3.000 ft. Secondly, in the 
same area, in Panaguid. Nanguneri

'taluk; Government of India have sanc-
tioned a Defence project, after exemp-
ting the provisions of Wild Life Pro-
tection Act from application here. 
This has been done knowing full well 
that these rare species o f monkeys are 
living far above 10,000 feet or so, and

• the felling of trees for this defence 
project would not affect these animals.

If this project is implemented forth-
with, more than 200 tanks in Nangu-
neri and surrounding areas would get 
filled, and the parched earth would 
.become fit for cultivation. Govern^ 
ment of India should .accordingly 
direct the State Government of Tamil 
Nadu to implement Pachaiyar irriga-
tion project immediately, after simul-
taneously exempting the application of 
the provisions of Wild Life Protection 
Act.

(v) Demand of Civil Accounts Em-
ployees.

SHRI SUDHIR GIRI (Contai): A 
good number o f employees of the 
Audit Department o f the Government 
of India were transferred to the 
Accounts Department in 1975, with the 
specific assurance that the transferred 
employees would get the same facili-
ties and perquisites as admissible to 
the Audit employees, not only at the 
time of transfer, but from time to time 
also. The said assurance was contain-
ed in the transfer order itself.

14.43 hrs.

(Mr. Speaker in the Chair).

Not only that, the same assurance 
was also pronounced in this august 
House, too. But it is a matter of con-
cern that the authorities concerned 
are failing in their, duties in honouring 
the assurances given in spite of repeat-
ed representations, persuasions and 
appeals.

The promotional prospects and in-
centive increments, which the ‘Audit 
Department Employees’ are entitled to 
get at present, are being denied to the 
‘Accounts Department Employees’ . 
There are no negotiating channels or
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facilities of bilateral negotiations under 
the J.C.M. made available to the 
Accounts Department employees.

It is surprising that even after six 
years of its creation, the Accounts 
Department does not have any service 
rules, nor any code to govern its work.

Sir, as a last resort, the employees 
under their All India Organization, 
All India Civil Accounts Employees 
Association, concluded a two-day 
agitational programme to attract the 
attention of the Government as well as 
the Controller General of Accounts 
towards their long-standing demands 
like recognition facilities to units/ 
branches, administrative powers to 
the Controller General of Accounts to 
negotiate with the employees’ orga-
nization of their problems, assured 
facilities, as is being given/will be give 
to the Audit employees, should be 
made available to them, also among 
other demands. They are also demand-
ing tHat the Controller General of 
Accounts do talk with their organisa-
tion on TReir long standing problems.

I, therefore, urge upon the Minister 
to assure this House that the assu-
rance given in this House by his pre-
decessor will be honoured and that he 
will impress upon the Controller Gene-
ral of Accounts that the Government’s 
policy is to have negotiated settle-
ment of all problems s/id so he cannot 
be allowed to bypass that time-tested 
policy.

I also demand that the Minister 
should give an assurance to this House 
that all long-standing demands of the 
Civil Accounts employees will De look-
ed into soon and the assurance alrea-
dy given will be honoured in all res-
pects.

(v ij Need for declaring' Tamil Scri-
pture "THIRUKKURAL" as a national 
scripture.

SHRI N. SOUNDARARAJAN 
(Sivakasi): Sir, I would like to
draw your attention to an important 
subject. Our Tamil Nadu Information 
and Hindu Religious Endowments 
Minister requested the Central Gov-
ernment to declare the famous Tamil 
scripture THIRUKKURAL as the na-
tional work. When our Government 
declared the Peacock as the National 
Bird, Ashoka Chakra as the national 
symbol, we should also declare a 
work of famous author as the national 
work. The work selected should be on 
secular basis without any encourage-
ment to caste and communal feeling 
keeping the secular character of our 
Government. Thiruvalluvar who took 
birth in our ancient land two tlnusund 
years ago preached a human philos- 
phy. He was the first saint perhaps to 
break all the barriers of languages and 
regions and to declare thus:

‘•Pirappokkum Yella Uyirkkum 
Chrirappokum Cheithozhil Vettrumai- 

yan”

That means all beings on the earth 
are equal by birth their superiority 
or inferiority takes place only on the 
basis 6f their acts of commission or 
omission. I may proudly submit that 
all other saints have more or less fol-
lowed the path of our Thiruvalluvar, 
Kabirdas, Surd as and Meerabhai all 
other North-Indian saints, seers and 
poets have also followed the same cult 
Hence if we take up the bio-data of 
all the famous authors of India, Thiru-
valluvar Nvill stand foremost among 
them. In regard to his date of birth 
there is no controversy. He took birth 
33 years before the famous Jesus 
Christ came on the earth. Even the 
famous prophet Mohammad also took 
birth only after our Thiruvlluyar 
Thirukkura! has been translated not 
only in all India languages including 
Hindi, but also almost all foreign 
languages. This is the only one book 
which has been studied voluntarily by 
all Tamiliana and others atod millions 
of copies have been gold out so far. 
Hence I request the Central Govern-
ment to declare it a3 the National 
Scripture,
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(vii) Need to up-date the pass-books 
o f  saving Bank Accounts of GP.O. 
Jaunpur, Uttar Pradesh
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/ $ \  ^ t f t f a - n # ^  3r w ft *mn
^ *fk  =£n> 5T̂ r, fa*rr 

viĤ , ^T 'T^FT £ I

ffro s fta t  h t , $  arrT % w ?tt-
f5RTT ^ tK  ^TcT^X ^ t ifr r j* ,
^tTT tf&T % T T W ^ f *f V I  
gttrft- f<MI& f *  ^  ^v>TT fa

^t^!t ?r
^  % f ^  ^  q Yw  t o  ^  f^Tcr

?  f^JTFTt, ^ f f  ^  *r HS=r 'T^THY 
w k  ir I  I R̂̂ rqj 
^  V ( ^STFft r r  ^
^r w^eww ^ h tct, #  ?rrq- ? fk  ^ f t r  

^r gnr i

(viii) Need for enquiry in to the
alleged collapse of a building of Ordna-
nce Factory at Itarsi, Madhya Pra-
desh resulting in death of sorr>e lab~ 
ourers

sft fftorcr (^ » r f^ i^ )

^  % ^ T fa fr  ir

? T f^ ^  <Srcfr *r 30 t̂t n r̂

ftrF? *̂r f ^  ^ T ?f JTJRfr #
■ CN

^  f t  ^  w r  snrrT «r$r qr

Trfft z ^ f  3ft fa  n-1 ?t\if ?rf «ft

^  ^nr 7i?ft vr?* f t  ^  tO t

f t ?  Iff fatT* WciTiOT JT'T ^  5f7t grfr

| f 1 f<r r f^  ^r sfflRfnr <fr ^ n f f  

w i w  w ff aft fa
t ,  % r̂ rff -̂=r7W ^

snwrf? ^  1 1 #  zr? srcr r̂jrr

m a n  jf fa  Ttaf 3ft

QTT̂ TRflr I  IR7 +>d.+BW

-̂=f r Tft «ft 1 vtrtT srr̂  ?ttt srfa- 

f  115 ?r>«rr ̂ r-rr ^ fa  ?rrsppr-

ft€ft ^  ^PT^r % f^Frre

% ^rfr ^rqsrfit srtSr i
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14.52 hrs.

GENERAL BUDGET, 1982-83—GENE-
RAL DISCUSSION—Contd.

MR. SPEAKER: Now we Will continue 
the General Discussion on the Budget. 
I call Shri Rajiv Gandhi to make his 
maiden speech.

SHRI RAJIV GANDHI (Amethi): 
Mr. Speaker, Sir, may I first compli-
ment the Finance Minister on his very 
professional approach to the Budget? 
He could have made a gimmicky bud-
get and got cheap popularity. But he 
has not taken that approach. He has 
reduced the deficit from Rs. 1,700 cro-
res to Rs. 1(365 crores. Within this re-
duction he could very easily have 
made concessions of 100 or 80 crores 
and got "himself cheers. But the aim 
was not for short term *alns and 
short-sightedness but for long term 
gains and for a better Government 
management.

. There were suggestions about ex-
penditure taxes. One of the strongest 
economies in the world is trying to 
experiment with this and as everybody 
is aware, they are having very serious 
problems. I think it is wise that we 
have not paid much heed to :;uch sug-
gestions. I would like to quote from a 
former Finance Minister’s speech, de-
livered in 1979 (Interruptions)
»

AN HON. MEMBER: Shri C'haran 
Singh!

SHRI RAJIV GANDHI: I think it 
had been . supported by a lot ,of our 
friends on my right. I quote:

“An expanding investment pro-
gramme needs an increasing volunie 
of resources. The resource mobilisa-
tion does not seem to match require-
ments. Government finds that there' 
is a tendency on the part of various 

. sectors of the economy to look upon 
tax concessions as the only way of 
improving their sagging fortunes. It 
must be realised that if the resour-
ces needed for development are to 
be raised without inflation, thero 

will have to be a greater readiness

on the part of the people who can 
bear further taxation to shoulder

additional burdens.”

Now, this . . .(Interruptions)

PROF. MADHU DANDAVATE 
(Rajapur): The youngest man quot-
ing the oldest!

SiHRI RAJIV GANDHI: Not the
youngest. When our friends criticise 
the taxation they should remember 
what they stated a few years <tgo. Prin-
ciples do not change with the change 
in the side of the House you are sit-
ting on. When we look at a Budget, 
the thing to see is revenue and ex-
penditure. It is not a balancing of ac-
counts. Jt is the basis lor social chance. 
When critics look at Budgets tne first 
thing they criticise is the Revenue side.
It is very natural. That is v/hgt af-
fects everybody. But what is much 
more important about Budget is the 
Expenditure side. We have to see 
where the money is going. In this 
year's Budget an additional amount 
of Rs. 500 crores has gone to Defence. 
Mr. Venkataraman was in charge of 
this portfolio till a few months ago 
and before he asked for this additional 
Rs. 500 crores he must have fully 
thought about it and only because he 
really needed that amount, he mast,' 
have asked for it. This is approximate-
ly equal to the resources that the Fi-

nance Minister proposes to raise.
I We ail know the international situa-
tion around us in the sub-continent, 
in the Indian Ocean and I think.it 
would be wrong to grudge this amount . 
fou defence. >

The other major outlay is fcr plan-
ning, increased by 27.6 per cent* which ‘ 
really reiterates the Government’s 
faith in planning and the Govern-
ment's policy that it will carry on fol-
lowing the ideologies and policies laid 
down by Pandit Nehru and in the ear-
lier years of our independence, which 
have seen us through and made us a 
strong nation in a short time of 34V 
years. The Finance Minister has look-
ed neither at temporary market dis-
ruptions, not at financial stringencies,
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but has seen the long-term perspective 
and given direction to the economy. 
The plan will create capacity lor 
growth in crucial sectors. It will be an 
instrument for achieving our goals. It 
will accelerate our growth. It will equa-
lise distribution and provide beuefits 
to the maximum number poss’ble. 
The pressure to cut the allocations for 
the plan must have been very great, 
but I am very glad that the Finance 
Minister has not succumbed to this 
and has looked to the future of the 
development of the country and in 
fad  increased the allocations for the 
plan.

Very close to the plan and in fact 
highlighting the core parts of the plan 
is the 20 point programme put forward 
by the Prime Minister. The 20 point 
programme is really balanced for 
socio-economic change and for the 
upJiltment of the ooor. The 
20 points programme tries to achieve 
a br.lance growth in our country, to 
try end see that the poor are uplifted. 
And, with the guarantee from the Fi-
nance Minister that there will be no 
shortages for any of the schemes un-
der the plan. I am sure we be 
able to make fast progress. The im-
portant thing with something like the 
20 points programme is that we must 
not get tied up with paper work and 
financial numbers and say that we 
have done So much work. The work 
has to be done at the grassroot level. 
The work has to be done at the physi-
cal level of the people.

We need a lot of work to be done 
in the energy sector. The Finance 
Minister has given Rs. 92.99 crores 
in the central plan for electricity 
generation. I am told that every rupee 
that you invest in energy repays it-
self eIx  times in production. I am sure 
when this Rs. 929 crores starts paying 
back, it will give a very substantial 
boost to our economy = Unfortunately, 
the generation of the existing plants 
is not so good. If some more finances 
could be diverted to improving our 
existing plants, we might be able to

get faster returns on the same invest-
ment. The gneration is at about 46 
per cent these days. During tlu pre-
vious term of this Government, it was 
as high as 57 per cent. Unfortunately 
in between it dropped. It is coming 
back, but there is need for more work 
here. We have also to see that the 
transmission losses are cut down and 
we should try and establish a national 
grid, so that all the energy that is 
produced is better utilised.

*
Similarly for coal outlay we have an 

increase of 52 per cent. Mines must 
be modernised and the energy out-
put from the mines must be measured. 
We are today measuring the tonnage 
that is coming out and with that, we 
are bringing 0ut a lot o f rubble and 
shale. We should try to have a scale 
which will measures the calorific value 
that is coming out, So that more coal 
comes up, and when it gets to our 
power plant we get more energy in-
stead of damaged boilers.

15 hrs.

We are carrying coal by rail. We 
are carrying it by road. We are was-
ting a lot of petroleum fuel in carry-
ing coal. The cheapest way of trans-
porting coal over long distance1:. I am 
told, is through slurry pipelines. If we 
invest in these slurry pipelines, it will 
offload our railways and trucks sub-
stantially and give additional' capacity 
for cargo. It would offload the ' road 
transport, s0 that more cargo space 
is available. It is required. I am sure 
the hon. Minister will look into this.

We have had a 55 per cent increase 
in our crude output. Our scientists and 
engineers are to be congratulated for 
this and with a 90 per cent increase 
in the outlay for petroleum, I am sure 
they will make even more dramatic 
progress this year. Our import bill 
for petroleum has come down from 
T?s. 54.17 crores to an estimated ,Es. 
4500 crores. In a few years, I hope we 
will be in a position to export crude.

We have done a lot of work in exis-
ting types of energy, but a lot more
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work is required to be done in rene-
wable and newer sources of energy. 
There are may type solar, wind 
tidal geothermal, etc. But .although 
We have various organisations doing 
^research, not enough has come down 
to the people; Not enough is available 
for general use. We have had some tax 
(concessions in this sector, but I think 
many more incentives are needed, so 
that this department can really be 
yjtalised.

Our strongest supporter is our far-
mer—not our party’s but I mean the 
country’s.

AN HON. MEMBER: Party’s also.
SHRI RAJIV GANDHL Of course; 

that is why we are sitting on this side. 
In £pite of difficulties and lot of trou-
bles has not let us down. When we 
become independent, all the major 
cojntrifg said that it was not possible 
lor uc to feed ourselves from small 
farms. The east and the west, both, 
said that large farms are required. 
But our farmer has shown them 
otherwise. Where he has a will, he 
can do it. We must thank him and we 
must also assist him with water, with 
energy and most of all, with fertilizers?} 
Unfortunately the prices of fertilisers 
ere rising. But with our own crude 
coming out. I hope we will be able to 
reduce the prices of fertiliser* and 
help him to produce even more. One 
of his biggest requirement is irriga-
tion. We have about 61.32 million hec-
tares, but unfortunately due to 
non-availability of proper infrastruc-
ture, command areas, development 
of distributaries, o f field canals, etc., 
on]y about 57.21 million hectares have 
been utilised. This is something we 
must look into with more seriousness. 
In the next three years, may have 
approximately three million hectares 
per year coming. If the command 
a'-ea cannot be developed, this will be
0 complete waste of a developed asset. 
The technology required is not very 
critical. It is all available with us. 
What is required is better manage-
ment and .better field work.

The rural sector has 83 per cent of 
our population. We have had many 
programmes for them—rural develop-
ment programme, national ruraj em-
ployment programme, rural water sup-
ply scheme, houses for the rural land-
less, and rural electrification. But 
again, iike in the energy sector, it is a 
question of implementation. Imple-
mentation has to be done at the 
lowest level. It must get down to our 
people.

Statutory wages must be enforced. 
They must be enforced so that they 
can get into the hands of the worker^ 
and not into the hands of the contrac- * 
tors.

The public sector has taken a very 
central position in the Budget. It con-
tributed 33.2 per cent this is more 
than last year’s contribution which 
was only 26.8 per cent. It is an im-
provement. But there is scope for a lot 
of improvement. 88 units are making 
a profit of about Rs. 394 crores while
79 units are losing about Rs. 345 
crores. We are only getting a net 
total of Rs. 48.5 crores on an invest-
ment of Rs. 19,652 crores. This Is too 
little. We must try and improve on 
this 9.31 per cent profitability. We 
have had a substantial improvement 
over the last year—from 5 per ceryt 
to 9.31 per cent. But again, the utili-
sation is not adequate. The capacity  ̂
utilisation in the heavy industry is 
about 4D per cent and in some fertili-
ser plants it is as low as 10 to 15 per 
cent. All these vast factories are made 
of public money. Public money i3 our; 
money. It is not to be frittered away.
It is not” lo be wasted. It is to be look-
ed after as carefully as any other 
money. We must have more efficient 
management. And our managers
must also be made accountable when
they do not deliver the goods. If only 
our public sector gives a better per-
formance and produce more, many of 
our budgetary problems would be 
solved. M

Every year, we get a lot of c o m -
plaints from the corporate s e ^
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f^They want education in taxes and all 
sorts of facilities. But this year the 
Finance Minister has given them a 
production bonus in excise on 38 items. 
But this will be available only if they 
produce. I think, it is a very good 
scheme. We must give more incentives 
on production. We must increase our 
output.

Import duty protection has been 
given to dtmestic production. This
is a very positive step. It is the first 
step in changing over from quotas and 
controls to tariffs. I feel, this can be 
yken  further and more industries can 
t>e covered in a similar manner. Im-
ports can be liberalised, while protec-
ting production, and earning more 
revenue.

Cement has posed a l°t of problems 
in the last few days.

SHRI INDRAJIT GUPTA (Basir- 
hat): The understatement of the year.

SHRI RAJIV GANDHI; With the 
new tax system, the consumers might 
actually have to pay less for cement. 
Everybody knows that the market 
rate was very high. Under the new 
system, although there is some extra 
taxation, it should still com,e under 

old market rate.

AN HON. MEMBER: How?

SHRI MADAVRAO SCINIDA 
(Guna\: Don’ t interrupt maiden
speeches. "

*- SHRI RAJIV GANDHI: Let inter-
rupt.

• DR SUBRAMANIAM SWAMY: 
He is only saj'ing, in cement we 
trust.

(Interruptions)

SHRI RAJIV GANDHI; Round his 
anJdes. The selective excise duties 
will mop up the black money: it will 

1 correct the price distortion which
■ ^ere existing under the 0]^ system, 

and jt is very unlikely to add to the 
inflationary pressures.

There has be,en no real increase in. 
the corporate taxation. But substan-
tial bonuses have been given higher 
production. I hope this will pay divi-
dends in the years to come and help 
increase the productivity in this Year 
of Productivity.

The technical manpower at our dis-
posal, in India and Indians outside 
India, is one o f the largest in the 
world. We have made substantial pro-
gress in these 34 Years to achieve 
this. It is something for which I think 
our educational planners should be 
congratulated. But many o f  them are 
not in India. We must try  to usher in 
conditions which will tempt them, 
which will induce them, to come back. 
We have to give more incentives for- 
self-employment so that they can 
come back, and help boost the econo-
m y of oui country.

We have all given election promi-
ses to our constituencies. Our friends 
in the position and ourselves, we 
may be difierenting in ideologies, some-
times sharply differing in ideologies, 
but on the economic goals, on the 
economy upliftment of our consti-
tuents, I do not think we really differ.
I would like the opposition and us to 
work together to uplift our economy 
iand to take our country forward.

SHRI INDRAJIT GUPTA (Basirhat): 
Mr. Speaker, S ir .. . (Interruptions) Let 
the exodus be over before I begin. It 
will not be 0ut of place, though I 
belong to this side of the House, if I 
would like to congratulate Shri Gandhi..

£Not that I agree with most of what he 
said, but much of what he said was 
non-con! roversial.

DR. SUBRAMANIAM SWAMY. Even 
though you do not agree with him?

SHRI INDRAJIT GUPTA; At least 
I congratulate him for his manner of 
presentation, which was serious, which 
has not always been like that in the 
past with many people on that side.

Last year I had dubbed here Shri 
Venkatraman's budget as a gambler's
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budget  ̂ because he was gambling, 
particularly on his expectations from 
the Bearer Bonds, to see him tide over 
his difficulties. Ultimately, last year 
and this year together, those bearer 
bonds fetched, him an amount cf a little 
under Rs. 1000 crores. But as events 
show, this is not adequate by any 
means in today’s inflationary conditions 
to tackle the enormous deficits which 
are growing all the time and we have 
seen this year that his young successor 
whose job is certainly not an enviable 
one, has also landed himself more or 
less in the same soup.

MR. SPEAKER; At least you have 
given him the status ‘young’ .

SHRI INDRAJIT GUPTA: Yes,
young, and I say I would not call him 
a gambler, I think I should describe 
his budget as a ‘grass hopper's budget' 
A grass hopper, as you know, Sir, does 
not sit at one spot for any long time. 
A  grasshopper jumps about, hops about 
Irom place to place. Therefore, when 
this Budget was presented the ether 
day, many people considered it to be 
rather a sort of a neutral budget, a 
conventional budget, a budget from 
which nothing very much stands out 
sharply, and so on. But I should say 

that it is not possible for any Finance 
Minister at this stage to chart a new 
path, t0 break out in a new direction 
different from the trends and the poli-
cies which we have keen following or 
the Government has been following for 
the last so many years. I

Some friends on this side of the 
House, as far as I could make out—I 
was n°t present here unfortunately, 
but from the reports I read—had sug-
gested that this year’s budget proposals 
have been dictated by the International 
Monetary Fund. I will not go that far 
because I think it is too early to come 
to such a conclusion because the con-
ditionalities of the IMF are such that 
they require some more time to unfold 
themselves and we have read today in 
the Economic Times about which the 
Minister will tell us— ĥe can confirm

it or deny it—that a delegation of the 
Finance Ministry is being sent to the 
USA so as to explain to the IMF autho-
rities that the main provisions and 
outlines of this budget do not violate 
or transgress the conditionalities on 
the besis of whTch we have sot these 
Special Drawing Rights, the loan of 
Rs. 5000 crores. So, obviously it has 
not been dictated in that crude sense, 
but on the other hand, there is no 
doubt that the Budget very much 
carries the imprint cf the International 
Monetary Fund’s philosophy and its 
conditionalities. This Economic Survey 
which was presented to this House by 
the Finance Minister himself only a  ̂
few days ago, after describing the 
features of the Sixth Plan has this to 
say;

“At these features are central to 
the adjustment programme which 
forms the basis of the extended ar-
rangement with the IMF.”

So, it is not necessary for me to say, 
it is admitted here at page 61 of the 
Economi cSurvey that ‘all these fea-
tures of the Plan are central to the 
adjustment programme which forms 
the basis of the extended arrangement 
with the IMF.’ There is no escape 
from it now. You cannot help it. The 
moment you try to get out of this ad-
justment well, that will be the end of /  
the IMF’s facilities without which ap-
parently this Government thinks it is 
not possible to carry on.

Now, Sir, what is the new thing that 
we see in the budget this year—‘new’ 
in the sense that it is not basically 
carrying forward the same line, the 
same policy which Was there last year, 
the previous year? But I should say 
that certain comoulsions are operating.' 
One is the massive proliferation of 
black money. In spite of it, Mr. 
Gandhi has spoken just now optimis- 
itcally. He is a young man, so He is 
optimistic, but we do not see any effec-
tive measures being taken at all to 
curb what was described as a parallel 
economy. It is a serious matter indeed I 
for any Government to be faced with I 
a parallel economy. So, this black
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money is proliferating all the lime. 
Secondlyf the big businesg houses, that 
is, those companies which come under 
the MRTP Act and the Foreign Ex-
change Regulation Act have become 
economically stronger and more self- 
confident. There assets have grown. 
I need, not put these figures again. 
There is tremendous growth in the 
assets of these big companies over the 
last ten years. Their profits have in-
creased. Their dividend rates have 
gone up. These big business houses 
are also pressurising the Government. 
Just as parallel economy is operating, 
the big business houses are trying to 

y get more out of economy for them-
selves. They are not operating out of 
any p.Hruistic motives. And then there 
is pressure of the gro\VtIVg foreign col-
laboration. These things added up 
together have, I think, produced the 
state of affairs where any budget 

which is now brought forward is bound 
to reflect the new emphasis on these 
trends i.e. the trend of so-called liber-
alisation. Liberalisation, priviously it 
used to be these gentlemen—Sirlas and 
Tatas and so on—used to go on com-
plaining and grousing about too many 
restrictions, to many controls, that this 
is the biggest obstacle to production. 
But now it seems, after so many years 
of persuation and pressure they have 
succeeded in winning over the Gov-

’t ernment o£ India to their philosophy 
completely. Previously there was some 
attempt in the larger social interests, 
in the interest of self reliance, in the 
interest of building a strong infra-
structure of domestic production. There 
was some attempt at least at develop- 

, ing the public sector at planning at 
import substitution, at various types 
of controls which were meant to limit 

. the unfettered activities of these pri-
vate interests. But now liberalisation 
in the interests of production has be-
come one slogan of the Government. 
Entry into the core sector has been 
opened up to the large houses. This 
was one restriction, very basic earlier, 
and so called high technology areas 
are being opened up and soing ap- 

^  parently to be further opened in 
future to the foreign companies and 
mainly that means to the trans-

nationals or the multi-national com-
panies. What I am trying to make out 
is, it would not be correct to say that 
under pressure of the International 
Monetary Fund some new departure 
or some new principles have been 
undertaken by the Government this 
year as reflected in this budget. I 
would remind the House that in the 
IMF Memorandum and in the letter of 
the Government of ndia to the IMF 
it became amply clear that policies and 
trends which were being persued by 
the Government in this country for 
some time past and which nave been 
adumbrated in the pages of the Sixth 
Five Year Plan, those were approved 
by the IMF. It was not necessary for 
the IMF to say that—no, you are fol-
lowing a wrong line, you must change 
this and do this and do that. What 
they have said in their own memoran-
dum is by and large the assessment 
team which they sent have said “by 
and large the Government of India is 
pursuing a path which is exactly what 
we want.” Of course, they want cer-
tain things to be _ emphasised more. 
That is a different matter. So. it would 
be wrong to say that upto last year 
the Government was proceeding on 
some line which has been uoset and 
diverted by the entry of the IMF. It 
is not so. The IMF have rubber stamp-
ed and approved what the Govern-
ment was basically doing even before 
this Rs. 5000 crores loan came.

Mr. Gandhi himself has ^lso men-
tioned that this year the budget, of 
course, has spared the corporate sector 
entirely from the tax net. So? there 
is going to be fail in the revenue from 
direct taxes. It has given them pientv 
of concessions. Mr. Gandhi approves 
of that. He thinks this is going to 
lead to greater production. Time will 
make us wiser whether bribes and 
jobs given to these people in the form 
of concession—wealth tax, capi-
tal gains tax, depreciation, al-
lowance, income tax on dividents, tax 
holiday for exports plus an-
other additional Rs. .500 cores 
given as export subidy, whether
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these things are going to produce re-
sults! Time wiU say. But every year 
this question comes up and every year 
we have to point out that by ilacating 
and appeasing this section, this power-
ful section of the private sector, the 
results are not going to follow.

15.25 hrs. 

Mr. Deputy Speaker in the Chair.

Has there been some growth in pro-
duction? Well, I think, here and there, 
there has been and there is bound to 
be some growth wh#n considering the 
size of the outlay and so on. But in 
the pages of the Economic Survey it-
self, Sir? I have no time to quote, 
though I am tempted to quoie so 
many paragraphs the Government it-
self admits that increase in production 
which has taken place, particularly in 
1980-81 and 1981-82 is mainly due to 
three factors. One, they say, is the 
great improvement in the infrastruc-
ture whose performance had become 
very miserable at one time and special 
attention was paid to see that infras-
tructure picked up. Mr. Mukherjee 
has also claimed that the infrastruc-
ture has now improved very mu;:h. 
That is one factor.

The second factor which I .im sur-
prised to find is they admitted so many 
times in the Economic Survey—the 
remarkable improvement in labour re-
lations. That means, there have been 
less strikes, less interruptions of pro-
duction, the workers are working hard 
etc. Of course, on other occasions, all 
of us this side had to point out the 
absurdity of the situation that when 
there is such a better labour relations, 
such a decline in the number of man- 
days lost, strikes and all that, that 
was the moment you selected to re-
ward the labour of this country with 
the Essential Services Maintenance 
Ordinance and now with the threats 
of wage freeze and impounding of 
dearness allowance. This is how you 
reconcile the remarkable improvement 
in the labour relations. This is not 
my langu&ge. This is the language 
which I am quoting from the Economic

Survey. What are you offering them 
as reward for that?

Thirdly the virtual abandonment of 
the restrictions imposed by MRTP Act 
and FERA, it is these things which 
have rather to some extent stimulated 
production. Now, I must say one 
thing before I forget about this “ in-
frastructure” . The House should not 
be misled because we have been told 
that in the industries in the core sec-
tor including steel, there has been re-
markable pick up because of the im-
provement in the infrastructure. I have 
to point out, Sir, on the 24th February 
the Minister of State in the Ministries 
of industry and Steel and Mines, Dr. 
Charanjit Chanana stated in Parlia-
ment publicly that this year, that is 
the year ending 31st March, 1982— 
only a few days are remaining—- 
about the non-fulfilment of the revissd 
target of steel production. He is cer-
tain about non-fulfilment and he has 
said it is due entirely to the failure 
of infrastructural support. He has 
said fhat last year the target of 5 7 
million tonnes was revised upward to 
6.3 million tonnes on the assumption 
that they would get better infrastruc- 
tual support. That means supply of 
coal, supply of power, better move-
ment of railway wagons and so on. 
But he admits that now because of 
the failure of the infrastructural sup-
port, even the original target o f  5.73 
million tonnes cannot be achieved by 
the end of this month. And in soite of 
admitting his failure, the Econom ic 
Survey has predicted:

“ New peak levels of production cf
steel.”

How do you reconcile these things? 
The Minister in-charge of Steel is say-
ing something different. After so 
many years of production of our five 
public sector steel plants, certainly 
you cannot say there have been lot of 
strikes and labour troubles and so on 
they have not been able to achieve 
the original target of 5.73 million 
tonnes. The Minister=in-charge has 
said that this is mainly due to the 
collapse of the infrastructure which 
they had anticipated would be there 
to support them. But the economic
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Survey waxes eloquent about tne grea4- 
achievements of infrastructure that 
they have brought about.

T ’-?E MINISTER OF FINANCE 
(SH3I PRANAB MUKHERJEE): He
is confusing the whole thing.

SHRI INDRAJIT GUPTA: That will 
give you a chance to cletr uo the 
collision . The original target of 57 
mi .lion tonnes had to be adhered to.

S ift  I PRANAB MUKHERJEE: That 
we are reaching.

SHRI INDRAJIT GUPTA: Not ac
cording to Mr. Chanana. He has said 
in th'se few days, 20 days left, it will 
l:e impossible to do it.

SHRI PRANAB MUKHERJEE: Any-
way. I will clarify it.

SHRI INDRAJIT GUPTA: About 
burdens, the new imposts hat haw 
b en  imposed on the people all
th: t, I think, that has been talked 
about enough he~e. There is nothin? 
surprising. If you are not going to 
impose any tax on the corporate sec-
tor and direct taxes are going to be 
given a go by. where is the money 
going to come from? Obviously, alt 
the^e things have happened. Th?re 
are additional levies to the tune of an 
amo-.’.nt of Rs. 533 crores which in i- 
dentally is 70 per cent more !ban that 
of Mr. R. Venkataraman’s budget last 
year. It is not a very small aroount. 
But it is going to be realised slrt ost 
entirely by way of cvstoms duties end 
excise duties. There will be a define 
in the revenue from direct taxes.

Now, it hrs become a regular exer-
cise of the Go.ernment Just before 
the budget, this year, from December, 
1981 to February, 1982, in Ihese 3 
months, a burden of Rs. 1250 crores 
was headed on the people of this coun-
try thro jgli the hikes in railway freight 
rates, passenger fares, tele-communi- 
cation tariffs, increase in posts and 
telegraph rates and all that The 
Government of India claimed to IMF 
that in the first 16 months of the Sixfh 
Plan, they have already fulfilled 92

per cent of the resources target which 
was there for the who.e Plan period. 
The cumulative budgetary deficit for 
the entire Plan period was fixed a- 
Rs. 5000 crores; thit it should not go 
? o\e that. This deftjil has ;_Lv* 6 /  
b?en exceeded in tiie first three ye,*rs 
by 40 crores. Now I understand why 
we were never permitted to niscuss 
even the uraft of the Sixth Plan. It 
is something unprecedented. I do not 
know IMF wants that Parliament 
of Ind -Lould not r*;sci.ss the Plun 
T h i: is the "r t’ ,f' 1 hat it has hap-
pened, in my 20 years of :-eing in 
this House, I regret to s-y—Mr. Rangu, 
you should not be happy about it; 
you used tr sit with me once in th^t 
corner—that even Plan at its draft
stage was never discussed in this 
House; the lime could not be found 
for it.

Further, there is a rise in loans 
from financial institutions—to w ho".7 
We know very well—and it has gone 
up in 1D81 -82 ’ • 24 3 per cent, the 
expansion of bank credit has ^one ut 
by 34.3 per cent for industry, other 
than the small-scale sector, it has 
go.ie up by 23.8 per cent for whole-
sale trade. As he knows ver'-’ well, 
for the portfolio he was holding a 
litVe whi e ago, an extra credit oJ 
a s-s- stantial amount was found f^r 
the jute mills. And today, in West 
Bengal. \3 jute mills a e lyirg closH. 
closed down by the employers. What 
have they done with that extra crerii'. 
which was given to them to purjlu.se 
raw jute? Only the Government 
know?, nobody else knows. But whii ' 
production is growing in some te .ior ', 
on the other side, the sickness ot 
industry is growing. He does not tell 
us anything about that very much 
except to say, in future, if the units 
fall sick, they will not be taken over 
by the Government.

The Economic Survey says on p. 2:

‘ ‘An indepth analysis carried out
by the Reserve Bank of India to
identify the reasons for industrial
sickness of large industrial units
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revealed that in the majority of 
such Units, about 52 per cent, internal 
causes like management deficien-
cies, diversion of funds.”

a pblite name for theft and embezzle-
ment.

“Lack cf clsar marketing startegy 
and infighting among aiiferent 
interests, were the major caus;s of 
sickness.”

So, beiause of this, I think, a 
few hundreds, 300 or 400 of large 
Units in th:s cojntry are closed at 
the moment and the loss of production 
which is causei thereby does r>oi 
seem to cause any concern to the 
Government at all! No tears are shed 
for that.

If a worker threatens to go on 
strike, well, he would be shown the 
Danda of ESMA!

But 400 big industrialists can close 
down their factories saying that they 
are sick after having embezzled 'the 
money and done infighting among 
their fami.y members, nobody threa-
tens them either inside or outside the 
House. So, we know in what type 
of society we are living in!

(Interruptions)

Another point which the IMF 
Memorandum is very happy about is 
that the Government apparently as-
sumed them that special provisions 
which were made so far for safeguard-
ing the interests of the small-scale 
sector would be relaxed and modified 
and made more realistic.

I think that the small-scale sector 
in this country is quite an important 
sector. But we tend to be confused 
and dazzled bv the glamour of these 
Tatas and Birlas.

In this present Budget, what has 
Shri Pranab Mukherjee done? I will 
give two examples.

387 G211. Bvdget

60 par cen* customs duty has been 
imposed on the import ser p, !ne 
stainless steel scrap, raising the price 
bv Rs- 7 per kg. and this will mean. i. 
am told, that the survival of abou1. 800 
sir.rJl Units, sma'il furnaces an3 cl 
manufacturers of utensils who use 
this scrap for making utensils, their 
very survival, is likely to be threa-
tened. I would like to know what is 
the logic behind this raising of Cus-
toms duty by 60 per cent.

Then there is another question 
which is even more remarkable. Lon" 
ago, in 1966, the manufacture 
laundry soap, washing snap, was 
reserved exclusive.y for t'ae small- 
scale sector. But even today, after 
so many yesrs, about 16 year ’, qjes- 
tions are asked here and re;jll2S rre 
given The last reply eiven was on 
2nd December in response to ore of 
my questions:

“ Although the manufacture of 
laundry soap has been exclusively 
reserved for the small-scale sector, 
no ceiling has been put on the 
capacity of Hindustan Lever Com-
pany,”

which is the king of soaps. Hindu-
stan Lever, apart from being a branch 
of world-wide multi-national Uni-
levers, is the king of soaps of thii 
country, flooding the market w’-ih 
soaps. There is no ceiling, no res-
triction, on their capacity for Making 
laundry soap and it is said here 
hypocritically that:

“manufacture of laundry soap is 
reserved exclusively f">r the smal1- 

- scale sector.”

In fact, the small-scale sector threa-
tens to be completely throttled and 
wiped out by this giant, this Hindu-
stan Lever What is the policy of the 
Government? Plerse explain.

Then, not content with the huge in-
flationary effect of raising railway 
freights, not only railway freights, 
even the exemption which used to be 
given previously by the railways for
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these surcharges on essential commodi-
ties like foodgrains, edible oils, snstar 
and all ihese things, which were ex-
empted Irom the special charges, even 
this exemption has been withdrawn 
this time which means that prices of 
all these commodities would shoot up.

Still not content with this, Shri 
'Pranab' Mukherjee has now put an 
Excise duty of 66 pGr cent ad va orem 
on tyres which are used by trucks also 
for transporting commodities to the 
market. Since 1977-78. I found out 
that these major tyre companies have 
increased their prices 14 times, they 
have been allowed 14 times, +o increase 
the prices of tyres, and they have in-
creased their profits by 400 per cent. 
There is an institution known as the 
"Bureau of Industrial Costs and Prices 
•■vhich, I am told, is supposed to go 
>nto the'ie things and find out whether 
*hese companies are justified in c.aim- 
'ng such frequent increases in the 
prices of their products. Has any re-
port been received from the Bureau 
about the manufacture of ty®s which 
is more or less, monopolised by T. or 
six big tyre companies; every one 
knows, most of them are foreign col-
laboration companies like Dunlop, 
Good Year and ah these oeopls. Again 
this excise duty on tyre has led within 
these few days to another demand. If 
you read the newspapers, some of the 
tyre manufacturers have already start-
ed saying that there will have to be 
■another hike in the prices of tyres 
which means that this will add to the 
inflationary cost of transport of com-
modities. I would not like to say, but 
I would suggest to the Minister that 
he should kindly probe into the fact, 
into the allegation—not fact—that 
tome high officials of the Industry 
Ministry are in regular collusion with 
these big tyre manufacturers and it 
is due to their recommendations that 
these prices are hiked all the time.

MR. DEPUTY-SPEAKER: Please try 
to conclude.

SHRI INDRAJIT GUPTA: Sine* you 
ere ringing the bell. I am getting im-
patient what I should say.

There is a big increase in the out-
lay of the Central Plan which was ap-
plauded here very loudly when it was 
announced. In terms of money, it is 
a big increase in outlay. some 27.6 
per cent. But that is not enough. You 
have to tell us what is the patten: of 
this outlay. Simply increasing the 
quantum of outlay is not necessarily 
going to help the common man at all. 
In fact, there are tables showing cn 
which sectors plan outlays have been 
increased and on which sectors plan 
outlavs have been reduced, and if you 
analyse those carefully, you will 
find that the common man is not go-
ing to benefit at al’1. he will hardly 
benefit from any of these things. The 
whole thing is geared, as the Govern-
ment had been moving in that direc-
tion all the time—and now the IMF 
has put its rubberstamp on that—-for 
the so-called priority sectors. How 
are these things distributed among 
the priority sectors, please tell us.

We find that there is a jhange, a 
tilt, in favour of exporters Exporters 
are generally big exporters, these 
MRTP and FERA companies and the 
rural rich the rich sections in the 
country. This plan outlay is not going 
to benefit the pm all farmers, the 
poor farmers, the marginal farmers 
or the landless people, it will benefit 
to some extent the rural rich who are 
able to Durchase tractors and do that 
kind of thing.

I do not want to take up more time, 
but I would say that this Budget is 
really a grass hopper’s budget, trying 
to conceal the reality, the truth, and 
the t-uth of the matter is that this 
IMF staff which came here to appraise 
the plan— and was followed later, as 
you know, by the team of inspectors 
who have been moving about here— 
has appraised the plan and the general 
direction of the Government’s policy 
by saying that the focus of the adjust-
ment programme is explicitly on tha 
structural adjustment of the -connmy, 
they refer, in so many places, to the 
new pragmatic industrial poUcy—I 
am quoting ail this from the IMF 
document—further progressive libera-
lisation of imports, a striking change
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in the government’s policy towards 
the private industrial sector—it may 
be striking to Ine IMF staff, I do not 
know, but it is not striking to as, we 
have seen it going on for a long t me— 
a liberal attitude to foreign collabora-
tion, mobilisation of resources '̂ y 
raising the administered prices, grea-
ter freedom to the forces of interna-
tional competition—which means L-ss 
protection for domestic industries—, 
a clear shift iiv favour of exports, they 
have said that this is a major cnange 
against the po-icy of import substitu-
tion which in due course, in the long 
term, would lead to a change in the 
structure of the economy.

I should say this Budget is one more 
nail in the coffin of self-reliance. It is 
bartering away self-reliance. If you 
give up the policies of import substi-
tution and modify your policies in a 
direction which you have yourself to 
condemn—just nor/ you held the 
South Conference in this country, 
which was a very important and use-
ful conference, I should say and I con-
gratulate the Government of India 
for holding that conference, but those 
countries which came there, of the so- 
called South were telling—this is the 
very malady which they are complain-
ing about all the time—that it is the 
developed countries, the countries 
where the multi-nationals and trans-
nationals operate, who want these 
developing countries of the Third 
World to attune their policies to this 
goal, to give up self-reliance, to give 
up import-substitution, to forget the 
domestic market, to concentrate on 
exoort market but the export market 
is also blocked by them dut to their 
own protectionism. They would riot 
allow our exports to go there and they 
would flood our market with their 
imports. Is this not that the whole 
South, South Conference was talking 
about? Is this not the warning which 
President Julius Nyerere gave you last 
week when he came here to take 
an award from the Prime Minister in 
the Vigyan Bhavan? He is one victim 
of IMF in his own country—a friend

who pointed out to you, ‘Beware of'^ 
this IMF. Once it gets at the throat 
of these developing countries, this is 
what they try to do.’

I would say that the Budget—I do 
not want to analyse every line of the 
Budget—is only an annual reflection- 
of the general policies which the 
Government is following the 
general economic, financial and in-
dustrial policies and so on. But I 
would just tell my friend because he 
is a good friend of mine for many 
years—you have now put your foot 
on a thorny path. You should try ten 
think twice, thrice and four times be-^ 
fore proceeding headlong along this 
path because it will have the most 
deleterious effects for the Indian eco-
nomy and whether you like it or not. it 
will mean that the goals oE self-re-
liance, of an independent economic 
development of import substitution' 
which we have set before ourselves 
from the days of Mr. R'ajiv Gandhi's 
grand-father in the plans which he 
had adumbrated, all those goals will 
have to be gradually given up. They 
will be eroded.

Mr. Venkataraman had said last 
time and he had assured us at the 
time of IMF discussion that if we 
find that these things are going against^ 
the country’s long-term interests, if. 
instead of strengthening the economy, 
they begin to weaken the economy, 
then we are not under any compulsion 
to go on takin? all the instalments of 
this loan. We can free ourselves from 
this incubus if we consider it neces-
sary. So, I should say that the Govern-
ment should think ten times before 
thev proceed along the whole of this  ̂
oath. But even supposing the whole 
of the IMF thing is written off, where 
will we be? Because what 
is the line they have been 
following all these years? There-
fore. we find that the biggest beneficia-
ries are particularly those very inte- 
ests who are not interested in streng-, 
tbenin«r the economy and who are J 
more interested in their own profits. 
That way. Sir. this economy will face 
suicide and I cannot, of course, support
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the Budget because there is nothing 
t there to support it. It is only a reflec-

tion of the economic survey and the 
philosophy. Therefore, I cannot sup-
port it in any case and I have to op-
pose it and I hope that he will not 
just give a little bit of 2 per cent 
•excise duty reduction here and 1 per 
cent of something which ig all irrele-
vant. You can do it or not do it, it 
does not matter anything to me at all. 
The main thing is. . . .

MR. DEPTUY-SPEAKER: You can-
not expect more than that from Mr. 
Pranab Mukherjee—from a grass-

hopper.

''SH RI INDRAJIT GUPTA: I do not 
want him next year to he a .ETress- 

, hop*?«;r also. Jwant him 10 settle down 
somewhere. If is better that he saUles 
■dowr. on a firm an ,3 strong tree of 
sf’ lf-relnnce arH no; hop about like 
this in an unstable manner.

BEGUM ABIDA AHMED (Bareil-
ly): Mr. Deputy-Speaker. Sir and hon. 
Members, each year, the month of 
February brings forth great expecta-
tions and horrifying fears. It is credi- 
1able. indeed that the Hon. Finance 
Minister, while slaying the apoarition 
like fears of greatly enhanced taxes 
and prices has provided a glow of 
hope of success for the forthcoming 
year.

It is well known that in the last two 
years, the Government was pre-occu- 
pied with the task of arresting further 
■deterioration in the overall economic 

‘ -situation and in stabilizing and ready-
ing the economy for rapid growth and 
development. As the figures given in 
'‘the Economic Surey revealed, the Go-
vernment has succeeded in coming to 
ffriDS with inflation and in stabilizing 

'the economv. The time is now ripe for 
the launching of a crusade against po-
verty and under-develooment. It is in 
'this background that 1082-83 has been 
declared os the 'nroduclivity year’ and 

^  nr*v 20-Point Programme has been 
/VVnlked out. The opening r.f the core 
■sector to large industrial houses and

the welcoming of foreign investment 
in the high technology sector are indi-
cative of the Government policy of 
achieving rapid economic progress 
through increased production and pro-
ductivity.

Higher production and productivity 
necessitate the mobilisation of resour-
ces on a larger scale. The twin ob-
jectives of larger savings and produc-
tive investment reveal a number of 
schemas etc. whereunder savings and 
investments have been made attrac-
tive to the private investor. Notable 
amongst them are the social security, 
certificates and the capital investment 
Bonds both of which are directed to-
wards attracting private savings, most-
ly from ihe household sector, for the 
purpose of oublic investment. Among 
other proposals providing for enhanced 
production, the formulation ot the 
scheme of excise duty concession for 
increased production of specified goods 
is noteworthy.

The hon. Finance Minister, while 
making communication through post, 
a dearer affair, has largely allowed 
the common man to have a sigh of 
relief. In fact, several articles of com-
mon consumption such as pencils, 
erasers, pens, thermos flasks, water 
coolers. tooth brushes. spectacles, 
water filter, hand pumps and helmets 
have been exempted from the levy of 
Central Excise duty.

The social welfare aspect has also 
been adequately dealt with in the bud-
get. Under the Excise Act. braille 
typewriters and vehicles used by 
handicapped and invalid persons have 
been wholly exempted from the levy of 
excise duty. The National Children's 
Fund has been placed at par with 
other fund1’ of national character in 
so far as income-tax concessions to 
donors to this Fund are concerned. 
This p’-ooosnl will encourage the in-
flow of more and more donations into 
this fund. At this juncture, it may 
be oointed out that the National Child-
ren’s Fund was established with a
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view to implementing programme for 
the welfare of children, including re-
habilitation of destitute children, parti-
cularly ̂ pre-school age children and 
other programmes envisaged in the 
national plan of action for the Inter-
national Year of the Child. I hope that 
people take the initiative and donate 
generously to build up the cropus of 
this Fund.

Remittances from abroad go a long 
way in augmenting the foreign ex-
change reserves. In the past two 
years, the balance of payments posi-
tion has not been good and has led to 
a depletion of our foreign exchange 
reserves. It is refreshing to note that 
provisions have been proposed in the 
Income-tax Act, the Wealth Tax Act 
as well as the Gift Tax Act granting 
concessions to remittances from non-
residents to their relatives in India. I 
hope these concessions will be taken 
advantage of and a larger flow of 
funds from this source would result.

In my Constituency, that is, Eareilly 
in Uttar Pradesh there are inter-alia 
two important and large industrial 
concerns. They are: (1) Synthetic
Rubber Factory belonging to Synthe-
tic and Chemicals Ltd. and a match 
factory belonging to WIMCO Ltd. I 
have received representations from 
them in respect of the effect of the 
budget proposals on their production, 
sale etc. Both these factories are im-
portant in that they provide employ-
ment to thousands of workers from 
neighbouring villages as well as the 
city of Bareilly.

I shall deal first with the rubber fac-
tory. Synthetic rubber has been rea-
lized by the hon. Finance Minister as 
being of great importance along with 
other chemicals such as carbon black. 
Synthetic rubber, carbon black and a 
few other chemials have been given 
favoured treatment under the Income 
Tax Act in respect of concessions on 
dividends on inter-corporative inves- 
ment in companies manufacturing

these items. Moreover, under ttte* 
Excise Act also the scheme of input 
excise duty relief is sought to be 
extended to, inter-alia, synthetic 
rubber and carbon black going into*' 
the production of Sryes. While both the 
above proposals have been welcomed 
as steps towards the raising of the 
level of production it is suggested that 
the ‘input excise duty relief’ scheme 
could have also been extended to 
cover synthetic rubber earmarked for 
the footwear industry. This would 
satisfy the twin objectives of giving a 
push to the domestic synthetic rubber 
industry as well as enable the pro-
duction of cheaper footwear such as 
chappals which benefit would enure to 
the common man.

15.58 hrs.

[Shri Chandrajit Yadav in the 
Chair]

The hon. Finance Minister is to be 
congratulated for formulating the 
Scheme of excise duty concession for 
increased production of goods covered 
by 38 Tariff items. However, while 
carbon black and other chemicals are 
included in these 38 items, synthetic 
rubber which is equally, if not more 
important, has been excluded. It 
might be in the interest of nation, as 
synthetic rubber is an important in- t 
put, to not only include it in the lisf.
Of goods eligible for the said scheme 
of excise duty concession for increased 
production but also to give the indi-
genous synthetic industry a shot in 
the arm by raising import duty on im-
ported synthetic rubber which would 
also enable the saving of substantial 
amount of foreign exchange.

As regards matches, it is to be noted 
that the present budget has left the 
excise duty structure untouched and 
the excise duty differentials in respect 
of matches produced by the mechanis-
ed sector, the middle sector and the 
cottage or tiny sector introduced in 
1979 are also still in operation. The 
mechanised sector are required to pay 
R's. 7.20 per gross boxes whereas the
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middle and cottage sectors pay only 
Rs, 4.50 and Rs. 1.60 per gross boxes 
respectively. This large differential 
in the products o£ the three sectors. 
As a result it has become increasingly 
difficult for the mechanised sector to 
market its higher priced products. 1 
am told that for this reason WIMCO 
has already had to lay off 1000 workers 
and close down its factory at Madras. 
The match factory at Bareilly is also 
facing the same problem and if these 
wide differentials are avowed to per-
sist then it may also have to be 
closed down leading to further unera- 
loyment in the region.

Bareilly is a large and historical 
city. The setting up of industries like 
the synthetic rubber factory, match 
factory the camphor factory and oth^r 
factories have provided a boost to the 
economy, as well as, provided employ-
ment opportunities for thousands. 
With the Government being determin-
ed to enhance production and produc-
tivity, I am confident that while exis-
ting industries would be heloed and 
maintained, more units such as ferti-
lizer factories and sugar factories 
would be set up in Bareilly. The sett-
ing up of the latter two factories
w'uild have the twin advantage of 
industrialisation and greater employ-
ment in the region as well as provid-
ing boost to agriculture, particularly, 
in respect of sugarcane.

16 hrs.

During 1981-82 the econcmy
has shown remarkable resiliance. 
Despite the deterioration in the
balance of payments front, it
has still been possible
to increase agricultural and industrial 
production and, at the same time, to 
reduce and keep a check on inflation. 
The task ahead is to consolida4<e these 
gains. Let us all join hands and re-
lentlessly endeavour to increase pro-
ductivity and achieve rapid but sus-
tained and equitable growth in the 
economy.

SHRI S. MURUGIAN (Tiruppat- 
tur): On the Budget for 1982-83, which 
has been presented by our hon. Fin-
ance Minister, I rise to make a few 
suggestions. As compared to all the 
former Finance Ministers, our present 
Finance Minister is the youngest in 
age. But he has proved that he is ma-
tured in wisdom by the intelligent 
Budget he has presented. He has in-
troduced the novel Social Security 

Scheme under which the people in the 
age-group of 18 to 45 years can invest 
Rs. 5000/- and the personal risk is 

covered even during the validity period 
of the scheme. This amount of Rs.
5,000 is very small. I suggest that it 
should be raised to Rs. 10,000/-. I need 
not dilate how the value of rupee is 
getting eroded day by day and that is 

why I suggest a minimum amount of 
Rs. 10,000/- under this scheme.

The hon. Finance Minister has offer-
ed abundant incentives for augment-
ing production in this Year of Produc-
tivity. He has also announced the dual 
price policy for the cement. For all 

these years the middlemen were ex-
ploiting the situation for their perso-
nal aggrandisement. Now under this 
scheme the consumer will be able to 
get cement at a fixed price. I suggest 
that cement should not be given to 
cement stockists; it should be directly 
sold to the consumers at a fixed price.
I am sure that the manufacturers also 
would produce more cement now.

Another regrettable feature of this 
Budget is that the price of postal cover 
has been increased from 35 paise to 50 
paise and the inland letter from 25 
paise to 35 paise. These postal articles 
are use^ by common people and they 
cannot afford to pay such enormous 
price for these articles. The hon. Min-
ister should be generous enough, to 
reduce the cost of these postal articles 
to the existing level. This demand 
becomes relevant when we find that 
the 5-stpr Hotels’ tax has beer, abo-
lished. The Government would be los-

*The original Speech was deli vered in Tamil.



Kj.n. Buaget MARCH 11, 1982 1982-83—G&n. F)is, ^oo

ing a revenue of Rs. 6 crores. Who Is 
staying in these 5-star hotels? Only 
affluent sections of our society stay the 
comfort of 5-ster hotels. They are all 
incometax payers and their hotel bill 
is deducted for incometax purposes. 
What is the meaning in giving further 
incentive to these rich people by abo-
lishing the hotel tax? This iax should 
be re-imposed and the prices of cards, 
covers and inland letters should he 
brought t0 the existing level. Ihe 
common people who are the victims of 
rising prices cannot afford to buy these 
articles at such exorbitant rates. I 
request the hon. Minister to look into 
and cio the needful.

I am sorry to point that nothing con-
crete has been offered to the agricul-
turists in the form of reduction in ex-
cise duty of fertilisers nor in the price 
of fertilisers. When the prices of agri-
cultural inputs are mounting, unfortu-
nately the farmers are not getting 
remunerative prices for their produce. 
The hon. Minister of Finance should 
see that the agriculturists are encour-
aged to produce more and whatever is 
necessary for that purpose should be 
done by him. You should see, Sir, how 
the administrative expenditure has 
mounted to astronomical figures. It 
was Rs. 1869 crores in 1960-61 and in
1980-81 it was Rs. 22,808 crores. In 
twenty years’ time, the expenditure 
has gone up by 12 times. In these cir-
cumstances, I wonder why the Expen-
diture Commission was abolished ab-
ruptly. Unless there is discipline the 
tendency to spend will be on the in-
crease for ever. The Expenditure 
Commission should be reconstituted so 
that ways and means could be found 
for curbing the ever-growing adminis-
trative expenditure. Only when the 
administrative expenditure is curtailed, 
the savings can be invested in deve-
lopmental projects meant for the com-
mon good. For example, the vital rail 
project for the economic growth of 
Tamil Nadu, the Karur-Dindigul-Tuti- 
corin BG line was included last year 
in the Railway Budget. Like offering 
sugarcandy to hungry elephant, a sum

of Rs. 70 lakhs has been provided for 
this project this year. The argument 
adduced is that there are financial 
constraints. If we can reduce the ad-
ministrative expenditure even by Rs.
5 crores. that sum could be allotted for 
the. important railway project meant 
for the economic development of 
Tamil Nadu. I request the hon. Min-
ister to do the needful in this matter.

Another important issue is 
the investment of a'.o_t 
9,200 crores we ha\ e made in
the public sector industrial
units. The concept of public sector is 

, being implemented so as to capture the 
commanding heights of economy and 
not be at the mercy of private sector 
lor the industrial needs of the couni ry. 
Out of 168 industrial units, during
1980-81, 74 industrial units have in-
curred a loss cf Rs. 752 crores. This is 
a substantial sum. Careful attention 
should be paid to such heavy losses in 
our public sector units and steps 
should be initiated immediately j'or 
averting such recurring losses. This is 
a drain on our economy. The Govern-
ment of India should ensure these pub-
lic sector units become profitable and 
contribute to the general revenues of 
the country.

Here this question assumes serious 
significance in view of the growing un-
employment in the country. According 
to the Economic Survey, 70 crores of 
people have registered themselves in 
the Employment Exchanges. The prob-
lem of unemployment is growing by 
leaps and bounds. A Committee of 
Experts should be constituted to sug-
gest immediate ways and means for 
solving the growing unemployment in 
the country. If this is not solved 
immediate^ the volcano of frustration 
can erupt any day in the country. 
Alternative job opportunities must be 
generate^ in both public sector and in 
private sector.

It ia also relevant to point out here 
that unnecessary expenditure in the 
States ohould be also curtailed. For 
example. the Foompuhar Shipping 
Corporation of Tamil Nadu has con-
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tracted with a West German lirm for 
the purchase of three ships at a cosi of 

^Rs. 100 crores. The D.G. Shipping and 
the Shipping Development Fund Com-
mittee have pointed that this cost is 
50 per f’ ent higher than the cost °f 
vessels availbale elsewhere. They have 

pointer that the same vessels at 50 per 
cent cost is available in Japan and 
South Xoiea. The Central Government 
cannot-allow Rs. 50 crores in foreign 
excl'.unse to bs frittered by this Poom- 
puhar Shipping Corporation. Two, 
three days back, the English news-
papers in Delhi have published a news 
item in which this Corporation is 
called as the School for Scandal. The 
■Government of India should ensure 
that vesels at the cheapest price ire 
purchased f*-om wherever they ure 
available.

Then, I would like to point out that 
the incometax arrears run to about 
its. 400 crores. If endeavours are
made to collect these arrears, then
there will be no need to levy addi-
tional imposts for one year. Similarly, 
energetic efforts should be made for
eradicating (he wide-spread evil of tax 
evasion.

Our people are hoping against hope 
that vigorous implementation of 20- 

oint programme would rescue them 
om abysmal poverty. But, unfortu-

nately, the sums allocated in this 
-■ year’s budget seem to be lesser than 

last year’s allocation. Unless the 20- 
point programme is implemented ear-
nestly 40 crores of people living below 
the poverty line cannot get the essen-

tia l commodities at a fair orice. The 
distribution system, which is one of 
the 20-point programme, should be 
Strengthened throughout the country.

Unfortunately, the present State Go- 
vernament in Tamil Nadu has not exe-
cuted the irrigation schemes which 
Svere approved by the Planning Com-
mission here. The reason advanced is 
that the had been started by the for-

m e r  State Government and so they 
should not be completed. In many dis'

iric‘g of Tamil Nadu, the drought is 
net o,:ly recurring Lut in fact has be-
come a permanent phenomenon. The 
Gove-rvrient of rhculd initiate
steps to And c .t  \vr.**t a~c the districts 
in Tamil Nadu which are perennially 
under drought conditions and which 
are the approved irrigation schemes 
that have not been implemented by 
the present State Government of Tamil 
Nadu. I ma!:e this appeal because
there are no representative institutions 
like Panchayats, Panchayat Unions or 
TJunicipalities t0 reflect the problems 
of the people in Tamil Nadu for the 
past 5, 6 years. I suggest that el *c~ 
tions t0 these democratic institutions 
should be held without further delay. 
The Government of India should c^me 
to the rescue of the people of Tamil
Nadu in this matter. The Government
of India should also ensure that un-
necessarily huge sums are not frittered 
away, that too in foreign exchange, n* 
buying ships at fancy prices. The sav-
ings in this can be utilised for the 
people’s welfare programmes. With 
these words I conclude my apeeeh

SHRI Y. S. MAHAJAN (Jalgaon) : 
Mr. Chairman, Sir_ I rise to congratu-
late the hon- Finance Minister on the 
budget presented by him. It has been 
described by an hon. Member as the 
grass-hopper’s budget. However, on 
the contrary, I find that the budget 
shows a determination to grapple with 
the economic problems of this country. 
It has been so framed as to achieve the 
main objectives of our economic policy, 
namely, firstly to reduce the inflation-
ary pressures in the economy, secondly 
to give a boost to production and raise 
savings, and thirdly to narrow the 
yawning gap in the balance of pay-
ments. All this he had to do under 
ce.tain difficulties. One, he has to raise 
the defence expenditure by 11 per cent 
in view of the uncertain international 
situation; two, he had to provide Rs.GOO 
crores or more by way o£ interest 
on debts Loth i.it»r'al an ] external, 

three, he had to grapple with a 
deficit of more than Rs.2000 crores on 
the income side during the next year.
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The economy has responded well to 

the policy incentives of our Govern-
ment. The industrial production is 
likely to increase by 8 per cent, agri-
cultural production by 3 per cent and 
the gross national product is likely to 
register an increase of more than 4.6 
per cent. This is almost the target 
which has been laid down in the Five- 
Year Plan. There has been a consider-
able improvement in the working of 
the infrastructure. The working of 

the infrastructure began improving in 
the middle of 1980-81 and this progress 
has been sustained during the whole of
1981-82. In the case of coal, for ins-
tance, the production increased by 11.5 
per cent, and the target of 121 million 
tonnes is likely to be achieved by the 
end of this financial year. Similarly, 
power generation has shown nn in-
crease of ]1.6 per cent during the same 
period, and the total tonnage of reve-
nue earning traffic by railways has 
increased by 16 per cent during the 
first nine months of this fiscal year. 
This has encouraged the Finance Min-
ister to tak^ steps t0 increase the pro-
duction still further in 1982-83. With 
this objective in view, he has provided 
for a steep increase in the Plan outlays 
in the Sixth Five Year Plan, in critical 
sectors, such as Energy, steel, fertili-
sers, etc. The Central Plan next year 
represents an increase of 27.6 per cent 
over the Plan for 1981-82.

At the present juncture of our eco-
nomic history, the most crucial sector 
is energy sector. As regards crude, 
petroleum, which has been the bottle- 

.—neck in our economy, the out lay has 
been fixed at Rs. 2045 crores, which 
represents an increase of 90 per cent 
over the current year. The outlay on 
coal Is being increased to Rs. 877 
crores, which represents an increase 
of 52 per cent over the current year. 
And in the power sector the outlay in 
the Central Sector will be Rs. 929 
crores as against Rs. 729 crores
1981-82. On the whole, the outlay for 

energy sector will be 62 per cent high-
er than in 1981-82. This increase more 
than neutralises the increase in the

cost of inputs during the last two years 
and makes provision for greater in-
crease than had been proposed in the 
Sixth Five Year Plan.

A provision of Rs. 2173 crores has 
been made for irrigation and Com-
mand Areas Development &s against 
Rs. 1830 crores in 1981-82. Irrigation 
is tht* 'H-ucial factor which leads to the 
adoption 0f improved methods of culti-
vation and increase in production. It 
is the basis of our strategy for agri-
cultural development.

I would like to make one sugges-
tion at this point that though we 
have spent a stupendous amount on 
this in the last 30 to 35 years, yet our 
methods are extremely w?.s-.e?u\ O'.’.r 
wale resources are not being use I 
with economy, as they should have 
been used, since it is a very scarce 
resource. I therefore, suggest that we 
undertake research in technology and 
try to adoul the trikle or deep method 
of irrigation. With this method î  
will be possible for us to make use 
of our water resources optimally and 
cover almost the whole area in India. 
W'th 7 t;> 10 inches of rainfall in Is-
rael they have brought all their land 
under irrigation. So this is an area 
where some part of the allccation 
should be used for research and deve-  ̂
lopment.

The 20-point programme calls for in-
tensive efforts in some areas vital for 
development and for the welfare of o'**' 
people. The Hon. Minister has done 
well and has rightly provided for an 
increased allocation for this item of 
nation building activity. There is not . 
the slightest doubt in my rnind that 
these measures are calculated to boost 
production in a big way.

Secondly, savings are the sinews of 
capital formation; and capital is the 
basis of modern production. Modern v 
production is capitalistic in this sense, f  
an^ not in the sense that is usually



adopted by some Members 011 the other 
side. Thereforej the Budget has given 
encouragement to increased savings. 
The concessions proposed for this pur-
pose will benefit not-.Qijly the small 

man, but also the middle-income peo-
ple, The fairly high rate of savings in 
our society, which is about 22 per 
cent, is a source of economic strength. 
But the larger investments, which are 
contemplated in the Sixth Five Year 
Plan, cannot be made, unless we in-

crease our savings still further. Critics 
say that our proportion of savings to 
the Gross Product is already very high. 
It is higher than what it is in most of 
the countries. Therefore, it is not pos-
sible to raise savings. I say it is pos-
sible to raise savings and with the in-
ducements provided by the Hon. Fin-
ance Minister, it will not he possible 
to raise s'avings stiil further. We 
muit d° that. Otherwisa it will not 
be possible to carry out the larger pro-
gramme of investmnt during the Sixth 
Five Year Plan in a non-inflationary 
manner.

Sir. Planning is not an easy process. 
It is a common to say that "Planning 
is as difficult as rising oneself by 
nne’s own bootstraps.” Unless we rea-
lise that, we cannot succeed in our 
Planning. The Hon. Minister has held 
out inducements which are bound to 
have that efl'ect. Among the many In-
ducements he has proposed, particular-
ly welcome are the two savings instru-
ments viz. the .Social Security Certifi-
cate and the Capital Invetcment Bond. 
The former, viz. the Social Security 
Certificate will benefit the small man, 
as nothing else has done so far in our 
economic history. The investment will 
be at a higher rate of interest coupled 
with a form of insurance. It is an 
ingenious way of making the small man 
save and contribute to the develop-

ment of our public sector.

Our friends on the other sides have 
complained that the Budget will lead 
to accelerated inflationary pressures. 
Even some economists like Prof. Lak- 
dawala have expressed concern over 
the possible repercussions that would 
result from the enhancement of com-
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modity taxation. Let us taka- their 
case.

The overall burden on the commu-
nity would amount to over Rs. 1300 
crores, if we take into account the 
effects of the Railway Budget, in-
creases in the charges made by the 
Telephone and Telegraph department, 
along with Rs. 391 crores from, increas-
es in the basic and auxiliary duties of 
customs, and Rs. 196 crores from ex-
cise duties. While imposing this bur-
den, the Minister has taken care to see 
that they have the minimum affect on 
the lower income groups of the com-
munity. Not only that; he has gone 
further and given some concessions on 
articles of special interest to the poorer 
sections. He has left uncovered a defi-
cit of Rs. 1365 crores, which is substan-
tially lower than the Rs. \700 crores 
deficit of the current year.

These factors, viz. the total increases 
in taxation and payment for services 
of telegraph and telephone, and the 
Railways, and the leaving the deficit of 
Rs 1365 crores uncovered, will, it is 
contended, trigger off inflationary pres-
sures. May I point out that it Is pos-
sible to meet these inflationary pres-
sures, by rising productivity? This is 
the prime object of this Budget, and of 
our economic policy this year. Increas- 
e3 in production and productivity can 
neutralize these forces to a large ex-
tent. To say that they would not, 
argues your pessimism. and not opti-
mism. ~

Secondly, our monetary and credit 
policy has shown its efficacy in re-
straining aggregate demand. This is 
a powerful factor, and will continue to 
operate during the coming year. Third-
ly, a point which has not been made by 
Members on the other side is that we 
have been suffering from a large deficit 
in balance of payments. It is larger 
enough to make us uneasy. It will 
continue next year. Even if we meet 
it temporarily, there will be a loss of 
foreign evchang* reserves; and this 
means there will be a reduction in the 
amount of money—which will have a

1953 (SAKA)  Gcif'UW:----
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deflationary effect. A fall in the foreign 
exchange reserves will mean a reduc-
tion in the amount of money in the 
country, and it is boun^ to have a 
highly deflationary effect on the price 
level. If you consider the factors on 
both the sides, it is reasonable to con-

clude that the fears of inflation are 
unfounded, and that the price level 
will remain steady, with a small fluc-
tuation on either side.

T V :e  i3 another basic feature of 
t'.;,F Eudget, viz. thst it makes a ssroUg 
effort to meet the yawning gap in the 
balance of payments. This has been 
increasing during the last three years, 
and cs a result, we are in a serious 
predicament. The import bill for oil 
and oil products alone eats up 80 per 
cent of the value of our exports. The 
deficit in the balance of payments last 
y^ar was mor^ than Rs. 5,000 cores  
It is likely to be of the same order of 
magnitude during the next year.

The Budget contains a number of 
welcome measures to boost our ex-
port* such as tax relief to exorters 
whose expo.rt earnings for any yenr 
e:icae-d thoss of the previous year by 
more than 10 per cent; exemption 

o f  25 per cen t on the income of 
construction contractors from
foreign business. These and other 
provisions will certainly help in in-
creasing our foreign exchange earn-
ings. A number of measures have 
also been taken to attract larger re-
mittances from non-resident Indians 
and foreign nationals of Indian ori-
gin. These remittances have been 
of groat help to us during the 
recent years- It ts natural for any 
country under the circumstances to 
take steps to bridge the gap in the 
balance of payment and that is what 
we have been doing— for instance. 
Import substitution incouragement 
to exporters and expanding the pro-
duction of commodities like steel and 
fertiliser, which we have to import 
on a large scale. We are taking 
those step? to bridge this gap, but 
when we do jt) members on the

other side accuse us that c ur budget 
is framed under the influence of 
the I-M.F. This policy which we have 
bsen following has been there for 
the last not three or four years but 
five to six years. We want to make 
our trade balancc viable; we want 
to set that there is an equilibrium 
in the balance of. payment, that is 
between expart and imoort. What-
ever the suggestions of the I.M.F. 
ares the ooject of our po'icy will be 
to bridge the g?p between exports 
and imports that is to increase our 
exnort and reduce our import, as far 
as possible so that there is :n  equilib-
rium or balance between the two 
sid-?s oi the account; and that is 
what is called the structural change 
in the economy.

Mr. Gupta referred to some sug-
gestions mads by the I.M.F. What-
ever they are, the obj?ct jc ^  achieve 
thig objective. We will continue to 
follow the policy which has been 
valid and which was helpful to us 
during the pa?t years.

The hon. Finance Pvlinister has 
made a small increase in the direct 
taxation leaving the whole basic 
structure intact. I am of the view 
that the rate of direct taxation could 
be lower bue th? enforcement should 
be strict. It is in this field that 
our performance has been poor, if 
not miserable; and as a result black 
money h"s in^-eas^d by leaps and 
bounds and our Government is un-
able to control th>e economy and 
its functioning the Budget says that 
the pernicious growth of blackmoney 
in the economy has been a major 
source of concern to the Govern-
ment and the Parliament; and that 
“ our commitment to eradicate all eco-
nomic offences is firm and uncomp-
romising” . These are brave words.
I hooe and pray that they will be 
matched with suitable action. With 
these words, I support the budget.

srsnrsr fsjr stf-w ( a m r )  :
TTrî ffJr ’T'H R’frT IJfTKm , H i i  P̂ rl
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^ r^ ra n ^ t Tfaft % frr̂ - 

TTJRcfr % 5FW 5̂TIT 3rr̂ ' I 5TF7 ToT
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n | t ^ fn ? f i^ ^ 5 r r T | t ?  *rrrfa^?ft 
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?rw f^ ?r  5*nvn; % sNr ^
% W  ^  ^  ̂ *rr>3: %.%n ^sr #  
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^  3ft r̂rf̂ r̂ r r̂r 5 tv
ofjr 1̂ % f '̂jT ^  f̂tq- sft T̂rT 
| ^  q-f’T^t q - ^  n ft  ?TicfV f  I vrft 

| f% %9T ir W  9 T R -

r̂rrt «ra ^  t  ^
3 ^fT ?T̂ V f  I *T3T ^T 7̂T $  
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f  SIVT̂  q-ĵ r
=rr f̂f if ^fspT ^q- <r?r |i% sri?rr | 
sfir TpfJlfq- r̂r ^  % frf<T
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^r ixswz fir rft 
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• C\
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n|f f?r^ q1̂  I 
q r  ^sV '*r̂ ‘

1 sf3tt*t u f  ft^rr f% ^  qVft
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<fcr ft*?t 1

^ft^nrrrV ^  % fk<T
I  f^R qT 5TPT *T«flTOr- 
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f̂ FT if 'B^n- STT̂ T STTO ^t ^,<T?in =pt 
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STSTSr |, 3 f eft f̂ ?f<5T ^Fftr
*ft f» ^  ^  w r^ rr

, ^  | 1 r̂ r̂rar srnsr r̂rq-̂ t 3ft
'T̂ TT 5TT̂ T WRT ^ '3,'T t̂ ?f©Tr
^  *rfr ^  ^r% f̂t̂ ff ^t
? rn r^  % s w s r
ft  ?fk *ftr #T t^rft
if f̂r f®  Tr̂ a fir̂ r i ^  swrerr 
sfdsRrft ^t ^ 7  *pt^ % %(?■ r̂rcr̂ ftc\ *

fC ®?TiSp r̂ ^PROT  ̂ ?«TTfq,cT ®PT%
f t f  1 *rpft *Pt *pff

* «ft?T *rr for % f^rr, ^ w -fo  §rt- 
% faq after m  for  ̂ ferr

?rf^T *ft ^ r r  w ^ r r  |
fa? ?ft% cR? ^cfft 3?® f̂r
fo r  nff fir̂ r qrcfr 1 1 % *r*r,

* srfa^rfaff % ’* r r  sfft r̂f̂ r % 
«r *pt 7fr% % <ra? % *pforrt 

. sfts^ ^  1 1 fwfaq srr<r 
37* ^  ^rffq fcrcrcr f r  s^sp
3?rr<3T% shifter fa?cr ^rrf sfa 
vR wt*ff ®Pt w rfe
^ w r  r̂rq i r̂̂ rr̂ T grsprrt 
i f f  ^ ir f  ^  ^  f̂r̂ ff ^  w ^ \  

t j ,  % r̂rq,-%  $ t  s tr  i ^ft
 ̂ *rrN?t ^Fvfr 1 sq-r̂ r

f̂ TcT»ft jft̂ r̂ nr qTT T t̂  ̂ ^
r̂rft tii 0 «<et)'iT •̂r̂ rr

^frf TT̂ q-iftJT ^  star |
^ r  | 1 ?riM^t 

^fr 5te ?rrf*n» ^ft^rtr ^ r̂ r 
*3rr̂ $ f̂tr  ̂ r̂ftsff ^ ^r^r
f f  I 3T̂TT ^  Eft'^R'- ^i^TT
q-nr ft'snrn' wtf^rr ?rft t  ?ft 
ir?r sre-sq^qT f^r^Tt r̂rt̂ fl' 1 
ST*fr eft 5TPT ĵft 5̂TJ ^ r
spr?r | ^  w  ft Tfr
^ f% ^tpt^ ^rr ^— \̂jTi a j gY 
jtf qr t̂̂ ff % ^  ^  ?

Terr ft  ?rff ^ r r  | 1

siTq ^t^rPa f®  ^ § r  if ^ft 
T̂qT I  I ir^r ^ 1̂ 5 _̂ iaT | f̂ 7 ^gjz set 

aie^v if ^T  I  f̂ J ?T 5ft
*rtt3TT ®pt sqn ^ 1  ^ t  | ?ftr q ft  
f^ ? ft T  3?r b ^  —«rr »tmt|i 
j®  =pV̂ t ft  «rr err'T̂ ? T̂̂ fi %
«r% ^  VI clTf̂  *RR ^

NO '
V\ jftfa ^ 1' T̂TfT ^aT I ^  5T̂ TT
^r snrr ^ t f«MT jtat ^ f^
rfiTT5Td’T | f̂ > f*iT^ ffd  if ftjflT ^T

|, «ft r̂rq % >̂t

I  ^ t :̂ ^ t r̂rw 'r'aftqfa^fn c\
apt, srt ^rrriff ^rar | 1

ii sfr ?fw | ^ 1
^f|rrif ?J«f j|ft ytTi ^ S tfir ft^ T  Tft
I, xrti vif ffa  q f t f f
qr 7fT t  1

^ifr ĝ T̂ r | f% ?uq «̂r ^r
>351T^ STfflT ^ifci‘ 1, ^Ti^mft %r 
qF7̂ T ^Tf̂ t |, T ff * ft
^^ar, fsi^ j^fi vt s^ r
^rff^, ^  qT mq sqi^ ^
^  I f^'^R spt 5T*tT ^fr»r ^t
qf '̂RTT s'fiff ^t^ff ̂  if Tf*n sprC\
qisrrr fMT = 3 .r f f^  tr^r^irs: 
f^T ^iffJT f?7 oeirvn *ft 5n r̂î ra
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*ft  ' 5T5 irf £, srrs  vtoa  ̂

*rf ’§, ?̂fr sr? »rf  ^ ?H
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fararO'si »pf t̂iT̂ t̂—fwr 
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 ̂ -off SRW §  ^

ar;gr ?Tr3,inv g.% v̂fo •  ■ ■  v ■

■ 3ir t§ t- srrar-erî ,̂-

11 vtrfsr̂ir qft fi*ra k,

fŴTT ’̂f jffSKi |, qftiff

■ ôriaff ii; vr ̂   î sfio  v*

<̂73- ffeft 5|T "•■fi | I fWTit sf?P\ 

sr̂f, q̂r̂-, nfirrsr, Mm sr5r*r *i

vŴft ftarfri  sqsfta- ?i »rf f , 
îfiTq:  q îfr 3*Tf

P̂ qT̂ r̂ ffiTiiT(|nT % § ;̂fr 

-  T̂fKTTl fn -cpTflf ̂ P̂  'T̂r '

mx zt *rx ̂ 1  sfiifm ¥<nT
^ *pt KAT ̂ ?ff / ̂  -*t.t qf*-orw
f f V̂T & Ff> ^̂if'i;  t-, 4ieTTg.

Ne, •Pn’T̂. #tfsi»rrr 1;,% 3jT -»tf 1 
sfr i; r6;r | y?, vr

gwnfn  %;<nT P̂fq-1

;

3fr WiVT̂  -Vn5f P  ̂

f=l 5T3|3 if  n̂f § I  3fi  5ff»r

¥r ¥T*f % f*lff k ffefn

STnTtf K, f̂ifTT I <&i K,  =3ft  3Tt

. 5ff irnp/q- |

f̂rq- ?th 543̂   f t *

bf5f apV *fcf-5̂?*rf Wl»fh*F fl*f- >

. sqq̂sqn ̂ ?|T«T  ̂  if £  5TTV  S?q if'i * « * 1

qfe v\ tit*ff  t̂P̂  ^

aplr  sqn q ? efi Sfqf &r 

W 5îciT § ? £sr % sfiTff / 5TPT 4*{
m:&n ?fif 3T5 |IT  f̂,TT 3ff

s)Y«ff ?ftv %>'fifi: vr srsjs *\m ̂’T?r 
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Tf m̂T fV̂nl  ̂?
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^  far* gft *rrq 3?l jfrsRTtr f ,  m  
&tfr 3 an q*; fa  f t  T f i -1 1

snfer^fr efoff % srga #wnj?f!rir 

^  w H ^ § ^  t  ^  ^Ta 
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% ^T»r rw f if ^  snf ^ftftaT 1 
5 3  &ir w fF*3iq ?ftr
| *rV 3T) qwr fq®f
^*ff % ?rl*r ?, qft f?5Tfef w r t
w r  sfq  ̂5  ̂ «<t̂  i| q-wr
tfNT I ?  5$ i, w^j qwfaR
qrir ^  f f  *rV iff q»fr ajT̂ T | 
fa  w ^j qjwran qrr s jr ^ r r  «q=q-f
flcfT | I 5q fa  =ERf ^̂ fvTCT ^TT-^iT

ftefi | ^*fffa 5fl ^?r 3>
£  q;T w ?e t | 1 srq ^
qr*t5tt q>t M s  qf) ^ f  ftr qrr
qT̂ r f  srV ?i sg  qfl 3T»r mt  qrfr■ cv
| ‘ ^ r  ?j |tr *f)jff % S^SPT
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^r qT^TT # , 53 ?̂r % 333
# I  I 3J5T aq: 53 ^  % ?f1*ft

q*r 3Ta.s ^  q ff ^rf̂ rr, tra
ei* W SWffiT j? fa  ^  3 aTqqft 

ft ?̂ rcfr stftr r 3*t
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q1' eflrt qT ^Tef ^
^ i w m  *irq % fT«r 

#, *»?> t  i wm* ?nq ^ ^ r f t  
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f e T  q^rr | i sTq ^gr ^rf *.%\ 

f t  ?Ft *fr£ %*&**! %c\
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>̂7 SRS n Jf fT C f 
?Tl*ft f̂iT 5̂|'S n|ft | sjV? n 1̂ Zff 
ft?iT^f qrr, Trsr^xt jpt  | »•
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W  3TI5ff % faTT trrff I
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3ftfttf^3r»f |, i  sajpY
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5^ $  ^1 Wi (R ffln l ^ T

t  •

SHRI R. PRABHU (Nilgiris): Mr. 
Chairman, it gives me great pleasure 
to participate in the discussion, on 
the General Budget of the year 
1982-83.

Sir, I would like to take this opp-
ortunity to congratulate the hon. 
Finance Minister who has presented 
and excellent Budget within six weeks 
of his taking over the office. The 
Budget shows maturity and compre-
hension of the economic problems in 
this country and it also shows a prag-
matic approach in tackling them.

Under the leadership of our belo-
ved Prime Minister, in 1980-81 we 
have achieved a rise in national in-
come by 7-5 per cent and in 1981-82 
our GNP has increased by 4.5 per 
cent. I am giving these figures be-
cause I would like to point o,ut that 
during the first two years of the 
Sixth Five Year Plan we have achie-
ved a growth rate which is ahead, 
of the target laid down in the Sixtbi 
Plan. Our industrial production has 
also increased by 8 per cent. I would 
like to sfty that when this budget was 
being prepared there were a lot o f 
constraints to be taken into account. 
On the non-development side we had 
an expenditure for defence which in-
creased by Rs. 900 crores and the re-
venue from the bearer bonds which 
was available last year, i.e., Rs. 800 
crones is not available this year. So, 
I would like to say that it is not a

1932-83—Gen. Dia. 4aoMARCH 11, l»»a



421 ^..G «n. Bud. PHALGUNA 20, 1903 (.SAKA) 1982-83—Gen. Dis. 422

mean achievement for the hon. Fi-
nance Minister to present a budget 
with only a taxation of about R®. 
470 crores and leaving an uncovered 
gap of 1350 crores. This deficit financ-
ing is hardly one per cent of the 
Gross National Product in the cur-
rent year which is estimated at Rs. 
1350 crores. This order of deficit 
cannot be called inflationary.

Sir, in this budget it is gratifying 
to see that certain schemes, certain 
innovative proposals for investment 
have been provided. The first is the 
Social Security Certificate which en-
ables people between 18 and 45 to 
triple thieir investment, subject Ho 
a maximum of Rs. 5000, in a period 
o f 10 years. This Certificate as an 
investment which provides social se-
curity for the investor's family would 
be very popular among the rural poor 
and people o f small means.

Sir, 1 have a small suggestion in 
this regard. Instead of the Reserve 
Bank and the State Bank of India 
dealing and issuing these certificates, 
I would request the hon. Finance 
Minister to consider whether he 
would allow commercial nationalised 
banks to deal with and issue these 
certificates. Also, w hy not implement 
this scheme like the DRI (the Di-
fferential Rate of Interest Scheme) 
where each region or each district 
has a lead bank? Similarly, for these 
Certificates also a lead bank could 
be identified and they could be dealt 
with these. 1 may go a little 
further and state that the post offices 
which have a large rural network 
could also be used to deal with and 
issue these Certificates. We are deal-
ing with the rural people, people of 
small means who really do not know 
what investment is. So, by these Cer-
tificates, I am sure that these small 
people, the rural people, will push 
their savings and investments ahead.

I would like to say that the Capi-
tal Investment Bond which is the 
secon^ bond, is a step in the right 
direction. My thinking is that this

helps a different type-of society. The 
best entrepreneurs in this country can 
expect a rate of return of 20 per cent 
on their investment. If they belong to 
the higher income tax group, they 
will pay an inowie-tax at the rate 
of 66 per cent which would work 
out to about 13.2 per c»nt. This 
does not take into account tu« Com-
pulsory Deposit Now, Sir, the 
rate of return on this higher in- 
come-tax is 6.8 per cent.

These capital imnesttment bondfl 
contemplate income tax free return 
of 7 per cent. It is in keeping with 
sound financial principles.

Capital investment bond has in-
voked a lot of criticism in most 
places and recently in a workshop 
organised to discuss the finance Bill 
by the Madras Chambers of Com-
merce, there was a lot of criticism- 
stating when this bond is issued, the 
private sector would be deprived o f 
their working capital. 1 do, not agree 
with this criticism. This criticism 
has come in the press—both in the 
Economic Times and the Financial 
Exipress. There would be no drain on 
the fixed deposits o f companies be-
cause of these bonds. People who 
invest in fixed deposits in companies 
are different category of people. 
They are small people. They invest 
Rs. 5,000, Rs. 10,000 as a maximum. 
They do not have any Wealth Tax 
or Gift Tax problems which this 
capital investment bond contem-
plates to help. This capital invest-
ment bond would probably get 
larger investors of larger sums 80 
that they get some help in wealth tax 
and income tax.

I would request the hon. Finance 
Minister that he could think of in-
creasing the ceiling of interest rate 
on company deposits from 15 to 17 
per cent. The most noteworthy as-
pect of the Budget is the scientific 
and pragmatic approach to the eco-
nomic problems involved rather than 
doctrinaire classical approach.
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[Shri R. Prabhu]
One of the most welcoming fea-

tures of the budget is the dual pric-
ing policy of cement. We have a 
mixed economy a«ti we have to 
live with this economy. This implies 
simultaneous existence and develop-
ment o* both ipublic and private sec-
tor* We have a mixed society—  
Doth rich and the poor. A  scientific 
approach to the pricing policy 
should ensure that the commodities 
of mass consumption are available to 
the poor at fixed price and people 
who can pay for them should pay 
motre price. This is real socialism. 
We have achieved a fair amount of 
success in the dual pricing policy of 
sugar. So, I welcome the dual 
pricing policy of cement.

This is also the justification for 
spending lot of money on food sub-
sidy, fertiliser subsidy, because this 
is the commitment o f our economy.
I would request the hon. Finance 
Minister to see whether this dual 
pricing policy could be extended to 
other items as well and whether the 
Ministry of Finance could at stages 
introduce this to other items also. 
It is my sincere recommendation 
that hon. Finance Minister may re-
quest his Ministry to spend some 
time to go through this.

In this connection I would like 
the Ministry also to make an exten-
sive study of pricing of various com-
modities. At present there is a 
galaxy of laws by which production 
is controlled at every stage. There 
os very , little law to control distribu-
tion. I would like to say that here 
as a considerable difference between 
what the manufacturer gets for any 
particular commodity and what the 
consumer pays for that particular 
product. In my constituency there 
is a large number of ipotato growers. 
They do not really get even the cost 
o f production of their potatoes. 
But when you come to the city and try 
to buy potatoes, the price is five times.

The price differential between 
drugs at the manufacturing stage

and what the consumer pays for 
it is very large o f the order o f 115 
and I would like to draw the atten-
tion of the hon. Finance Minister to 
the fact that in 1981-82 while the 
wholesale price index has risen by
4 per cent only, the consumer price 
index has risen by 13.5 per cent.

It is very alarming to see that 
every two months D.A. instalment 
being due which costs the exchequer 
about Rs. 70 crores. This cannot be 
explained away just as the time lag 
between the manufacturers price 
and the retail price or the wholesale 
and the retail price.

The difference between the be* 
havious of the wholesale price 
index and the consumer price index 
is symptomatic of the distribution de-
fects in our economy and unless the 
distribution prices are controlled, the 
consumer price index will not behave 
like the wholesale price index. It 
is not enough for us just to say that 
the wholesale price index Is not rising 
by more than 4 per cent and we can 
be complacent. We cannot be comp-
lacent.

17 hrs.

As you kn6w, the villain of the 
price o f our economy is the trader 
and his speculative tendencies. That 
is there all the money goes and prices 
get jacked up at all levels. There is 
no control. For example, the Central 
Government have enacted a series of 
laws both at the licensing stage and 
at the stage of production. But there 
has been n0 equivalent legislation for 
distribution and the only control on 
the traders is the sales tax. In sales 
tax administration there is much left 
to be desired. I would request the hon. 
Minister to make a careful study of 
this aspect of wholesale price index 
vis-a-vis consumer price index and 
the Bureau of Industrial Cost Prices 
or some agency be asked to go into 
the details and try to find a scientific 
solution to the problem. This idea is 
in keeping with our hon- Prime Mi-
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luster’s statement when she replied to 
the debate on the President’s Address. 
She said something to the effect 
that socialism does not consist only of 
putting restrains on production. In 
essence, what our economy needs is a 
substantial shift on control mechan-
ism from production to distribution 
and we should ensure a scientific and 
equitable distribution.

I have something to say about con-
cessions in excise duty. I am very glad 
that hon. Minister has linked producti-
vity with concessions in excise duty 
and has identified 38 tariff items for 
this purpose. But it is very unfortu-
nate that the hon. Minister has for-
gotten about the tea industry even 
though in his statement in the House, 
he said that our traditional export like 
textiles, jute and tea were facing un-
favourable world market conditions. I 
would request him to reconsider and 
see that if he could include tea also 
along with these 38 other items.

As you know, the encouragement of 
the small scale sector is the basic 
tenet of our industrial policy and the 
small scale sector is always encour-
aged. In the tea industry also, there 
is some small scale sector and in my 
constituency, Nilgiris in Tamil Nadu, 
there is a small scale sector in the 
tea industry existing for the last 40 
years. There are about 20,000 small 
growers having areas ranging from 
half an acre to ten acres. The tea 
produced in this small scale sector is 
serviced by small factories called 
Bought Leaf Factories which cure and
dry the tea leaves. The tea produced 
by such factories are also subject to 
the same excise duty as the produced 
by factories in the organised sector. 
I think, it is very unfair, and the small 
scale Sector in tea should be properly 
identified and categorised separately 
for extra relief. I would request 
the hon. Finance Minister to recon-
sider this case, as it is an important 
•»e.

There has been a lot of criticisms 
about the IMF from the Opposition 
side. In fact, the day when the Finance 
Minister presented the Budget, when 
I walked out into the Lobby, I heard 
Opposition Members saying in one
voice that th«e IMF influenced the
Budget and the Budget is influenced 
by the IMF. It is the only thing which 
they said, except for one or two Ja-
nata Members. I would like just to 
make one ipoint. Here, none o f them 
have really substantiated how the 
IMF has really affected this Budget. 
The IMF has laid down certain limits 
in the total domestic credit that should 
be made available and the net credit 
to tht Government sector. In actual 
practice, we are well within these 
limits and the Finance Minister could 
have gone in for more deficit financ-
ing and more public borrowings and 
still would have been within the 
limits imposed by the IMF. So, I do 
not see how these people can say 
that the Budget was influenced by 
the IMF. Since he has not done this, 
if any proof is necessary at all that 
he has not been influenced by the IMF 
in preparing his budget.

He has also increased the auxiliary 
duty on imported items. One o f the 
conditions of IMF is to liberalise im-
ports. This would naturally add to 
the cost of imports. My only conten-
tion here is that there should be pro-
per utilisation o f foreign exchange 
reserves. I would request the hon. 
Finance Minister to see that our trade 
deficit is minimised by proper use oC 
foreign exchange reserves for oil 
exploration, etc. and not for import 
o f VC R’s and colour TV sets and 
other such imports by so-called im-
porters for seedling purposes with a 
view to manufacture these items.

In conclusion, I would like to con-
gratulate the hon. Finance Minister 
who is the youngest Finance Minister 
for presenting this budget and he has 
proved that given an opportunity, 
youth can do what age could.
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•SHRI K. KUNHAMBU (Canna- 
nore): Mr. Chairman, Sir, let me
say at the outset that I generally wel-
come the budget presented by Shri 
Pranab Mukherjee, the youngest Fin-
ance Minister tiiat free India has ever 
had. Although he has not ventured to 
bring about a revolutionary change 
in the Indian economy through his 
budget he has taken certain very im-
portant steps to srengthen the eco-
nomy.

The most important feature of this 
budget is that he has not increased 
the burden on the common man in this 
country by imposing more taxes. He 
has sought to reduce the deficit of 
Rs. 1700 crores in the revised esti-
mate to 1365 crores not by imposing 
more taxes on the intense o f com-
mon man’s consumption. He has done 
so mainly by making certain adjust-
ments and increase in the customs 
duty on certain items. He raised an 
additional revenue to the tune of 
Rs. 533 crores; but at the same time 
he expected from excise duty certain 
items used by the common maji such 
as chappals, cycles, candles, copies, 
pens and pencils used by school child-
ren, sewing machines etc. I congratu-
late him for thes.e concessions. Simi-
larly the decision to raise standard 
deduction for Government employees 
from 20 per cent to 25 per cent and the 
concession on tax on contributions to 
LIC and provident fund are welcome 
features of this budget.

In this context, 1 would draw the 
attention of the Hon’ble Minister to 
an important point. He should find a 
way to neutralise the erosion in the in-
come of low wage earning workers 
and employees in the organised as well 
as unorganised sectors. Of course,
I welcome the Government’s assurance 
on the floor of the House that the 
instalments of D.A. payable to the 
Government employees will be paid 
to them. The provision of Rs. 360

crores in this year’s budget indicates 
Government’s sincerety in the mat-
ter. However, it is a well known fact 
that this is not enough to neutralise 
the real erosion in their income. The 
other day Parliament was told through 
an answer to a question that the real 
value of rupee is about 21 paise. Ac-
cording to an estimate, between 1979-
80 and 1980-81 there has been an in-
crease o f 24.8 per cent in the cost of 
living index of agricultural workers. 
In the case of industrial labour there 
has been an increase of 21.1 per cent 
during this period and in the case o f 
non-manual employees living in urban 
areas the increase has been of the 
order of 20.6 per cent. This increase 
has taken place just within an year. 
As the cost o f living increases, the 
standard of living decreases and more 
people join the ranks o f those living 
below poverty line. This is what is 
actually happening in India today. 
Therefore, considering the erosion in 
the real value o f rupee and the ero-
sion in this real income as a result 
of increase in the cost of living, the 
Government should take some effec-
tive measures to improve the living 
standards of three categories.

Now, I would like to draw the 
attention of the Government to cer-
tain pressing problems of my State of 
Kerala. Firstlyf 1 would deal with the 
problem of coconut and coconut oil. 
Coconut cultivation is done in 10 lakh1 
67 thousand hectares of land in the 
entire country out of which Kerala 
accounts for 7 lakh hectares. 95 per 
cent of the growers own less than 2 
hectares of land. Three million fami-
lies depend upon coconut for their 
livelihood. Recently certain industri-
alists of Bombay imported coconut oil 
to the tune of 80000 tonnes by mak-
ing use o f certain loopholes in the 
import policy of the Government. 
The Government Of Kerala and the 
representatives of people of Kerala 
had strongly demanded that coconut 
oil should not be imported. But the 
import continued. Finally, the Prime

•The original speech wa§ delivered in Malayalam. ft



4*9  Gen. Bud. PHALGUNA 20, 1903 (SAKA)  1982-83— Gen, Dis, 4 30

Minister intervened and got the im-
port duty raised from 50 per cent to 
150 per cent. But even this measure 
has not yielded the desired result. Co-
conut oil was imported in the name of 
industrial oil and sold in the market 
as an edible oil. The result was that 
the prices o f copra and coconut oil- 
came down considerably. Coconut is 
the backbone o f Kerala’s economy.

• The policy o f import has rendered 
the life of ordinary coconut growers 
in Kerala miserable. Therefore, I 
would request the Hon’ble Minister to

• give up totally the policy of import of 
copra and coconut oil.

The problem of about cocoa has 
been raised many times on the floor 
©f the House. The Hon’ble Finance 
Minister is very well aware of these 
problems. He is aware of the loss the 
cocoa growers suffered as a result of 
import of cocoa A  situation has 
come about in Kerala where none is 
prepared to purchase cocoa even at 
the rate of Rs. 2 which was ruling at

■ Rs. 15 a flew years ago. I am happy 
to leam that the Government after a 
lot of representations is now prepared 
to stdudy the various aspects of cocoa 
cultivation and even setting up a cocoa 
oGard for that purpose. There is ned 
for finding a durable solution to this 
problem. The xperts have said that 
the propaganda about the higher aci-
dity of Indian cocoa is baseless. That 
bing so, the ’Government should make 
some permanent arrangement for its 
processing ad marketing.

Prices of almost all the spices that 
are being produced in Kerala such as 
ginger, cloves, nutmug etc. have come 
down. The Government is importing 
cloves and nutmug. It is this import 
which causes decline in the price of 
"their spices. If it is ensured that the 
Kerala farmers get remunerative pri-
ces for their produce, then they will in-*
■ crease the production and then we will 
become self-sufficient. In the case of 
dried ginger some foreign countries

have captured the international mar-
ket which was dominated by Indi* 
once upon a time. It is relevant toi ask 
as to what the Government is doing to 
recapture that lost market The Gov-
ernment should pay some attention to 
It.

Lastly, 1 would deal with another 
important problem of Kerala. Kerala 
is industrially backward. According to 
the new policy adopted by the Govern-
ment the price sector is being allowed 
to operate even in the core sector. The 
objective of this approach is to achieve 
quick industrial development. In this 
context I would request the Govern-
ment that there should be more cen-
tral investment In Kerala for starting 
new industries. The Kerala workers 
who are working in the gulf countries 
are contributing substantially to the 
foreign exchange earnings of the
country. Therefore that Government
should take a more sympathetic ap-
proach in the matter of investment in 
Kerela.

fl»rr sffr fVrr sm  for
#  srrsfl̂ iTr qr ^  #

flTTfffr nT jfl I SfR ^  ^
*r ^1*$ % g ?  n r  f  ?rk  t t s

qT 31*$ % 3TC ^

fsra vefr 5ft 5ST «TTcT 3FT cpr opT RJR
r̂r q& t ?r

q^-, qnrfy^'
qr, aft ^ft .̂ T tffY ^  m :

*  q f  i

*T*rrqfa fjpfr ^

q$r % sr«fi srfrfr ^
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[«fr * w ]
^  srTer tri 

if | fa  &r % # i
i f  v t f  s n r f a  n '^ r  q ft  t ,  ??*r ^rVp

^  fR 'rfl rn^r^ neff % i
ff sraS* fa T 'w  q$r %  *nf*r*fr tr

^cTT^' ^  srTrT̂ T
* ?  « f f a  3r n 'm  |  f a  ?* rr^ : i f

T f^ * r r f  i f ?  T ^ V  % f a ? f  fT T ^ *  F r ^ :  ^  

^  n?1r *<sr I  far ?f *frr sr  rrsrr 

sn^rr t |  f ,  sr t tc %  qT ^  vs  ^  

^  %  ^ t r t  =5̂  |  1 f q ^ f t  crrfte

19  *rh f r fm  qsr % f̂, ^n faro
fa^RaKT % f , 3f1 ^  ^ 5 nfff ?P*» ^
^  r̂r«r fa^f *nT T i f  ^rfa, *r)f
zfT n ff  5TnT *r*»?T, ^eft ^

*u :̂ *rrc<r r i  5T?? T O  r̂r ^ttt four i 
t  ^ n T  ^ i^ en f— ?htt ^  fe* 
% vrror sr^ *17  ̂k  wr*rfcftfar£ 
? r r < f t  | , kst i r  | f  * f § * r r f  ^ r  ^€r |  

^ararRf €1 t i^ n r  frn?r *R>m 
i<ft*R rr w>\vypfan % f a c r n i f f , ^ s w  
% f^Tf ̂  ̂ T T  *rk ??JT sft -3?^ ̂ r
a p m  i f  * ^ f , * T  %*r I % f a n  q T o  ^  > ft  

^r^cft n‘£f I  w r?ff *ft q ̂  5r 
% =SR% *TT 3fW T O  ff, %QTjZ ^ r  

5ft ^TRWI f̂r 5pT ^qTfJTn ? . ?TOT £ I 
*r$r qT v f  ff, *tt ̂  «rj??* t o
srr̂ r 3r I  f% ^ ^  %c\

qnrfTSF | m^r m^r ^?r ^  m x
^ r  ^?n* ^  sht vr# n^xr ^  &r

*nrwm f^T
?TWTBT^3PTt|| I f? r % f^-q-^ fsF^ T̂> 
f t T r iR T T  3 ^ T R T  n ^ lf  , % f% n

^  f %  f q ^ r  f t ^ f r  i f  ^ fi t o t t t  « f t ,  

q T ^ f  ^ r  ^ . + t < , =̂rar sir ^ n  ^ J r r ^ t  T ^ s p f f q  

a r t ^  5TT T^t ^ r  ^  wrnr^r ^nr t|  
^  < f  g r  f ^ r  i f  ^  ^  w ra- ^

«Ftftr?r >̂t  t | «r f̂ r ^nrVl' *p*r ?r>, w  ^  
5frr "Tlf^nr ,:C1T̂ ,"  r̂r ẑrr ir^rr 

faa.r irh: ^  TlffcpT c^Tn W  «TT, %

*fr® *  r̂ «r, qT 3fn sqw  ?̂r 
KTiTWVSTT % I C^T?fgf3r(R»

zrsn  5pT^ ĉ TTn* n^r ?)?TT, TJff T O  fTV 
tjrr n'^r f\ TOfT ̂ ^f%n 5*TT$ ^TrfW 

n t^T l^?ft ^3fnT , l^T tf & fSftPT 
r^TIn ^T nTTT fc q i, f^RT ^  ^ n f V  

XV 5^*TT fiTT^ ??( ^  l i f  ?TVT ^T T̂T 
n?r^rr f w  f o  1 977 if sfl ^ r  ^  

trqr T r ^ n  «rrr?r s r ^  % ^  ^  

fa m  vqn T f «r7 *sr if ^^rrq*? q ^ r  s i *rf 

zftx fqrr v tl  sft^: » f w  fawn if srr#

vt̂ t i 1980 if fqr?: ^ t V  t o t t t  ^ f t  

T*\X 1979, 1980  ii ^fl %9T ^  ?Tfa 

» f f  «ft !JT 5T^ if 3f1 

"inr «TT 1980 ?ftT 1981 if %H ^  

^ ^ ^ ^ T fa ^ T q n T n ’ % fW? f̂l TlflffW 
^  tpT n f fa?TT SfqnTf, ^T %

qftiTr*r r̂̂ rn Wn ^*111 î,* ?fi -^rt 
^ 5fppf 5jT ^  f  stPrn t  s '^ r  
^l^cTT ?■■ f% 1 9 8 1 - 8  2 if ^ 7 i^

^ r i f ^ ^  i i . 5  q r ^ ,  ^ r f a ^ M r  if

u .6  qT?r?s srh- r?¥f?j«;sr
if 8. 8 r n 'f e  t j  q ^ la 'fr  g f  |  tflT ^ rO '

t o  r̂ wer if ^  . t  far

^  fqiT ?? 5?r ^r m ?n rq *fhc
fq?T if ^r ^  ?rf?*rfq̂ T7rT» Tt *nr 
r̂ 3rr*f' i

^ r  * s,^ if ^  qrsrr frrq? ^
sqTn* fam r̂®n 11 f q ^ ^  %V. ^

JfTTT l 9 8 l - 8 2 i f ^ r q T ? ? T 5 T 3 - i f  5 88  

^q f̂5r f̂ fa:^ nrr $ , i 93 2-  
83 if 87 7 ^qir qft

wfrF$%Vf$sr if 52qT?nz 
j(rt »rf | ?t\t ?*fr srm
qr<T % ^ .3 T if ^syTn fa ^ r^ r | 
Tnsft ? r ^ i f  vfy S/rvf 6 2 qT ^  
f^^TTt spt I  iftx ^  ¥f T̂TT ^fr >f
TTn̂ ff q*T *̂T ^r ^*jt %
^'l^T ^ JTq? fq%ift ?fhC ^

qr^%  if ^srT % * r r w  if, s 7 r p iW T  

*fn ?̂TT *̂TTTT fa^T^T ^
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^  ^  vftx t i
rT* T O  %, hl *ft *?*rrT *Tcft aft 

?t Stf 5flcf % f t  Tlf9T9T €)■ t  ^  

ir vrc^r fa*fT 3R-' I if
% faft *rn$r rrftr wn sn^srTn farqr 

» p r r  |  s f t T  90  m & z  s r e t c r f t  ^  
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^ft»ff % f̂ cT if £>irt if. TOTT^jf ¥? Sflrt 
*•
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•
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sFif?r?r ^T if ^rf 11

^r^rqfn ??r i,: fwwr
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SPTivft % 5n*T5n ^T 5fflq '7q^r| I ?nt 
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smr, ^  farf sfr f^r^r
^#*tt 1 Êft 5rttt snrr^rc qwt 

£  fa q  aft .v f ir  st  q ^  #  
^st ^  q-hr q% spr «?r |, ssnpt
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^rf^r ^tz ^ t r r :  ^ r  ^¥f ^t
*r^T ■’T̂ r qnt^r i
f^rr qr ^  t o r r  ^  i

yrf^R if n̂TFTf̂ r *r'
spft i t  ^T fqw f % srrt if f ®  

^r^crr f  1 ^fe^nc 3r strit 
I  I * 5  ^ T  3*fT *?Tm  I  I =̂ TPT 
% sYtpt qr s tc  3r sr* *̂r ^

% f*r?r;t | cfr ^ r  ^ra f̂t 
■̂fT ’HMitftfl' t̂err ^ f®P iTfyfRt %
34 *ri*r % srre iflr vR e^r ffcr
if iTsp $r p f t  q^rnr^ ^
q f ^ r  ^rT fterr | 1

fs?*fr <ft q^ r ^  ? , * r t o  T̂ rTZTcr 
$  q^rcer q g ^ r  n̂r% fa y  
»̂T?pt t̂?Tr ^ 1 i*«p

srp *r^r *fr | t fk  ^ r  f a  ^ t ^  

rR> ^ r  % *nfr £^rf Sr q f f  t o r  
■̂rtTJTT 5for cPff' ^ r  3?r fa^RT ^  i t  
î+'-rr 1 er̂ > t̂ ^tfCr

r̂i% r̂rtm ĵqcTssr 'T̂ Y °h’< 1 ̂  
^nrrrr era 5W ^  ^rf^r ?rff ^

1 1
$Ts?f *rr«r f̂ rer *r$ft s m

gfr ^  tor t o r  *m  |, ^fl^r
srrerr ^ r |  fa % ^

gft orforf *rf |, ^raft tor f^r if 
^  stft ^fersr ifr srrtnfr, crrfe

f̂ rcr ^  f^ ? c T F T ^ t^  ^ - r r  r̂r%
|, f^irW ^t 1 

SHRl A . NEELALOHITHADASAN 
NADAR (Trivandrum): Sir, there is 
no quorum in the House.

MR. CHAIRMAN: It is very unfor-
tunate that when we are discussing 
General Budget many Members are 
not present. It shows lack of interest

on all sides. The bell is being rung .. .  
Now is quorum, Shri Sultan Puri

^ f r a ^ t  ( f t r w r )  : 
f w  TTifr sfr % 5R? 3?r snr*fiT ®rc?r 
% ftr<r ^  ^rfT p r  ^  i farr ^  

3fr cT«rr fw rf^rr f̂r

r̂ cT̂ rr ̂ rrd 1 ^ft ^  r̂rr̂ îVfl' of̂ iT

tor f^ rr 1 1
m  fa  % 

^  ?mnr *P*nsrrt ^ r i ^ f f  
Jr * m  sftr «n^t

T^PTR

Jr 3TftcT̂ t f f  I  I 1979-60 if W
^r 5RT tor t o r  »itrr «rr sflr ^rr? 

% a r^ to r  f f r q j^ r ^ q -r  ^  
^  1 ^ r t o  3tst r̂ jt? r̂̂ '+'i < w if 
|  s m ? r ^ T | f^ t o r
% <r?r ^r 5»r & sqtfttr 
®»r %  ^  i ?rtq7i ^ r  *r

^ rrr  *n? t  «flr ®r ®u  
’ i f  | ^ r to  ^ '^ t  r̂ ?r stt q^Nt 
^ r f  q?r srrcr ^ r r  ^ 1 q^ifr

w ^f%  f e p m  % % ? , 3%r 
%  % r  112 w rr ?flr ^  ^ t 

?rn$ sp̂ Y % 1 ^ c f  *F<T TT% 
| 1 q^rat $Tsff ^  c R ^ t  qr ?nq 

^rr^r qgr w z  ^ r  eft ^  f̂t 
»Tfq|5 ^t»t 1 ^fermT, q1̂ !^  ? fk  
stor ^  Tfsrnt ^  sfari?ff t f i  

?rrcft | sffa 5^r q ^  ?rw 
| 1 «f5Tff-^5W % f̂ rtr ?rrr^ 

q̂ rr q^rfr ^ f  % fatr w  | i 

*PT$firr ^ f a  f ^ f r  trfw ^r ^  f ^  

2[5nrtqiT% q^rrf^r sthi
1 ^ f  ^rt^r ^  r̂r r̂r *nrr§' 

^rrf^ 1 r^rH tf % ^  ^
^ ^ r ^ f^ r r if^ s ft^ T  ^r>r
^m^rr ^  ^?r f̂t v iH^dtr^<' if 

*nrnr ^ f a  ^rrrt ^ n fe 1 ^rr sfr 

w f t  g m ft ^  |, ^ r  1 
fV^mt ^ r n ^ r  ^f | 1 ^ p r  

^% m *r t o r  ^ trt i
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<rnflr ^  sr^rr | i ^
^rriir srre f^r^r for

grr^r ^  3 ft  w  ^nrr 
1

ff*rpr?r sr^r 3r ^ r  t̂ *rr^r 

?r*ft f t  §  \ vt&tFSt
% 3rr? 34  f t  ^  trfo * ^ r  *rr^r 

7̂ r̂m̂ r 3r j®  T̂ff j * r  i 3% «ft 

farrat 3ft r̂t, snr ^  ^ r  

»rat at, ^  f ^ s t  f a s t  «ft ft?

^  5T3t r̂r^T «ft sft %  TtTf 
JTRTRTf ^TRft «flT, g$r ^ 3T f foTT

fjr r t ?ffc ^ M r  ft? aft ^T iztt
*ft, ^  1926-29 3r ^ g r?  tft irf «ft i 

*r ?TRcT r̂r̂ rn: *t imr ^ h t  fa? 

q r ^ ft  f a s i f

«rr*T efrf̂ P ^ r ^ r  sft ^fR7r ^rfrfq? 

«ri ssftirepr T | t ,  qfnft %ztm§, 
^ t w < *i f t  i 

mn TTrsr aft ^ f t r  q^r 

^plftt, ^ f  ^ T  f t a r |  1%3ft?TRjft 

JffT^ f^T)lHT|, fcr^ft, 7 5TFW, ^TRTT 

% f^ r r w  5T^r 3r ^  |

jpfffa? q ff q f  *Rft3t ^ r  sftnrr 

<*Hlcl ^ I '3R cT̂ 7 f*T ^T tfsiM  

cT^B Eq-R ^frfTT, ^ t i  

*r£ir 1 ^ r  f*rc?r z\T*te
w$i? qrm^r ? rfff t

% 1

fisnr r̂r Tn^iw<^r f w  

'J'T̂ f 3>Ttift % ^Ti qf% q?t ' i ^
q^ t  fa  1̂5 ^  ?n f o 
qo it^o sflr s z j f t ^ r  ^ t ?nrr f^rr 
arrart, ^ f  ^  ^  ^ r r | i

t̂ t̂  'rŝ rr 1 1  f̂r

tftft-^gcT srnr^'ft ?̂r r̂f^qT F f̂M'tfi 
^  vpr 5ffir^rqrg3fti?rT

|  f3fff?r ^ r  m qrm grrr-

wot f t  T̂TcTr I  I 'TK #  5Ttir
f^KnTR % ftsr

t^ flr ^T^ftqf^t ^ f%  ? n ^ ft^  
qr^r^ n^f fteft | 1 jf‘ ^q-r 'snwr 
i f s p ^  ^ 1 -fff^  %m SffRTt, w  
qr ^  ^  q r ^ t  ^ ttrt = ^ r
t  ftrcr& W^ffif JrfWr r̂r gxT 
qn^rr ft  ?fhc ^ft^ff 3r ?rm ft  r t
*for ^ r ^ f f^ t  t^frsfpT^tcRqj $r ^ra 
^ ^ftr ^j^ft ®r«jk qrc ^  ^ 1 ^
*fR ^rict «f<fr̂ ’ ?ik  ŷ î ft
f®  JTff fir?rcrr 11 q ^fhr.tTt^nrrtt

f»rt f̂ rq̂ r ^r^ff r̂ sm??rr | f c  
qrt ^m ft srsrr̂ r vit % 20- ^ t ^ n r -  

^ r q r  |, ^  1

5TT5ff if f̂RTT ?ft iff >̂1 1

m? s*r sftffw % qiHTr
ficrr | <rt ^rrrr ?̂r ?mT sre ^arr 
%, mr sr fif f t  t|  f%
?Msrrr r̂ ^  m fk^r fcrw few, 
qr̂ rt ^ ^  ^nfjf^r f̂ r̂ r l^qr ^r^rr 
w t t  i f t  ?r»TT ^r 
WnT T O  afPTT ?̂=iT ?fi . q f ^T
?rrif ?r?f sr? ^rwr | 1 &r ^fl ?trt 

m 1̂ f^nwrfV lr
S^tT 1

jh r  <T̂  Tffer |, WQit 
Zttf 3^ T̂ r̂ttff \̂ sfaTnT
^rf^r 1. 5prr ^fft fw fc  Tft far 
19 ^̂ 'Tt?l■ ^  ^t
35Tf, ^T Tf ^  ^Tt,
T̂TsrT̂ r if ĥtt ^rrwtr

qpt ^ t it  % tpftffsrq % q ^ t ^ T
| ?ft errf t t  ^nr qrr  ̂ r̂rwf 

'ipt ^ T l f^r^r wrrjft f M  1 ^r|
Frrqi f f  qr ^  errqj %

.3f1 'fft ¥?r ^  ?f 1 cqrr ̂ rrft |,
Ĵ̂ T̂ f! q'nl’SZ'.f T^lf ^t SflrT ?f1^rcv

^rf^f 1 . . .



^ r  T̂fcfr § far fatT tfsft 
?f vrfo tnro ir^o if êrr̂ r farqT§ i 
$TT | f% cfl fartft
^ ^nr t̂ t  % %?rr n^t | i ^ ^ r r ft
snwrr ft |, afi Tsrrr $r?ft |
Stf k* % *fl*ff qT ifTrtft 11
wrq^ srjfY q? *ft ¥® T R  t̂ Ŷ r̂r?rr
4 '

srsr T3F 5|T IHJ? yriT T̂ *F-fr?f 
|, %% 3TR% I  %  frVf #  5fjq q^ra 
^ T ’nr if î fV?fr̂ r w rr^  f  i 
a^sr % *rs? % if srhr^w ft?
% ^rr% if T̂Tcfifr f  i <?§■
sfRsteRlf ^  ^rnrr f  *t w% *r> 
??£t | I f  ^Tff ^  iff qWSRTlf 
f r  f*rr^ ^sr r̂r <tstt riT ^
?Tft f1?TI fa(T ^
?r*n ^riffir, ^  ^
«rr»f * ?  11

9TTffY vft cfl fim r  &r%  f^rq ^  
t|  ;  i & $pf wHV 

%*r *T3T if snfor f  | i ftrcr
3TT? 5ff̂ TT *f &r %

*?pr f̂ qT f, rRf
srr^sft ?r ^  ^r ^  % ^ r  
apt % i % ?\tt^
qfr ^  f t  *ft sfh-
crirr % r̂nr aritr f̂tt q-̂ fter *rar ?tt i 
srf ?̂r % ?§cr srî T t t *t 

| i ?fi?*rr tpsr farfa
^  5T5F *>T T| | i ^iT ={7lf *7*ft
fttft $, fr ^ : t)?=t m-

| i ;* 
%a^r TTf 5^fr % fcn?
*rr* k x  % faff « t^ t  ^tr- 11

flWT'Tfa JTfVfq : r̂mHVqr 
apt i ^

after*TT ^  t  I
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«ftrw r ' fflTRvr
5T̂ ?T $  ^  ?7%?rT ̂  TfT ^ (
^  «flTr ^  irh' fr̂ rr f̂irr i

: ?rrq ^  frrTC 
if ?rq^t «rrcr i

fjwr TrT wsrrsnfJ : t  ^ r
r̂fcTT ^ far ^  if i r q Y ^ r

^ <T€r faqr 3iT T?r |,
5TfcT T̂ff | I gfi f̂7<T9T?T rFhfT
5Hfhf %$i\ s f r w ?  q^ if ?rf

^nrff^TcT ^Tn % fa<T !Tt? 
^  qT sflifi ^r tftr

m* ‘T^'efr ^r ^flf1»r #n*r ^rf^cr i 
g*ir f  q w f f  % ^rNr 5=rrfa»r
5PT r̂r̂ T ^ tiT^V, rfl n^f
f ^ i f f  1 ?7^t qrf^qT^j ?rW ?ff 
% ir*?^ ?ftT irr^^rfrw qr 
T̂r r̂r ?f|iff ^  *nrw*ff ^  ^nra

?ftT 3 ^  q ^ r ? ,  ?r*ft ^ i r r
ĉ«n̂ T ?1 ^^T7 | 1

srff ^ t p : 5R?r 
?TK 9̂T f^TR H'TT ^

f^qr mi ^° ^ i
ffirR'T 5t?5t % fsf̂ r sfifT ?it  q̂ rr
f̂ ^T t , fFTtfar 5fj«r fft|T^ 
5T̂ ?T r3fPTT £ 1 f'^TT^
if ^  *3ffY sftff sfor »ste 4<b ’ift
f f  I  5f|Tff 5pr
r̂r̂ rr w  t  i ^rir'Tr ^

’STR ^  VT‘ TT
r̂ar̂ r ‘ ^5r T̂mT i w t  irw;N ' ^

^ r  *WT I IT *TFT 
5p $  sfTI TRT5T ^  t  f% ^  qT

jrTRt f ^ f t  ^  ^ F o r  ^nft 
f l  t  f̂ rfwir TJT? r̂ vm 9 p r ^

t  ‘
fipTRoT 5T̂ 9T ^  ^  \
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ftlhk M yS±£; I § ^
um\h I |iii£b

j$. Xb jlb^J* IBJt life ii JsB lifeJifi ^ | 

i$2k J^*i& hlL <fej | U&ti. Jj WbS 
^hte jjfe pi l» ftte |Ph my ^Lh£

I Jifc
t*»b» fell l&frH IĥbhohtK
‘(>lh£ |ÎWJ £ SIM
M^iJ^ <fe} |US11S t I

J>B»k 2J*fe iPhhi ^ JbBll̂lJs li 
lytJiky'Jikk ^ ^ ^Jtt 1^ 

^it+a hj^ % uibK Dfcjifc Jij£

e-iib Mts lift I I litfe m>h»l \̂ — ^^ j o
H&frh- L̂hfe i± lMfete-Jttt (llhfe 

h&E»Jtlln>JI> ^ I | |l JfisJi ^ 

viHbfr | % ii2it U3& ^ ^ J&life ^ 

-IMS l̂h?k|> HJit£ PfrljPJJ* <£i&

I n»hi» ^ib

±m iAftfii \h ±h % yy^ife
% | iifiute |

iiit ims ii M xh y^fe «ms i |it &
£ I 6 ' V ±Z> «fc frbfcliN

£ 1861 ‘jlfciifc %k l£ PlftPJK £ £Z 
IS Jg» kfefc ££ I ^ J||a* M&

4±* 4P4} Ih 4h ife |lbkh ĵfek J5£ 
hlR •£ ^ B&J iNkt* <£j& | | jjfeiA 

4& ^ h2 Mi^ Z.9 J»li ‘^b JOi Ii Ji2 
JfclB 8C life >ljj^lltl* ftfriiJaibhiS. 

^b4J£ I | JJWJi^ i£sJi pJb jfe 

Vlfelbfr 4ifetihl^^asJSkBai'|^lH 
JUlihfc
$llfiltii i|j^ jj« ihiifj*> uv&ii* nn«
Mht*K Jjfe

I "4 p £jj> ')£ PJSPJJl 8 it ^
Ifjftfr Mfcfc % I ifĉfekt lit i*iJfl>Jh

j>>aiothua»Db ̂pSbb'^iofr 
h&k it; % f̂ik JAJgj jaftpk Vi kj ^ ^ i igfe 
4± ^iiiitlii^ibi^2J£ife
Jii MJS ^ Ĵkk ££

% iB£ -bpîi > ^Ji ^ ^ 
b̂ blftDJK 8 'f JJ >>\r^ te&£

|Ji kllfe iaSskj Bll̂S
'̂bs l>tt>i*- likzkb?

-h>ĥ v̂ik ̂>>i*t» bl r̂Mhtb
>(SMI» ^ hUltbh h ^ im 

IztyS tela ^ 0861 ‘îfeiife

I | \2
>.haJft ibm 2if̂e Jife Bit £& ^

Mfcfe %BJl) 'I ib^ |iKfe
iiy ^ ip^.p^ iyi l^£- ^
i^it ay Jb^mit ĵ \ S ittl iife
ii|aJjJi % 2lLfe % 28—1861 ^ ‘kh 

: ( bibi^) ibfe hli tl» J^

I ^
itii life 2J£̂ Jx£ .-̂ bJB %
î?JLfe Jitst£ ^

I ±± •\m
ibjltB ±>lkf i-ii : J2&^h

I ££ kl^ £ {£
‘h ^ bJia ^ ^
JĴJ££. JB ‘b^Slt
lyblteB : ghiivm los& l&

I life liilitii •>*

I jd&fct life
tifca &j |jt is pj".^ jyife

4itĴ£. Jj I 12 ilt Ik^ifij life
JliĴ jiilfei hJznSjfeS ^ t | 
it^ JJ±Ui ii 2hJl?^ib life Jekti 2lii
Ji£ \h ^ lfefc ifej I i*Ji

I | 4^iy ĥ£ ^
lb I | itif ^ JraUtlit 1> ^

Jiil labilJiSjs lli h 22i 4llit^
I | bit (1 2fcb t6li ife feB

-«a ’u90—68-2861 (VXVS) eoet ‘OZ VKflOlVHd png
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[eft gprew 

faniT I  fa  qr>a

^  I 1?f9T9T9iT f?H*

^ » , ^ c ft  % r̂ra*r ^dii^ ^trt 1 ar^rt 
^ ^ s r t r a w l r  % f̂ fiT ^pfr ?rRrfxw 
^RJn ̂ r q 1 r̂r f" *rto^r snr- 
c m r f^  ittt  ;3xr̂ rfTr foq-rsrnr i niftc\
epmerTsfi £  f^ ^ s fk w r fo ? r ? r % * r r  i 

53% *rfdf<M favr *rat sft % sfr 
ci'Jic 3>T <ahl ^TR Pb4)I ^ \3ytf 

W  T̂ef ^T «q w  W  | f% zffrFTT %
srfcrcr <*h m*i <><91 'jfi|>i 1 ^ r - ^ t

spTWT % 3TTT f̂ FT dWl ^  3?R T̂5T̂ ’
T̂er *r£

cPrr'Sft ?Trir 
5f5f-5zf^5fr opt wrf°w fc?r«n 'dH'ftl r t pt  

f̂ T*3% 3*T% f̂ ftr ^TRT EfTT
*rf | 1

<R^ ^  f* T ^  % sft q^r
?TM % ^+N ?r^f'^l^l0Mcl^ l | l 

^ t r t  ®T^^n 
| I ̂  f̂ 62 sriWeT Hi 0[fe
*pt *lf t  I ^ T  m x  temK  5Rt ^T% 
sfa  f f a  % 3^R T f ’TT, 3*1% T̂cft 
eR3^t fft flW ), <s(dT % 9WPT F̂t 
3JiT  ̂ 3f ^STT ft  53%tit I ^f%  
H^tq[ *rNt f̂ «ft Wtd (VtlM f , ^fenr 

'hJĥ IH f W  % 'i ’T‘b'1 >*H < 'i iA  
% f̂ TT f̂fr fafatf 5R7R SJT̂ SJW 

•ft *1̂  fM  ^  ^^TT f% W  5R3 3f
«PT <wM 'T t̂ hM\ iRT ^

*rk f̂t’ff ^ t  ^rnr f^ n  w r  |—  
fife^T ^ I R̂r't* W  ^ 5

^  ^ T  ÎMdl t  ®R^ »R^-

^ I ,TN' % tr^f'd' f̂ RTRT 
% f^T fllrl 145 +0.? 

?o^tsq^FTT 190 TR)?
^  w r^ tt ^r ^rf | 1 ? r ?

Ir Tl^hr tt^PTR JTtflRT if f̂t

190 ^o S R W  *pt ^ (
%5ĝ r =r t t t  

5TTT ^  >3a*fl ^  TTftr TTJq- 
^ m x f ffRT ^  STTtnft | f ^  f%- ^  
f%<TRt, f f e p f f  ^  0 «jJIK
^  'JT+V °t»iM̂ ?WR ^TT I

^  fq^i^f zfhFTT % ^ n fg r  Pre% 
r̂ra* ®̂ TR) r̂ faiT 6 p̂gr ^0 ,̂ y

szrftt sft, w  n̂̂ r w  ttz 5f 8 
*m  ^o ^  sq̂ FTT ^  n f | , f̂ ra% ftr 

55TR7 Jf 600 Sr<q10  r̂t 37TK 3̂31% 
% f?n  ̂ sptrt f w  5mnrr i sr+T̂  
7fNt Jf ^R?5pft % f̂ lTf ^ W  +̂ MÎ 2T 
ĉ rnr f̂ 120 ^rlr
ntl.^T^rfTO^r^nw?^ ^nr sq̂ FTT 

1^1% T̂T'T-̂ W 27 ^Rt? 
o^^TT %̂ st3T i<T< "<|vjq ?R5RT

fw R R  # f f  ^ f r  1 5pr$n% % %t? 
95 ^ rtf w r  T O T  *Ft n f I  I 
^  f% ^r SR7 % tr^It ^t wm 
*T̂ t fi.TTT W  ITT În") ^T WIW 
fW  Wl |, ^  srak ^ T  ^ !
mi«i1 if tî tT) ai(fi«) %flT^ prg% 

^ ^nrr *Fmr $1 vi | 1 ttW 
if f ^ f t  354 +Clt

s jr ftt  t , ftra% 25 ^ n r  *rrat ^
f^SRt M^lft 5fR 4 .25  5TW m  

% f̂ TTT j% w t ¥t 5^W I 5B̂ rfi‘ i 
H im  % %T vt 3̂13 % 120

*ifim\ r̂f | *fh: ?p tr  
•Tî nw ^W tt % f^rq vrot

f̂ fcpft T̂t ^3T T̂T̂ t ^^Psid §, 
^ ^ R ^ f ̂ TRT̂ T ̂ TRTWtTVt «qer^i 

t  I ^T ^T ?raT ^  ^TTf^r 
jit^ % ?fhff
<sî t ^T^TT «l®î  f̂ M*U 

^ P t  Tt̂ FTR %¥n I
qsp 1f5®\ ?RR 9̂T ?Hr-
sq^FlT 'ff ’TT I W  ^  ^ "fflrtl
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^  ^  ^  % 5TTOTT t ?:
^  STTRT̂ ft f^TR ̂ TRT W  ^
m  f^TRT % 2085 T̂3T
T5 W  J I ^  WT qft Wt eRfj *t 
Wfe f̂ TT ^  eft HsiHhRi t o :
*rt< Vl’C Tfa> *rft *̂t*di 1

W  fatr fMr?^T *forr 3r w  wz 
^  w  5mr enA iprivStflr r x  ^  t r t

'jfT tl't'd I ^ I \dtl *R TPt % fwq
^ y x v R v t S w  ^ t t t t T f r 1 1 m *  

*r <i«ii<i eft ^nl^x ^ «j§cj
•i+̂ JM fteTT TRt̂ f ^T % T̂TTT
Ttwfr fteft I

fcdsr m  qft inrf
t  ftr sip- &rt ^  f , w  *t ^ j -
^ fei ^  <t>$»ii ^l$dl |T ft> 5J3T-

1̂<?<. «jfeTl q ft  'feiqK *T I
^ m k  «rar% % fen* ft mz % ^ k t  
su'cfFTi ^t ^  | ? fk  ^ r  ^t trfwrR" 

*T5 ^ 11  ft* '*rr ^ *̂1
ft W V M x  # T t  I ^pKM^fd w
firq w  ^ffff*1 -̂ fT ?̂t h r̂ k

•lâ ft, f̂ RT % ftftj W  ^ R  if ftviq
*r simwr ?Ft »Tf | 1 ^r $

l*iq<H R̂?TT l̂̂ eii gf ft> W  q-
^ r  ^t *r§ | ^  *rN1r £

ffeT T? I  *ftT T̂Rf ^T ^  5TPT ff^  
STtvTT I  I

*R 3R-3TR ^ T  T̂eTT 
fajfa *R % Slfatff ^ JfT̂T |
ft> *rr£o t ĵto 1^ 0  ft «ft ^jrf Jf t̂rr
«rr | ^ r  ^  ^r srfaw 
* t  *rta xn i | ? ^TRt srcmr ftsft

% W  ?R*T f̂ W  «tld ^t r̂T̂T 
¥7 ^  t̂VHT Tt ^ fti ^T ^  % 

®f Vtf W  eR  ̂  ̂I cl *1̂ 1
^ t  «lf | ftRT ^  W  TW srf?TOT 
*rt ^tf xrnr 1 ^  ¥Rr

ift t m j  t f t ?  ^

^  w  ^  ^  vphr^t ^
t̂eft I  ftRT 5tRt^ ! Tt

Srt̂ T HT̂ 1 «li«fl ^t eft A «TK '(ft ^T
W  *Pt ^ t r  ^r w^ft % i
5T9PT f̂̂ t '5ft SRT ?T̂ T f̂ W  
eR  ̂ ^ftwr *R ^  ?fWf
% f e f f  f̂ eR f ^T f̂¥FT ^TT
^  fti q̂ TT T̂HT ftnr.f ^
ftRnsf w  ^r ^t afei^i rx w m s

'TŜ TT ITT W  #  5Tf^5T *R W ff 
m^fY, if W E T  g iTf ^h iRwi

^TeT^ | I ^T eRf ^t ̂ |̂ TT %
R̂T ^T «R ?npr ^  ^t 7RTW

SO

t 5TTeft t  I
I

W t f^ r f^ r  if H ^  q^TT ^T 
qr ^Rrr ^eTT g  !

^̂ TT ftr 5TT«f ' ^fjf, %TT
iif qr ^hrnq' t t̂ |
ft: ’T 'f® feff crt  fcdtft w  5r

t^t % 1 w  ^rr% $  *j£ f ^ r  
% fair srSrf̂ rr y <+i< ^t ?fR

^ *̂̂ 11̂ 2 ft̂ TT TRT T̂T I Tf ^fti” 
ftRt̂ T q̂PT ^ «7T, eft ^  ^  ^qif^eT 
T̂RlTr ft? ^  W  T̂fT ^t ' 5TETFT ^ t  

% i r ^ ^ r  % ^R f ^ T  T̂PTT ^Tf^[ I 
i?f T̂eT 1968 | I ^ ^ fe T ^ r fw
qfrftr ^ r  ^  ^m ner ft  r̂nr, % ft^ 
%ft ^i+Td i^f^T  q^r ft ft *n?t 1
'jR' Tf % TW <NI eft T̂ ^
^T % ^ T  ft* TT r ^ .l  ÎT T̂ T 
w t #  ufim % ftn? mm f  I
^ ff^  ^  ^  ^ f t r ^ ^ T T t l ?  
^ ^ r f t ^ T R r i f ^ T T ^ r g  ( 
?nr ^ ft%  ^ r  ft> ^errr ^er *T?t 
t  ftr ^ «rnr ^
qim  % f̂ TT ^ 1 M  ^Refr g I 

^ t  ft q-‘ ^  ftnr g*rr
eft ^  fr ^R ^  ^
ft: STTcT ^T «TTW XfWTT fa

*^ f s r t w  % f a r o  ^  ^ra
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[s r  w n r  anrf]

?T + f ^ l l  ! iTfT % WgS *ft*T
f ^ f f  3r ^  | srr ^ r
*TT% S3T S t «nRT ^  I ;

'dH $■ ^ rr,
kit *pt 3F%55T qT ĝeT W R JTldl ^ I 

^ T — 3far £, tf W  sTTcT ^1 

^RlvT ^PTT I ?ftr *Tn 41 <H I < W M  

\*T !

» » n .  ; : ’  r

s fk  ^  ©TRT W T  I eft ^ft 5TSFT

*nft i^r sqf^r % farte
w  Jr |t ^  f a ^ r  m t^ t  |t; 

Stf T O  ^ftf TT55TTW *  ^  ^

fir ^*r siTcffisr

% feq  if) lei T̂ *̂ " ^mr, 5T9T̂ r
*i?ft % ^  ^  f̂r̂ FTT fi? ^  ^ r  ^r
MpfltAT % f W P f  ^  T̂cT ^Sffef 

W f  ^  ?ffa»TT f^ T ^ T  *l?lct £

Wl<. w  +tC ij^ n w  h $1 ^ i

srowfa : srcr, snr m v z  
*pVf̂ nr i

Mt <JP? TT* {fT^ % ?Nw
*pV wm fftft ^ ^%?r tffrcr v i jt  $■
1̂ w  {̂{1 iftyr ^ i if ?ft T>g<iT fir yvnr 

^  t * n f $ r  ^ ff%  it? ^ r  ?nrr | :

"WTfFTT H nw ld”

o t t  % F̂rrf ^rro ^  f̂crr &
TOTH ffclT t  I

W  ijrat % *rror $  srrr v t  e r r t t

&tt.£ fir vm *  ^  w r  f^rr
? fk  i f  W  3R? ^  W H  ^TcIT f  1

MR. CHAIRMAN: Mr. Arakal, yon, 
will start tomorrow. '

^ ^ r r s r ^ t ^ ^ F e r ^ t  1 ^ 1 1  

^ r  5 ^: fn ^ i 1

18.01 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, th® 
March 12, 1982, Phalgcna 21, 190S 
(SAKA).
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